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LOK SABHA of the Prevention of Food Adultera-
Thursday, August 19, 1965/Sravana  tion Act, during the IV Plan, is under
28, 1887 (Saka) consideration.

(b) The details of the proposal are

The Lok Sabha met gt Eleven of the being worked out,

Clock.

[Mr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Food Adulteration

+
[ Shri Yashpal Singh:
Shri R. 5. Pandey:
Shri D. C. Sharma:
Shrimati Tarkeshwarl Sinha:
Shri Ram Harkh Yaday:
Shri Vishwa Nath Pandey:
Shri Surendra Pal Singh:
Shri Onkar Lal Berwa:
Shri Gulshan:
J Shri D. J. Naik:
#91. { Shri P, R. Chakraverti:
Shri P. C. Borooah:
Shri Sarjoo Pandey:
Shri Warior:
Shrl Himatsingka:
Shri Rameshwar Tantia:

Ehri R. Barua:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
. Bhri Kanakasabal:

Will the Minister of Health be
pleased 1o state:

(a) whether it is proposed to set up
a separate Inspectorate for enforce-
ment of quality and to prevent food
adulteration; and

(b) if so, the details of proposal?

The Deputy Minister In the Minis-
try of Health (Shri P, S. Naskar):
{a) A proposal for the establishment
of a Central Unit with zonal organi-
sations to assist the State Govern-
ments in the proper implementation

B80 (Ai) LSD—1.

Shri Narendra Singh Mahida:

it qerarw Tey ;G Wit aE
% g 7 og aw fear ar fie o
T ATl £ ATEE CfwAEE aF w7
gt &t iy | & ag AT wreem  fe
o oury aF fe wew o wr emw
shinmaaz st qmfr i 4y

eareeT JA (1o grivar AvY) :
s, T e f foemr S & ooy
ar frar 1% o7 7E A A e fan,
A FTA T WTaT § ) e i Wy A
7 fadee w4t & arft Wi 7 W §T
T

«ft qeraTw feg WA # 91 @R
& atet ®1 gy w feeft aft e
w1 FY Farar ¥ arey Aar Y wf §, 0w
& S AEA £

o waften AT ; ¥ T AT
T gt & s R A R
Hfew ¥ ar g orrerdr Wy & fe
femd g qu K, ferml ) G
frelt &, frmrt Sr wre g £

weOW APIAT : AT @ FgTET A9
vt g ?

o gulreT AT : 7T 9 OF 0
¥ A o g RAT 6T GRATA
A & Afew josq WA § AT 97
FerT wdw i srefregw fed md 61100
Ao afriiz A T Y B 1 76 WY
dzavAwr A ag
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Shri D. C. Sharma: May 1 know
whether the Inspectorateg for the en-
forcement of quality and the preven-
tion of food adulteration of food have
started functioning in the States and,
if so, in how ‘many States they are
functioning now and by what time
all the States will be covered by this
regulation?

Dr. Sushila Nayar: All the States
are implementing the Act. In some
States the implementation machinery
is more satisfactory than in others.
We have provided Rs. 12 crores in
the Fourth Plan to help the States
1o improve their machinery and I
hope things will improve,

Shrl D, C. Sharma: In how many
States are they functioning effectively?

Dr. Sushila Nayar: The Implemen-
tation is being done in all the States.
As I gaid, some States are doing better
than others. I have a long statement.
I will pass it on to the hon. Member
if he so desires,

st Tm pow aw ;& qg FTAAT

g £ R ogE geeiium e O &
warfes 9t Ay & §, W o

1 39 & gonm @ fr o O a0 ¥

w &7 ww el & gema
w1 ez S o o A /v |
g fm & i o i ¥ famrae 7
Bl uw ?

Mo weite wmae s, &
ey @ ot 31 N oF umw
afrw ¥ gare w7 81§, S
W o1 oifaew wig A afaw
# QU T ¥ A0 Y | €7 w7 HraaniEa
¥ aga wrerdz geit | gan & s
wrt § e faed = o w9 qard
g< &, 7 & agw o S & oo W
QEEEA §F § W R

wft farearw areia ;. gTET X @
qergt % fammaz A F o ow v
Frérarma aar w1 91 gEaTE fear 8,
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I F ey ¥ Ow F fadew 7
T & i § fr fderem £ extan
w1 g

o giten Avae : fait & q=TE-
VAT FT ¥ £ PN ZET € | UF A
wHET WY § 19 FT F aeg 3 & fAm

Shri Surendra Pal Singh: The hon.
Minister just now stated that a gepa-
rate scheme is being put into opera-
tion for the preventation of food udul-
teration in the country, May we
know what new inducements, finan-
cial or otherwise, have been given to
the staff who run the scheme so that
they may work more honestly and
efficiently in future?

Dr. Sushily Nayar: I do pot know
what inducements the hon. member
has in his ming which will make them
work more honestly and better, We
feel that certain changes are neces-
sary, Ome is that we have suggested
provincialisation of the services of
the Inspectors, so that each munici-
pality does not have its separate Ins-
pectorate. The second is Fmprove-
ment of the service conditions. The
third is some Central Inspectorate to
see to it that things are going on
properly and inter-State check is done.

oft sitere mw dat: ww feafy
a7 ¥ 5 Tomm & fag odwomeg
me iy fmesfommgtfs
2z & fog o 7 fog o &, &0 &
WA Ak fEe oy . &
qg AT wigaT g OfE owm wwTe ¥
qraaTe Tivoeg a e & geaew
faerc T &

Mo g AT TF A WY
lEs i A

ff TywwTA ;T W WEIRT 98 T
avn § 5 wgT W o v e oY
arw T, A fr freare & g g1
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ot geW W wEnd o I 7 OWT
fammaz

o geiteT ATaT ;A7 A AT
TR U

ot ¥o Wto aTEe | ¥ TR AT FI
v & faw O s orw fe m
¢ Wi 5T 7 9 gEe e v
o7 39 & §A 17§ F1 wrArger g av
T nEe oA A4 f1 qwer §?

WMo gairen ava< : ¥ ¥ frdaa fear
¢ fx frow = qTEEE WIE ORIV
LA 4|

Shri P. R, Chakraverti: Have the
Government set up adequate machi-
nery in all the States to deal with
those who are indulging in food adul-
teration, which is &an offence equally
heinoug to them also?

Dr. Sushila Nayar; The Govern-
ment of India have not set up any
machinery, but the State Govern-
ments have sel up their machinery,
which is good in some places and
weak in others,

Shri P. C, Borooah: Has the atten-
tion of the Minister been drawn to an
article in “The Hindustan Times" of
August 14, where it iz stated that the
rice sold through fair price shops at
the rate of 98 Paise per kilogram is
a mixture of 20 per cent stone chips,
10 per cent coarse grains and 70 per
cent inferior broken rice? If so, does
the Govenment think that the pre-
sent law for adulteration of food is
enough to meet the situmation without
providing for deterrent punishment for

flenders ang simplificati of law?

Dr. Sushils Nayar: I take the in-
formation from the hon, Member, I
have no doubt that, whoever is the
culprit in this regard the law will
take care of him.

ot A7 Ty : WY T A
ot ¥ w=mar § fe ane qxTal & firraz
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T & fow wr S W wwd 6 T
& 1 & oy e wvgen E R v IR
9 Wi 1 gfamm &1 o q@n o
fr e owtér d= ar § o fema
TE A E

o guiran ATAT : A T IF AT
fg mo &, 3% & wfi i @ fe g
Eferaar st £ vl waf & XY iy

Shri Wartor: May | know whether
the Government have received any
complaints from dealers in the South
that food adulteration, especially In
pulses and cereals, is made at the
point of despatch and not at the point
of recelpt and no action has been
taken by the Central Government or
the State Governments involved?

Dr. Sushila Nayar: No, Sir; the
check is kept at all points. The new
law provides that, if the dealer can
prove that he has not adulterated—
ceriain definititng have been given—
then the prosecution will go to the
man who has done it, namely, from
where he made purchase,

Shri Narcndra Singh Mahlda: May
I know whether it is & fact that Mr.
Naskar, the Union Deputy Minister, in
a 'meeting of the Central Committes
of Food Standards has stated the
following:—

“That the amendments made to
the Act garly this year had pro-
vided for stringent punishment
with o mini impri t for
six months for the first offence,
but cases of adulteration had not
dropped appreciably, The imple-
mentation of the Act had also not
been matisfactory."

Further. ...

Mr. Speaker: Order, order. That Is
one man's opinion. He might ask the
supplementary.

Shrl Narendra Singh Mahida:......
whether 23,000 cases were pending
before the courts till December, 1963,
according to his own statement?
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Shri P, 8. Naskar; It is u fact that
about 23,000 cases were pending in
the various courts in the country by
the end of 1963, and it is also a fact
that by the end of 1964 about 19,000
caseg were pending. That is a fact
and 1 had stated that, We are ap-
pealing to the State Governments to
look into the matter.

oft fryfer faw : =7 9z =g,
gEwa agdt amg | wt §ed ferddtz &
foeyr ot FTega € § FTOEA FE aw
AT § o v & fmeard ¥ gw
qEERw 1 A ®Y wfww 5T TR
T gH Arag H Y A Aok 37
afc qde &t & oY 71 7 wraw gaT
fradmasmea §? ofs v &
w0 w73 § a1 gaa oF A7 feadie
TN FY o e & 7

o gurtar A : #eq fafrely
& ®TE wIEA A § N Ag FHORC R
(.4

wft gTo Ao forerel : qar faoett & oY
FrE urRradE IMERIE FTH FTAT 8,
afx gt a1 fafaee arze oY oo ¥
ferdt & geargl ot @t afewal &
faafeary go mram fasy & I4%
oy i sy wriar gy iy &7

o gritar arae ; freet % faedt
FIIGRNA GTH KA &, WA T
wTH TE FTAT Y

ot fasrw WA ;T A oOEEE
fwar st & IAET A ¥ ¢F AW AV
@A #r aTgeedt feadt wreT mi
oz fra e g &t Travfear =it
& wa TawT W gaT S g g ?

o AT AT : K WAT qAT
ararfoat §af § wak, og 71 wg1 wlzq
g #fw w1 drfegi @ a%t § og
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g ST €, wRfay 3 Qe s
# wifew F &1

Shri P. R. Patel: Stone chips are
used for adulteration of foodgrains.
May 1 know whether for manufactur-
ing these stone chips, import licences
have been given and machinery has

been imported under licence given by
Government?

Shrl P. 8, Naskar: We have no in-
formation. The question may be put
to the Ministry concerned,

Mr, Speaker: Hon, Members ghould
take care that the level of the debate
does not go down.

faesft ® wfaa’ o eqroa

rd'mlr:u’rtmﬂ:
v . ) oy fay fagri
929 drgfe faom worm

[sftwe Wo wamr :

w1 faator wite e wdt 6w,
1965 & arfes 9w d&9m 1205 &
I & g § gF TATH W PN w4
fF:

(%) fasdlt  mar 7% fresit §
WA Aaret w7 gfa-eqear aeaedy
gfafqs v anfa 1 i ;

(=) %A qeaea & Far faofy fear
mar ;W

(m) & froiz wa Frarfaa fedr
sl ? '

farin dr wmww @t (Wt
ApT W) : (F) F (7). cwA
q7 faar 74 & faw 10 9%, 1965
1 0F wULr A &Y Wy ) AT %
arsi Y FaarTor AT qZS g TAT T
w41 &1 ot a% w1E d5F wWigh
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e et fr o Sew Y A
qATE ¥ AT AT AT |

forarem

T &7 5A few gwTe Y —

1. oY ¥gT T7x A, famin e
g7y wAT .

2. o ¥E THW, A,
wF ahr

3. Y U9e Hlo
Oy, FiF g9l

4. =t wmow fog, w2,

TG WMT

5. ot TEIA wEE,
#rq, faeslt AT fm

6. ot o favaaraw, %
wfavaw, faesft

7. §EETT HiEA fag, @ifqae
arin FaYEve, 7f faeey
wyffrr w3EY

8 =1 A0 e Famw,

ez,

> HIT

10. oY THe g, 39 wfaw, wiww
forrfor qur smama Aa e

ot swmae wedt ;o FETITE
W ot oF AT g gur o1 fe
fEar = ar A o 99w w7 gmETY
afaar &, 79 Forwwt & 7oA wTA, AT
are f 1 o g ¥ ww AT
A AR AdT aft qow g wfaai
®Y T a1 AT A vy ®v fon
t 5 oqs arim % Ia=r g fam
oy ?
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ot dgew wer: aF W A
T A § FT w1 oAd g

ot et STeNt - AR FUT AT
gur?

weT WEYT AT AT WO G
qer & |

ot srwrerefi sredt At AT o,
F oA g% geT ®T #Y AME Wl

g@a s & ag quaT w1gar § fe
A Eag ¥ o Hwg KA W) g T
#r ==4i wf of fe T= fedr & A
Fareft gwTe W A, feel & g
WETHT & FqTA T FATHT HGAA HIT
§fear itz & "rir wgreay it a1 ity
Mo THE HA® w7 Sfawdd =mé
sy + & wrr wreA B o e
% w39 faotw s forr mam &7

o AT WX wwi: T FES
ggeit d5% gRT A A wEEY & A
gifgaia § It o g foa ¢ § fe
I qra A} oY FHA gY T qW R
oz gt e Wt gw vy i §
oY § gq w4 ¥ gHA @ wrdn
THTH HTHETT Y AGT WG I T A/
far g
Shrl D. C, Sharma: On a point of

order. The hon. Member has lumped
together the dead and the living in tha
same question. I am one of those
persong who Netaji
Subhas Chandra Bose is gtill alive,
and, therefore, 1 do not think that his
name should be lumped together with
the names of those persons who are
dead.

it e Foy Fegreft : wret
dfxw Fmdi 7 g wox afEms
& A ¥ SETai A T 6 g e
strofy oY s A ¢ S faafee #fmare
fax sife, T4 ot gfamt mfor v
w1 qrawT fasr R oar Y 47

believe that
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oft Ay oy wwt ¢ K ok fear &
fF F327 g7 Fum wAET 9T /e
a1 AT gury aHA wdwy & A 9%
wrT ) wfFa oy o Fmar qzm fw
qra AT g fawdt @ @it ar fargrna
% gt fgrdl % o AT

Shri Harl Vishnu Kamath: Is the
Minister aware that one of his col-
leagues in the Council of Ministers,
during his recent visit to a European
country, lold a minister of the Gov-
ernment of that country, in answer to
some disparaging remarks by that
minister, that Netaji Subhas Chandra
Bose, if he had returned to India after
the last world war, would have be-
come the first Prime Minister, per-
haps, of undivided India? IT so, why
has Government not taken steps to-
wards the installation of a statue of
Netaji either in the capital or at the
spot where his Azad Hind Fauj hoist-
ed Free India's Flag in 1944, three
years before Prime Minister Nehru
hoisted it on the Red Fort?

Shri Mehr Chang Khanna: Ag re-
gards the first part, I have no infor-
mution. I know nothing about it.

Shri Harl Vishnu Kamath: Oh! Your
colleague is not here,

Shri Mehr Chand Khanna: The
hon. questioner would be well advis-
ed to make the referene to him.

As regards the second part, we have
great respect for Netaji. He is one
of our revered leaders, ang that will
be onc of the suggestions that will be
considered by this committee.

Shri Hari Vishno Kamath: I did not
hear the last part.

Mr. Speaker: The committee that
has been set up would consider where
1o instal a statue of Netaji.

Shri Harl Vishnu Kamath: He
should speak up.

Shri P. C. Borooah: Before install-
ing the statues of Indian leaders, will
Government remove all the statues

AUGUST 19, 1985
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of foreigners, irrespective of their
artistic value and also the services of
those persons for fear of their being
damaged

Mr. Speaker: That has already been
answered,

st Ro ®1o fyddt : sy wely wgE
a g § fr gfadi 1 caream & fan
wHET &M A F 0 oW WAEG §
frarmdte ag am 1 § fs o qfgt
T FTIAT ST AT FART GIRT AT
Friwa=g &1 o1 771 i fr 3o AT A
EIRER SR AGRIEnEARAR &1
Shri Kapur Singh: He has asked a
pertinent question. It should have
been answered. He asked what pre-
cautions are going to be taken 1o
safeguard the noses of the new statues

to be installed under a new political
dispensation that takes over in India.

Mr. Speaker: It is hypothetical. I
do not allow it

st a¥ : 7E A7 AU 4T I A
o7 FIIA WETE AT & g faere fear
% o7 foes feam wod 0w wEE A
wqqAT %1 § gaw fan § orow uegare
g g1 & s Wz g B fafew
w9 F A =T § I w9 w7
% are ¥, I g0 F T B ol ;v 4y
gt fa=me w7 W@ &7

weaw w"ENa  IFEAE 6 g R ag
A FHEN F FH AET
Unaccounted Money

+
[Shri S. M. Banerjee:
Shri P. C. Borooah:
Shri Yashpal Singh:
Shri Warior;
Shri Vasudevan Nailr:
Shri Prabhat Kar:
Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhantl:
Shri R. 8. Pandey:
Shri H. N. Mukerjee:
Shrl Hem Barua:
| Shri Rameshwar Tantia:

e Y
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Shri Burendra Pal Singh:
Shri M. L. Dwivedi:
Shrl S. C. Samanta:
Shri Subodh Hansda:
Shrimati Savitri Nigam:
Shri D. C. Sharma:
Shri Marandi:
Shri Utiya:
Shri Vidya Charan Shukla:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shrimati Tarkeshwarl Sinha:
Shri Pottekkatt:
Shri A. V. Raghavan:
Shri Kappen:
Shrl Vishwa Nath Pandey:
Shri Kindar Lal:
Shri Harish Chandra Mathur:
Shri P. R. Chakraverti:
Dr. P. Srinivasan:
{ Shri Ram Harkh Yadav-
Shri M. L. Jadhav:
Shri Jedhe:
Shri 8. B, Patil:
Shri Himatsingka:
Shri D. J. Naik:
Shri Daljit Singh:
Shri Ravindra Varma:
Shri P. Venkatasubbaiah:
Shri Hem Raj:
| Shri H. V. Koujalgl:
Shri Maniyangadan:
Shri Basappa:
Shrimatl Renuka Barkataki:
Shri Sarjoo Pandey:
Shrimati Renuka Ray:
Shri Ram Sewak:
Shri P. G. Sen:

A ]

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 1 on the 18th
February, 1965 and state:

(a) what further progress has ben
made in unearthing the unaccounted
money and the total amount of tax
realised therefrom so far; and

(b) the further steps taken or pro-
posed to be taken in this regard?

The Depuly Minister in the Minis-

SRAVANA 28,
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Shri S. M. Banerjee: It appears
from the statement that the tax paid
upto 30-8-1085 was Rs. 21,61,39,733.
It also appears that the appeal of the
Finance Minister to the busi com-
munity for voluntary disclosure of
their unaccounted money has had a
very poor response. In view of this,
what other steps are contemplated to
be taken to realise this unaccounted
money?

The Minister of Finance (Shri T. T.
Krishnamacharl): The steps that are
normally taken by Government,
namely, to find out people who have
evaded, by means of such informa-
tion as they possess, by scrutiny, by
inspection, and in certain extreme
cases by searches, are being proceeded
with.

Shri 5. M. Banerjee: Is it a fact
that some of the big business houses
have kept their unaccounted money
in foreign countries in many banks in
Switzerland and other places, money
accumulated by under-inveoicing and
over-invoicing? The Finance Minis-
ter knows it better than 1. What steps
can Government possibly take 10
realise or seize that money? Isthere
a way out?

Shri T. T. Krishnamachari: If any-
body does anything surreptitiously
and keeps money in foreign countries
about which we have no evidence, it
will be very difficult to take action.
1t is only when we cap have evidence
that we can take action against
parties.

Shri M. R, Krishna: Is it a fact that
most of these business houses which
have colossal unaccounted money are
diverting that money to grape grow-
ing?

Mr. Speaker: Agricultural
tions, as in Hyderabad.

Sbri T T. Krishnamacharl: 1 do not
know, but 1 think it is an extremely

opera-

try of Finance (Shri R hwar
Sabu): (a) and (b). A statement is
laid on the Table of the House.

[Placed in Library, see No. LT-4564/
£5].

Shri P, C. Borosah: May I know
the percentage of black monzy  dis-
closed and unearthed so far, that was
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in the form of high denomination cur-
rency notes, and whether that dis-
covery justifies demonetisa'ion?

Shri T. T. Krishnamacharl: I am
sorry 1 will not be able to give the
information, because I cannot tell you
precizely. 1t is a very small amount
really. We have tried this once be-
fore and it has not helped.

Shri Harish Chandra Mathur: Is it
a fact that none of the known big
business houses have declared unac-
counted money? May 1 know  what
trends have set in now in the eco-
nomy, whether new trends have been
discovered in the economy, whether
this unaccounted money has gone
underground and is affecting the eco-
nomy?

Shrl T. T. Krishnamachari: One of
the things that we have found out is
that pegple  bring this unaccounted
money inte use by creating what
are called bogus hundis. They seek
to barrow from somebody, but really
they do not borrow. It is only the
creation of n  document, We have
seizeq some of thes: documents, and
these people who peddle these docu-
ments have given some information
8s to who the beneficiaries are. The
matter is being followed up.

o quamw fo¥ : mrAdg faw w&6t
F ag mifaa & o R e a7 ST Al
FAATT AT AT A7 qEA FIH IAAT |
# wrar wgan g R S A1 e v
FEMT AT ¢ | q1F & fadmn st
& 93} #F qErvir & fran feas fafwim
grIay wr Fewr A7 oof @7

Shri T. T. Krishnamacharl: In
answer to Shri 5. M. Banerjee, I have
mentioned the steps that are being
taken by Government—the usual way
of seeking information, making in-
spections, searches in extreme cases.
I do not know if T quite understood
what Shri Mathur wanted, but, as 1
have said, we have come geross this
question of bringing unaccounted
money into currency or operation by
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these bogus hundis. We are on the
track of some of these. These are

the methods that are being followed.

sft gwre fa8 : o1 a9 qur af
o7 ag A& Faerd wf 1 fead fafsaa
greEw & fom A1 /9 fear o 27

st TATET HTR ;W W feeRe
a3 A1 g ¥ g a7 & af ¥

Shrl T. T. Krishnamachari: That
informatiun has been given from time
to time, and if I have notice 1 can give
the information as on date.

Shri Hem Barua: May I know if the
attention of the hon. Finance Minis-
ter was drawn to a very inspiring sug-
ges ion made by the Minister of
Parliamentary AfTairs, Shri Satya
Narayan Sinha, after his recent tour
of foreign countries, about black
money seeking salvation in architec-
tural projects, designs and structures
in other countries—that was a sug-
gestion meant for the Finance Minis-
ter; if so, what was the Finance
Minister's response tc this inspiring
suggestion?

Shri T. T. Krishnamachari: He has
not taken me into confidence,

st Wo ®io frad : W& wgET A
A FATA AZT TTH 9T T3GT § SOH q9-
amar am ¢ =

“All possible steps are belng
taken in the matter.”

& o g g fF wa fa fafoem
grIvg ¥ ot Y% TH 9w T SO
1 é § 5 39 F o femgwr g am,
a1 g ag faram s A R w0 &
a F8 W A 9T, SR T FM AR ¥
e www § W gIE IE W A
Shri T. T. Krishnamachari: | would
not like to be a party to indentifying

this creation of unaccounted money
by only a particular section of the
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people. Tho steps  that are being
taken have already been enumerated
by me. Nobody is allowed to escape.
So far as disclosure is concerned, I
think big business houses did not
come in a large way in the disclo-
sures, Most of them are medium-
sized ones.

Shrl Vidya Charan Shukla: An un-
usual step was taken by the Govern-
ment in promulgating the scheme in
the 1965 Finance Bill about the dis-
closure of unaccounted money. May
1 know if they have any other un-
usual measures under consideration
again to be taken for unearthing this
black money and what are the assess-
mentz: of the Government about the
unaccounted money still in black
market?

Shri T. T. Krishnamacharl: So far
as the second part of the question is
concerned, gll these are meaningless
because they do not go by a parti-
cular fijgure. You c¢an make any
assessment; people say Rs. 2,000
crores; you may say Rs. 600 crores;
1 find one responsible person saying
that it is probably about Rs. 200
crores and if so, Rs. 50 crores which
had been disclosed is good enough.
So far as unusual procedures are
concerned, unusual procedures have
to be announced in an unusual
manner,

Shri Indrajit Gupta: Since it is
widely believed that a substantial
portion of this unaccounted money
may be held in the form of currency
notes of Rs. 100 value, does the Gov-
er t ider any sch for
demonetization so that these notes
may be forced to come out?

Shrl T. T. Krishnamachari; I do
not think it is quite correct to say
that unaccounted money is held very
largely in currency notes. They are
held in the form of stocks, in the
form of property, buildings, etc. In
any event d tization is ith
feasible nor would It produce any
results.
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Shri Sivamurthi Swamy: May I
know whether it has been brought to
the notice of Government that before
the Congress Session at Bangalore
some of the big houses were let
loose when they paid contribution to
the congresg session?

Shri T. T. Krishnamacharl: The
information that the hon. Member
gives is very interesting and I take
it from him.

Shrimatl Savitri Nigam: May I
know whether the hon. Minister is
aware that this scheme has failed
and very huge amounts of money
have gone out of the country
through various places in the north
and this scheme has failed as the
Government has not given the
facility of instalment payments of
the disclosed money, and if the
answer is in the affirmative what
new action is the Government pro-
posing to take to see that this money
is disclosed and the country gets the
huge amount of money which Is
already black money?

Shri T. T. Krishnamachari: To the
best knowledge of the Government,
the answer is in the negative.

Shri Heda: How far is it true that
most of the persons who revealed
thelr unaccounted money were those
who were involved in the income-tax
litigation and they felt that somehow
the income-tax department has come
to know of it?

Shri T. T. Krishnamachari: 1 am
afraid T am a little dunce and I am
not able to understand the import of
the question. If the hon. Member
would clarify it will be good.

Mr. Speaker: I could not listen to
the whole question, What 1 could
follow was that a large number of
people who had disclosed their
money were those who had evaded
income-tax and they had the fear that
it may come to light and therefore,
they have disclosed.

Shri T. T. Krishnamachari: I do not
know what the intentions of people
who had disclosed, were.
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Shri Heda: You can find out the
names and see whether they  were
involved in income-tax litigation.

Shri T. T. Krishnamacharl: We
have given them a promisc that we
will not penalise them hut subject to
that promise 1 think they wiil be re-
glstered in the rolls and the = will he
watched.

wYgeR W wEm FAT AT
i1 amemdT fw faq f97 & 900 o gm

H{TTT AT § W7 FET U O T

I H ¥ fFadr mwddew wa §, fFaw

war &1 ¥ fEdT Wt & 9% o g

SHTT FT BT AT 44T § 1 AT AU

maT § A1 A7 W FIA F way E

Shri T. T. Krishnamacharl: The
basis of classification adopted by the
income-tax department does not fol-
low the lines mentioneg by the hon.
Member.

Shri D. J. Nalk: Has any black
money gone into foreign countries?
May 1 know whether Pakistan  has
been having a large amount of Indian
currency?

Shri T. T. Krishnamachari:  All
that I can say is that some of these
things are probable. In fact 1 do
not mind  disclosing an information
which, 1 think my colleague the De-
fence Minister gave, that even among
the people who were captured in
Kashmir, we found a certain amount
of Indian currency. I think fure-
ign countries do try to get such
an amount of Indian currency
until such a stage that they can begin
to forge them themselves. But it is
very difficult to say the extent of the
muoney that has gone. But gll  this
happens to scme extent, In Hong
Kong there is some amount of Indian
currency.

Shri P. Venkatasubbaiah: In spite
of the concession given by the hon.
Finance Minister, much of tha un-
accounted money could not be un-
earthed; in addition to this, a large
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amount of forged currency is under
circulation. May I know whether the
hon. Finance Minister will be able
to assess the situation as to how far
this is affecting the economy of our
country?

Shri T. T. Krishnamacharl: I do
not know about the first part of the
question. About the second part of
the question, I cannot admit that any
large amount of forged currency is
under circulation, We hear rumours
here and there and it must be said to
the credit of the State police that in
most of the cases they are unearthed.

oft ooy avda : § 7g AT A=A
g dm fF udr e sft wwaw
F qer &, % fom uq qamy & @y
# o e, wfadi W g TGt
F g9 FT qUT WA T W7 | &
efroma fiear ma ? i Wt gAT ST
& B 3w o femrua dar adi ?

Shri T. T. Krishnamachari: As I

said, about every person who is likely
to have undisclosed income, we make
an attempt to get information.

&t g ardy : feadt gl #
ST9T AT AT | THET IO A aEr
e

ot gow wT wgay : fHTa sfagi
& agi wrar wrr A, & A At e
HEWT FATAAT ATFAT §

oft gty el T4 gET &
ot ua & faawi & ward & @xavy & A
it fasr qdt ot & s, Ao\ &
A 7HAT § % ¥ 39% 9 A 9w
% o Y wrerdr wrdt § fw v o
W ¥ 19 wwre & frdeir Toga & oo
A g% & uA w1 faEey § oy
gz & g &7 aft @, A 39 femr
aw 7@ ¥ wfafoe wn gt W e
1 Y § & S § g9 99 & uA
Tifen A A rgfafrderagr?
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Shri T. T. Krishnamachari: Sir, the
translation, I think, has not been
good; because I am sure that the
hon. Member speaks so clearly, and
it is not correctly translated. But,
nevertheless, I woulg like to say this.
‘There is a lot of exaggeration regard-
ing the amount of money that goes
abroad. I have been told—I think one
hon. Member said here in the last
session—that hundreds of crores have
gone. If hundreds of crores of money
has been withdrawn from circulation,
we would see the effect of it.

That certain amounts are going, the
evidence for that is provided by the
fact that we seize the money, Indian
currency, being taken by a few peo-
ple who are going abroad. A con-
slant watch is being kept on this kind
of thing. But the evader is always
there, and he has always got ways of
evading. But I can pgive the hon.
Member this assurance, that the
amounts that are mentioned in the
newspapers ind other places are
considerably cxaggerated.

Delbi Water Supply

+

[ Shri Surendra Pal Singh:
Shri Bibhutl Mishra:
Shri K. N. Tiwary:
Shri Yashpal Singh:
Shri A. N. Vidyalankar:
Shri Rameshwar Tantla:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri R. 5. Pandey:
Shrimati Savitri Nigam:
Shri Onkar Lal Berwa:
Shri S. M. Banerjee:
Shri Hokam Chand
Kachhavalya:
Shri Bade:
Shri Brij Raj Singh:
Shri Naval Prabhakar:
Shri Hem Raj:
Lﬂhrl. P. R. Chakraverti:

Shri Heda:
Shri Basappa:
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Shri Karnl Singhji:

Maharajkumar Vijaya
Ananda:

Shri Shree Narayan Das:

Will the Minister of Health be

pleased 1o state:

{a) whether it is a fact that during
the months of May and June thiy
year, there was a major breakdown
in the water supply in the Capital;

(b) if so, the causes of the shor-
tage;

(¢} the immediate steps taken by
the authorities at the time of the
crisis to alleviate the sufferings of
the people; and

(d) the long-range measures which
Government propose to take to meet
the problem of water shorlage in
Delhi?

The Deputy Minister in the Minls-
try of Health (Shri P. S, Naskar):
(ay Mo, Sir. Shortage of water was,
however, experienced in June, 1865
in certain areas In South and West
Delhi.

(b) The main cause of the shortage
is the marked increase in the demand
of water due to phenomenal increase
in the population of Delhi and peak
load demands of the summer season.
The shortage was temporarily accen-
tuated on the 2nd and 3rd June, 1985
due to a leak in one of the raw waler
conduits.

(e} The work for the repair of the
leak was taken in hand by the Delhi
Municipal Corporation immediately
as the leak was noticed on 2nd June,
1965 and completed by 4 am. on the
next day. During this time, the
water supply hours were restricted
and water tankers were sent to the
affected areas to meet the local
shortages. Normal water supply was
restored on the 4th June, 1865,

(d) A statement s laid on the
Table of the Sabha. [Placed in
Library, see No. LT-4585/65]
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Shrl Surendra Pal Singh: I3 it a
fact that in the beginning of May,
whatever guantity of raw water was
required by the Delhi authorities
from the Punjab Government, the
same quantity was released in the
Jammuna almost immediately and it
was considered by the experts at that
time that the quantity was sufficient
for the capital's needs, and, if so, may
we know why this extreme shortage
of water took place subsequent to
that?

Shri P, 5, Naskar: I have already
answered that on 2nd and 3rd June,
there was some leak in one of the
main pipes near the Wazirabad head-
works. That is why in certain parts
of Delhi the supply was stopped for
the repair of that leak. Only on
these two daysg there were difficulties
in certain areas and we restricted
the supply. Later on normal supply
was restored.

Shri Surendra Pal Singh: In re-
gard to the two schemes of water
augmentation mentioned on page 2 of
the statement—the tubewell scheme
and the combined  water-supply
for Ghaziabad and Shahdara area—
may I now if it ig a fact that whereas
the Delhi Development Authority
and the State Governments concern-
ed are very keen to implement these
two schemes, the Delhi Corporation
is opposing it tooth and nail? May I
know the grounds on which the
Corporation is opposing these two
schemes?

The Minister of Health (Dr. Sushila
Nayar): We are not aware of any
opposition to these schemes; they are
still in a tentative stage. They are
being discussed and they have not
been finalised. That is why they
cannot be taken up at this stage.

Shri Surendra Pal Singh: Iz the
Corporation opposing them or not?

Dr. Sushila Nayar: The question
of opposition will arlse when the
schemes take some definite form. At
present, they are too nebulous for
anyone to oppose them.
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st fasufa foow: mas o), &g
1952 ¥ W19 a5 % ¥ra< § 9 gw Wy
w1 52 ¥ A § ) N gX A dmT
o & fa faeeft & orft & 5t €1 oy
2 1 oY A & fAw @ & o sgEr
TE AT g | W Rl H e amr
fir Wt #1 &g w2 O frrTe e g,
A et 3 aoTe Faw g TUEY
faiT Y @ 1| | g ¥ o wrE
o T & 6 i @ % o
frren @i feee F FTer e argE
are fAwTe T 91 JeT §, W FHEy
a1 w0k I F faw 23 1 vk gfeaomw
74T &1 T 7 selt oft 1 Tt Y & ww
g T &, 3% 7 ¥ aY 2 suver
£ wrEAT g afEw o

o gsiren A : ofrr, foeeft
qrt #F A § 78 919 g 8 | IER
FTH! AT T AT qgrar Wt o, Afe
Formeft srem & vem T AT g @ F
§ o a9 faegw 3o & | W AT
waer ity & vt fre w1 ogeme
2 g & | ww 99 wEw g fE ow
%7 gu 6 fafega dwa gt aft &
e ¥ PR ax 3 @ & Afemaw
EuE st R C e alicitict e
AEY WART AT | T TTE AT =Ty ot
grogiar e asm g agiaw. ...

st erR oA - e oY, I Ow
SAEAT 1 HA

woOR WEw  €w § oswEedr &%
o7 WY | WY 3 ATEY, FART A=A &Y
T i

o gefren amac: s & 3 0w
favtaw &1 WY qETaT A1 9 T OFA
¥ foray i vy & gt vt firer e &0
FgiA ¥ T & a3 § g geng wwfro
forar &, WYX EW ¥ 0% Gv HAwfae ¥
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O ay § o S
et & =T T fer o @ @l @
wsT 7XE

UWIW AR : @nit oY, 6o
a7 SFET F1 AW 7

ot TrTwowe : FE EET agd
o wTod o st F e & qgd faeslt
# g¥ ¥ o aga weor 9 frwar
o ww AT fgeET g, T ¥ aelt
frweran & 1 AfE oy dar e R
o & fr fasft § wofte & we oW
aT I & Fraw AEY 8 ) afe wee
wdY wgrear T1E A AET ¥ gl A
qrET 17 & g & 37 #1 w2 97 fasar
w%ar ¢ | gl ¢ qar wEa g9 fay
FET &, T8 7 faay s, adr v sy
Lol toE-A|

WETR WEHAT WA AR AT
IAT GAT ALY AT | WL A AT WA
MITFT g W G T AGTT T EAT |
IFE wg1 & o & fav oIgw AW
am g §, 37 ¥ i frr w5 far
o @7 | WA A dE ard g, R
& AW ¥ o1 A § 9 §Y g
w7 qreft TR & o i & e §
o7 FEAT | AT TOA & qrad o v
% Za7 &% &, aF IEw oA A &
o 72 & | 5are A7 & e e
feeft ag Wi w7 7 F wfaw
TATAT AT HFAT § | A STATYT FT A
¥ OATAT & 1 WY T W&o

sht cmatEe g foel ¥
wa W7 xg ot fomr owmr R,
R ¥ aga weer arft wiar § 1w
ol W #EE e g gw &
g o e o1 TR E | AT w1 &
ATAA *7 AT A R "wAT § | A
F7 9¥31 ¥ Ayt ¥ A fAwr a qwn
2
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Shrli Basappa: Is it a fact that
there is a lot of misuse of drinking
water for gardening purposes; if so,
may I know the extent of it and
what gteps have been taken to pre-
vent such misuse?

Dr. Sushila Nayar: 1 believe no
substantial amount of drinking weter
is used for gardening, for the simple
reason that it is very expensive to do
80, If there are certain areas where
it may be used, efforts are being
made to check it and the Housing
Ministry is also looking into it.

X canl ot & oY frdm T £

5 co s e <t W1 AT g A

gfmaerda & awd 2§

wF, ¥ wvuT Ot § 4 gw wEA

g

wEw WYY . JEE A AT T
? TF =% ARt eqrer wray fE el
w1 gAfRezE aex A foear o oy
g oY fifT g & S ar
ar ag oAt w9 Y Tl i iy
& fg AdY A1 w7 & w7 g7 w7 miefar
& fag A1 faer wwar B

o Wyiter AW : 77 AT JATT
T & firar § o W EW 7 N g -
ant & "rT TR ¢ AT Wt o A
¥ off fadiew w1? ¥ 39 & A o o
HHTE WWTATT gOT | A% WY O% "TEen
& fom o7 fawr fr s

oft oW foy 93 aE @ R
farvraw w13 4, YooY ERT I A aAy
frgr? # fran & fr g wved § fe
et Trona T % AT fpw T i WAy
foeft ey 7g @ o f 7 w1 A
Tl o gaonw &, 7w GAT yram g
f& o141 ®1 w¥8 ARG 7 A% TR
A1 A AT AT A% T4 ot ATE
W3 T ® faw v Aw Ao
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Y wOF T TEAn & o & Sa g
g fF a7 Ea o froird qe Ao &
Fa1 wg fern ¥ 7

o geitwr amy AT, A-
g geem 7 i & av A1 g T
7@ & 41 IN & WAWT A TE §O F
gaT 1 TMET AT A ag fran  fE
AgA F ardi ¥ 47 Sequa o aar g
oW FT AT & wew ¥ afwq w70
FFIAFTHN R AT IF X
g T X qa v F G wman
sitr qfamrast ard aum gadt wf=e
I I8 | ¥ ¥ weraT I -
T oy WA F amm AT e, W
qr fasme gy vEr ¥

Wt g fag w9 w15 A
ag g !

Shri 8. M., Banerjee: In his first
reply the Deputy Minister staled that
there was shortage of water in the
month of June 1985. I want to know
whether his attention has peen drawn
to the acute shorlage of waler in
Souih Delhi, especially in Vinaynagar
and other places, where water 15 not
availale even for an hour, | would

like to know what steps have been
taken to have improvement there.

Dr. Bushila Nayar: No, Sir; theve
was some complaint earlier.

Shri 8. M. Banerjee:
there is complaint.

Even today

Dr. Sushila Nayar: With improve-
ment in presure in different parts,
the situation has been considerably
relieved.

st wo Wlo farandy : Sort #H wdt

&7 o1 awg & oAt aga o) # A

ag= T & A1 & s argar g fEoew

dnT #1 Siw TEA ® fAg e g

famy o b 7

Wo Yot ma s, & 7Y
W rB IrET T e W@ T IR
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I 9 A fraammd o A AT

T A g A W & fem &

fr fefrgegmm & samr wgfemm &1
I

I

Dr. L. M. Singhvi: I would like to
know as to what is being done to
increase and improve the pressure
throughout the duration of the availa-
bility of water, The difficulty is that
pressure of water is not envugh and
the duration js very short in various
parts of Delhi. T would like to know
what is being done to improve the
situation.

Dr. Sushila Nayar: | have already
given the answer to that.

Shri A. N. Vidyalankar: With re-
ference to the answer to part (a) of
the question, may I know how the
Government has ascertained the facls
and whether the statement regard-
ing the extent of the trouble and
duration of the trouble is not an
under-statement?

Dr, Sushila Nayar: No, Sir. My
hon. colleague has given the exact
timings. On the 2nd June in the
early morning at about 1.30 or 2.30
am. the leak was detected, Ilmme-
diately the staff went there. When
the water level receded they started
the repair work, which was com-
pleted by 4 am. on the 3rd. Water
was released on a limited gcole,—
instead of 4 cft. it was 2 cft—on the
3rd. On the 4th the supply became
normal,

oft 7w warwe : ofrendt fa=l &
firg wgr m fir 1Y & QT Y asd
& 1 & afreedt Faeelt & wgam § o
M & qrfY &) wEvar agi T ag @ e
It #T weETE F §E FTH wW w7 fay
wr § e foe ot Aet ¥ qet @Y
ot & Y 96 w1 o e g ?
Shri P. 8. Naskar: It is a fact that
water supply is not up to expecta-
tions in West Delhi in sumer months.

But I would appeal to the hon, Mem-
ber to see that water is not wasted
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in the public hydrants. It looks as
if it is nobody's business to close the
public tap and water continunally
flows and is wasted. 1 would
appeal to the hon. Member to ensure
that at least in his area this does not

happen.

olgem wr wgww : wEE AT
wgrey &7 mar g fe ooft g A
fawelt & F7dE 1 0F TgT A7 A
FUT 4T | IAAT OF AL EA gEAT
oY fis o 4, o faeelt 9w e
9Tyt vy § Afer 16 ard & O
;A w1 g A sy sfeark gd,
FTH FWI F) e A faem Ay ag o
g gf 99 w1 oW wrov g 7
gl A AW ANE WAL F w7 0y fw fawer
¥ qrer 4 & e w4 e 1 @0a Aw
®1 qa1 a1 s o3 wfus & faet &
T Y WA E A I A & qrAT
F smaeqr 3 TR AT Sfgn o
# e srgan g o a 4Y #1§ sqaar
grag  wiuwfai g & af 41 7

1o gairen amae : fom el A o
femtaz om o¥a farqy a7 39 F1 Ao arg
oY% & £ it & wi wfeg @

ot gow W weEa ;A aEe o
FAT ATF AFY WHET |

W FEAR ;WY El EAHE
qg I ¥ faer 7 w7 ¥y fgy a1 )

oft gEw W wgaT : e fod

o fr ga3 A age & faeelt # o
qIET 9T Wi A § HORR 1 v
a1 ff 3% 9 ®1 3 % faq aEs
CAATH FTAT | A war ot 7 37 faar

ag wif FwT A
Shri Earnl Singhji: In view of the
rapid expansion of Delhi, may I know

why Government does nut propose
ensuring ad. te water lies be-
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fore new townships are allowed to
spring up?

Dr. Bushila Nayar: It is being
done. Efforts are also being made to
co-ordinate water supply with the
coming in to existence of new
colonies, As the Deputy Minister has
stated, there has been some talk on &
joint scheme for Gaziabad and certain
purts of Delhi. All this is being taken
into consideration.

ot gesitre amww ¢ faesft R
* A WAy W W § T gQ
o7 A 3wy gu 6 w41 A feodfi §
g1t @ ot o qrET w7 wAY qedT
w1 7T & w1t 0g bl g
#ar 1 & fora & i freit wge & farg
sfam sgavar g1 7% 7

o grfren amz : A g ) A
w17 &1 Qroar @t af & 1 o o fe
g e ad et gf 4

Special Aundit Report on Orlssa
Government transactions

+

.95, J Shri Harl Vishnu Eamath:
"] Shri C. K. Bhattacharyya:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question Nos. 968 and 887 on
22nd April, 1865 regarding the special
Audit Report on the transactions
between the Orissa Government and
the Orissa Agents, Kalinga Tubes ana
Kalinga Industries and state:

(a) whether the Audit Reporis
within the meaning of Article 151(2)
of the Constitution have been irans-
mitted to the Governor of Orissa for
beirsz laid before the Stale Legisla-
ture;

(b) it so, when they have been so
laid;

(e} if not, the reasons for the
delay; and
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(d) whether the reports will
laid on the Table of the House?

be

The Minister of Planning (Shrl
B. R, Bhagat): (a) Yes, Sir.
(b) and (c). The Orissa Legisla-

‘ture has not met since the Audit Re-
port was received by the State Gov-
-ernment. The Report has not, there-
fore, been laid before the State
Legislature so far.

(d) No, Sir., The Audit Reports on
the Accounts of State Governments
are not laid on the Table of the
House.

Shri Harl Vishnu Kamath: Has the
Minister's attention been drawn to a
statement by the Leader of the Oppo-
sition in the Orlssa Legislature,
charging the Government or the
Governor with unconscionable delay
in summoning the next session of the
Legislative Assembly of Orissa, and
to another report in the Orissa press
just a couple of days ago to the effect
that the Orissa Government is apply-
ing either persuasion or pressure on
the Comptroller and Auditor-General

to soften or amend some of his
remarks in the report and, if so, are
there reasons 1o believe that the

Government of Orissy is deliberately
stalling the presentation of the report
to the Legislative Assembly because,
ag I am reliably given to understand,
the remarks and strictures in the
report are even more damaging to
Mr. Biju Patnaik and Mr. Biren Mitra
than the CBI findings were?

Mr. Speaker: How can the Cen-
tral Minister answer this guestion?

Shri HMarl Vishnu HKamath: There
are reasons to believe......

An hon. Member: It is not correct.

Shri Harl Vishnu Kamath: Are
you the Minister to reply? Wait for
some Years ... (Interruptions) Sir,
why don't you pull him up?

Mr. Speaker: He should ignore
that.
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Shri Hari Vishnu Kamath: You
pull us up and you do not pull them
up.

Mr, Speaker: He has put the ques-
tion.

Shri Hari Vishnu Kamath:
meantime, he butts
business to do that.

Mr. Speaker:
question to put?

Shri Hari Vishnu Kamath:
their attention been
press reports?

Shrl T. T. Krishnamachari: There
were three different questions involv-
ed. I wil] answer one.

Mr. Speaker: He may answer only.
one, that is, as to whether his atten-
tion has been drawn to these press
reporis.

Shri T. T. Krishnamacharl: T would
like to say one thing in regard to the
Auditor General being pressurised.
The Auditor General is a very strict
man. Even informally he did not
tell me anything. He said, “The
Government of India has nothing to
do as to when 1 submit the report”.
He only gave the technical position
which I placed on the Table of the
House on the last occasion. The
House should certainly support the
Auditor General who is a person who
will not be pressurised at all.

In the
in; he has no

Has he another

Has
drawn to the

In regard to another matter, I have
not seen the reports, Even if I see
them, 1 am practically in the same
position as the hon. Member to be

able to influence it one way or the
other.
Shri Harl Vishog Kamath: May I

know whether it is not possible, as a
special case, because the Orissa
affairs were made known to the out-
side world through the CBI Report
laid on the Table of the House......
(Interruption). 1 am proud of that
What have you got to say? I did lay
it......

Mr. Speaker: I would req
to put his question.

t him



871 Oral Answers

Shri Harl Vishnu Kamath: [ wel-
come the interruption, but I will hit
back. You pull me up, but you may
pull him up also.

Mr. Speaker: He is putting a ques-
tion. He should not express his
pleasure by getting angry.

Shri Harl Vighopu Kamath: Why
should they express something? Why
can't you pull them up?

Shri Hanumanthalya:
appreciating you.

Shri Harl Vishng Kamath: There-
fore, I am appreciating the Interrup-
tion, Because the misdoings of
Mr. Biju Patnaik and Mr. Mitra
were made known to the out-
side world by the C, B. I. Report
which was laid on the Table of the
House, by your leave, la It not pos-
sible, as a special case, for the
Finance Minister to tell the House
whether the list of those reports
could be conveyed to the House, If
not today, at a later date?

Shrl T. T Krishnamacharl: That
is not within my purview. It is with-
in the realm of the responsibility, if
there is any, of the Home Minister.

Shri C. K. Bhattacharyya: 1 would
like to know whether the Finance
Minister has any idea about the re-
commendations that might have been
made in the report, If he says ‘No’,
1 have nothing more to ask.

Shrl T. T. Krishnamachari: No,
Sir; I have no idea at all.

Reduction tn UK. Bank Rate

+
( Shri Bibhutl Mishra:
| Shri K. N. Tiwary:
Shri P. R. Chakravertl:
Shri P. C. Boroeah:
*¥1. 3 Bhri D. C. Bharma:
Bhri M. L. Dwivedl:
8bri S, C. Samanta:
Shri Subodh Hansda:
Bhri Yashpal Bingh:
Will the Minister of Fluance be
pleased to state:
(a) whether it is a fact that the
880 (Aiy LSD—2.

They are
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British Bank rate has been reduced
by 1 per cent by the UK. Govern-
ment in June, 1863; and

(b) if so, its reaction on the Indiam
economy and investment?

The Minister of Plannig (Shri B.
R. Bhagat): (a) Yes, Sir.

(b) The effects of this measure va
the Indian economy as at present
sre llkely to be negligible.

wit farspfer forer © o g o & e
yAr s r A R gt in &
earart At qrava o et o agt e
Y &, 37 w1 o7 Fret ¥ arar qy rd
ti g awg?

ot w0 To Sy : aTET A A qEAY
t 1w o fremr §, A 9w g Wy
& 2 g &, 39 € o7 ¥ Wk fier
amm ko

it farsgfr et - v o wfvd e
& Y wr oy ¥ agt & enaf W
syrer & fre amar § o frgema &
arehral #1 gy & wvr s firen
k?

ot Wo o Anm : h AT YN
woit Wit e oY g & fin e gt @
o o A TEt & qey ¥
AW {Y AT W g1, AT §F AT AR N
gt o s A oema §

oft %o wo fawrd : T ¥ Y
#x @ wm foor g, wror AT A
i Nds g, wrag
Y wzrh A7 frare T Y} 7

ot wo C1o W : X wTWH § AW
A § W we fema & v ¥
W ar Wi o
Bhri P. R, Chakraverti: In the con-

text of the financial stringency, ape-
cially with regard to foreign ex-
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change, does the Government pro-
pose devaluation of the rupee?

Shri B. R, Bhagat: The Finance
Minjster has discounted the idea. [
think the guestion does not arige.

Bhri P. R, Patel: The Bank Rate
has been reduced in Great Britain,
but the Bank rate of interest in our
country is about § per ecnt and the
market rate comes to 18 per cent.
1 want to know whether the cost of
production in our country would be
more than the cost of production in
Great Britajn and we could not send
our goods outside the country.

Shrl B. R. Bhagat: 1 do not know
where he got the figures 9 and 18.
The Bank Rate, after reduction, is 6
per cent at both the places.

Shri D. C, Bharma: May 1 know
whether India, being a member of
the Commonwealth, was consulted
formally or informally befors the
Bank Rate was reduced by the U. K.
Government and if nof, what are the
obligations of being a member of the
Commonwealth?

Shri B. R, Bhagat: No obligation in
this respect; neither Government
consults the other.

ot 7o wto fpadt : & g7 W
e wge ¥ AT w
o & & W 3T 9T Oy T
¢ fr ¥ A7 W A ooz @
qf fenifore fetr w9 o god
T w1 e A WR oA § qd
fAmimm Wy wgre I
LacE ARCCCE B il L
&% ¥ dar fem o @1 WA @
¥qmH

ot Wo o W  GTHT ¥ w1 T
t ent % ¥ femfe T o Tw oW
Wk oy

«t awarw fax : wr TR Oy
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st s SFEHF AL X
g# fore A% w s @A d ?
oo : KaFgrg fs

T W IFT ATAT WAL EOT |

Shri Sham Lal Saraf: The control of
bankers' money is understandable.
But in a developing ecunomy as we
have in our country, is the Govern-
ment aware that, for legitimate pur-
poses, money has become scarce and
if at all it is available, it is dear.

Shri B. R, Bhagat: It has nothing
to do with the going up or coming
down of the Bank Rate in England.

Shrimatj Ramdulari Sinha: May X
know whether it is a fact that, du-
ring this period, there has been im-
crease in the rates of Indian banks
and if so, why it was not possible to
allow a proportionste reduction im
the transaction of Indian banks?

Shri B, R. Bhagat: We are not
governed by the rates of U K. Bank
Act. We have our own independent
judgment. We do it for our own
economic considerations. It is true
that recently the deposjt rates of
Indian banks have gone up.

Separate Plan for Agriculture

Il’Shrl Vidya Charan Shukla:
Shri R. §. Pandey:
Shri Rameshwar Tantia:
Shri 8. C. Samanta:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:

Will the Minister of Planning be
pleased to refer to the reply given to
Starred Question No. 578 on the 25th
March, 1865 and state:

(a) whether Government have com-
sidered s separate plan for agricul-
tural production both at the Central
and State levels in order to give more
impetus to the agricultural produe-

(b) it mo, its salient features; and

(c) the final decision of Govern—
ment in the matter?
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The Minister of (Shri
B. B Bhagat): (a) to (c). It is pro-
posed to prepare a separate publica-
tion entitled “Agricultura] Develop-
ment in the Fourth Five Year Plan,
1966-71".  The State Governments
have been asked to make the details
available for the purpose. A tentative
table of contents of the proposed pub-
lication is placed on the Table of the

House. [Placed in Library, see
No. LT-4566/65].
Shri Vidys Charan Shukla: The

table is not available along with the
statement. It has not been given to
us,

Mir. Speaker: I shall find out then.

Shri Vidya Charan Shokla: May I
know if the Government of India
have fixed up some guiding principles
or directives for the framing of this
agricultural plan? If so, what are
those guiding principles or directives
which have been fixed for prepara-
tion of this plan and have they been

. communicated to the State Govern-
ments?

Shri B. B Bhagat: The State Gov-
ernments  have been asked to give
full details of their scales and pro-
grammes covered wunder various
heads of Agricultural Development.
Also details about other programmes
like major or minor irrigation, rural
manpower development, fertiliser re-
quirements and other industria] in-
puts required to fulfil those pro-
grammes have 10 be given. The Table
of Contents gives all the details. I
am sorry if my hon. friend has not
got a copy of the same.

Shri Vidya Charap Shukla: T want
to know whether any guiding prin-
ciples have been laid down by the
Planning Commission, and if so, what
they are,

Shri B R. Bhagat: It iz difficult 10
give all the details, but broadly the
Table of Contents specifies 32 heads
under which these details have to be
given. And as I said, broadly, all the

h and progr for agricul-
tura] development during the Fourth
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Plan period have to be given along
with the other requirements in re-
gard to agriculture, whether it be
man-power requirement or material
requirement or industrial require-
ments and so on; these have to be
provided in an integrated way.

Mr. Speaker: The Question Hour is
now over. Next item.

Shri Hlem Barua: Could you plense
ask the Health: Minister to answer

Q. No. 997
Mr. Speaker: 1 canpot ask her to
reply. It is for Ther to make that

request.

Shri Hem Barua: May I appenl to
the hon. Health Minister to rep]y‘tﬂ
Q. No. 99 relating to gastro-enteritia
in Assam?

-
Mr. Speaker: I am sorry. We shall
now take up the Calling-attention-

notice.

WRITTEN ANSWERS TO
QUESTIONS

Gastro-Enteritls in Assam

{ Sbri P. C. Borooah:
| Shri Hem Barua:
| Shri Yashpal Singh:
| Shri Hukam Chand
e |  Kachhavaiya:
" Shri U Jyotsna Chanda:
Dr, Saradish Roy:
Shri R. Barua:
Shri Madhu Limaye:
Shri Ram Sewak Yadav:

Will the Minister of Health be
pleased to stale:

(a) whether it is a fact that ga;tro-
enteritis/cholera took a heavy toll of
life in recent months in the Eastern
Zone particularly in Assam;

(b) if so. the total mnumber of
deaths on this account since May,
1965 in that region as a whole and in
Assam; and



879  Written Answers

(c) the action taken by Government
in this regard?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes, Sir.

(b) The total number of deaths on
this account for the period May to
end of July, 1966, for the region as
a whole was approximately 2,150 out
of which B08 deaths occurred in
Assam. Of the total number of 2,150
deaths the figure for Orissa of 8
deaths is till July 24 and for Tripura
of 4 deaths lo tll] July 3.

(¢) No Centra] assistance has been
sought for by any of the States in the
Eastern Zone except Assam, Imme-
diately on hearing about the out-
break of Gastro-enteritis in Kamrup
District of Assam, an Epidemiological
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overall percentage of profit from all
Public Undertakings in the country is
only 2 per cent of the total invest-

ment of about 1,780 crores till to
date,

(b) whether any survey has been
made to find out the reasons for the
low profit; and

(e) i so, the reasons therefor?

The Minister of Planning (Shri
B. R. Bhagat): (a) An overall per-
centage of this type is somewhat mis-
leading as about forty per cent of the
investment is on projects under con-
struction, expansion schemes yet to
be completed and promotional and

Team from the All India Institute ot
Hygiene and Public Health, Calcutta
was deputed to Assam for making the
necessary investigations. In addition
to this, two medical officers from the
Infectious Diseases Hospital, Cal-
cutta, have also been deputed to
demonstrate to the Medical Officers,
particularly In the two heavily In-
fected districts of Kamrup and Dar-
rang, the modern methods of treat-
ment of cholera, Another team con-
gisting of one Medical Oficer with
ancillary staff from the Cholera Re-
search Centre of -the indian Council
of Medical Research, Calcutta also
procecded to Assam to investigate the
exact cause of this outbreak. The
Director, Central Bureau of Health
Intelligence also went to Assam on
29nd June, to help the team and alvo
to investigate into the cause of the
outbreak of this disease. 15 lakhs
doses of cholera vaccing have heen
supplied to the Government of Assam
during the months of June ond July.
1963,

Prefit from Public Undertakings

*100. 4 Dr. P. N. Ehan:
Shri M. L. Dwivedl:
Will the Minister of Finance be

leased o state:
® (a) whether it la & fact that the

develop ta] undertakings which
are not profit making. If these sre ev-
cluded, the gross profit in 1967-64
works out to 42 per cent of the in-
vestment,

(b) and (c). The position was sur-
veyed in the Annual Report on the
working of Industrial and Commer-
cial Undertakings of the Central Gov-
ernment for the year 1063-84 piesent-
ed to the Lok Sabha on Sth March,
1085,

LMF. Delegation's Visit to India

Shri D. C. Sharma:
Shri R. S. Pandey:
| Shri Rameshwar Tantia:
| Shri Yashpal Singh:
Shrimati Tarkeshwari Sinha:
Shri D. D. Park
Bhri P. R. Chakraverti:
Shri P. C. Boroosh:
: Shri Heda:
| Shrl Tridib Eumar Chao-
[ dhurk

*101.

Will the Minister of Finance be

pleased to state:

(a) whether a three-member dele-
gation of the International Monetary
Fund visited India during the second
week of May, 1965 to hold discussions
on Indla's foreign exchange and
balance of payments problem; and
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(b} if so, their findings and the out-
come of their visit?

The Minister of Planning (Shrl
B. R. Bhagat): (a) Three officials of
the International Monetary Fund
visited India in May, 1956 to have
consultations with the Government
of India under Article XIV, Section 4
of the I.M.F. Articles of Agrecment.
These consultations are specifically
directed towards an appraisal of the
need, or otherwise, for the mainten-
ance of restrictions on payments and
transfers for current in‘ernational
transactions.

(by Under Article XTIV, Section 4
of the LM.F. Articles of Agrcement
already referred to, it is open to the
Fund to point out that “conditions are
favourable for the withdrawal of any
particular restriction or for the gene-
ral abandonment of restrictions....”.
The International Monetary Fund has

not made any such report.
Water Pollution Control Board

Shri Shree Narayan Das:
Shrimatl Savirl Nigam:
Shri 8. C, Samanta:
Shri M. L. Dwivedl:

Bhri Hem Raj:

Shri A. K. Gopalan:
Bhri Madhu Limaye:
Shrl Ram Sewak Yadav:

*102

Will the Minister of Health bhe
pleased 1o refer to the reply given to
Starred Question No, 1214 on the 6th
May, 1985 and state:

{a) whether the question of setting
up of Water Pollution Control Boards
at the Centre and in the States has
been idered as ded by
a Comrmittee of experts appointed by
the Dnion Government; and

(b) if so, the result thereof?

‘The Minister of Health (Dr. Sushila
Nayar): (a) Yes, Sir.

(b) It has since been decided that
Central legislatjon on the subject

Written Answers {fa

should be under.aken by a single law
embodying as far as possible the pro-
visions suggested by the Committee
in the draft Central Water Pollution
Control Act and the draft State Water
Pollution Control Act, which envi-
sage the establishment of a Central
Water Pollution Control Board as well
as State Water Pollution Control
Boards,

Family Planning

[ Shri Hem Barua:
| Shri P. R. Chakraverti:
Shrimatl Savitrl Nigam:
Shri M. L. Dwivedi:
Shri §. C, Samanta:
Bhri Subodh Hansda:
Shri Kindar Lal:
| Bhrl Vishwa Nath Pandey:
[ Shri Onkar Lal Berwa:
( skri Earnl Singhji:

Health be

*103.

Will the Minister of
pleased to state:

(a) whether Government's attention
has been drawn to a report that in
British Femily Planning Clinics &
simple method of contraception, =&
‘loop’ costing 2d. only is used and
that is producing exceptionally fine
results; and

(b} if so, whether Government have
examined the possibility of introdic-
ing it in their Family Planning
Clinics?

The Minister of Health (Dr Sushila
Nayar): (a) and (b). It is not clear
which particular report the Membérs
are referring to. Presumably, they
are referring to the use of L.U.C.D. by
the International Planned Parent-
hood Federation in their clinics. If
80, the use of this device has already
been includeg in our Family Planning
Programme and special emphasia  is
being given to its propagation. A spe-
cial Family Planning Information
Week to propagate the use of this
device was held from the 15th to the
21st July, 1985, which wag very suc-
cessful.
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Capitation Fees

Shri P. R. Chakraverti:
| Shrimati Savitri Nigam:

Shri Raghunath Singh:

Bhri Vasudevan Nair:
| Shri Warior:
| Shri Prabhat Ear:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that a re-
gular practice ig growing up in
difffferent regions to charge cnmtatmn
fees from students seeking ad
in medical colleges;

{(b) whether the Ceniral Govern-
ment has advised the Siale’ Govern-
ments 1o discourage the schemes of
starting medical colleges relying on
the abnormal charges made in this
manner; and

(¢) whether a survey has becn
made to find out the financia] resour-
es of the medical colleges already in
operation and thosc which are in the
offing?

The Minister of Health (Dr. Sushila
Nayar): (a) The Government of
India are aware that certain private
medical colleges in the country have
been charging capitation fees for ad-
mission.

(b) Yes, Sir.

(c) No, Sir. However, some infor-
mation regarding financial resources
of certain private medical colleges
was collected by the Committee ap-
pointed by the Government of India
to examine the working of the private
medical colleges in the country. The
Universitics generally examine, inter-
alia, the financial position of an insti-
tution when it applies for affiliation
andjor permission to start a course.

Central Government Health Scheme
Shri M. L. Dwivedi:
*108. Shri 5. C. Samanta:
| Shri Subodh Hansda:
Will the Minister of Health be
Pleased to state:

_{a) whethtr Government have con-
sidered the question of extending

*104.
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the Central Government
Scheme all gver the country;

Health

(b) if so, the difficulties, if any, in
this regard;

(c) whether the proposal for ex-
di this sch to the b
of the public all over Delhi has nko

been considered; and

(d) if so, the main features thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The Central
Government Health Scheme has been
extended to Bombay with cTect from
the 8th November, 1863. It js also
proposed to extend the sciieme Lo
olher major citics in the country
namely Calcutta, Madras, Nagpur
during the Fourth Plan period. The
desirability and feasibiity of exten-
sion of the Scheme to Central Gov-
ernment servants stationed at Alla-
habad, Hyderabad and Amritsar is
also under consideration. Due to the
limited resources available, the ex-
tension of the scheme to all areas
will have to be done by stages.

(¢) At present members of the
general public residing in areas serv-
ed by eight Central Government
Health Schemes dispensaries, namely,
Lakshmibai Nagar, Moti Bagh, Kid-
wai Nagar, Andrews Ganj, Chanakya-
puri, Constitution House, North Ave-
nue and South Avenue are covered
by the scheme. The extension of the
scheme to the members of the gene-
ral public in the other areas will be
considered in the light of the avail-
ability of necessary funds and per-
sonnel.

{d) A copy of the scheme as ex-
tended to the members of the general
public in Delhi is laid on the Table of
the House. [Placed in Library, see No.
No. LT-4567|65].
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Pensions

[ Dr. L. M. Singhvi:

106 { Shrimatl Savitrl Nigam:
Bhrl 8. C. Samania:
| Shri M. L. Dwivedl:

Will the Minister of Finance be
pleased to state;

(a) whether Government have re=-
cently considered the possibility of
substantially recasting the pattern
and quantum of pensions with a view
1o relate the pensions of thosein re-
tirement to the level of pensions cur-
rently granted for comparable grades
and length of service; and

(b) whether the present scale of
i is idered highly inade-
quate by Government particularly in
wview of the extremely high cost of
Yiving?
The Minister of Planning
B. R. Bhagat): (a) No, Sir.

(b) Pensions are based on the pre-
vailing salary scales in flxing which
Government is expected to take into
account all relevant factors

(Shri

Electronic Computers for L.IC.

[ Bhri Surendranath Dwivedy:
Sori Indrajit Gupta:
Shri S. M. Banerjee:
Will the Minister of Finance be
pleased to state:

107,

{a) whether the question of in-
troduction of Electronic Computers in
the Life Insurance Corporation has
been finalised;

(b)  whether Government have
examined the utility of the machine;
and

{c) whether it will have an adverse
«ffect on the employment potentia-
lities of this country?

The Minister of Planning
®. R Bhagat): (a) Yes, Sir.

(Bhrt

886

(b) It is for the Corporation to
examine the utility of the machine.
They have done so, and are satisfied
on this point

(c) The machine is being introduc-
ed to render speedy and efficient
service to the growing number of
policy-holders. The Corporation has
assured the employees that thiz will
involve no retrenchment. As regarde
the effects on employment potential
they are not likely to be substantial,
and are outweighed by the advantages
thereof.

Forelgn Exchange to Students golng
Abroad

( Shri Indrajit Gupta:
108, i Shri Yashpal Singh:
" Shri Basappa:
Shrl Ram Harkh Yadav:
Will the Minister of Finance be
pleased to state:

(a) whether restrictions on foreign
exchange for Indian students seeking
admission to institutions abroad have
recently been further intensified;

(b) the effect of these restrictions
on those who have already seeured
admission for the coming academic
sessions before the new forejgn ex-
change curbs were announced ; and

(c) whether there is any proposal
to review such cases?

The Minister of Planning  (Shri
B. R. Bhagat): (a) Yes, Sir. A
statement broadly indicating the new
policy is placed on the Table of the
House. (Placed in Library, See No.
LT-45688/65).

(b) Foreign exchange ls being re-
leagsed to those who are eligible un-
der the new policy which was noti-
fied on 24th May, 1965

(¢} No, Sir.
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Power Cuts in States

Shri Maniyangadan:
I Shri P. Venkatasubbaiah:
| Shri Madho Limaye:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the supply of power
has been cut down in many States
recently;

(b) if so, in which States and the
reasons therefor; and

(¢) the steps taken by Government
to prevent the recurrence of power
crisis in future?

The Minist of Irrigat and
Power (Dr. K. L. Rao): (a) and (b).
The names of the States that had to
impose power cuts and the reasons
therefor are as under:—

(1} Andhra Pradesh.

a shortfall in power
production due to low level in the
Tungabhadra reservoir caused
by the release of water from
Tungabhadra Dam for irrigation of
second crop in the Krishna Delta and
algo because Andhra Pradesh had to
supply 21 MW of power to Mysore
Btate.

There was

(2) Madhya Pradesh.

There wag a shortfall in power
production as in 1964 monsoons were
poor in the catchment area of the
Chambal Hydro Electric Station, re-
sulting in abnormally low flood in the
reiervoir,

(3) Maharashtra.

There was a shortfall in power
production due to the failure of Tata's
two generating sets at Bombay.
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(4) Kerala.

There was a shortfall in power pro-
duction because of the poor storage
position in the Hydel reservoir con-
sequent on the failure of monsoons.

(5) Rajasthan,

There was & shortfall in production
because of the rapid fall in the level
of Gandhisagar reservoir on account
of inadequate in-flows.

(8) Utter Pradesh.

Power produced from the Ganga-
Sarda Grid fell short of the load de-
mand, which had been rising very
rapidly, There was also some ghort-
fall in production because of trouble
with one major steam power station
st Harduaganj.

(¢} The present installed capacity
in the country is about 9 million kw.
Eftortg are being made to increase
this capacity to 11 million kw by
the end of Third Plan and it is ex-
pected that the power supply position
in the country would be satisfactory
by and large, Grids systems of neigh=-
bouring States are being inter-con-
nected to form regional grids for the
optimum ulilisation of the power re-
sources in the varioug States.

Power Generation
Shri Ravindra Varma:

*110, { Shri P, Venkatasubbajah:
Shrimati Renuka Barkataki

Will the Minister of Irrigation an@
Power be pleased to state:

(a) whether it is a fact that the
World Bank has recently approved
loans totalling 84 million dollars for
the expansion of electric power
generation and transmission gystem
in India; and

(b) it so, the projecis that will be
financed from these loans?
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The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
Yes, Sir, Two loan agreement have
been signed with the World Bank.
One of them is for a loan of 70 mil-
lion dollars for transmission pro-
grammes of all the State Electricity
Boards, Union Territories of Hima-
chal Pradesh, Goa, Daman & Diu,
DESU and M|s Tata & Ahmedabad
Electricity Supply Companies.

The other loan Agreement is for
$14 million for Kothagudam Stage
II which covers both extension of
generating capacity and Transmission
requirements for utilisation thereof.

Indian Investment Abroad

*111, Shrimat; Tarkeshwarl Sinha:
Will the Minister of Finance be
pleased to state:

(a) the total Indian investment
made by Indian industrialists for
various industrial projects abroad;

. (b) the countries where such Fro-
Jects have come up; or are in the
process of being set up; and

(c) the terms and
such participation?

conditiong of

The Minister of Planning  (Shn
B. R Bhagat): (a) So far approvals
have been given for a tota] sum of
Rs. 980.79 lakhs to be invested abroad
by Indian industrialists for various
industrial projects.

. (b) The countries for which these
investments have been approved are

Canada, Ceylon, Columbia, East
Africa, Ethiopia, Iran, Iraq, Kenya,
Libya, Malaysia, Nepal, Nigerla,
Northern Ireland, Saud! Arabla,

Oganda, UK, and Zambia.

(c) Indian investments abroad are
generally permitted in joint ventures
or wholly owned Indian subsidiaries.
Because of the shortage of capital,
normally investments are allowed in
the form of supply of machinery and
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technical know how. However, in
some cases smal]l cash investments
have also been allowed for initial
expenses.

Slump in Capital Market

*112. Shri S. N. Chaturvedi: Will
the Minister of Finance be pleased
to state:

(a) whether there is virtual slump
in the capital market and investment
in equity shares by the public has
declined;

(b) whether thig is likely to affect
country’s development in so far as
the private sector is concerned; and

(c) it so, the steps Government
propose to take to improve invest-
ments in industries?

The Minister of Planning  (8hri
B. R. Bhagat): (a) Capital market is
subdued, though the capital issued to
the public during the first half of
1865 was not substantially lower than
during the corresponding period of
1964. A larger proportion of the pub-
lic issue during 1965 was, however,
in the form of debentures and less
in equity than in 1964.

(b) and (c). Steps have been taken
by Government to sustain the
heeds of the private sector by finan-
cial institutions acting as under-
writers. The market for fixed income
securities seems to exist and relaxa-
tions in the proportion of equity to
loan capital have been made to en-
able private sector to obtain its Capl-
tal needs.

Cut in Water Supply to Pakistan

*113. Shri Raghunath Singh: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that India
1s withdrawing further supply of
water to West Pakistan; and
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(b) if 80, the details of the arrange-
mentg reached with Pakistan in this
regard?

Irrigatiom and
(a) Yes, Sir.

The Minister of
Power (Dr. E. L. Rao):

(b) A copy of Part 11 recently
added to Annexure H to the Indus
Waters Treaty 1960, which gives the
detanils of the ad hoc arrangements for
kharif 1965, is placed on the Table of
the House. [Placed in Library, see
No, LT-4560/65].

Dearness Allowance to Central
Government Employees

[ Shri 8. M, Banerjee:
\ Shri P. C. Borgoah:

Will the Minister of Finance be
pleased to state:

{a) whether it is a fact that the
increase in the Dearness Allowance
of Centra] Government employces
based on 145 points is not in accord-
ance with the recommendation of the
Dag Commission;

*114.

(b} if su, the reason for this depar-
ture; and

tey whether some  arbitrator 18
likely to be appointed 1o judge whe-
ther the quantum so granted is ade-
quate?

The Minister of Planning (Shri B.
R. Bhagat): (a) No. Sir; the increases
in dearness allowance allowed from
1st October, 1964 were in accordance
with the recommendations of Shri
S. K. Das,

(b) and (c). Do not arise.

Ehgsla Committee Report on the
development of Narmada Water

{ Shri Aarl Vishau Kamath:
| Shri Vidya Charan Shokla:
Shri R. 8, Pandey:
Shri P. R, Chakraveri:
*115. { Shri P C. Borooah:
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Shri Jashvant Mehta:

Shri M. L. Jadhav:

Shri Jedhe:

Shri P. Venkatasubbaiah:
1 Shri R. Barua:

Shri Tan Singh:

Bhrl Narendra Singh

Mahida:

Shri Madhp Limaye:

| Shri Ram Sewak Yadav:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No, 1203
on the 6th May, 1865 and state:

(a) whether the Khosla Commit-
tee report on the development of
Narmada Water has been received;

(b) if so, the main conclusions and
recommendations thereof; and

(¢) whether the report will be laid
on the Table?

The Minister of
Power (Dr. K. L. Rao):

(by and (c¢).

Irrigation and
(a) No, Sir.

Do not arise.

Forelgn Exchange Position

{Shri Yashpal Singh:

Bhri Prakash Vir Bhastrl:

Shri Jagdev Singh
Siddhant!:

Shri Vidya Charan Shukla:

*116.) Shel P. R. Chakraverti;
Shri Sham Lal Saraf:
Shri D. B. Raju:

Shri D. C. Sharma:

Shrl P. Venkatasubbaiah:
Shri Kajrolkar:

| Shri Raghunath Bingh:

Will the Minister of Finance be
pleased to state:
(a) whether it is a fact that the

foreign exchange position Iz very

tight; and

(b) if so, the measures undertaken
to improve it?

The Minister of Planning (Shri B.
R. Bhagat): (a) Yes, Sir.
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(b) The remedial measures were
outlined in the statement made by the
Finance Minister in the House on the
17th February, 1985 and in the Budget
Speech. More recently, in his broad-
cast speech on July 17th, he made a
full review of the foreipn exchange
position and the steps taken to im-
prove the balance of payments.

Venkataramas Oommittee Report

{ Shri Hem Baroa:
Shri Rameshwar Tantia:
Shri R. S. Pandey:
8hrl Yashpal Singh:
Shri D. C. Sharma:
Shri Surendra Pal Singh:
Shri Ram Harkh Yadav:
Shrl Vishwa Nath Pandey:
Shri Subodh Haneda:
Shri 8, C. Samanta:
| Shri Bibhut! Mishra:
*117.{ Shri K N. Tiwary:
| Shri N, P. Yadab:
Shrimat! Savitri Nigam:
Dr. L. M. Singhvi:
Shri M. L. Jadhav:
Shri Jedhe:
Shri Kapur Singh:
Shrl P. K. Deo:
Shri Solankl:
| Shri Gulshan:
| Shri Naragimha Reddy:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government  have
considercd the recommendations of
the Venkataraman Committee Report
on Power Tariff; and
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Conversion of Black Money Into
Forelgn Currency

[ 8hri P. C. Borooah:
Shri Raghumath Singh:
Shri M. L. Jadhav:
Shri Jedhe:

[Shri 8. B, Patil:

*118.

Bhrl D. J. Nalk:

Will the Minister of Finance be
pleaged to state:

{a) whether Government are aware
that large sums from the hoards of
black money have been converted
into foreign currency at high discount
rates and remitted abroad and that
some of these funds have also heen
converted Into gold; and

(b) it so, the steps taken by Gov-
ernment to assess the amount of black
money so converted?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) and (b). There have
been newspaper reports to this effeet
It is not possible to estimate the ex-
tent of these operations. The agen-
cies emploved 1o detect such ecrimes
are kept vigilant all the time.

Tawa Project
Shri Harl Vishno Kamath:
Shri Vidya Charan Shokia:
Shri A. 8. SBalgl:
| Shrt J. P. Jyotlshi:
| Shri Chandak:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the implementation of
the Tawa multi-purpose Project in
Madhvn Pradesh hos been or is being

imated and revitalized;

*119.

(b) if so, the steps o plated by
Government for implementation of
these recommendations, partially or in
whole?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes. Sir.

(b)y A statement giving the requi-
site inforimation is lald on the Table
of the House, [Placed in Library, see
No. LT-4570.85].

(b) if mo, the details of the new
plan;
(c) the stage which the project has

reached; and

(d) when it is expected to be com-
missioned?

The Minister of Irrigation and

Power (Dr. K. L. Rao): (a) and (b).
Due to additional loan amount of
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Rupees one crore provided by Central
Government for employment of mig-
rants on the Project last year, the
work on the Project has been pro-
gressing. A similar loan of Rs 25
lakhs has been sanctioned during
the current year,

(e) Work is in progress on the exca-
vation of foundations of the masonry
dam, and on the excavation of the
cut-off trench for the earthen dam
and on the two main canals.

(d) Irrigation benefits are however
expected from 1969-70 onweards and
the project is expected to be complet-
ed three years later.

Experta to Rossia

[ Shri ¥Yashpal Singh:

| Shri R. 8. Pandey:

| 8hri D. O, Bharma.

| Shri S8hree Narayan Das:
Shri Surendra Pal Singh:
Shri D, N, Tiwary:

lshrl P. C. Borooah:
8Shri Vishwa Nath Pandey:

Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that the De-
puty Chai of the Pl ing Com=
mission visited Russia to explore the
poasibility of export of Indian goods
and to seek Russian colleboration in
various industrial fields; and

(b) if so, the outcome of the visit?

The Minister of Planning (Shri B. R.
Bhagat): (a) Yes. The scope for ex-
pansion of trade and increased export
of Indian goods was discussed with the
representatives of the Soviet Govern-
ment,

(b} Further steps to be taken for
implementing this have still to be dis-
cussed between experts of the two
Governments.

Chatra Canal Project

29¢ Shri Ram Harkh Yadav:
" Shri Vishwa Nzth Pandey:

Will the Minister of Irrigation and
Power be pleaszed to state:

(a) thg measures adopted by the

*18.
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Government for the speedy execution
of the Chatra Canal Project in Nepal;

(b} the measures adopted by Gov-
ernment for expediting the comple-
tion of other Indian-aided projects in
Nepal; and

(c) whether the representatives of
the two countries recently met in
Kathmandu to give final shape to the
measures?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
A statement is laid on the Table of
the House.

STATEMENT

In regard to all Indian-aided pro-
jects, including the Chatra Project, the
following measurcs are adopted for
expediting their completion:—

(i) Time schedules of work and
expenditure as well gs month-
ly progress reports are ob-
tained by the Indian Aid Mis-
sion from the officers concern-
ed with the execution of the
project.

(ii) Progress Review Meetings are
held from time to time in the
Indian Aid Mission, Kath-
mandu, to review the o©ro-
gress of works and remove
any difficulties and bottle-
necks hindering the smooth
working of the projects. The
Director, Indian Aid Mission,
Nepal and the Members in
charge of different Indian-
alded Projects also carry out
extensive tours to inspect the
projects at the sites and ex-
pedite their completion.

(ili) When necessary, high level
discussions are also prranged
between officials of His Ma-
jesty's Government of Nepal
and the Indian Aid Mission to
review the progress of Pro-
ject.

(iv) During the visit of the Minis-
ter of External Affairs to
Nepal during August, 1984, it
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wag agreed that the two Gov-
ernments should undertake a
periodical review of the pro-
gress of the Indian-aided Pro-
jects in Nepal, with a view to
accelerate their  execution.
Two reviews have been made
so far, one in October, 1064
and the other in May, 1965
at Kathmandu.

For the Chatra Canal Project
in particular, under an agree-
ment entered into between
the Government of India and
His Majesty's Government of
Nepal on the 2nd November,
1984, a Progress Review
C ittee of four bers,

ing of two repr

tives of His Majesty's Gov-
ernment and one representa-
tive each of the River Valley
Projects Department, Blhar,
and the Director, Indian Aid
Misgsion has also been set up
to review the progress of
work, from time to time.

(c¢) The representatives of the two
countries met at Kathmandu in May,
1965 to review the progress of Indian-
alded Projects.

Transport of Fresh Eyes

J 8hri Ram Harkh Yadav:
| Shrl Vishwa Nath Pandey:

Will the Minister of Health be
pleased to state:

(a) whaether it is a fact that the In-
ternational Air Transport Association
have i their d of
transporting fresh eyes to India free
of charge in connection with a British
Eye Bank's Experimenta] Programme;

(b) if so, whether Government
have approved of the plan: and

(c) the quantum of fresh eyes im-
ported so far?

The Minisier of Health (Dr. Bushila
Nayar): (a) Yes

(b) Yes. The Ministry of Civil Avia-
tion have directed the Air-India to
provide free air-transportation as
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and when required on the Corpora-
tion's services from London to New
Delhi for consignments of corneal
material donated by the Director, Re-
gional Eye Bank, Queen Victoria Mos-
pital, East Grinstead Sussex (U.K.).

(e) Air-India have so far carried
two i ts each ining six
human eyes (preserved corneas), free
of charge.

Power Projects

208 J Shrl A. K. Gopalan:
" Shri Maniyangadan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Government of
Kerala have requested the Centre for
an additional sum of Rs, 3.36 crores
for the Power Projects In Kerala;

(b} if go, the reaction of Govern-
ment in this regard; and

{c) the amount that has been sanc-
tioned for Babarigiri, Kuttiyadi and
Idikky projects?

The Minister of Irrigation and
Power (Dr. K. L. Rao);: (a) Yes

(b) and (¢). The Government of
India have approved an additional
outlay of Rs. 2.35 crores for the Power
Programme of Kerala for the year
1965-868 as follows:—

(1) Sabarigiri—Rs. 21 lakhs.

(2) Idikky—Rs. 100 lakhs.

(3) Kuttiyadi—Rs. 114 lakhs.
Total—Rs. 235 lakhs.

Hydel Power in Kerala

299, Bhri A, K. Gopalan: Will the
Minister of Planuning the pleased to
state:

(a) whether there was a meecting
of the Transport Industry and Power
Sub-Conmmittee of the Nationa] Deve-
lopment Council recently;

(b) whether Keralg State wap re-
P ted in this Ci Ittee;
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(¢) whether any suggestions were
made about the utilisation of hydel
power potential in Kerala; and

(dy if so, the reaction of Govern-
ment thereto?

The Minlster of Flanning
B. R. Bhagat): (a) Yes, Sir.
(b) Yes, Bir.

(8hri

{c) In the gecond meeting of the
sub-committee of the National Deve-
lopment Council on Industry, Power
and Transport held on February 23rd,
1965, the representative of Kerala
State had stated that Kerala was rich
in hydro potential. The exploitation
of these resources need not be based
only on requirements of Kerala State
but they should be developed with &
view to meeting the needs of the re-
gion. The State Plan ceiling stood in
the way of developments of these re-
sources. He had no objection to have
a Centrally sponsored scheme.

(d) No final view has yet been taken
by the Government on the size of the
Fourth Plan for the State. The Power
programme of Kerala State, proposed
in the preliminary memorandum of
the State Government is still under
consideration.
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Hydro-electricity generation

301. P. R. Patel: Will the Minister
of Irrigation and Power be pleased to
state:

(a) the kilowatts of Hydro-electri-
city generated in  Maharashtra,
Madhya Pradesh, Rajasthan and
Gujarat from 1st August, 1964 to 1st
August, 1865; and

(b) the kilowatts of Hydro-electri-
city made available to Maharashtra,
Madhya Pradesh, Rajasthan and
Gujarat from Hydro-electric power
stations outside the respective States
during the above period?

The Minister of Irrigation and
Power (Dr, K. L, Rao): (a) and (b).
Details of hydro-clectric energy gene-
rated in the State gnd received from
outside as from 1st August 1964 to
1st August, 1985 are given below:i—

Hydro-clectricity

State rated

in _the State in

Hydro-electricity received from

gene- ¢
power stations outside the

Mllion Kwh, State in Million Kwh.
1. Madhya Pradesh. 1638 1°%
(from Machkund Hydel Station,
Orissa upto 30-6-65 anly)
2. Maharashtra 1,040 Nil.
3. Rajasthan . Nil 1819
(from Gandhisagar Hydcl Power
Station in Madhya Pradesh)
1045
(from  Bhakra Nangal Power
House, Punjah).
4 Guijarat, . . . Nil Nil.
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Central Council of Health

302. Shrimati Ramdulari Sinha:
Will the Minister of Health be
pleased to state the main recommen-
dations made by the Central Couneil
of Health at its meeting held on the
19th and 20th July, 1965 in New Delhi?

The Minister of Health (Dr. Sushila
Nayar): The main recommendations
made by the Central Council of
Health at its meeting held in July,
1965, are indicated in the statement
laid on the Table of the House. [Plac-
ed in Library. see No. LT-4571/65].

Shops in Ramakrishnapuram,
New Delhd

303. Shri J. N. Hazarika: Will the
Minister of Works and Housing be
pleased to state:

(a) the number of shops so far
allotted to the applicants and others
in Ramakrishnapuram, New Delhi;

(b} the total number of rooms/
quarters made available for shopping

purposes;

(¢) how many more shops are like-
ly to be constructed and allotted in
the New Sectors of the Colony (RK.
Puram); and

(d) who are entitled to get shop
allotments?

The Minister of Works and Housing
(8hri Mehr Chand Khanna): (a) The
total number of shops, stalls, fuel de-
pots, etc. so far allotted in Sectors I
to IV in Ramakrishnapuram is 187.

(b) One two roomed quarter in Sec-
tor T of Ramakrishnapuram has been
allotted for the use of a Cooperative
store.

(e) About 288 shops, stalls, fuel de-
potg etc. are proposed io be construct-
ed in the remaining Sectors of Rama-
krishnapuram.

(d) The shops, stalls, etc. are allot-
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Eviction of Peasants in Kerala

304, Shri A, K. Gopalan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether notices have been
issued for the evictlon of peasants at

Ayyapancovil Udumbancholai Taluk,
Kottayam, Kerala for project pur-
poges;

(b} it 50, the number of familles
affected and arrangements made for
their rehabilitation;

(¢) whether the peasants will be
permitted to collect their produce
before the area is cleared; and

(d) the rate of compensation and
other benefits the peasants will be
given?

The Minlster of Irrigation and
Power (Dr. K. L. Rao): (a) No.

(b) to (d). Do not arise.

Eanpur Medical College

305, Shri 8. M. Banerje: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that the
Central Government has not paid any
amount to the Medica] College, Kan-
pur as promised during 1963-64 and
1065; and

(b) it so, the reasons therefor?

The Minister of Health (Dr. Sushils
Nayar): (@) In accordance with the
existing procedure for payment of
Central assistance to State Govern-
ments, lumpsum grants of Rs. 144.13
lakhs and Rs. 111.80 lakhs were pald
to the Government of Uttar Pradesh
during 1863-64 and 1064-85 respec-
tively for all Centrally aided schemes
including the scheme for “Ewtablish-
ment and expansion of Medical Col-
leges”. Grants are not released for
individual schemes ynder the Central-
ly Alded Programmes.

Under the Emergency Scheme of
B lon of Medical Colleges, which

ted keeping in view the bal d re-
presentation of varicus trades and the
resources of the applicants.

is a Centrally Sponsored Scheme, =
sum of Rs. 60,111 was claimed by the
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State Government during 1963-64 and
it was paid. During 1964-65, an
amount of Rs, 2.11 lakhs was paid, as
claimed by the State Government
under the Emergency Scheme as Cen-
tral assistance for the expansion of
fQur medical colleges, including the
Medical College, Kanpur.

(b) Does not arise.
State Bank of India

306 Shri Inder J. Malhotra: Will
the Minister of Finance be pleased
to state:

(a) whether it is a fact that a
Director has been re-appointed to
the Board of the State Bank of India
for the third term;

(b) whether an assurance was given
earlier that such an appointment
would not be made for more than
‘two consecutive terms; and

(c) the reasons for which such an
appointment was made for the third
term?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (c). The Cen-
tral Board of the State Bank was re-
constituted with effect from the 1st
July 1957 and again with effect from
the 1st December 1964. No director
who has been nominated to the board
under any of the provisions of tre
bank's statute can, therefore, be deem-
ed to have completed two normal
terms. No assurance has also been
given to thc effect that a director
will not be renominated, if he has
served as such continuously for a
period of more than eight years.

Irrigation Projects

Shri Surendra Pal Singh:
Shri Rameshwar Tantia:
| Shri Vishwa Nath Pandey:
307.{ Shrl Gokulananda Mohanty:
Shrl Onkar Lal Berwa:
Maharajkumar Vijaya
Ananda:
Will the Minister of Irrigation and
Power be pleased to state:
(a) whether it is a fact that Gow
ernment have appointed a Reviewing
Committee of some senior officials to
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suggest meeasures for speeding up the
creation of irrigation potential in the
country;

(b) it so, what will be the fune-
tions of this Committee; and

(¢) when the report is likely te be
submitted?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

(b) The functions of the Committee
are to examine the progréss of work
on certain projects which are in an
advanced stage of construction and to
remove, as far as possible, the diffi-
culties and bottlenecks in the execu-
tion thereof.

(¢) The Committee meets from time
to time to examine the progress of
works on particular projects. The
Committee has so far, reviewed the
progress of works on Chambal Pro-
ject, Mahanadi delta irrigation pro-
ject, Kangsabati project, Bhander
canal project, Kosi project, Sone pro-
ject, Parambikulam Aliyar project
and Rajasthan Canal project. The re-
ports have been forwarded to the
concerned State Governments and pro-
ject Control Boards for necessary ac-
tion.

Stabbing of Govt. Official in Bombay

808. Shri Harl Vishnu Kamath: Will
the Minister of Finance be pleased to
refer to the reply given to Starred
Question No. 1218 on 6th May, 1965
regarding the stabbing of Deputy
Director of Enforcement Directorate
in Bombay and State:

(a) whether the persons arrested
are being prosecuted;

(b) if s0, the stage which the trial
has reached in each case; and

(¢) if not, the reasons therefor?

The Minister of Finanee (Shrl T. T.
Krishnamachari): (a) Yes, Sir.

(b) The charge-sheet has not yet
been filed as the opinion of the hand-
writing expert is awaited regarding
some documents purporting to have
been written by some of the accused.

(¢) The question does not arise.
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Rural Housing Schemes

309. Bhri Daljit Singh: Will the
Minister of Works and Housing be
pleased to state the funds allocated for
Rural Housing Schemes in Punjab for
1965-686 and the amount actually spent
so far?

The Minister of Works and Housing
4{Shrl Mebr Chang Khanna): The
Government of Punjab have not
provided any funds under the Village
Housing Projects Scheme in their
Annua] Plan for the year 1985-66.
Hence, no amount has been allocated
1p the State Government under the
Scheme during the current financial
year. They have, however, asked for
an allocation of Rs. 5 lakhs from
L.1.C. funds for the grant of house
building loans under the Scheme.
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Buildingg Constructed at Rafi Marg
in New Delhi

(Shri Bibhuti Mbshra:
m #\Shﬂ K. N. Tiwari:
Shri P, R. Chakraverti:
Shri P. C. Borooah:

Will the Minister of Works and
Housing be pleased to state:

(a) whether it is & fact that
two buildings at Rafi Marg,
Delhi have not yet been
and

the
New
occupied;

(b) if so, the reasons therefor?

The Minister of Works and Hous-
ing (Shrl Mehr Chand Khanna): (a)
No. One of these buildings, which has
been allotted to the Ministries of
Lsbour and Employment and Irriga-
tion and Power has been partly oe-
cupied. The movement started last
month. The other building (Vithal-
bthai Patel House) comprises two
portions viz. the M.P's Cluband resi-
dentin] flals. The Club portion has al-
ready been handed over to the Parlia-
ment Secretariat. In the other portion
only 84 out of 144 flats have been
completed, Of these 78 flits have al-
ready been allotted and the remaining
‘six will be allotted ghortly.

(b) Does not arise.

AUGUST 18, 1965
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Report of U.S. Study Team on Land
Bystem in India

312. Bhrl Vidya Charan Shokla:
Will the Minister of Planning be
pleased to refer to the reply given to
Unstarred Question No. 1020 on the
11th March, 1965 and state:

(a) whether Government have
finalised consideration of the Report

of the U.S. Study Team on Land
Systems in India; and
(b) if so, the recommendations

accepted by Government?

The Minister of Planning (Shri
B. R. Bhagat): (a) and (b). Copics of
“A Study on Tenurial Conditions in
Package Districts” by Mr. Wolf Lade-
jinsky, Consultant to the Ford
Foundation were forwarded to the
State Governments. The report along-
with the views of the State Govern-
ments concerned has been published.
Tts coples have been placed
in the Parliament Library and are
being distributed to Members of
Parliament also.

Wagze Board for CPW.D. Workers

Shri P. C. Borooah:
Shri Naval Prabhakar:
Shri Hem Raj:

Will the Minister of Works
Housing be pleased to state:

(a) whether the C.P.W.D, Workers"
Union has recently demanded a wage-
board for C.P.W.D. workers; and

(b) if so, Government's
thereto?

The Minister of Works and Hous-
ing (Shri Mehr Chang Khanna): (a)
and (b). A copy of & resolution pas-
sed by the Delhi Regional Conference
of the C. P. W, D. Workers' Union in
June, 1965, d ding the appoint-
ment of a wage-board was received in
the Ministry. The demmand has besn
carefully examined. The pay scales
of the workcharged establishment
were revised in 1947 and again in 1959
on the basis of the recommendations

as.

and

reaclion
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of twp Central Pay Commissions.
Further, Government set up an Ad-
hoc Committee for the workcharged
establishment, on whose recommen-
dations various improvements have
been made in regard to the admini-
stration of the workcharged stafl.
Government also set up the Categori-
sation and Removal of Anomalies
Committee for categorising the var-
ious categories on the workcharged
establishment and for the removal of
anomalies. Nearly all the recommen-
cations of the Committee have already
been accepted by Government and
necessary orders in regard to most of
them already issued. The workcharg-
ed staff of CP.W.D. are already en-
titled to permanancy, pension under
the Liberalised Pension Rules, reim-
bursement of medical charges and
C.G H.S, Scheme, travelling and other
allowanceg as adwmissible to regular
Government staff,

The terms and conditiong of service
of workcharged staff are not less
favourable than those admissible to

Written Answers 910

Power be pleased to state:

(a) the progress made in the imple-
mentation of the Farakka Barrage
project;

(b) when it is likely to be complet-
ed; and

(¢) whether Its cost js llkely to
exceed the original estimaleg and if
50, to what extent?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) and (b).
Work on the Farakka Barrage and
the Feeder Canal hag made goog pro-
gress and it is expected that the Pro-
cect will be completed substantially
by 1970-71. The progress s con-
stantly under review and measures 1o
remove bottlenecks and difficultias, as
and when confronted, are taken at
the highest level.

(¢) The present sanctioned project
is for Rs. 68:58 crores. This is under
revulon due to increased .ost of

regular Government staff, if uther
statutory rights admissible to ‘indus-
trial' workers are taken into account.
Government, therefore, consider that
there is no justification for setting up
a wage-board for the C.P.W.D. work-
ers.

Farakka Barrage

[ Shri P. C. Borooah:
i Shri P. E. Chakraverti:
| Shrimati Savitri Nigam:
Shri S. M. Banerjee:
Shri Surendra Pal Singh:
Shri Indrajit Gupta:
Shri R. Barua:
Shrimati Renuka ERay:
Bhrimall Renn Chakravarily;
| Shri Tridib Kmr

Will the Minister of Irrigation and

eq t materials, labour etc.

Purchase of Equipment

315, Shri P. C. Borvoah: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that equip.
ment worth Rs. 2,865.93 crores has
been erdered by Government to be
purchased with the loans/credits
offered by the seventeen countries,
World Bank and the International
Development Association; and

(b) if so, the nature and extent of
equipment to be procured from the
various countries?

The Minister of Finance (Shrl T. T.
Krishnamachari): (a) Yes, Sir,

Equipment and stores (other laon
foud and fibre imports under U. S.
Public Law 480) worth Rs, 288573
crores have been ordered on both
Government and non-Government
account against foreign loans and
credits since Independence.
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(b) A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-4572/65].

Flats for Lower Middle Groups

318 Shri Yashpal Singh:
) {Bhrl Mohammed Koya:

Will the Minister of Works and
Housing be pleased to state:
(a) whether the Prime Minister

had suggested while inaugurating the
‘Nirman Bhavan' that Government
should themselves construct flats for
lower middle groups; and

(b) it s0, the steps taken to im-
plement the suggestion?

The Minister of Workg and Housing
(Shri Mehr Chand Khanna): (a) Yes.

(L) The already sanctioned | T4
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the foreign exchange requirements
of the Fourth Five Year Plan of
India; and

(b} if so, the details thereof?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No, Sir.

(b) Does not arise,

House Morigage Corporation

([ Shri D. C., Sharma:
| Shri Yashpal Singh:
318./ Shri R. S. Pandey:
Shrimati Laxml Bai:
| Shrimatl Savitrl Nigam:

Will the Minister of Finance be
pleased to state:

(a) whether a proposal to set up a
House Mortgage Corporation is under

schemes of this Ministry, which are
being implemented by the State Gov-
ermisents and Administrations of
Union Territories, are primarily meant
for meeting the housing require-
mentg of persong belonging ro low
and middle income groups, Tha2 State
Governments and Administrations of
Unwn Territories or their designated
agencieg are constructing houses, len-
cments and flats and allotting ‘hem
on rental and hire purchase basis to
cligible persons. Particulars of these
Schemes are given in the Annual Re-
port of the Ministry for the year
1964-85, which was placed before
Parliament in April 1985. Larger al-
locations for these schemes are ex-
pected to be made in the Fourth Plan
to enable the State Governments and
Administrations to step up the con-
struction programme.

Aid India Oonsortium

( Shri Yashpal Singh:
m { Shri R. 8. Pandey:
* ] Shri D. . Sharma:
| Shrimatl Tarkeshwari Sinha:

Will the Minister of Finamce be
pleased to state:

(a) whether the Aid India Consor-
tium has taken any decision io meet

ation;
(b) it so, the details thereof;, and

(¢) the stage at which the matter
stands at present?

The Minister of Finance (Shri T. T.
KErishnamacharl): (a) to (c). The
matter is under consideration put ihe
dotails have yet to be worked out.

Satellite Towns Around Delhi

Shri D. C. Sharma:
319. { Shrl Yashpal Singh:
Shri R. 5. Pandey:

Will the Minister
pleased to state:

of Health be

(a) whether it has been decided to
develop satellite towns like Farida-
bad, Shahdara and Gurgaon and not
to locate any new offices in Delhi;

(b) if so, whether any plan has
been chalked out in this regard; and

(c) the steps taken to Fmplement
the same?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c). The Master Plan
for Delhi has recommended the plan-
ning and development of seven satel-
lite townships around Delhi at Ghazia-
bad, Faridabad, Gurgaon, Bahadur
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garh, Narela, Loni and Ballabgarh
simultaneously with the development
of Delhi. The recommendations of the

Master Plan for Delhi have been
brought to the notice of the State
Governments concerned wviz. Uttar

Pradesh and Punjab who are taking
necessary action for preparing de-
tailed plans for the ‘Ring Towns' fall-
ing within their respective jurisdic-
tions. Ag regards location of offices in
Delhi, no decision has been taken by
the Government of India not to locate
any new offices in Delhi. However,
it is the present policy of the Gov-
ernment to locate in Delhi only such
of the offices as cannot function from
outside Delhi without detriment to
their administrative efficiency, More-
over, in view of the prevailing con-
gestion and scarcity of accommoda-
tion in Delhi, it has also been the
policy of Govermment to shift such of
the Government offices out of Delhi
as can function from outside without
detriment to their efficiency.

It may also be stated that all ques-
tions of location of the Central Gov-
ernment Offices in Delhi or the shift-
ing of offices out of Delhi are decided
by a Committee of the Cabinet on the
recommendations of the Accommoda-
tion Advisory Committee functioning
under the Chairmanship of the Secre-
tary, Ministry of Works & Housing.

Anti-sea Erosion Works in Kerala

" Shri Warior:
| Shri Vasudevan Nair:
32°J Shri Prabhat Kar:
" Shri Mohammed Koya:
| Shri Onkar Lal Berwa:
{ Shri A. K. Gopalan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the question of taking
over the anti-sea erosion work in
Kerala by the Centre has been con-
sidered; and

(b) if so, the decision taken there-
on?

914

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
Till now, anti-sea erosion works in
Kerala have been executed by the
State Government with loans sanc-
tioned by the Government of India.
A change in the pattern of Central
financial assistance for anti-sea ero-
sion works, during the Fourth Plan
is, however, under the consideration
of the Government of India. No
final decision has yet been taken in
the matter.

Utilisation of Manpower

( Shri Shree Narayan Das:
321 J Shri D. N. Tiwary:
* ) Shrimati Tarkeshwari Sinha:
LShri Baswant:

Will the Minister of Planning be
pleased to state:

'(a}) whether any programme for
utilisation of rural manpower during
the next plan has been drawn up;

(b) if so, the important features of
the same; and

(¢) the suggestions made and con-
clusions reached at the Inter-State
Conference which was held in New
Delhi on the 14th April, 1965 to for-
mulate guideline for the programme?

The Minister of Planning  (Shri
B. R. Bhagat): (a) to (c). The Inter-
State Conference on Rural Manpower
held from April 14 to 16, 1965, re-
commended that the Rural Manpower
Programme should form an organic
part of the Fourth Five Year Plan.
The programme should be under-
taken in areas with considerable
unemployment and under-employ-
ment, which should be identified.
The Conference felt that these areas
might cover 1500 to 2000 develop-
ment blocks. The Conference fur-
ther proposed that the programme
should provide employment in the
selected areas in terms of existing
skills and should also endeavour to
develop new skills in these areas.
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These proposals are at

under examination.

present

Artificial Limbs

( Shri Hem Barua:
Shri Subodh Hansda:
Shri S. C. Samanta:
322. { Shrimati Savitri Nigam:
Shri M. L. Dwivedi:
[Dr. P. N. Khan:

Will the Minister of
plcased to state:

Health be

(a) whether it is a fact that East
Germany has offered to set up a fac-
tory for the manufacture of arti-
ficial limbs in India; and

(b) if so, whether this deal has
been finalised?

The Minister of Health (Dr.
Sushila Nayar): (a) Government have
not received any offer from East
Germany in this regard.

(b) Does not arise.

Central Take-over of State

[ Shri Hem Barua:

| Shri Ram Harkh Yadav:

| Shrl Vishwa Nath Pandey:
Shri D. D. Puri:
Shrl Bishwanath Roy:

328. { Shri Basappa:

Shri P. Venkatasubbaiah:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri N. P. Yadab:
Shrimati Malmoona Sultam:

Will the Minister of Finance be
pPleased to state:

(b) whether it is a fact that Cent-
ral Government propose to formulate
certain guidelines for the take-over
of huge projects at present under the
management of the State Govern-
ments;

(b) if so, the reasons therefor; and

(¢) whether any State Government
have approached the Central Gov-
ernment with a suggestion?

Projects

19, 1965 Written Answers 916
The Minister of Finance (Shri

T. T. Krishnamacharl): (a) No, Sir.
(b) Does not arise.

(¢c) Some State Governments have
suggested that the big Irrigation and
Power-Projects may be kept outside
the State Plan and financed directly
by the Centre.

Smuggling of Indian
India

Coing outside

( Shri Hem Barua:
Shri Subodh Hansda:
Dr. P. N. Khan:

| Shri §. C. Samanta:
324..{ Shrimati Savitri Nigam:
ﬁ Shri M. L. Dwivedi:
Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:
| Shrl Kajrolkar:
Will the Minister of Finance
pleased to state:

be

(a) whether it is a fact that the
smuggling of Indian coins outside
India has increased considerably of
late;

(b) if so, the modus operandi of
the smugglers; and

(c) the steps taken by Government
in the matter?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Recently there
have been some sporadic cases of
smuggling of coins out of India. Al-
though the value of seizures has re-
gistered an increase, it cannot be said
that they point to any large scale
smuggling.

(b) The following are some of the
methods which have come to notice:—

(i) Wrapped in gunny Dbags,
newspapers or rags and
shipped on board vessels,
concealed among provisions
or cargo;

Smuggling on board vessels
by members of the crew;

D)
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(ili) Shipped from unauthorised
places by fishing boats for
transhipment to launches on
the high scas.

{c) Government have adopted var-
jous legislative and executive mea=
sures to combat smuggling. These
include (i) enhancement of the po-
wers of investigation of Customs Offi-
cers engaged in  anti-smuggling
work; (i) systematic rummaging of
suspected  vesscls and  aircraft;
(iii) regular as well as surprise patrol-
ling of vulnerable sections of coastline
and land borders; (iv) closer follow-
up of information; (v) imposition of
heavy penalties under the Customs
Act, 1862 which include the confisca-
tion of the contraband, prosecution in
suitable cases; (vi) setting-up of a
Directorate of Revenue Intelligence
at the Centre to co-ordinale more
effectively the anti-smuggling acti-
vities of the various fleld organisa-
tions.

Ceiling Costs of Dwelling Units

[ Shri P. R. Chakraverti:
398 J Bhri P. C. Borooah:
™) Shri Bibhutl Mishra:
[ Shri K. N. Tiwary:

‘Will the Minister of Works and
Housing be pleased to state:

(a) whether the Government of
India have decided to enhance the
ceiling costs of dwelling units under
wconstruction for the economically
weaker fections of the community;
and

(b) the increased benefits made
available to these sections by the
latest decision in consideration of the
continuous rise in costs?

The Minister of Works and Housing
(Bhri Mehr Chand Khanna): (a) Yes,
the ceiling costs of dwelling units for

ically ke cti have
been increased by about 15 per cent
in view of the increase in building
costs. 1

918

(b) Government i already subsi-
dising the cost of these units to the
extent of 25 per cent, It is also consi-
dering the gquestion of increasing the
quantum of subsidy to meet the higher
incidence of rent on account of in-
crease in the ceiling costs.

freelt & wewi w1 a

326. ST 74T TAMRY : TIT EATEST
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Manufacture of New Building Mater-
fals

{ Shri Rameshwar Tantia:
Shri Onkar Lal Berwa:
328. l Bhri A. N. Vidyalankar:
| Maharajkumar Vijaya
L Ananda:

Will the Minister of Works
Housing be pleased to state:

and

(a) whether it is a fact that the
Union Government have prepared
proj proposals for establishing in-
dustries at selected locations for

facturing new building materials
to meet the demand during the Fourth
Plan;

(b) whether it is also a fact that the
National Building Organisation had
conducted a research and had made
certain proposals, if so, what are their
main proposals;

(c) whether it is also a fact that
these proposals were forwarded to

AUGUST 19, 1865
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the State Governments for their
comments if so, their reaction there-
to; and

(d) when the scheme is likely to-
be implemented?

The Minister of Works and Housing
(8hri Mehr Chand Khanna): (a)
Yes. The National Buildings Orga-
nisation of the Ministry of Works and
Housing has prepared outline project
proposals for the establishment of
some industries to manufacture new
building materials to meet the expec-
ted demand for such materials in the-
Fourth Plan.

(b) The National Buildings Orga-
nisation prepared the outline project
propasals on the basis of the investi-
gations carried oul by it and the labo-
ratory research conducted at the Cent-
ral Building Research Institute,
Roorkee, as well as by using informa-
tion from other countries where re-
search has been conducted on such
materials.

The main project proposals
pared arei—

pre-

1. Manufacture of asphaltic roof-
ing sheets.

2. Mechanised brick plants for
the production of perforated
bricks, facing bricks, heavy-
duty bricks, hollow clay tiles,
etc.

3. Use of blast furnace slag in
the building industry.

4. Manufacture of cellular con-

crete blocks using fly-ash or
sand and lime.

5. Production of gypsum plaster.

6. Production of fiy-ash pozzolans
cement.

7. Production of
concrete,

8. Production of
bricks.

9. Production of
aggregates.

ready mixed
sand lime

light weight
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10. Surkhi pozzolana plant.

11. Composite seasoning and pre-
servation plants for timber.

(¢) Yes. These proposals have been
forwarded 1o the interested State
Governments for their information
and comments,

The general reaction has been en-
couraging and some of the States are
considering the establishment of new
building materials industries in the
public sector.

(d) No definite period of implemen-
tation of these schemes can be indi-
cated as it depends on the carrying
out of technical and economic sur-
veys of different locelities where the
projects can be set up. In the case
of ceriain projects e.g. cellular con-
create factories arrangements have also
to be made for the import of equip-
ment and machinery from foreign
countries.

Tralning of Teachers in Planning

329 [ Shri Rameshwar Tantla:
"7 Shrl S. C. Samanta:

Will the Minister of Planning be
pleased to refer to the reply given to
Unstarred Question No. 978 on the
11th March, 1865 and state:

(a) whether Government
finalised the

have

scheme to train  the
and teachers in pl
and execution of local schemes;

(b) if so, the details thereof; and

(e) it not,
delay?

the reasons for the

The Minister of Planning (Shri B. R.
Bhagat): (a) The Central Ministries
concerned, State Governments and the
participating education  institutions
are being consulted,

(b) Does not arise.

(c) Such consultations will
some time.

take

92z
Family Planning in Rurzl Areas

[ Shrimati Savitrl Nigam:
330, 4 Shri M. L. Dwivedi:
Shri 8. C. Samanta:
| Shri R. Barua:

Will the Minister of Health be
pleased to refer to the reply glven
to Starred Question No. 550 on the
17th December, 1964 and state the
schemes for Family Planning which
have proved to be most popular in the
rural areas?

The Minister of Health (Dr. Sushils
Nayar): The most popular schemes

for family planning in rural arcas are
as under:—

(i) Sterilization,
(ii) Orientation Camps,
(iii) Use of Contraceptives,

(iv) LU.CD. wherever it has been
introduced has proved very popular.

Lease of Plots in Delhi

Shrimati Savitrl Nigam:
331. { Shrl 8. C. Samanta:

Shri M. L. Dwivedi:

Will the Minister of Works and
Housimg be pleased to refer to the
reply glven to Starred Question No,
688 on the 1st April, 1085 and state:

(a) whether the question of in-
creasing the time limit of two years
for the finalisation and registration of
the lease agreement has been exa-

mined;
(b) if so, with what result; and

(c) what further changes have

been made to provide more facilities
to the house builders?

The Minister of Works and Housing
(S8hri Mehr Chand Ehanna): (a) to
(c). It is not intended to increase the
time limit of two years but the Land
and Development Officer has been
empowered to grant extensiong of time
limit for periods of one year at a tima
in cases where such extensions are
justified on merits.
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Corruption in Revenue Department

( Shrimati Savitrl Nigam:
332J Shri S. C. Samanta:
") Shri M. L. Dwivedi:
 Shri Daljit Singh:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 1094 on the
29th April, 1965 and state whether
any success has bheen achieved with
the adoption of the new procedure by
the Special Police Establishment to
investigate corruption cases in the
Revenue Department?

The Minister of Finance (Shri T. T.
Krishnamachari): The programme
was introduced recently and it is too
early to judge the results. The pre-
liminary indications, however, are
that there has becen some improve-
ment.

Malaria Cases in Delhi

Shrimati Savitri Nigam:
333. { Bhri 8. C. Samanta:
| Shrl M. L. Dwivedi:

Will the Minister of Health be
‘pleased to refer to the reply given to
Unstarred Question No. 1243 dated
10th December, 1964 and state
whether Malaria cases have recently
been reported in Delhi and whether
the mosquitoes are also increasing in
great numbers?

The Minister of Health (Dr. Sushila
Nayar): Only five cases of malaria
have been detected in the Union terri-
tory of Delhi so far during 1865 and
three of them were imported. This is
a very low incidence as compared to

the past. Mosquitoes have also not

increased in great numbers,

I fents in Go t Hospitals in
Kerala

Shri A. V. Raghavan:
I Shrl Pottekkatt:
_ 8hri Kappen:

Will the Minister of Health be pleas-
«d to state:

{a) whether the Government of

.
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Kerala has decided to realise the price
of medicines and diet charges from in-
patients admitted in Government hos-
pitals;

(b) if so, the reasons for revising the
existing rules; ang

(c) the amount expected to be realis-
ed on this account during the current
year?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). Charges for
stay in hospital and for diet were be-
ing realised from patients having an
income of Rs. 100i- p.m. and above.
With effect from 24th May, 1965 the
Government of Kerala have enhanc-
ed the existing rates for recovery of
these charges in respect of well-to-do
in-patients having a monthly income
of Rs. 200/- and over. Similarly,
orders have also been issued for re-
covery of full cost of medicines from
all patients in special and paying
wards except Government servants
who are entitled to free medical atten-
dance. In general wards, people with
an income of Rs. 4,800|- perannum
and above are now required to pay
the full cost of the medicines while
patients with an income between
Rs. 2,400/- and Rs. 4,799|- per annum
have to pay half the cost of the medi-
cines. These measures have been
taken in order to meet the extra ex-
penditure due to rise in prices.

(c) The anticipated receipt on
account of these measures is Rs.
41,000]- (Rs. 9,000/- on account of
hospital stoppages and dieting and
Rs. 32,000!- on account of cost of medi-
cines from well-to-do patients).

Water Supply to Cannanore, Telli-
cherry and Mahe

Shri Pottekkatt:
335.{ 8hri A. V. Raghavan:
Shri Kappen:
Will the Minister of Health be pleas-
ed to state:

(a) whether any final decision has
been taken to provide protected water
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supply to Cannanore, Tellicherry and
Mahe in North Kerala;

(b} if s0, the cost of the scheme; and
(e) when the work will commence?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) and (¢). A composite water
supply scheme for Cannanore, Telli-
cherry and Mahe estimated to cost
Rs. 2 crores has been received from
the State Chief Engineer for scrutiny
by the Central Public Health Engi-
neering Organisation of this Ministry.
The State Government is being ad-
dressed to  make certain modifica-
tions in the scheme and to furnish
additional particulars needed for giv-
ing technical clearance, The socheme
is proposed to be taken up for execu-
tion by the State Government as
soon as it is approved.

Government Accommodation on Ranjit
Singh Road, Delhi

s30, J Shri Vishwa Nath Pandey:
"7\ Shri Naval Prabbakar:

Will the Minister of Works
Housing be pleased to state:

{a) whether Government propose to
erect g five storey building in the
Capital on the Ranjit Singh Road,
Delhi to provide housing accommoda-
tion to the Central Government
employees;

(b) if so, whether the site has been
finally selected and work begun;

(c) when the building is likely to
be ready and fit for habitation; and

(d) the total expenditure invoived
in the scheme?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) to
(d). A building—partly four-storey-
ed and partly six-storeyed—is under
construction on Ranjit Singh Road.
Estimated to cost Rs. 28:68 lakhs, the
building is likely to be completed
within about two months. It will be
used for nmning a Government hotel
with 240 beds.

and
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Family Planning in UP.
337, Shri Vishwa Nath Pandey:

Will the Minister of Health be pleas-
ed to state:

(a) whether Government have re-
ceived any scheme on Family Plan-
ning from the Government of Uttar
Pradesh;

(b) if so, whether any decision has
been taken in the malter; and

(¢) the details thereof?

The Minlsier of Health (Dr. Sushila
Nayar): (a) Yes.

(b) and (c¢). The proposal is un-
der consideration.

Leprosy Eradicatiom in UP.

338. Bhri Vishwa Nath Pandey:
Will the Minister of Health bte
pleased to state:

(a) the total amount granted 1o
Uttar Pradesh Government for the
eradication of leprosy in the State
during 1964-85; and

(b) the smount proposed to be
given to that State for the purpose
during 1965-867

The Minister of Health (Dr. Sashila
Nayar): (a) The Leprosy Control
scheme is one of the Centrally-aided
schemes of the Ministry of Health,
For the Centrally-aided schemes,
allotment of funds is not made
Scheme-wise but the grant-in-amid is
sanctioned at the end of each finan-
cial year for broad groups or catego-
ries of Schemes. A lumpsum grant of
Rs. 141'21 lakhs has been sanctioned
to the Government of Uttar Pradesh
during 1964-65 for all Centrally-
aided Sch including the sct
for ‘Eradication of Leprosy’. While
information regarding the exact
amount of grant drawn by the Gov
ernment of Utiar Pradesh during
1964-65 for eradication of leprosy is
not avallable, the State Government
had mede a provision of Rs. 2-84 lakhs
for expansion of leprosy Control Pro-
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gramme in the State for the said
year. According to the prescribed
pattern of Central assistance for the
Leprosy Control Programme, the
State Government would be eligible
to draw 76 per cent of the non-recur-
ring and 50 per cent of the recurring
expenditure incurred by them on the
Scheme.

Apart from this, grants amounting
to Rs. 55,573:00 were released directly
to voluntary leprosy institutions work-
ing in the State, during 1964-65.

(b) Allocation of Central assis-
tance to the States for the year 1985-
66 for Centrally-aided scheems has not
yet been finalised. However, the
State Government have made a pro-
vision of Rs. 1161 lakhs under the
Loprosy Control Programme for the
establishment of 5 Leprosy Control
Units and 30 Survey, Education &
Treatment Centres during the year
1965-86.

Dam at Uttar Kashl

389, Shri Vishwa Nath Pandey: Will
the Minister of Irrigatiomn and Power
be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to construct
the dam at Uttar Kashi (U.P.);

(b) if so, its location and the area
to be covered thereunder;

{c) when the work will be _ukgn
up; and H

(d) the total expenditure involved
in the scheme?

19, 1965 Written Answers 928

The Minister of Lrrigation  and
Power (Dr, K. L, Rao): (a) The U.P,
Government propose to build a 1345
ft. high dam over the Bhagirathi river
83 part of the Maneri-Bhali Hydro
Electric Project.

(b) The dam is located across
Bhagirathi river at Maneri about 10
miles upstream of Kashi, whereas the
power housg i proposed at Bhali
village at about 10 miles down-
stream of Kashi. This scheme will
supply power to U, P. in conjunction
with the Yamuna Grid System.

(c) This project is being considered
for inclusion in the Fourth Plan.

(d) The present estimated cost of
this scheme is Rs, 328590 lakhs.

Rural Water Supply Projects

340 f Bhrl Vishwa Nath Pandey:
" | Shrimati Savitrl Nigam:

Will the Minister of Health be

pleased to state:

(a) the total number of rural water
supply projects in Uttay Pradesh for
which the Union Government have
extended assistance during the Third
Five Year Plan period; and

(b} the financlaF assistance given
50 far?

The Minister of Health (Dr. Sql:ﬂl
Nayar): (a) The informmtion is given
below:—

Type of projeet.

Number

(i) National Water Supply and Sanitation Programme.

(ii) Local Development Works P

(iii} Project under UNICEF assistance




929 Written Answers SRAVANA 28, 1887 (SAKA) Written Answers 930

(b) The Rural National Water Sup-
ply and Sanitation Programme is &
Centrally-aided scheme. Central as-
sistance for Centrally-aided schemes,
including  Rural Water  Supply
Schemes, ure made in lumpsum for
broad groups or categories of schemes.
It is not, therefore, possible to indi-
cate the figures separately for Rural
Water Supply Schemes. A sum of
Rs. 557.28 lakhs has been paid as
grant-in-aid to the Government of
UP. during the four years of the
‘Third Five Year Plan for all Central-
ly-aided schemes in the Health sector
including the Rural Water Supply
Schemes.  Allocations for 1965-668
have not yet been made.

A sum of Rs. 30 lakhs has been
paid as grant-in-aid to the State Gov-
ernment for the implementation of
Rural Piped Water Supply Schemes
under the Local Development Works
Programme during 1864-65.

Grant-in-aid to the extent of
Rs. 11-48 lakhs has been sanctioned
to the State Government for the
t of Special Investigation
Division in rural and scarcity areas.

establish

Smuggling of Ganja

341, J Shri Kindar Lal:
* 7| Sbri Vishwa Nath Pandey:

Will the Minister of Filnance be
pleased to state:

(a) whether it is a fact that twenty-
one maunds of Nepali Ganja worth
over rupees one and & half lakhs
meant for smuggling was seized by
the Police from nearby forest in
Gorakhpur in May, 1965; and

(b) if so, the action taken by Gov-
ernment in the matter?

The Minister of Fimnance (Shri T.
T. Krishnamacharl): (a) A quantity
of 370 kg. of contraband Ganja believ-
ed to be of Nepal origin and valued
at Rs. 78,550 approximately, was
seized on the 29th May, 1865 in the
Revenue Forest, Campiergan],
Gorakhpur by the local police.

(b) Six persons have been arrested
and challan has been put up by the
police in the Court. The case is now
subjudice,

Wt W w1 urdew

() zkw 2 ¥ ¥aw 28 whrw
aar ke 3 & 29 wfrww wir ¥
gqftr &, o fie a1 ft oredt & ot ¥
48 ¥ 65 wfwwa wivat gfr & a7
gfrfre 04 & fom fs e & oy
¥ zréy 2 Wi eriy 3 % wiwgy aoerd
sofogt &, FvwaT iy & A &
qrr wrerdy safoi % qamw & "
qfr s wfaw = 3 ) Iy a7 Foig
farar o fe zrée 2, 3 W 4 ¥ wfaw
Frer Al w ge afigy @t
® arg ¥ frw (hez ) & qrdza
=Y swfy a Ay
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AT-HORTO 6% 9T &I & Wre § wely

343. st %o Ato fmard :
Far faw weft ag aEw A gwr w0
fir :

(%) a1 TTR FT T 4 Wi,
1965 % AR H RUOATE Aqv
Tt €1 9T § T o T o0 wifEm
uw e Amw v W e
a1 ¥ fow i = @ O s i
T FAME 9T T FT W g
wrT & wF A o arfgd ) W

(@) afz g1, @1 "owT 1 99 97
wqr  wlafsm & 7

fFarer wiolt (Y Tovo Wo yrowrmamyy) :
(%) ft, &

(a) #mz & ¥ og wat werEw
w7 faolt famme &1

Water Supply in Calicut

Ml Shrl Mohammed Koya:
{Shrl A. K. Gopalan:

Will the Minister of Health be
pleased to state:

(a) whether the Calicut Corpora-
tion has applied for any Central aid
for expanding the protected water
supply in the city; and

(b) the
thereon?

reaction of Government

The Minister of Health (Dr. Sushll

AUGUST 19, 1965

Written Answers 932

(a) whether Government have de-
cided to open a Medical College in
Himachal Pradesh;

(b) if so, whether it will be run
entirely by the Himachal Pradesh
Government or in collaboration with
the Centre; and

(¢) whether Government propose
to allot any seats in it for the undeve-
loped contiguous hill areas of the
Punjab?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). Yes, it has been
decided to open a Medical College In
Himachal Pradesh. The Government
of India will render all assistance to
Himachal Pradesh Government,

(c) A proposal to allot some seats
for students other than those belong-
ing to Himachal Pradesh is under
consideration,

Films on Family Planning

- ~“g4¢, J Dr. P. Srinivasan:
Shri Paramasjvan:
Will the Minister of Heaith be

pleased to state the number of short
films proposed to be prod i on
family planning wilh details thereof?

The Minister of Health (Dr. Sushila
Nayar): Six short fllms (Quickies)
on Family Planning bearing the fol-
lowing titles are at present under
production by the Films Division,
Ministry of Information and Broad-

Nayar): (a) The Calicut Corporation
has requested the State Government
to secure substantial assistance from
the Centre for expanding the protect-
ed water supply system in the city.

(b) The matter is under considera-
tion of the State Government.

Medical College in Himachal Pradesh

345. Shrl Hem Raj: Will the Min-
ister of Health be pleased to state:

casing, Bombay:

(i) Two Families.

(ii) A Talk With.

(iii) Economic Implications of In-
crease in Population.

(iv) The Greatest Gift,

(v) Berefits of Vasectomy.

(vi) Another Film on Family
Planning (untitled at pre-
sent).
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Details of these films are being col-
lected and will be placed on the table

of the Sabha.

et argrer & wenry w1t ok weyy

347. st wiET @w dTEr
T few WA oy W A FU 6T
fF :

(%) 77 3z 79 & f§ oeew
% 30 @, 1965 FT UF qriwEATAT
W & 50,000 W ¥ 9w W
e g A v §

(&) afz g, A1 aereedr s
o #;, W

() afz &, &1 77 wEre few
Mg ¥ war ar 7

farwr sioft (st fvo @o yowrmmardh) :
(%) 30 =k 1965 %Y FAwAT §
Hrar-per afwwfol & o afeerd
FALT THo THo F@EA & TG
6000 Fo HAA-HTHI-WTEI-AET-
TFU (AT 5T FTAT 27,000 Fo )
% fafry a=gi (FaTm F e Ew
famer  gatea 4 fiemr mr @)
T A

(@) a=1oi & =y foam ware
¢ —

(1) worf afggi—i23 0

(2) famtz——s600 a0

(3) ¥ faafrra—s37  aw
(4) wfemet wzi—=o 591

(5) wmETE—
T owd - 1
w19 #Y aifrgi—an 2
T & AT AL TT-AT 2
gfygt—a 6
I (%) —Am
Fzwa |fgd ZIT—AT 1

(6) fafruaemgi—
- Tfgt—am 199
frzm-ifagi—an 12
ITEETT—AT 22
vl qAidET—aT 133
U W g AT
& Ta—AT 8
arlr #r ofdm (&1
7T) AT 888
i

() =z

afeesil WY A ww

oft wfeir wrw dewy :
st =

3487 ot fuvamia qivdg

Lsft Tro wawr :

s faw @ o @A A e
war fr

(%) ®1 a7 ax & f& 27 u,
1965 %1 qfgwdy w1 & a9 T W9
w17 fwr mar ¢

(=) =fe gi, a1 war a7 sgar
vz & A gy i & e &
T

(W) wgram & wifw mar AT
e ¥ A p Y



935 Written Answers AUGUST 19, 1965

Written Answers 936
ferersioft (sitfivo o woormraty) : PIY given to Unstarred Question No.
(‘) & (I"l']b i o1 936 993 on the 11th March, 1965 regarding

. b .
T WEEE (11,14 0T T) s&“:f"s for washermen in Delhi snd
F omw o O et ¢

foewsn (WA qafawi dw) &

e (a) whether the gaid Committee
amq 26 WE, 1965 % fFar maT faA®FT  has submitted its report to Govern-

JEW TIHAT AT W ey ment; and
¥ 1965-66 ¥ qHW IA AT WA

¥ ow W ft ST (ﬁii ) h(b::oﬂ g0, the recommendationy of
the mmittee and the action taken
# fea-sraeqr FOT &, WEr & thereon?

T FEHIFETY ) T

' 16T A wafa ¥ faw @ o The Minister of Works and Housing

@ 9T sn  gfama sfvad & fegrg (Shrl Mehr Chand Ehanna): (a) and

R (b). The report of the Committee is
expected to be finalised shortly.

wey fertieon A
Unauthorised sharing of Government
Accommodation Delhl
[sitgen v wom : n
:m;.ﬁi it wo v Ferg -
‘f“i . 351. Shri P, R, Chakraverti: Will
L * the Minister of Works and Housing

w1 frw W - S - be pleased to state:

wiit fw -
{a) the number of complaints re-

(%) =1 e farfeor  ard ceived against Class III and IV em-

wfar Q@ ployees regarding the unauthorised
: w1 A yET aOd sharing or sub-letting of the quarters

frarmdm R, WX allotted to them in Delhi[New Delhi
) during 1963-84, and 1964-85;
(w) ofz g, ot @ ww A
A I WY e (b) how many of them were anony-

t? mous and pseudonymous and how
many of them were inquired into;

Forer sioft (et fivo wo rommredy)
(%) , w ! (¢) the action taken to find out the
. veracity of the complaints before in-
(@) g waw Qe @ o quiry is conducted in the case of com-
g plaints referred to in part (b) above;
Houses for Washermen in Delhl (d) whether it is a fact that in
some cases the allottees were pena=
f Shri D. N. Tiwary: lised despite prior permissicn  for
350. Shri Hokam Chand sharing; and
| Kachhavaiya:
Will the Minister of Works and (e) if so, in how many cases and

Bousing be pleased to refer to the re- for what type of reasons?
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The Minister of Works and Housing (Shri Mehr Chand Khanna): (a) Total

number of complaints received,

Class 111

Clans 1V
‘b Anonymons Preudonymous
262 36

The number of cases enguired inlo
was AN

(v Nu preliminary enguiry is con-
dueted 1o find out the wveracity of
complainls. Whether a complaint is
vorrect or incorrect can only be deter-
mined after a spot enguiry has been

made by the Assistant Director of
Estales

(i No

di 1 Dowes nol arise.

Land Mortgage Banks

152 Shri D. D. Puri: Will the
Minister of Finance be pleased (o
rlate

tav whether it is a fact that insti-
tubional nvestors like the Reserve
Bank of India, LIC, Staty Bank of
India have restricted subscriptions to
dobentures  of  Co-operative  Land
Mortpape Banks:

‘B af sa, thye reasone therefor:

(¢ whether Government are aware
that curtailment in giving such subs-
criptions would 1mmit the loaning pro-
gramme of all Land Morigage Bank:
and thus retard agricultural develop-
ment. and

(draf s, the sleps  Government
propose {o take in the matler?

The Minister of Fimamce (8hri T T.
Krishnamachart): (a) and (b). There
has been no reduction in the amounts
«ubscribed by the Reserve Hank of
India. the State Bank of India
and the LIC. to the debentures
of land morigage banks. In view of
the very comsiderable increase in re-

880 (Ai) LSD—4

1963-64 196465 Total
70 5 75
195 60 255
Other Toral
32 330

cent years in the total wvolume of
funds, which arc intended to be rais-
ed in the form of debentures of the
land mortgage banks, there has been
a demand, however, for additional
subseriptions by these institutions,

teh and (d). The programme ot
the issue of debentures during  the
vear ending on the 31st March, 1966
has been reconsidered and it 15_ ex-
pected that there will be a substan-
tial increase in the totol amount for
which debentures are floated during
the remaining months of this yem

Leprosy Centre at Agra
[ Shri Narendra Singh

353 N
* "] Shri Vishwa Nath Pandey:
Shri Onkar Lal Berwa:

Will the Minister of  Mealth be
pleased to state:

{a) whether Governmenl  has
succeeded in securing the services of
the Japanesc expert Doctor of

Leprosy to serve as the head of the
Indian Centre of Anfi-leprosy being
cetablished in Agra;

ib) #f so, the terms of the contract
of service, and

fcy whether the Leprosarium in
Agra is ready for work?

The Minister of Heallh (Br. Sothila
Nayar): (a) and (b). According to
the Agreement entered jul: between
the Ministry of Health and the Japa-
nese Leprosy Mission for Asia (cum-
monly known as JALMA), a mrdemn
leprosy treatment, rehabilitation,
training and research Ceutre is being
established at Agrs by the JALMA.
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A nucleus of Doctors and Nurses to
man the Centre will be grranged by
the JALMA and some of them have
already come. The JALMA will run
the Centre for b years.

{¢) No, the construction of the
buildings of the Centre has not su far
been completed.

oty ¥ foeez & AN

Jehvitere ww don
354. .
AL LU

(&) afy g, a1 w\Ew TwA F
fom v 3om g wr Ty ¥ 7

mdﬂ(w«gﬂmm}:
(%) wmorer ¥ fammae ¥ A 6
gfg g % at ¥ woew W oA
frge i faelt &0

(@) a§ w7 A IO

moye  ofcdeen

oft farfer oy -
five to wwwi :

3559 whweht srekT) feoyr -
\ ot farwrwy T

s fewrk st fagn S o
ATy W FUT Wi o

(%) = oy ww § fir e fagarer
S #r A, 1965 W oAyl ¥ ow
% gl

(w) =fx g, a1 Iu¥ fod Mo
favie o Te7 ¥ wv
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() #m1 gg ot a9 § f o
¥ wedm ofwieer  fawtor feme &
N s o

(a) FFT ¥ fa=x g5 AW
¥ oy wrHATEY wTA FTE ?

fewrf skt famm w0 (Mo
go ®Wo W) : (F), & (7)
o1, & 1 Tew fAgaw S 7 T
dsw ¥ wurw qfrger F F@iEe
¥ arag wf qvaet 0 faur faar o
o faarod W wew WA Ww
TR ¥ 3 o7 gy fadig feeafafes
g —

e afca e famio fams grer

vEE W w1 famiw

X T afEee famtr
frm & s & &5 A 4T, wWifE
fm 3§ wrgt & fRuttm gt & gy
T fwE oar

e afegwan e fawin e

A A g faoiw fear f e
¥ A ET NI F TIAW wratawar
& e afEr

fagre 79w & W arT afgreET
Y QU KA F TG F At AT % o
i 7 oF wriww ) A fea
t fowd wftn 37 1067 A% 7 a@
ey wfn & fewrf £ &

e aftwn AET w1 e woa

g hewt fear my ¢ fe afer
e TET Y,  S5-4 A F 43,
JOT qAW F F AT AOT W 81-5
A aw owRr w7 foar and o

(w) fm afaioen fRaw
frmr ®1 muew ofotear o3 feir o3
wgt w safy w fewrd 1 famedt war
A soart, 1965 ¥ gArTAE T fieat )
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o af@re e e s
g @ R ¥ e qOw Wt o
§ uvA w ¥ w1 WA ®D
wET Fd g F ST O T 6
FE T AT, 1967 AF A T &
foatr famw @by qw3er H R

Electrification of Keralg Villages

356, Shri Mohammed Koya: Wiil
the Minister of Irrigation and Power
be pleased to state:

(a) the number of villages clectri-
fied during 1864-65 in Kerala;

(b) whether it fel] short of the tar-
get; and

(c) if so. the reasons therefor?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) 56.

(b) Yes. This fell short of the

turget by 64 villages.

(¢} The main reasons for the short-
fall in achieving the target were delay
in obtaining essential equ like
transformers and the delay in getting
the required minimum guarantee
from the interested parties in these
villages.

Calicut Water Suopply Scheme

257. Shri Mohammed Koya: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that the
work on the water treatment plant
which iz being set up to help the
water supply scheme at Calicut in
Keresla has not so far started; and

(b) if so. the reasons therefor?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes,

(b) The engineering details of the
scheme prepared so far were not
found suitable by the State Govern-
ment particularly in respecy of the
i dability of the g Further
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investigation is, therefore, in pio-
Eress,

Post-Graduate Courses in Tibbla
College, Delhi and Aligarh Univeraity

358. Shri Mohammed Koya: Will the
Minister of Health be pleased to reler
to the reply given to Unstarred Ques-
tion No. 5 on the 18th February, 1935
and state:

ta} whether there has been  any
progress in thy consideration of the
proposal to  start post-graduate
courses in Tibbia College, Delhi and
Aligarh Muslim University; and

(b) it so, thy details thereof?

The Minister of Health (Dr. Sushiia
Nayar): (a) snd (b). Some progroess
has been made. The dertails of the
proposa] are being worked out in cun-
sultation with Tibbia College Bord,
Delhi, and Tibbia College, Aligurh,
and when completed will be further
processed through the  Umivessity
authorities and the University Grand-
Commission.

Sub-soll Water in Delhi

159, Shri Surendra Pal Singh: Wui
the Minister of Works and Nousing
be pleased to state:

(a) whether the Public Works De-
partment of Delhi carried out & study
in order to find out as to whether the
scheme of sinking numerous tube-
wells in 182 1o check the rise in
level of the sub-soil water in the
Capital has been a success or notl; an !

(b) if so, what has been the out-
come of that study?

The Minister of Works and Hous-
ing (8hrl Mehr Chand Khannu): i
and (b). Yes. The study is stil
progress as ils results so far sre um
conclusive. 'While the trend of w1se
of gub-s0il water has been arresied.
it hag not yet been possible to lowe:
its level in the entire area of New
Delhi beyond 10" below the ground
level, as envisaged.
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Reclamation of Sunderbany
30. Bhri C.

Will the Minister
pleased to state:

K. Bhattacharyya:
of Plannipg be

(a) whether the Planning Commus-
sion is preparing a long term compre-
hensive Master Plan for the survey.
reclamation and development of the
Sundarbans in West Bengal, and

tb) if so. the broad detail of
Pian?

the

The Minister of Planning (Shri B.
R. Bhagat): (a} and (b). West Ben-
! Government contemplates taking
un in the Fourth Plan the first phase
of & comprechensive scheme for the
development of Sundarbans area in
West Bengal. It is getling a detailed
project report prepared, based on a
technical study made by Dutch ex-
perts.  The schemes envisaged are
reclamation and protection of land
{from tidal water, development of irri-
pation, agriculture and fishery.

Haagsabatl River Valley Project

361, J Shri Indrajit Gupta:
*\ Shri Yashpal Singh:

Will the Minister of Irrigation and
Tower be pleased 1o state:

1a) whether it is a fact that con-
struction of the Hangsabati River
Valley Project is lagging far behind
schedule; and

{by if so. reasons for the lag?

The Minlster of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

(h) The main reason for this lag is
inadequate provision of funds in the
Siate Plan for this project.

United Siates Loans

[ Bhri D. C. Bharma:

l Shri Daljit Singh:
362. { Shri Kindar Lal:
| Bhri Vishwa Nath Pandey:
| Shri P. C. Boreeah:

Will the Minister of Fimance be
pleased to stats:
18) whether the United States have

19 1965 Written Answers

944
agreed Lo give two loana totalling
Rs. 923 crores to help and malntain
India's industrial impeorts;

(b) if so, the terms and conditions
of the loans; and

(c) how they are proposed to be
utilised?

The Minister of Finance (Shri T.
T. Krishnamachari): (a) Yes, Sir.

(b) and (e). The two US. loans
totalling Rs. 923 crores are as fol-
lows:—

(1) Commodity Program  Assist-
ance for 1864-85 known as
Fifth Non-Project Loan
(AID Loan No. 388-H-138) for
$ 190 million (Rs 805 crores);
and

(ii) Seventh Railway loan (AID

Loan No. 386-H-137) for $36

million (Rs. 1'8 crores).

The Commodity Program Assistance
Inan will be wused to finance the
foreign cxchange costs of imports
from USA. of a broad wariety of
commodities and equipment such as
fortilizers, sleel, sulphur, insecticides,
chemicals, machinery and machinery
parts etc. which are essential to the
maintenance of the economy.

The Seventh Railway Loan will
meel the foreign exchange cost of
acquiring 21 broad gauge Diesel Elec-
tric Shunting locomotive with a two
year supply of spare parts.

Both the lbdans are repayable in
dollars in 61 approximately equal
semi-annual instalments over a period
of 40 years inclusive of a grace period
of 10 years from the date of first dis-
bursement under the loan.  Interest
is payable semi-annually in dollars at
the rate of 1 per cent per annum
during the first ten years and there-
after at the rate of 2} per cent per

for the ining 30 years.
Interest would acerue from the date
of respective disbursements under the
loans and the first instalment is to be
paid gix months after the first
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disbursement, or such carlicr date as
the United States Agency for Inter-
nitinnal Development may specify.

Bureau of Public Enterprises

f Shri Surendra Pal Singh:
368./ Bhrl Ram Harkh Yadav:

isnﬂ A. N. Vidyalankar:
Will the Minister

of Finance be
pleased to state:

(a) whether a Bureau of Public
Enterprises has been set up,

(b) if so, what are its aims and ob-
Jects; and

(c) the approximate annual expen-
ditute which will be incurred on the
Bureau?

The Minister of Finance (Shri
T. Krishnamacharl): (a) Yes, Sir.

(b) The Bureau will act as & ser-
vice, co-ordination and evaluation
ageney mainly for public enterprises
of the Central Government.

T.

(¢} The Budget provisiomn for this
vear is Rs. 328 lakhs.

Eatlng Houses

364. Shrl Surendra Pal  Singh:
Will the Minister of Health be pleas-
od to state:

(a) whether Government are aware
that some of the leading Restaurants
und most of the Eating Houses in the
Capital prepare food for service
under the most unhygienic conditions:
and

(b) if so, whether any effective
steps Have beer taken in this regard?

The Minister of Health (Dr. Sushila
Nayari: (a) Yes; it is found at the
time of ikspeétion that minimum hy-
gienic standitds are not raintained
in quite a few places

(b)Y Under the Delhi Prevention ot
Food Adiifteration Rufes 1856 and
Section 210 of the Cantonments Aet,
19324, aml ta and eating houses
in e Muhicip@! and Cantonment
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areas  respectively  require  licenc
which is issued only when the hy-
gicnie conditions are found according
to the minimum standards preseribed
for the purposce.  Thercafter these
licences are renewed every year after
re-inspection and satisfying  compli-
ance of the requisite hygienic stun-
dards. Frequent sanitary inspections
of restaurants and cating houses arc
made during the year by the sanitary
staff and the defects observed are got
rectified by persuasion and, if neces-
sary, by legal action when improve.
ment notices are not complied with,

Research Progr C i
365, Shri D. J. Natk: Will the Min-
ister of Planning be pleased lo stale:

{a) whether 1t 15 i fact that the
Rescarch Programmes Committee  of
the Planning Commission made aur
vey of Jarge number of villages
Rajasthan Statc;

(b} if so, the findings of the Covi-
mittee; and

(¢) the reactions of Governmen! on
these findings”

The Minister of Planning (Shri B.
R. Bhagat): (ua) (i) The Research
Programmes Committee sponsored
“Study of the Socio-economic Effects
ot Land Reforms in Rajasthan™ for
which such surveys were carried ou!
by the director of the schemes.

(ii) Besides, the Rescarch Pro-
grammes Committee carried out with
its own staff a rural survey in a dis-
trict of Rajasthan in connection witt
the study of evaluation of bemefit. »f
Irrigation (Gang Canal).

(b) i) A copy of the published rv
port of the study referred to in {a)
(i) has been supplied to the Parlin-
ment Library.

(ii)- The report of the Btudy refer-
red’ to in (@) (ii) iz yet to be pub-
lished.
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(¢} (i) A copy of the report is be-
ing sent to the State Government
bringing to their notice the findings
of the survey.

(ii} Does not arise.

Irrigation and Power Projects over
Krishna and Godavarl Rivers

166. Shri Kolla Venkaiah: Will the
Minister of Irrigation and Power be
plrased 1o state:

ta) whether the Government of
Maharashira has made representation
apainst the sanction of any power or
lrrigation Project in Andhra Pradesh
wer the rivers Krishna and Godavari:

(b} if so, which are the projects
about  which representations or pro-
tests were made;

fe) the reasons given against
project; and

td) the decisions
ment on each project?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) Yes

{by 1o (d). The Government ol
Maharashtra  had objected to the
Pochampad Project, the Srisailam
Hydro-Electric Project and Stage IT
of Nagarjunasagar Project. Their
phjections mainly related to the gene-
ral question regarding allocation of
{he waters of the Krishna and Goda-
wvari rivers. The Pochampad and Sri-
sailam schemes have been approved
in the light of the decisions as indi-
cated in the Statement laid on the
Table of the Lok Sabha on 23rd
March, 1963, The Nagarjunasagar—
Stage 1l project, has not been sanc-
tinned.

each

of the Govern-

Small Pox in Delhi

367, Shrimatl Savitri Nigam: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that the in-
ridence of small pox is on the
increase in Delhi since March, 1965;

= (b) if so. the number of fatal cascs
‘@uring the period March to August,
1065; and
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(c) the steps taken to control the
disease?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) There were 36 fatal cases dur-
ing the period from lst March to 16th

August, 1865, The break-up was as

under:—

- Marr:h“. ) 3
April .8
May Y
June 5
July 8
August (upto

16-8-85) . .4
_'1‘_§t_al' -

The number of such cases In the
corresponding period last year was 13

{c) The wvaccination campaign has
been stepped up. Besides 103 Vaecci-
nators already engaged, three Hying
squads congisting of 3 Inspectors and
15 vaccinators were raised for 3
months from March to May, 1965 for
mass vaccination drive in slums,
Jhugees, Jhonprees and brick Kiln
areas and for mass vaccination of
contacts wherever any case occurred.
During the period from March to
July, 1865, 58,131 Primary Vaccina-
tions and 5.15,660 Re-Vaccinations
were performed in the entire city.

(ii) The public have been advised
through advertisements in the Press,
through wall posters and through
cinema slides to get themselves amd
their family members revaccinated
once in every three years.

(iii) Compulsory vaccination of un-
protected persons and compulsory
removal of small-pox cases to Infec-
tious Diseases Hospital has been en-
forced under the provisions of Epi-
demic Diseases Act, 1897,

(iv) In addition to the normal era-
dication staff already working in
Delhi State, the Government of India
have sanctioned two special mopping-
up units which will undertake the
vaccination of small segments ol
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population that have so far evaded
vaccination and will also concen-
trale on the floating population, popu-
lation residing in slums and labour
colonies and pavement dwellers.

Gastre-Enteritis in Kerala

368. Shri Sezhiyan: Will the Min-
igter of Health be pleased to state:

ta) whether there was an outbreak
of gastro-enteritis in epidemic form
in Kerala during June, 1965;

(b} the number of deaths due to
this epidemic reported so far; and

(¢) the steps taken by Government

to control and eradicate the epidemic
there?

The Minister of Health (Dr. Sushila
Nayar): (a) The outbreak in an epi-
demic form that occurred in Kerala
n January, 1885 was of cholera,

ib) The number of deaths reported
upto the 20th July, 18685 was 584,

() All preventive measures have
been adopted. Inoculation work was
speeded up by the appointment of
additional i lators in the affected
places. 34 lakhs persons were inocu-
lated upto the 23rd July, 1965. Neces-
sary arrangemcnts have also been
made for the treatment and isolation
af affected cases.

st & v
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Colonisation of Rajasthan Canal Area

370. Shri Karnl Singhji: Will the
Minister of Irrigation and Power be
pleased to state:

ta) whether it is a fact that it is
cstimated that about 500 miles of total
length of roads are to be laid for the
proper colonisation of the grea and
full utilization of the benefits envisag-
ed by the Rajasthan Cunal;

(b) if g0, whether the work of
building the roads will also be taken
up as the Centra] Government's res-
ponsibility; and

(c) whether plans are so drawn as
1o complete this work to synchronize
with the progress achieved on the
Rajasthan Canal itself?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) to (c).
The setting up of the Rajasthan Canal
Authority as well as matters involv-
ing Central responsibility in that con-
nection are under consideration.

Gold Bounds

{ Shrimatl Tarkeshwari Sinha:
Shri Indrajit Gupis:

nt. Shri Onkar Lal Berwa:
| S8hri Mohan Swarup:
Will the Minister of Fimance be
pleased to state:
(a) the total sale of Gold Bonds
since the introduction of the Gold
Bonds Scheme;
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(b} how it compares with the earlier

scheme of pold bonds: and

(c) whether it has shown any im-

provement?
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The Minister of Finance (Shri T.

T, Krishnamachari): ia} to (c) The
subseriptions to the two issues of
Gold Bonds compare as under

Value at Re, 53-<% for
10 grammes of 995
fineness,

Firet Series

(tenders were received from 12-11-1962 to 28-2-1963)

Second Series

(tenders were received from 2-3-1965 10 31-5-1965 )
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Rural Housing in Eajesthan
374. Shri Mrishmapsl Singh: Wil

the Minister of Works and Houslag
be-pleased to state:

{a) whether jt'is a feot thmt Lhe

Rajasthan Revenue Law Commison
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on the
housing

hag commented
state of rural
than;

deplorable
in Hajas-

that
other

by whether 1t ie also & fact
similar conditions  exist  in
states also: ana

ie) the steps, 1l any, laken 1o um
prove this state of affairs?

The Minister of Works and Housing
(Shri Mehr Chang Khammai: (a) Yes

(b) The housing conditions in rural
areas are generally not very satisfac-
tury in other States also. According
to the 1861 Census, nearly 82 per cent
of the households, e, 56:7 millions
out of the total of 68.9 millions, were
in occupation of kutcha huts

fe) The report of the Rojusthan
Levenug Law  Commusion s still
under consideration of the State Gov-
croment. This Ministry has  already
tormulated a scheme known as the
Village Housing Projects Scheme for
improvement of housing conditions 1n
the rural areas of the county, This
Scheme provides [or (a) advance of
house-building loans to persons who
wish  to  construct  houses;  and
tb) grant of subsidies to Siate Govern-
mentg for provision of strects  und
drains in selected villages and house-
sites 1o landless agricuitural workers
The Scheme has, however, not made
the desired progress so far and the
State Governments have been re-
quested to siep up the paer of its
implementation.

Land to the Tiller

375. Shrinzatl Jyolsna Chunds: Will
the Minister of Plannimg be pleased
1o state:

(@) the positien regerding the
actual implementation of the “land to
the tillér” policy, Sthke-wise;

ib) the stepe takem so far to pro-
tect temancy and tilling rights of ten-
ants and share-croppers, State-wise;

(e) whether Government propMee
to imtroduce ‘uniform legisletion for
ensuring more effective protection to
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tenant-farmers  and

and

share-croppers;

rdY if so, when?

The Minister of Planning (Shri B.
R. Bhagat): (a) to (d). A stalemen:
i+ laid on the Table of the Housc
[Placed o Library, See No, LT-4573/

451

Small-Pox

376. Shri Gokulananda Mohanty:
Will the Minister of Health be pleused
to stale:

fa) the number of patients suffer.
ing from small-pox in this country
during the last three years, yrar-wise;
and

tb) whether 1t iz a fact that the
discase hax heen spreading in Asla
for the last twelve years?

The Minister of Health (Dr. Sushila
Nayar): (a) The reported number of
cases of Small-pox during the year.
1962, 1963 and 1984 were 5558
83,423 and 36,645 respuectively.

b No

Nirmada Project

37 Shri Jashvant Mehta:
" Shri P, R Patel:
Will the Minister of Irrigation amd
Power bo picused lo state:

ta) whether the Central Water &
Power Commission has given lear-
unce and approved the Narmada Pr.
ject at Jalsindhp 8s per agreemen:
between Maharashira and  Madays
Pradeth Governments: and

{b) If npot, the stage at whicn the
matter stamds”

The Ministey of ILrrigation and
Power (Dr. K L. Rao): (a) No. The
Project Report for Jalsindhi Project
hag not been received by the Minl.-
try of Lrrigatlon gnd Power

{b) Does not arise
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Linking Wages with Productivity

378. Shri Basappa: Will the Minis-
ler of Planning be pleased to state:

{a) whether a memorandum has
been submitted by the Coumil of
Employers to Government with a
plea to link wages with productivity:
and

(b} if so. Government's reaction
thereto?

The Minister of Planning (Shri
B. R. Bhagat): (a) Yes, Sir.

(b) The Memorandum will be con-
sidered by the Panel on Labour
Policy for the Fourth Plan sel up by
the Planning Commission.

Farth-moving Machinery Poul

379. Shri Basappa: Will the Minis-
ter of Irrigation and Power be pleas-
od to state:

(a) whether a decision to form
Central Equipment Pool for procure-
ment of earth-moving machinery and
construction equipment has  been
taken;

tb) il so, the reasons therefor; and
(¢} the steps taken in this respect?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) A pro-
posal to form a Central Pool for earth-
moving equipment and construction
machinery is under examination.

(b) The Scheme has been prepared
with a view to ensuring better main-
tenance and utilisation of machineries.

(¢} The Scheme is still under con-
sideration.

Housing Schemes in Uttar Pradesh

380. Shri J. B. S Bist: Will the
Minister of Works and Housing be
pleased to state:

ta) whether he has drawn the at-
tention of the Uttar Pradesh Govern-
ment to the glow progress of housing
schemes and diversion of funds car-
marked for housing to other projects;
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(b) if so, whether the Uttar Pra-
desh Government have made any res-
ponse to his advice and the measures
it has taken to rectify its past errors;
and

(¢) the other States which have
lichaved in the same manner as Uttar
Pradesh and whether any special mea-
sures have been suggested to give a
fillip to housing programmes in the
Fourth Plan?

The Minisier of Works and Housing
(Shri Mehr Chand Khanna): (a) Yes.

(b) No reply has so far been receiv.
ed from the State Government,

(c) The progress of housing is slow
in almost all the States. It is being
continuously impressed upon the State
Governments to provide larger funds
for housing schemes in their Annual
Plans as also in their Fourth Five
Year Plan. The Planning Commis-
sion has also been requested to con-
sider the desirability of directing the
State Governments not to divert funds
carmarked for ‘Housing' to other
development heads. It is also pro-
posed to increase substantially the
allocation for housing in the Fourth
Plan. |

Dambroo Project (Tripura)

381. Shri Biren Dutta: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether sny amount has been
sanctioned for the Dambroo Project in
Tripura; and

(b) if so, the amount sanctioned
and how far the work has proceeded?

The Minister of Irrigation and
Power (Dr. K L. Bao): (a) No. The
Gumti Hydro-slectric Project is yet
10 be sanctioned.

(b} Does not arise.

Financial Assistance to States for
Development Schemes
382 Shri D. B. Raju: Will the
Minister of Fimance be pleased to
state:
(a) whether it is a fact that same
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States are finding it difficult to imple-
ment important schemes under the
State Development Plans due to their
inability to raise local resources;

ib) whether such States have re-
(uested to Centre for special financial
negistance; and

(c) il so, the action taken in this
regard?

The Minister of Fimance (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b) and (c). A specific request has
Leen received from Mysore State and
this is under comsideration.

All m Ieet Cust

ag Officers
in Nadia District

383, Shrimati Renu Chakravartty:
Will the Minister of Finance be pleas-
ed to state:

ta) the findings of the enguiry
‘made-into the allegations of extortion
uf money from the Jute sellers of
Karimpur Bazar in District Nadia,
West Bengal by the Custom Officers;
and

ib) the steps taken to see that the

hona fide jute growers and sellers do
not suffer?

‘The Minister of Fimance (Shri T. T.
Krishmamachari): (a) The allegations
against the Customs Officers were ful-
ly investigated but were not proved.

(b) The senior officers continue to
exercise pdeguate supervision  over
subordinate officers so as to ensure
that boma fide jute growers and sel-
lers do nol suffer.

fuielf ¥ et dwt w1 wrdmTe

384. We  wgriw wew: W
faw woiT 72 aod oy o w7 s
(%) w1 qF aa § f& o= a9
a1 ¥ frad & g7 Feoit § wrei

%1 & wroaTe & ary ¥ fay i afde
¥ gqEre offwm A qriEv &
AT 3A%T A-E w¥m @ omar &
i

(&) afz g A1 A% W@ wFTT
37

furer it (st firo wo yowamaet)
(%) ot 2t 1

(@) wE@R & FH & FTOT
7z & f Wi 3% §1 wefT e R
o oA T W WA ATee goeey §,
¥ wa gl wogmat o wfrdifoar &
Froor wifem g1 mr #

A He T 1 Reh

385, Shri Jashvant Mehta: Will the
Mini of Fi be pl d to
state:

(a) whether it iz a fact thal the
contributors of the Annuity Deposit
Scheme have not received certificates
for the deposited amounts for the
vear 1964-85 upto 30th June, 1965;

(b) if go, the reasons for the delay
in issuing these certificates, and

{c) the steps Government have
taken 1o expedite the issue of certifi-
cates?

The Minister of Finance (8hrl T. T.
Krishnamachari): (a) to (c). Ap-
proximately 60 per cent of the deposi-
tors have been issued with certificates.
The delay is mainly due to the fact
that originally many of the depositors
had asked for a large number of
certificates of lower denominations and
the writing up of the certificates took
considerable time. To avoid the issuc
of a large number of certificates, it
was decided to issue only the minimum
number of certificates ageinst each
application. To further speeg up the
work it has now been decided that

tead of issuing certifi in fix-
ed denominations, only one certificale
should be issucd against each applica-
tion.
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Barapole Project

386. Bhri H. C. Linga Reddy: Wil
the Minister of Irrigation and Power
be pleased tu state:

(a) whether investigation of the
Barapole Project in Mysore State hus
been completed:

(b} if so, the estimated cost of the
project and the Centre's contribution
thereto,;

(c) the power potential of the Pro-
ject; and

(d) when it is to be teken up for
exccution?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Only pre-
liminary investigation of the first stage
of the project was carried out by the
erstwhile Coorg Government in 1954,
Dvtaided invesligations are likely to
be taken up during the Fourth Plan.

ib) The project proposals have not
vet been formulated and hence the
aguestion of Centre's contribution o
the scheme does not arise.

(¢) Accurding to the preliminary
estimates, the power potential of the
scheme is about 125000 kW at 60 per
cent load factor in the first stage and
200,000 kW at 60 per cent load [actor
when the second stage is also deve-
loped.

1d) The question of execution of the
project can be considered only after
the detailed investigations are com-
pleted and the projert proposals fina-
lised.

Kallnsdhi Projéct

387. Shri H. C. Linga Reddy: Will
the Minister of Lrrigution amd Power
be pleased to state:

(a) whether the investigation of
Kalinadhi Project has been complet-
ed;

(b) i 30, the estimateg cost of the
project and the Centre's contribution
thereto;

(c) the power potential of this pro-
Ject; and
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td) when it is likely to be taken up
for execution?

The Minlster of Irrigation aod
Power (Dr. K. L. Ra9): (a) Nn

ib) The estimated cosi wili Lo
known only after the investigation-
are completed and a  Project repart

prepared.  Question of Centre's assis-
tance will arise only after the pro-
ject is sanctioned

{c) Approximately 1.3 million kW
at 80 per cent load factor.

td} During the Fourth Plan.

Shifting of Central Governmest
Offices from Nagpur

388 Dr. M. S. Aney: Will the Munis-
ter of Works and Housiag twe pleased
to state:

(a) the number and name of offico-
of the Central Government located ot
Nagpur before that city ceased (o 1+
the Capital of Madhya Prudesiy ans

(b) the pumber and nume: of acs
offices of the Central Governmen:
that have beem transferred from Del:
or any other place in India to Nog-
pur in the period sinee the merger o
Vidarbha in the State of Maharashtr.
to this dote and dates of their tran. -
fers to Nagpur as well as the piace
from which they were so transfoerred”®

The Minister of Works and Housing
(Shri Mehr Chand Khanuna): (a) and
tb). The information is being collect-
ed and will be laid on the Table of
the House.

Shifting of Céentral Governmest
Offiors

389. Dr M. 8. Amey: Wi
Mitiister of Works and Houstmy b
pleased to state:

{a) the number ang names of tbo
offices of the Cemtral Depamtmier's
removed from Nagpur with the dates
of their rembdval and the piaces lo
which they were removed till the end
of June, 1985;
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{b) the number and names of other
existing offices of the Central De-
partment which the Cenfral Govern-
ment propose to remove in the near
future: and

{c} the number uand names of the
offices of the Central Government
which they propose to transfer 1o
Nagpur in order to fulfil the promise
of retaining the importance of the
City of Nagpur given at the time of
merger of Vidarbha in Maharashtra®”

The Minister of Works and Housing
i5hri Mehr Chand Khanna): (a) to
t¢i. The information is being collect-
«d and will he laid on the Table of
the House,

Power Shortage at Farakka

390 Shri Raghunath Singh: Will the
Minister of Irrigation and Power be
pleased 1o stale  whether the West
Sengal Flectricity Board has request-
4 the Bihar Government tn extend
the West Bepgal Governmeni 132Kv.
iransmussion line from Purnea up-to
the Bihar Bengal border so that the
shortape of the Power at Farakka due
1n which work is suffering be reliev-

wd?

The Minister of Irrigation and
Power (Dr. K. L. Bao): The West
Benpal State  Electricity Board re-
cuested the Bihar State Electricity
Board to extend 132 Kv. Transmis-
<on from Katihar to ap agreed suit-
uble point near West Bengal-Bihar
Border. The lechnical and economic
sspeets of the proposal are under
congideration.

Foreign Loans

381 . Shri H. C, Soy:
1 Shri Madhu Limaye:

Will the Minister of Finance be
plessed to slate:

fg) the total amount of foreign
ioan drawn so far gnd the amount of
interest to be paid; and

+b} the amount of lpan which is
giving 4 prr ¢t dividend?

Written Answers o6

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) The amount of
foreign loan (other than those from
rupec deposils against food and fibre
imports under US. Public Law 480)
drawn as of June 30, 1865, amounts Lo
Hs, 2444.35 crores, gince Independance.
The amount of interest to be paid on
these drawings (till they arc repaid

in full) is estimated at Rs. 81080
crores.
{b) The information is being col-

lected and will be laid on the Tablc
of the House,

Amw ¥ wEEwTEY wowTn

392. oY ATW qvim ;¥ faw
At 15 WAH, 1965 § WATOTET TE
a9 2297 & IAT ¥ WW ¥ O
FTH F w0 w4 fr A owee-
AMA FTETET e w7 & A
& foorht sofr gt

fawsat (st fao Ao gowmmamdt)
Wi QAT AGT AAN 4R AT
TIAE T AT T R

State Bank Loan to West
Bengul Government

[ Ghri Selanki:
393. ! Shri P, K. Deo:
Shri Narasimhg Reddy:

Will the Minister of Finance b+
pieased 1o state:

ia) whether the West Benga) Gov-
crnment had approached the Centra!
Government to intervene and to allow
the usyal release by the State Bank
of Bs. 12 crores for being used hy the
State Government for procurement of
{oodgrains;

(b) the reasons for the reduction in
the amount of advances made by the
State Bank; and

(c) the action taken or proposcd
to be taken by Goveroment in the
malter?
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Central Research Imstitute in

The Minister of Finance (Shri T. T. 1
! Homoeopathy

Krishnamacharl): (a) Yes.

(b} and (c). The sanctioned limit
of Rs. 8 crores to the State Govern-
ment was not actually reduced by the
State Bank of India. An increase in
this limit could not be allowed, be-
cauge of other demands on the resour-
ces of the State Bank. As it has been
possible for the State Government to
finance the purchase of foodgrains, for
distribution within the State, without
any further assistance from the State
Bank or from the Central Govern-
ment for this purpose, no action on
the State Government's request is
now considered necessary.

One-man Banks in Rural Areas

[ Shri Solankl:
3. { Shri P. K. Deo:
| Shri Narasimha Reddy:

Will the Minister of Finance be
pleased to state:

(n) whether it is a fact that the
State Bank of India propose to oper
one-man banks in rural areas;

(b) the number of such banks likely
to be opened initially and where; and

(¢} the details of the scheme?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). Yes, As
an experimental measure, an office is
being opened by each of the subsidia-
ries of the State Bank of India, The
question of opening certain offices in
the areas served by the State Bank is
also under consideration.

(¢} The offices are being opened in
rural areas, where banking facilities
are not now available, Apart from
receiving deposits and granting cer-
tain limited advances on behalt of the
barmks concerned, the persons appoint-
ed to be in charge of these offices are
expected to visit the neighbouring
villages, to offer such advice as may
be y in ion with the
raising of crops or other development
activities, and to popularise the hank-
ing habit generally in these villages.

{ Shri Rameshwar Tantla:
& 4 Shrimati Laxmi Bal:
295, { Shri Solankl:
i Shri P. K Deo:
| Shri Narasimha Reddy:
Will the Minister of Health be
pleased to state:

(a) whether it is a fact that Gov-
ernment are considering a proposal to
set up a Central Institute for Research
in Homoeopathy in Delhi;

(b} if s0. the broad outlines of the
same;

(c) the place where il will be loca*-
ed; and

td) when will it start functioning?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes,

(b) The Central Homoeopathic Re-
search Institule is intended:

(i) to establish the wutility and
scientific aspects of Homoeo-
pathic principles, und treat-
ment

(ii) to cstablish proper siandards
for and co-ordination between
institutions carrying om re-
search in Homoecopathy.

(iii) to collect, organise and dis-
seminate knowledge about
Homocopathic research.

(iv) to undertake, organise and
facilitate study courses, con-
ferences, lectures, seminars to
promote the aforesaid objec-
tives:

(v) to undertake the puablication
of journals, research papers
and books and maintain lib-
rarieg and informaticn ser-
vices in furtherunce of ahove
sald objective.

(c) and (d). The exact location of
the institution and the date from
which it will start functioning will be
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decided after the details of the scheme
are worked out and approved.
Medical Colleges
396. Bhri P. R. Patel: Will the Mini-
ster of Health be pleased to state:

(a) the number of seats reserved
by the Union Government in different
medical colleges in the country; and

(b) the number of boys and girls
with their State-hood who were allot-
ted these seats in 1964-65 and 1965-66?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The information
is given in Annexures laid on the
Table of the House, [Placed in Libra-
Ty, See No. LT-4574/65].
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Srismailam Project

Shri Laxmi Dass:
34 { Bhri M. N. Swamy:
| Bhri P. Venkatasubbalah:

Will the Minister of Irrigatlon and
Power be pleased to state:

(a) whether it is a fuct that the
work of Srisailam Project was d:lay-
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ed due to want of necessary machi-
nery;

(b) if so0, the steps taken tu get the
machinery; and

(c) when the project will be com-
pleted?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a). Yes

(b} The Generating Plant and equip-
menl is proposed to be procured from
indigenous sources (Heavy Electri-
cals). 1In regard to the construction
machinery, Andhra Authoritics huve
indicated their requirement of foreign
exchange as Rs. 200 lakhs. Of this an
allocation of Rs. 35 lakhs ynder USSR
Trade Agreement has glready been
made. Possibilities of securing the
balance of foreign exchange requircd
are under examinalion,

(¢) The first unit of 110 MW capa-
city is expecfed to be ioned in
March, 1971 and the balance 3 units of
same size thereafter at an interval of
six months each.

Nagarjunasagar Project
f Shri Laxmi Dags:
‘| Shri M. N. Swamy:

Will the Minister of Lrrigation and
Power be pleased to state:
(a) whether the Central Government

has granted Rs 13 crores for the cons-
truction of the Nagarjunasagar Project:

(b) if so. how much smount has <o
far been paid; and

(¢} when the remaining amount will
be paid for speedy execution of the
preject?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) to (c). Agsinst
the 3rd Plan provision of Rs. 50 crores,
Central loan assistance to the tung of
Rs. 44.50 crores has already been re.
leasd during the first four years of the
Plan. Provision for the current year is
of the order of Rs 10 crores. The
question of granting further additio-
nal assistance during the current year
is under consideration.
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Irrigation and Power Potential of
‘Rajasthan

400. Shri Tan Singh: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(a) whether the Government of
Najasthan has approached the Central
Government for help 1o develop
power and irrigation potential during
1985-86, and

(b) if so, the decision taken by the
Central Government in this regard?

The Minister of Irrigation and Power
(Dr. K.'L. Bao): (a) and (b). No
such request has been received for
the irrigation programme. However,
against a demand of Rs. 4368.90 lakhs
for Rural Electrification, under the
programme for encrgising agricultural
pumps, it has been decided to make
available loan assistance to the extent
of Bs. 95.00 lakhs to the Rajasthan
Government during 1965-66,  outside
the State Plan ceiling.

Allotment of Quarters

401. Shri K. C. Sharma: Will the
Muinister of Works and Houslng be
pleased to state:

ta) whether it is a fact that for the
purposes of deduction of House Rent.
City Compensatory Allowance is treat-
¢d as a part of emoluments;

tb) whether it is also a fact that for
the purposes of allotment of Govern-
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{c) it so, the action Government pro-
pose to take to remove this amomaly?
The Minister of Works and Heus-
ing (Shri Mehr Chand Khanna):
(a) Yes,
(b) Yes,

(¢) The matter
into.

is being looked

Housing Shortage im Delhd

402. Shri Rameshwar Tantia: Will
the Minister of Works andl Homsimg
be pleased to state:

(a} whether it is a fact that the
Committee of Experts of the Minis-
tries of Works and Housing and Re-
habilitation has suggested more funds
for meeting housing shortage in Delhi;

(b) if so, what are the other re-
commendations; and

(c) the action taken by Govern-
ment in this connection?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna):
{(a) to (¢). The question presumably
refers to the report of the Working
Group on Housing and Urban and
Rural Planning appointed to consider
the Annual Plan proposals of the
Delhi  Administration for 1865-88.
This Working Group recommended
an gllocation of Re. 5862 crores to
the Delhi Ad ration for h
schemes during the current

YaRr.

ment City -Comp An allocation of Rs. 4.98 crores has
tory Allowance is not treated &s & part  peen made for these schemes as
of .emoluments; and follows:—
- S ._._mi?r;up o
Scheme dations  allocsti
(Rs. .in lakivs)
1. Subsidised Ind ial H g Seh 15-00 1090
2, Low Jogome Group Housing Scheme 6820 6820
3. Slum Clesrance including Juggis lndjhoprns
‘Removal Scheme. “l’l" 40000 340 40*
4. Millage Housing Proiects Scheme. 2-50 250
<. Middle Income Group Housing Scheme 7660 7660
TotaL 16230 079
*This can be increased to Rs. 353 lekhs d ling on the perf; of the Dethi

Administration.
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Lower Sileru Project

[ Shri Kella Venkaiah:
403./ Shri M. N. Swamy:
ishﬂ Laxmi Dass:

Will the Minister of [rrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 2305
on the 15th April, 1985 and state:

fa) whether Government have
since granted the necessary foreign
exchange for the procurement of
construction machinery, generaling
plant and equipment for the Lower
Sileru Hydro-electric Project  from
USSR.;

(b) if so, when and the amount
granted; and

(c) if not, the reasons therefor?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No, Sir.

(b) Does not arlse.

(c) In regard to procurement of
cvonstruction  machinery, final allo-
cations of foreign exchange have not
yet been made as the matter regard-
ing the sources of supply is under
examination.

The procurement of the generating
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examination and no final decision has
yel been arrived at.

Government Accommodation in Delhi

404. Shrimatl Savitri Nigam: Will
the Minister of Works and Housiag
be pleased to state:

(a) whether it is a fact that a noti-
fication was issued some time back
wherein applications were  invited
from those allottees of the Govern-
ment quarters who were interested
for change of accommeodation in any
locality in Delhi and thet their names
would be kept in the waiting list
according to their seniority;

(b) if so, how many persons have
applied so far for change from Type
I to VI (category-wise); and

(c} how many persons have been
given change category-wise upto lst
August, 19657

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
Yes. The Supplementary Rules were
amended on the 27Tth April 1965 and
allotments under the amended Rules
began to be made from the 1st June,
1965.

(b) and (¢). The position from the
1st June to the 81st July, 1865 is as

plant and equipment is also under follows:—
No. of persons who No. of persons who
Type of accommodation. have applied for have been given
change ol accom- changes upto
modation. 31-7-1965,
Type 1 3,019 147
Type 11 1,826 2R6
Type 111 523 54
Type TV 692 57
Type V 359 kL)
Tyre VI . . 94 9
Totar . . . . 6,513 616

880 (Ai) LSD—5.
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Ayurvedic Treatment of Hypertension
405. Shrl J. N. Hazarika: Will the

Minister of Health he pleased to state:

(a) whether the Ayurvedic Re-
search Institute at Jamnagar has been
entrusted to give a detailed report on
the efficacy of the Jatamansi herb for
general use in hypertension cases; and

(b) if so, the main feature of the
report?
The Minister of Health (Dr. Sushila
Nayar): (a) No.
(b} Does not arise.
¥ W Wo Ho wERATH, WA WY
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Water-logging in Punjab

[ Shri R. Barua:
a0 4' Shri Yashpal Singh:
*S Shri D. D. Mantri:
Shri Basumatari:
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Will the Minister of Irrigation and
Power be pleased lo state:

(a) whether the Government of
Punjab have approached the Centre
for any assistance from World Bank
experts for solving the problem of
water-logging and floods in Punjab;
and

(b)Y If s0, the reaction of Govern=
ment thereto?

The Minister of Irrigation anq Power
(Dr. K. L, Rao): (a) Yes, Sir.

(b} A proposal for a loan from the
International Development Agency of
the World Bank for “Punjab Water
Logging & Flood Control Project
Stage II" is under consideration. No
final decision has yet been arrived at.

Raids in Calcutta

Shri R. Barua:
“&J Shrl Yashpal Singh:
| Shri D. D. Mantri:
|. Shri Basumatari:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that For-
eign Exchange Directorate raided
offices of Tea and Jute exporiers in
the Dalhousie Square area in Cal-
cutta on the 24th July, 1965; and

(b) if so, the names of the firms

involved therein?

The Minister of Finance (Shri T. T.
Erishnamachari): (a) Yes, Sir.

(b} Pending scrutiny of the docu=-
ments seized and the completion of
the investigations, it is considered de-
sirable not to disclose the names of
the firms.

Training of Nurses

409, Shri Narendra Singh Mahida:
Will the Minister of Health be pleas-
ed to state:

(a) whether it is a fact that there
are more doctors in India than nur-
ses;
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(b) if so, whether Governmeut pro-
pose to take immediate measures {o
increase the number of instilutions
for training nurses; and

(¢} whether it is also conten:plated
to set up an All-India Institute of
Nursing?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) Steps have already been tuken
for the establishment of new institu-
tiong for training of nurses and for
expansion of the training facilities in
the existing institutions by providing
Central assistance to State Govern-
ments and voluntary organisations.
The number of nurses which was
27,000 at the end of the Sccond Plan
period is likely to be 45000 by the
end of the Third Plan period. Fur-
ther it is proposed to double the
number of nurses by the end of the
Fourth Plan period by assisting the
States and privale institution; to
train 45,000 more nurses in  the next
five years.

(c) No. Already there exist the fol-
lowing four All India institutions
providing regular nursing courscs as
indicated against each:—

(i) College of Nursing, New Delhi.

(a) B.Sc.
Nursing.

(Hons.) degree in
(b) Master of Nursing aegree
(c) Post-Certificale Courses for
(i) Ward Sisters
(ii} Nursing Tutors
(i11) Midwife Tutors
(iv) Nursing Administrators.
(ii) Lady Reading Health School,
Delhi.

Certifirate Course in Publiv Health
Nursing,

(iii) All India Institute of Hygiuvne
and Public Health, Calcutta.

Certificate Course in Public Health
Nursing,
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tiv) All India Institute of Mental
Health, Bangalore,

Diploma Course in Psychiatrie

Nursing.
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Collapse of D.V.C, Transinission

Tower

411. Dr, Saradish Roy: Wul the
Minister of Irrigation and Power be
pleased to state:

(a) whether the causes of the cul-
lapse of the D.V.C. transmission tower
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at Kolaghat have
into;
(b) if so, the findings thereof; und
(e) the action taken agninst per-
sons responsible for the same?

The Minister of Irrigation aud Power
(Dr. K. L Rao): (a) Yes.

(b) It has been found thal the fai-
lure of the transmission tower at
Kolaghat was mainly due to the un-
cven piling up of carth round the
legs of the tower, The peculiur con-
ditions of soil resulting in subsidence
and sliding also coniributed to the
failure of the tower.

(c) Does not arise.

been investigated

Krishna-Godavari Waters Disprie

412. Shri Sivamurthi Swamy: Will
the Minister of Irrigatlon and ‘ower
be pleased to state:

(a) whether any mutual agreeuient
has been reached between States  of
Mysore, Andhra Pradesh and Maha-
rashtra on the dispute of Irishna-
Cindavari Waters;

tb) whether any demand Las been
mide by the Mysore State to appoint
u tribunal to settle the river water
<:soutes; and

(e) if so, what action Las been
taken under Inter-State Water Dis-
putes Act, 19567

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Not yet.

{b) At the moment, the Govera-
ment of Mysore are not prerzing for
the appointment of a Tribunal, as
nepotiations are under way for set-
‘tlement of this question.

f¢) Does not arise,
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12, hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE

CASUEWNUT FACTORIES IN KERALA

Shri Kapur Singh (Ludhisna): 1
cal] the attention of the Minister of
Finance to the following matter of
urgent public importance and T re-
quest that he may make a statement
thereon: —

“The reporied closure notices
by about 150 cashewnut factories
in Keralg on account of Reserve
Bank directions requiring deposit

of 25 per cent. of the import
price”.
The Minister of Finance (Shri

T. T. Krishnamacharl): Sir, As
the House is aware, a notification
was issued by the Reserve Bank of
India on the 2%th June 1965 under
sub-section (1) of section 5 read with
sub-section (3) of section 20 of the
Forcign Exchange Regulation Aet,
1947, requiring importers to deposit
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factories

with gn authorised dealer in foreign
exchange in India twenty-five per cent
of the value of the goods against each
shipment in the course of the import
into India. The object underlying the
issug of thig notification was to pro-
vide for a postponement or staggering
of jmports, to the extent possible in
the existing circumstances. It was
envisaged, even when the notification
was originally issued, that certa:n
exemptions might have to be granted;
and provision was accordingly made
for hard cases.

2, The Reserve Bank hag relaxed
the requirements of the original noti-
fication in certain individual cases
and has glso issued two general orders
since the 28th June, 1965 providing
for the exemption of specified classes
of goods. The bank has made it
clear in (he second general order,
issued on the 5th August 1865 that
deposits are not now required to be
made, against any import of raw
cashewnuts,  if an  undertaking is
furnished to the Chief Controllepr of
Imports and Exports that the proces-
sed nuts will be exporied within nine-
1y days of the date of the import,

3. I am aware, Sir, thay the cashew-
nutl processing units in Kerala have
been agitated over this problem, but
1 do not think that the industry has
suffered, or has been affected to any
cunsiderable exlent. The Reserve
Bank has been in touch with the
three associations in Quilen which re-

present the interests of the manu-
fucturers and also with the Cashew
Export Promotion Council; ang 1

believe T am right in saying that they
are satisfied with the concession which
have now been granted. [ hope that
the industry will not now experience
any difficulty in arranging for the im-
ports ur re-exports ag usual or in
carrying on its other normal activi-
ties.

Shri Eapur Singh: Has any res-
ponsibility been fixed for the cussed
original Bank order leading to strike
in factories from the 13th July to the

SRAVANA 28, 1887
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(CA)

18th August? What losses does this
represent in terms of GN.P.?

(SAKA)

Shri T. T. Krishnamachari: I could
give some further information, The
people concerned came ang saw me
and I directed them to get in touctr
with the Reserve Bank. One of the
Deputy Governors who  has consi-
derable experience of the import and
export trade interviewed them and
made these arrangements. [ was told
by one of their representatives who
saw me subsequently that they were
satisfied with the arrangements. That
‘s al] that I can gay now that the
arrangements made by the Reserve
Bank and the concessions given to
them seem to have given them satis-
furtion.

Shri Kapur Singh: He has not sns-
wered my question . .

Mr. Speaker: The hon. Member
wants to know the loss suffered on
arcoun: of the previous order which
had to be relaxed subsequently.

Shri T. T. Krishnamachari: 1T have
#aid in my statement that there does
not seem to have been any loss on
this account, but there was an antl-
ripated inconvenience which has since
keen rectified.

Shri Kapur Singh: Does the hon.
Minister wish this House to belleve
tha! when factories close, there s

no loss in terms of GN.P? We can-
nnt understand this Jogic.
Shri  Bolanki (Kaira): Besides

these faclories, 26 other factories have
also closed down throwing out of job
16,0 workers. Have Government
taken any action in this matter?

Shri T. T. Krishnamachari:
the hon, Member mean
factories?

Dues
cashewnut

Shri Solanki: Yes,

Shri T. T. Krishnamachari: The
exemptions now given will cover all
those cases.
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Shri Solanki: 26 other factories, the
Musaliar factories, have closed down
without giving public notice throw-
ang out of job 16,000 workers

Shri T. T. Krishnamachari:
these in the Kerala area?

Are

Shri Solanki: Yes.

Shri T. T. Krishnamachari: But I
am now told by the people who came
10 see me that the position is all right.
That is all T can say at the momenrt.
If the hon. Member has any infor-
mation I will have it checked up.

12.05 hrs.

RE: CALLING ATTENTION NOTICES
(Query)

Mr. Speaker: Papers to be laid on
the Table.

Shri 8. M. Banerjee (Kanpur):
Before you take up that, may I make
a submission?

Mr. Bpeaker: How can
it in this manner?
ly write to me.

Shri S. M. Banerjee: It is concern-

ing the order paper of today, the list
of business.

I allow
He might kind-

Shrimati Renu Chakravartty (Bar-
rackpore): Prior to that, 1  would
like you to consider holding over my
tal] attention notice in  connection
with Shri K. B. Sahay's appeal to the
Centre for banning the Communist
Party end other Opposition parties.
It is a very very important matier.

Mr. Speaker: She might kindly write
to me. I will certainly reconsider it
if there is something.

Shrimati Renu Chakravartty: The
Opposition is being completely stifled
in Bihar, and that is also going to
reach the Centre now,

Mr. Speaker: That we cannot de-
vide gt this moment.
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Shrimati Renu Chakravartty: All
right, 1 shall write to you.

Mr. Speaker: Papers to be laid on
the Table. Shri Mehr Chand
Khanna.

Shri S. M. Banerjee: What I have
to submit concerns the list of business
today.

Mr. Speaker; We have now entered
upon the order paper. I am calling
item 3. Has he 10 say anything about
that?

Shri S. M. Banerjee; No, it is about
the order paper of today.

Mr. Speaker: Let me dispose of it
first. Then I will give him an oppor-
tunity.

Shri Harl Vishnu Kamath (Hoshan-
gabad). Under the rules, this may be
raised at any time, arrangement on
the list of business.

Mr. Speaker: No.
laid on the Table.

Papers to be

12.07 hrs.

PAPERS LAID ON THE TABLE

Pueric Premises (Eviction  ofF Un-
AUTHORISED OCCUPANTS) (AMEND-
MENT) RuLEs, 1965,

The Minister of Works and Housing
(Shrli Mehr Chand Khanna): Sir, I
beg to lay on the Table a copy of the
Public Premises (Eviction of Unau-
thorised Occupants) (Amendment)
Rules, 1965, published in Notification
No. G.5.R. 751, dated the 22nd May,
1965, under sub-section (3) of section
13 of the Public Premises (Eviclion of
Unauthorised Occupants)  Act, 1958

{Placed in Library., See No. LT-
4551-/657.
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Ixvpian MepicaL Council (ELEcTION OF
LicentiaTEs) Ruiks, 1965, mrc.

The Minister of Health (Dr. Sushila
Nayar): Sir, 1 beg:

(1) to re-lay on the Table a copy

of the Indian Medical Council
(Election  of Licentiates)
Rules, 1885 published in Noti-
fication No. GSR 218, dated
the 5th February, 1985 under
sub-section (2) of section 32
of the Indian Medical Coun-
cil Act, 1956. [Placed in Lib-
rary. Sec No. LT-4192/65].

q2) to lay on the Table—

(1) a copy of the Delhi Deve-
lopment Authority (Salaries,
Allowances and Conditions
of Service) Amendment
Regulations, 1985, published
in Notification No, S.0. 2183,
dated the 10Th  July, 19865,
under section 58 of the
Delhi Development  Act,
[Placed in Library, See
No. LT-4552/65].

{1i) A copy of certified accounts

of the Delhi Development Au-
thority for the ycar 1963-64
together with the Audit Re-
port thereon, under sub-
sectlon (4) of scction 25 of
the Delhi Development Act,
1857. [Placed in Library. See
No. LT-4553/65].

(lii) Report of the Indian Delega-

tion to the Eighteenth World
Health Assembly held at
Geneva from the 4th to 22nd
May, 1965. [Placed in Lib-
rary. See No LT-4554/65].

(iv) A copy each of the following

Notifications under sub-section
(2) of section 345 of the
Kerala Municipalities  Act,
1960, read with clause (c)
(iv)  of the Proclamation
dated the 24th March, 19865.
issued by the Vice.President
discharging the functions of
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the President in relation to
the State of Kerala:—

(a) G.O. Ms. 4/64/DD, publish-
ed in Kerala Gazette dated
the 14th January, 1964, con-
taining the Kerala Municl-
palities (Public Works and
Supplies) Rules, 1963,

(b) S.R.O. 110/64, published in
Kerala Gazette dateq the
28th April, 1964, containing
the Kerala Municipalities
{Penalty for unauthorised
occupation of porambokes)
Rules, 1964.

(c) SR.O. 240/64 publisheg In
Kerala Gazette dated the
4th August, 1964 containing
the Kerala Municipal Com-
missioners (Recruitment
and Conditions of Service)
Rules, 1864,

(d) SR.O. 348/64 published In
Kerala Gazettg dated the
10th November, 1064,

(e) SR.O. 351/64 published in
Kerala Gazette dated the
17th November, 1964,
making certain amendments
to the Kerala Municipalities
(Election of Members)
Rules, 1963

(f) SR.O. 361/64 published in
Kerala Gazette dated the
1st December. 1864, con-
taining the Kerala Muniel-
palities (Payment of grants-
in-ald for purposes of medi-
cal reliefy Rufes, 1964,

S.R.O. 373/64 published in
Kerala Gazette dated the
1st December, 1964, con-
taining the Kerala Munici-
palities (Payment of Granis-
in-aid tn Sportz Associa-
tions) Rules, 1964

[Placed in Library. See No.
LT-4555/65].

(g

(v) a copy each of the following

Notifications under sub-section
(5) of section 367 of the
Kerala Municipal Corporations
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Act 1961, read with clause (c)
(iv) of the Proclamation dated
the 24th March, 1965, issued
by the Vice-President dis-
charging the functions of the
President in relation to the
State of Kerala:—

(a) S.R.O. 393/64 published in
Kerala Gazette dated the
8th December, 1964, making
cerlain amendmentg to the
Calicut  City Municipal
(Election to Standing Com-
mittees) Rufles, 1962,

(b) S.R.O. 416/64 published in
Kerala Gazette dated the
29th December, 1964, making
ceffain amendments to the
Calicut City Municipal (De-
cision of Election Disputes)
Rules, 1962.

(c) S.R.O. 412/64 published in
Kerala Gazette dated the
28tk December, 1964, making
certain amendments to the
Calicut Corporation (Elec-
tion of Councillorsy Rules,
1963.

(d) S.R.O. 38/65 published in
Kerala Gazette dated the
2nd February, 1965.

(e) SR.O. 121/65 published in
Kerala Gazette dated the
23rd March, 1865, contain-
ing the Kerala Municipal
Corporations Employees
Service Rules, 1965.

Placed in Library. See No.

LT-4556/65].

(vi) A copy each of the following
Notifications: —

(a) No. 18784/D4/63/HLD pub-
lished in Kerala Gazette
dated the 7th January, 1964,
containing the Kerala Cor-
neal Grafting Rules, 1963,
under sub-section (2) of
section 4 of the Kerala
Cornesl Grafting Act, 1963,
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read with clause (c) (iv) of
the Proclamation dated the
24th March, 1965, issued by
the Vice-President dis-
charging the functions of
the President in relation to
the State of Kerala.

(b) S.R.O. 23/64 published in

(c)

Kerala Gazetle dated the
25th January, 1964, recon-
stituting the Guruvayur
Township Committee, under
sub-section (2) of section 6
of the Guruvayur Township
Act, 1961, read with clause
(¢) (iv) of the Proclamation
dated the 24th March 1865,
Ysued by the Vice-Presi-
dent discharging the func-
tions of the President in re-
lation to the State of Kerala.

S.R.O. 64/64 published in
Kerala Gazette dated the
17th March, 1964, under sub-
section (5) of Section 367
of the Calicut City Munici-
pal Act, 1961 read with
clause (¢) (iv) of the Pro-
clamation dated the 24th
March, 1965, issued by the
Vice-President discharging
the functions of the Presi-
dent in relation to the State
of Kerala.

(d) S.R.O. 207/64 published in

Kerala Gazette dated the
7th July, 1964 containing
the Kerala Hackney Carriage
Rules, 1964. as corrected by
Notification No, 56800/LI1/
64/H & LD published im
Kerala Gazette dated the
22nd September, 1964, under
sub-section (3) of section
54 of the Kerala Hackney
Carriage Act, 1963, read with
clause (c) (iv) of the Pro-
clamation dated the 24th
March, 1965, issued by the
Vice-President  discharging
the functions of the Presi-
dent in relation to the State
of Kerala,
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(e) S.R.O. 349/64 published in
Kerala Gazette dated the
10th November, 1964, mak-
ing certain amendment to
the Trivandrum City Im-
provement Trust (Appoint-
ment of Chairman) Rules,
1961, under sub-section (2)
of section 137 of the Tri-
vandrum City Improvement
Trust Act, 1960, read with
clause (¢) (iv) of the Pro-
clamation issued by the
Vice-President discharging
the functions of the Presi-
dent in relation {o the State
of Kerala,

(f) SR.O. 148/65 published in
Kerala Gazette dated the
6th April, 1865, making cer-
tain amendment; to the
Corporation of Calicut (Ap-
point vf C issioner)
Rules, 1963, under sub-sec-
tion (2) of section 367 of
the Kerala Municipalities
Act, 1961 read with clause
(c) (iv) of the Proclama-
tion issued by the Vice-
President discharging the
functions of {he President
in relation to the State of
Kerala,

[Placed in Library. See No. LT-
4557/65]

NOTIFICATIONS re : GOVERNMENT
Savincg CerTiFIcATES

The Minister of Planning (Shri
B. R. Bhagat): Sir, I beg to lay on the
Table—

(1) a copy each of the following
Notifications under sub-sec-
tion (3) of section 12 of the
Government Savings Certifi-
cates Act 1050:—

(i) The Post Office Savings
Certificates (First Amend-
ment) Rules, 1985, publish-
ed in Notification No. G.S.R.
332 dated the 6th March,
1985.
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(ii) the National Savings Cer-
tificates (First Issue) Rules,
1865, publisheq in Notifica-
tion No. G.S.R. 487 dated
the 25th March 1965

[Placed in Library, See No. LT-
4558/65),

(3) A copy each of the following
Notiflcations under sub-sec-
tion (3) of Section 15 of the

Government Savings Banks
Act, 1873:—
(i) The Post Office Savings

Banks Rules, 1885, publish-
ed in Notification No. G.S.R.
183 dated the 25th January.
1965,

(ii) The Post Office Savings
Bank (Amendment) Rules,
1985, published in Notifica-
tion No. GS.R. 495 daled
the 25th March, 1965,

(iii) The Post Office Savings

Bank (Sccond Amendment)

Rules, 1065, published in

Notification No. G.SR. #86

dated the 25th June, 1065

[Placed in Library, See No, LT-
4559/651.

(3) a copy each of the following
pupers: —

(i) Notification No, G.SR. 484
dated the 25th March, 1965,
issued under the Govern-
ment Savings Certificates
Act, 1858,

(ii) Notification No, G.S.R. 490
dated the 25th March, 1985,
issued in pursuance of the

Post Office Savings Bank
Rules, 1965,
(iii} The  BEmergency Risks

(Goods) Insurance (Second
Amendment) Scheme, 1865,
published in Notification No.
S0. 2054 dated the 28th
June, 1865, under sub-sec-
tion (6) of section 5 of the
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Emergency Risks (Goods)
Insurance Act, 1882,

(iv) The Emergency Risks (Fac-
tories) Insurance (Second
Amendment) Scheme, 1965,
published in Notification No.
S.0. 2055 dated the 28th
June, 1965, under sub-sec-
tlon (7) of section 3 of the
Emergency Risks (Factor-
ies) Insurance Act, 1982,

{v) The Insurance (Amend-
ment) Rules, 1965 publish-
ed in Notification No. G.S.R.
<10 dated the 15th May,
1965, under sub-section (3)
of section 114 of the In-
surance Act, 1938.

{vl) The Life Insurance Corpo-
ration (Amendment) Rules,
1965, published in Notifica-
tion” No, G.S.R. 1084 dated
the 31st July, 1865, under
sub-gection (3) of section
48 of the Life Insurauce
Corporation Act, 1856,

(vii) Letter No. 14-3(6)/65 Agri.
dated the 6th May, 1965,
from the Planning Commis-
sion 1o the Chief Secretaries
of all the State Govern-
ments/Union Territories re-
garding formulation of the
Fourlh Five Year Plan in
agriculture and allied sec-
‘tors—General Framework—
preparation of the State,
District ang Block Plans
and publication of a self-
conlaineg volume on “Agri-
cultural Development in the
Fourth Five Yeur Plan 1966-
71", together  with  its
Annexures.

|Placed in Library, See No, LT-
4560/65.

NOTIFICATIONS UNDER THE
ErecTrICtTY AcT, 1910

The Deputy Minister in the Minis-
try of Irrigation and Power (Shri
Shyam Dhar Misra): Sir, I beg—

Inpran
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(i) to re-lay on the Table a copy
each of the following Notifica-
tions under sub-section (3)
of section 38 of the Indian
Electricity Act, 1810:—

{a) The Indian  Electricity
(Amendment) Rules 1964,
publisheg in  Notification
No, G.S.R. 1591 dated the

Tth November, 1864

(by G.S.R. 1642 dated the 21st
November, 1964

[Placed in Library. See No. LT-
4193/65].

(ii) to lay on the Table a copy of
the Indian Electricity Amend-
ment) Rules 1965 published
in Notification No. G.S.R, 795
dateg the 5th June, 1865,
under sub-section (3) of sec-
tion 38 of the Indian Electri-
city Act, 1810.

[Placed in Library_ See No. LT-
4561/65].

NoTIFICATIONs UNDER THE CusToMms

Acr, 1962
The Deputy Minister in the Mlnls-
try of Fi (S8hri R ar
Sahu): Sir, I beg to lay on the
Tuable: —

(1} a copy each of the following
Notiflcations under section 159
of the Customs Act 1862:—

{iy G.SR, 930 dated the 10th

July, 1865,

(ii' G.S.R. 1092 dated the 3lst
July, 1965,

(iii) G.S.R. 1117 dated the Tth
August, 1965

G.SR. 1118 dated the Tth
August, 18965,

{iv)
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(v) G.SR. 1119 dated the 7th
August, 1965,

(vi) G.SR. 1130 dateq the T7th
August, 1965,

(vii) G.SR. 1131 dated the 7th
August, 1965,

(viii) G.S.R. 1132 dated the Tth
August, 1965,

(ix) G.SR, 1133 dated the 7th
August, 1965.

(x) G.S.R. 1134 dated the Tth
August, 1965,

(xi) G.S.R, 1135 dated the Tth
August, 1965,

[Placed in Library, See No. LT-
4562/65],

(2) a copy each of the following
Notifications under  section
159 of the Customs Act. 1062
and section 38 of the Central
Excises and Salt Act 1944,
making certain further aom-
endments to the Customs and
Central Excise Duties Exvort
Drawback (General) Rules,
1960: —

(i) G.S.R. 1116 dated the 7th
August, 1965,

(ii) G.S.R. 1120 dated the 7th
August, 1965,

(iii) G.S.R. 1121 dated the 7th
August, 1965,

(iv) G.S.R. 1122 dated the T7th
August, 1965,

(v) G.S.R. 1123 dated the Tth
August, 1965,

(vi) G.SR. 1124 dated the 7th
August, 1965.

(vii) G.S.R. 1125 dated the Tth
August. 1965,

(viii) G.S.R. 1126 dated the Tth
August, 1965

(ix) GSR. 1127 dateq the Tth
August, 1965,
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(x) GSR. 1128 dated the Tth

August, 1965
(xi) G.S.R. 1129 dated the 7th
August, 1965,
[Placed in Library. See No. LT-
4563/65].
12:09 hrs.
RE: POINT OF INFORMATION
Shri §. M. Banerjee: (Kanpur):

You remember, Sir, that two days
back :ome members of the House, in-
cluding some members from that side,
raised the point that there should be
a discussion on the food situation. You
askeq the Minister then whether he
could possibly make a statement be-
fore discussion of the no-confidence
motion was taken up. If I heard him
aright, he said that he would make
a statement, Today we fng that all
our call attention notices and adjourn-
ment motions were rejected by you,
anticipating that there would be a
discussion of the matter during the
discussion of the no-confidence
motion.

The food situation in the country is
bad, Even at Delhi, there ig no rice
available. May I request you to ask
the Minister to make a statement to-
day? He may have contempt for us,
but at least he should have proper
respect for you and make a statement
before that motion is taken up.

Mr Speaker: I asked him and he
said that he would make a statement.

Shri S. M. Banerjee: But where is
that statement? It is not listed in the
order paper of today.

Mr. Speaker: He might make that
statement today. He ought to. That

is what I expect. He had promis_q to
do it.

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): I have
personally written to you that [ am
circulating a statement.

Mr. Speaker:

He is circulating a
statement today.

Shri C. Subramaniam: Now.
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Report

Mr. Speaker: There is one thing 1
want to point out. If this was Shri
Banerjee's objection, he could wery
well have written to me so that 1
might also have known and asceortain-
ed the facts,

Shri 5. M. Banerjee: I generally do
it.

Mr. Speaker: But if the proceed-
ings are interrupted in this way how
can we proceed, When I take up an
item, some Member takes me un-
awares,

Shrl 5. M. Banerjee: On 3 point of
personal explanation. This particular
matter is agitating the minds ot ail,
ang if #ll our calling attentien  and
adjournment motions are disallowed,
are we not entitled to  ask for this
whether the Minister i: making a
statement?

Mr. Speaker: Could he not give me
that potice in one line?

Shri S. M. Banerjee: We also come
to Parlinment just 15 minules helore.

off g woa (THIT) 0 F 0w
AL FEAN NGT AT AEATE |

weTw ENAT ;. 9dT w1 sgEedr
YT AL & | UF WNEW @ew A
T W AT ME A g E

12:10 hrs,

RE} M
COMMITTEE OF PRIVILEGES
Fmrst Rrpronrt

Shri Krishnamaorthy Rao
(Shimoga): I beg to present the
First Report of the Commitiee of Pri-
vileges,
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12.70} hrs.
BUSINESS OF THE HOUSE

The Minister of Communications
and Parllamentary Affairs (Shri
Satya Narayan Sinha): With your per-
mission, Sir, T rise to announce that
Government Business in this House
for the week commencing 23rd August
19685, will consist of:—

(1) Discussion on Motion of No-
Confidence in the Council of
Ministers.

(2y Consideration of any item of
Government Business carried
over from today's Order
Paper.

(3) Consideration and passing of

the Aligarh  Muslim  Uni-
versity  (Amendment)  Bill,
1965.

Shri 8. M. Banerjee (Kanpur): You
will remember that there were heated
exchanges regarding keroseng oil, I
have already tabled a motion. We
should have g discussion on kenosene
oil and the stalement on  oil  poliey
laig on the Table of the House by Shri
Humayun Kabir on 16th August.

Then, we should also have discus-
sion op the food situation next week.
This motion should be moved by Gov-
verrunent, so thal we get more time
to discuss it

=t wew aivwy (wer): ¥ fey
WEWA ¥ &Y H wp AR O§ )

weTq AEYTT ¢ T TH F ARG AL
[

ot wew il c # oF T FaAr
o A

woow s : & & oge w0 R
v fow wt Ofed A wz &
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frafess svq 1 fw o s ow
oo

off wex qwdn - sfrer o, ey
7 W F% A g &1 A ST 8
T FT AT FAYAGH BT R AN
& AR AT ¥ ar 3H 9T f A
WoFed afrsrid ¥

werw sgRa: ag At faen
B T AR AT IAAT WY 2 w@w
i A 0 fF I ogmew
T agi g g oo gT ow Afew
F1 AT § W w7 A% sux £ fw
W OF a1 & A 9% ogEa gy @
o MR drafa S 2o
wF Afer M gz @At § oAlwh
fot enad geivgaar g o we flt
T Ay fae dAr ¢ oW
aa F fom & @ & A anee
gan fom dWrsF & wwAmEw
w7z fear & A o AR amer
o7 G AT & @ afrr g oAy
7

ot gy TvET ;W fEAY F
g oawa §

WTTH RITT : WT U7 gA I
™ ow oax § 5 & owr oW ol
i

o ¥o fito atfem  (gaAm ):
wonr weer, & grem ¥ fafwaw &
arc i Fg g | FoR ew fr
drai i wfgom, fod =@
I & 62 WPrww AT w1 AR 2,
9EH A ATTE AW arr wETw ¥ wrd o,
T F AT 3 AT, 1964 %1 TN
9% @A wE gE | & 5L A A% [T
@ 1 A aeme fag fw faee aE
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st Ay fomy : +f% fFifar o=
=t w1 9w gEmm  an gw fad #Y
|
Shri Hari Vishnu Kamath (Hoshan-

gabad): By your leave, 1 would like
to raise three points,

You will be pleased 1o recall that
during the last Budget session, be-

cause the House was hardpressed for
time, the Demands for Grants of 1
believe, three or four Minigiries, fell
through, I mean, could not be discus-
sed; they were carried, but discussion
did not take place. You then promised
in the Business Advisory Committee,
and later on reiterated it in the House
that the work of the Ministries whose
demands had been carried by the
House without discussion would be dis-
cussed in this Session and therefore,
1 would request you in consultation
with the Leader of the House to fix

some time for discussion of the reports -

of these Ministries,

The other day, a couple of days ago,
my colleague Mr. Nath Pai reminded
you of the assurance thut you had
given that day that the statement of
the Defence  Minister on Kashmir
would be discussed in the Ilouse and
when he reminded you, you said you
would look into the records and find
out the position. That alsv may be
locked into.

Lastly, the House, our country
and our people ere very much ex-
ercised with regard 1o the Language
Bill, the Official Language (Amend-
ment) Bill or the Constitution (Am-
endment) Bill or whatever it may be
which has been in the offing for a
long time. 1 would like to know
from the Minister whether that Bill
is going to be introduced in this se-
ssion or in the next session.

Shri Hem Barua (Gauhati): May I
make a submission? QOur engag t
in Kashmir has been very disturbing
for us. As you listen to the Pakis-
tan radio broadcasts, generally the
information that we give js inconclu-
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sive. Therefore, I request you to
direct the Defence Minister to make a
statement about the developments in
Kashmir from time to time on the
floor of the House so that we may be
kept uptodate,

Mr. Speaker: The Prime Minister
is not here. 1 woulg request the
Prime Minister and I can tell the hon.
Minister of Parliamentary Affairs that
he might convey my reactions that
there would be many call attention
notices or other things coming up as
things appear in the papers and not
only the Memberg of Parliament but
the country at large must be concern-
ed about the latest developments hap-
pening there ang they must be really
very anxious to know about all these
events that happen there at the latest
hour. Therefore, as and Wwhen he
thinks advisable he ought to give us
information from time to time so that
the House and the country might
know what is happening because all
eyes are set on the evenis that are
taking place there,

The Minister of Finance (Shri T. T.
Krishnamacharl): This  matter is
under consideration of the Prime Min-
ister and the question of deciding how
often—sometimes it may happen that
there may be nothing to say on a par-
ticular day—to present a report (o
the House,

Mr. Speaker: That would be left
to the Prime Minister to decide.

Shri T. T, Krishnamachari: He is
considering it, whether he should do
it periodically or he may come and
tell the House whenever he has a
group of things to say and 1 feel that
probably a day or two the Prime
Minister will be able to tell the House
the method he would follow.

Shri Hari Vishna Kamath: During
the Chinese invasion of this countiry
in 1962, the then Prime Minister
evolveg a certain procedure and that
procedure mighy be followed in this
case also,

Shri T. T. Krishnamacharl: That is
what he is examining and perhaps he



997 Business of
will come and make a statement in a
day or two.

Shri Hem Barua: Our troops have
re-occupied the posts in the Kargil
arez and we are very proud of it and
we woulg have liked to hear from the
Defence Minister about this situation,
about the success of our yroops, When
the Finance Minister says that they
were thinking about which develop-
ments to make a statement and all
that, I want to point out to him that
here is an occasion when they should

make a statement to enlighten the
House angd the country.
st qesiaTe wwy ( AiET )

wErEg, ¥ ow faAdr 3
gT qT w=t g Tfed
LU (U B
o oA B 1 W Ew
ANt dwz omEw ¥ L.

e AET : HE WY B & A
wron 7 ot 1 o e fad e
79 ¥% T%4 & fr oEi wwEw 9%
e At @ W A Wy
78 ¥g awa fe  amw getwfey

oY gesfm o T
fodee ¢ fr oifeariie 1 s
=TT ¥ vy ooy fom W Ofe
wT gmaw g7 =i Ay Ak

wag
k|
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Shri Bhagwat Jha Azad (Bhagal-
pur); [ woulg only add this much
about the feelings in the House on the
Kashmir question. What you were
pleased to say was the proper under-
standing of the feelings of the House.
What the Finance Minister has said
just now as to how often information
about the happenings should be given
elc, is not fair, It is not a question
of there being nothing to say ang so
on. Every day developments are go-
ing on and we all should know what
is happening there. It is but proper
that the Government very often should
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choose, o come to the House and tell’
us what is happening, That is one
point which [ have to submit.

The other point to which 1 would
like to lend my support is this, and
that is what my hon. friend Shri D. §.
Patil has ralsed in this House, name-
ly. the fixing of adequate time for the
debate on the report of the Backward
Classes Commission. I must say that
off and on, in every session, hon, Mem-
bers coming from al] sides have rais-
ed the point that time should be fixed
for the discussion of this report in the
House, Wg would like to know why
the Government are not able to get
even a couple of hours or four hours
for the discussion of this report, and
why, every time they announce the
programme, they cannot find out time
for this report, 1 should like to know
whether they are only interested in
setting up the Commission gnd getting
il report, and why only half an hour
or so had been spent on the discus-
sion and why adequate time is not fix-
ed for it. I request the hon, Minister
to see that some timg should be
fixed next week or earlier, for dis-
cussion of the Backward Classes Com-
mission’s report which was submitted
about 10 years ago, Otherwise, the
feelings of the House are that the re-

port is not given due importance.
(Interruption),
Shri Karnl Singhfi (Bikaner):

Many of us have tabled a short-notice
question about exempting members of
the police force, who are killed in
action. in the defence of the country
from payment of estate duty. Resolu-
tiong have alsg been tabled by a large
number of hon. Members in support
of this measure, 1 would request the
hon, Minister to make a statement on
equating the police force with the
army, the armed forces, as far as the
operation of the estate duty is con-
cerned, in respect of the police forcea
who are killed in defence of our coun-
try.

Wt g wo wA (dETH):
oy wEEm, & ot o qun



9yg9 Business of

[4Y g0 5o T7]

sy aifed 3 @T-=q1 IAFT AWAA
wTE g

weaw wgRm ;- § Hraw avfear
& zeme gEW fE S AW oE
AT W A IJEHT 1T AT A FEIC |
g = v oAy, gaw fafrex
AT ) IAHET ATV FTT FEA XY
aFTg w0

Shri K. C. Pant: He should know
-the strength of feelings of the House.

Shri Sham Lal Saraf (Jammu and
Kashmir). My submission is this It
is very, very essential that factual
news to the extent possible should be
given to the House almost daily about
the Kashmir situation. I will quote
an wstance, Til] yesterday I had no
impression at all of the Sind valley
being infiltrated, The Woyil bridge
on Sind river in the Sind Valley,
north-east of Kashmir province, has
been infiltrated. That is a very, very
disturbing news for the people. It
was announced on the radio yester-
day. This shows that the situation is
very serious. Therefore, I would sub-
mit thal to the extent to which news
can be given, should be given to the
House, and the House should be taken
into confidence.

Shri Krishnapal Singh (Jalesar): In
addition tp the statement by the De-
fence Minister, I would request that
some copieg of the entire border maps
should be placed with situation mark-
ed daily in the Central Hall or in some
other convenient place so that jnfor-
mation on the situation could be fol-
lowed.

Mr. Speaker: He says that a state-
ment would be given. Yes, the
Minister of Parliamentary Affairs.

Shri Satya Narayan Sinha: I would
like to start from the last question
which has been put by my hon
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friend the Maharaja of Bikaner. I
am told—and I have enquired from
my esteemed colleague—that there is
hardly any policeman who dies in
action. (Interruption).

Shri Karnl Singhji: What about tae
cxtension of the measure to  the
police forces?

Shri D. C... Sharma (Gurdaspur):
All the borders are manned by our
policemen, (Interruption).

Mr. Speaker: Order, order. In this
manner, the proceedings should not
be interrupted. 1 have allowed seve-
ral hon. Members to make their
points.

Shri Raghunath Singh (Varanasi):
The hon. Minister's statement is  not
quite correct,

Shri Satya Narayan Sinha: That is
what I am told. Anyway, if there is
any need, it should be looked into.
Then, about the Backward Classes
Commission Report, the report was
submitted, as some hon. Members
have said rightly, about 10  years
ago—1958, perhaps. At the instances
of some of our hon. friends, the
Minister concerned adreed to have a
discussion, and the matter was dis-
cussed perhaps in the October session;
it was part -heard. The matter is still
there. 1 would try to  consuly the
Minister concerned and try to find out
some time for it. 1 cannot promise
next week or the week after  that
But 1 hope if the Minister will agree—
1 hope he will—we will discuss the
part-heard report during this session.

An hon. Member: It was discussed
last time also,

Shri Satya Narayan Sinha: Certain
urgent questions come up and priori-
ties are to be given.

ot et ww AT (wT)
w7 favamy frema & 53 fvm &
g &1 ATTA )
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«Y e wreraw fog @ SRR
Tt few g7

So far as kerosene oil i; concerned,
a sub-committee has reported on it
and we will take it up as a no-day-
yet-named motion. The usual time of
2} hours will be given and it will be
discussed during this session,

About the budget discussion on
ministries which did not come up for
discussion, 1 woulq like to discuss this
matter with you and tell the House.
Al] depends upon the priority of busi-
ness, In this session 2 or 3 days had
been taken up by Kutlch discussion
and 3 or perhaps 4 days will be taken
up by the no-confidence motion,

Shri Hari Vishnu Kamath: That is
inevitable in a parliamentary demo-
cracy. Let the House sig one week
longer.

Shri Satya Narayan Sinha: So far
as the language Bill is concerned we
are going to introduce it in this ses-
sion,

About Kashmir, as you have already
said, I agree with you and my friend,
the Finance Minister, has also told the
House as to what the Government
intends to do and I agree with the
members that the procedure which
we have followed at the time of the
Chinese aggression may be followed
more or less Government wil] cer-
tainly come forward whenever there
is anything to be said to the House.
Even it there is nothing and every-
thing is quiet on that front, the House
will be informed.

HTOW WYY %T § oA § oAl
#9 3t TH AgH &7 AF § |
it gEW W wwew i geq

w1 37 AEY @Tar
880(ai) L5D.—8.
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oo v ;& fafer aww
¥ sg1 fs ww w1 o Ao foerd
9T § 91 A1 g ow §, 3w WY AW
F 1
off g W W @ TFTT ST
* FwTey g% qEw AT ATEO

weaw wEnew : #q fafret age
& oy faam & fr ag B &
8hri S. M. Banerjee: They are

taking it so lightly. He must say
whether a discussion will be allowed.
%7 faquas & a1t ¥ qamar 510 fw
agE AT FAT )

Shri Satya Narayan Sinha: The
hon. Member should not make that
remark that we are taking this so
lightly. We are more concerned with
the food situation than anyone of
them.

ot wifeT W dvAr  wwA qY
w/ R

weaw wEN ;i aifgar A
mAn g arfen fv w@ o foa
v g Y 5 faqued F1amd ™ 57
W i A wmET feww oangady
#4d ¥ gfar ¥ ag AR A
1t fr xas1 sare Tar fomT TaT 01 0
T g1y arr are wgA § fe sy feamry
9% s agd &1 AT AL 0¥ fa wwE
o s T rfam 9 &7 R wa
T HifAv | TAET WA TH & §r AT
¥ FFA TA( T AT |
Shri D. N. Tiwary (Gopalganj):

We cannot speak on the no-confidence
motion,

Mr. Speaker: This had been taken
into consideration and the Congress

members did say thal. gz gy
g g wer any § fw
ag  wafzar &, A ox foa gaw
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[Mr. Speaker]
foe @ & | Afww i fa & g

x4 femr w1 ®Far | qA fo=

A% ARA T FT  fEar v g1
8hri M. R. Masani (Rajkot): No
Sir, Tt should not be split up.

Mr. Speaker: I am also of that
opinion, But that had been included
in the three days.

t o ®wo fag (T4r) : wAK
fog a1 fe 7@ g, ag aga waw
amwan & faquam aga @fas € 0

it wieTT wrer AWy wE F fAd
1 fo7 wfas @ s@

1229 hrs.

COMPANIES (SECOND AMEND-
MENT) BILL—Contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri T. T.
Krishnamachari on the 18th August,
1965, namely:—

“That the Bill further to amend
the Companies Act, 1956, as re-
ported by the Joint Committee, be
taken into consideration.”

Shri Himatsingka may continue his
speech,

Shri Himatsingka (Godda): Yester-
day 1 was referring to some of the
provisions of the Bill.

1 was referring to a number of pro-
vision: which have removed a ot of
difficulties that were peing experienc-
e4 by the companies in their day-
today working. But there are a num-
ber of sections which still create a lot
of difficulties for the companies. Also,
I am sorry to find that some new pro-
visions in the amending Bill are such
that they will add to the existing
troubles of the companies. In that
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connection, 1 would like to refer to
some of the clauses over and above
what [ have referred {o yesterday,

Clause 20 which seeks to amend sec-
tion 209 provides that books of account
and records are to be preserved for
#ight years, Eight years is a long
period. It was not necessary to pre-
serve small voucherg for that period.
But now, according to the amendment
proposed in clause 20, things will be
required to be preserved for eight
years. Even if it is a voucher for {wo
paise, it will have to be preserved.
Therefore, the amendment moved by
one of the Members that it should be
restricted at least to sums exceeding
Rs. 1,000 iz a suggestion that should be
accepted,

Another provision is with regard to

blank tran-fers, At present  pur-
chasers or holders of shares keep
them on blank transfers for any

length of time. MNow it is being res-
tricted to six months at the most. Sir,
different Slates have raised the stamp
duty on transfers, If a share i: sent
for registration it will cost more than
one rupee per cent in the transfer.
If shares arc required 1o be regis-

tered for every transaction, the
stamp duty should be lowered.
But, that rests with the States.

Therefore, unless the States agree to
reduce the stamp duty op transfer, it
will be a very costly business. There-
fore, 1 feel that the amendment that
has been suggested by my hon. friend,
Shri Morarka, will meet to some ex-
tent the difficulties that will other-
wise be encountered by persons deal-
ing with these shares,

There are certain other provisions
in the Bill which will make the posi-
tion very difficult. As you know, on
account of the various difficulties
existing at present in the country no
new companies are being formed, and
as a result the existing companies
have got the position of more or less
monopolies, a thing which the Gov-
ernment has been trying to remove.
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Only very very big people who have
got a very big reputation and finan-
cial position will be able to float com-
panies. People who in 1960 and 1861
were able to float companies will
not be able to do that now.
The result s that new entrepre-
neurs cannot go into business or
start new industries, production ig fal-
ling and the prices of various com-
modities are going up. There is
money in the country, in the villages,
but on account of the very bad con-
dition of the financial market, the
stock market, money is not forthcom-
ing for investment.

Therefore, the Finance Minister
who understands thesp things very
well should take steps whereby the
money that is lying in the country all
round can be attracted and brought
in for investment purposes. It will
improve the cendition in the cguntry
and add to the existing industries.
Thus there will be increase in pro-
duction on which will help in reducing
the prices of every commodity.

Shri N. Dandeker (Gonda): Mr.
Speaker, with your indulgence, 1
want to make a correction by way of
personal explanation to what 1 said
vesterday. I said in the course of
my speech yesterday that the Minis-
ter, Shri Bhagat, did not reply to a
letter which I had sent. On going
back and looking up my papers I
find I was in error. He did reply to
my letter,

Shri Hari Vishnu Kamath (Hoshan-

gabad): What has happened to the
Seeds Bill?

Why has it been taken off the
agenda?

An hon. Member: [t was postpon-
ed yesterday.

Shrl Hari Vishnu Kamath: I know
it. But iz it held over indefinitely?
And, Sir, would you not be deciding
that point of order today?

Mr. Speaker: I will see. Now Shri
Bade.

ot ¥F (AT ;oW @,
g F THE (AFr wieRz) faw
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Bill
gIs8 & |mad i § o) faw o0 w
¥ Tgw ww @ ¢ 7 wE &
T oW & AT § | WYHIT 0aT
1956 &% waar agd WY WAz g qW
¢ a AT 567 65 % K AT wHL-
Wew gr § | FOw-F{T gT AT OF,
UE GATHT €7 9T ®7 I ¢ | uifm7
w1 wrad it ag W A e ge oA
9 ¥ AT F7 T 070 qq7 § 7
FroAty oFe &1 ST ¥} W1
FA W 056 F AT TH AT AT W
ug % & w4 AgF I9Ar § A ol
AT-arT gHE HO U T 7% § wrfac
TEET T w1y 44T § 7 g fafamy
o wfaww 1 amy faar gor § Afe
# gt argan g fr frfagw 16 2fama
¥ fearg gad of s wEA fey
wr § | g% wgA % geT o4k fw
ur 3w § (AT oRwnft T
a1 grEar dwzT 97 afew dver ax
=T A qrg ww g | gaw fom
9 A% OF Krume |9 favam
# wramy amfadi & a1 warmIEAt
A s I Y EAT R X Aw AW
a5 Al awdr § 1 g wreA & afr
qur dar ZAT o @ 4 1 et wwdy
A €A wATHT F W E ¥ TR
A & i i # favm v g
7T A1 7 § A7 K awAA g v A
AT 97 374 &2 ®7A & fam Aare af
it &% zm § f®o1956-57 W,
§7-58 AHIT 58-50 & ! gad T
ga1 o faft swfmt adl 4%
ETAH g1 T A, 907 879 § §5-
fagi 1 fAw'or &0 g wA T 9 W@ &)
% s ag @ e gEe oA
fam AaY o 7 =7 1956 ¥ TOA
Hra £ F g7 T 7 afFEr 939
aifast ®1 IFA TET €7 gAT 0%
v At arfeT wwme w1 & dAr
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[ 3]
w0 w1 ag w1 F1 qwen & fr SfE
B 9t swfmt wia w1 FEg
it Y gafae dar fear mar &
st ot wE Gar w0 @4y
. Fwafaai 1 grf w0 ¥ fov oy wieqz
foar o § 1 @z qivF TR & Faa
T gizHz I7 4| W FHbE #
717 qgam & foy fear o i g
kg el Fr oy qaw oA £ &
£ I el o 3T AT ErIe
qogm o
TSI HAY ot ATH AETET WAL ¥
{aT wTE FAE F I U A Wy
®F U —
“The responsibility of achieving
a planned target, whether in the
public or private sector, is a
nationa] one.” [t lies on both the

public sector and the private
sector,

f&7 & #za & fr 7% dew foodee fw
5% wiAfwER wiw F AEAz dvT
# faminr s sfgn

T Ay g Ty ¢ e gt
fam #@ar ot o o gowaTaTd A
oz ¥ & & Temw wrgiwd Wi
#wA & fmgd &1 577 H qa
q fear @@ | 9ER OF 2§ FEAT
¥ FTAA WO 2 g ag weT 9f —

“The company law should not
be rigid and unduly harassing
The company law i3 not an jnstru=-
-ment of socialism.”

It is not an instrument of so-
clalism and it should not be undu-
ly harassing,

wiqw q1 SAFT AL & HiEA
FIR R4AT M FHN § &9
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& ag & wrowy awETAT WA § ) 4%
a1 FE maw g o—

“It i= not an instrument of to-
cialism and it shguld not be un-
duly harassing."

FfeT w9 o o 1 wREEe
e wrwgA § gAET TETETY Ay
arad § 1 uF A 9z § e wYe wife
gt =tfem 1 gt 37 @ feew & wod
#YrZ UFTIZIH TEA ARG | Uw SN
S Fwfagi ¥ I} ®tz oarads
gt fraar Afma § 01T a7 g
g9l agiv &7 &1 FAT AaTC @
Fhfr 1

FATA 44 F FTAEA FEAfAgy grev
s wwafi 1 F91 3 90 30 WIT
20 sfawa &% @1 "war fafesw
af § 1| w7 g7 # Fig faadt gz 3
w1 qu1 wfase wFF awww S faa
wat & | e dar qrar wrn ¢ f fad ow
# A1 wEiEr TEY € & 98 aga w9 A
FAFKT GIT1 W GTAT FAT 747 faAw
qEET ATAT AEIETT AFIOTED AT R
Faw g FAEE

fafems a saw 1 foiR #
T T § i gw svaw # 0w @
AT ®1 AT HF TEET WE FAS g |
qTT 7 FHwA w0 54 fawifw
g avg 4@ wrm ¢ fF e ghRwT
o Wod q¥ gama s wifg
9% T9 ¥ F@H WA AT § W
39 7 g Fawa 7 grzr a1 afzAz fem
2 1w | ag sgavdT A §, 99 R
go ¥o ¥ ag & W17 AT 1956
a¥z fafew vae & Fov gmfra e
Tt & 1 & wwwan g fF Sw ZEET mE
figd 97 g egawm g wfgn
ag gifewres a4 €
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sanz fasmz #3021 # 39 fazifaq
F aaran {F g7 wiF ¥FA9 AT AR
*WT UFTIEZA WH g § | gmit mwi
FTez UHTII9 ) HEAT AT F AVAT
2 | 9@ wrz umIdew § € g av
wrAre fdw ®1 @ ) gy oAt ®
e A AT & 47 Ferwar fE gw
wcw &1 fraam w1 AT fEar o1 6
T A | § gwwan g i aaw e 2
|t T/ §, 71 39 7 ovqw A4 AR g

FTqAET T oA A E et w1 fadr
A AT TIAWE OF AHIT FF THRAI
a1 AEAN ¢ | T ¥ 9d FEOAT F1
mfafesr § wdfizar & 1 ¥ o wE
FETETw &, Afe & A ¥ w7 Ay
TAAT AEAT 7| W wE Rt
FATEZ TN W TAWA AT §, A1 A
fafeee & 9 # &3 7 w91 Q71 9T
a4 FT HAT § | T ATE THE W
WA AT § | ATEIT A EH 9T
war tfezaw sk & 7 & v weafi
wa AT wfeE ¥ 09 g a% -
Aifaw T w1 TRVE 2 AwAT § o
FTHTL §0 F) *AE AN 9T a7 4G
R

ot mg fwd & o fie wrw
feqz i wer g :..... AL & g
# wm @ =mw fAgaw afoee §,
I & wEerwy guvey g9 A Ao dw
¥ g e AT & 1 W % A
s faw waram e & feAgr
& s fear § 1 oy weafaai gro
fear T wfowa ww=1 1 wAfaEa
TR T TH X I A A azar
T ¥ w T e g o AT
FAEHr ¥ gmfaw 1961 F @
B a6t %1 79T & w97 s
g ¥A %o 1,1500,000 fafeaw
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wiaAfaw 2s1 1 faar nar ) A F
FHTET T ¥ fzemT 99T 98 WA ¥
A1 ufuw, @aT @l F Fo 15 AT
65 gnT, waEmlARz aEf w1 we
54,000 ¥¥gfaez a1 w1 %o 2,800
oft Fwleeel #1 fas Toar 351 w@r

™ faw ¥ ag gaiqr Wy 47 O
2 1% 75 xd 1w & @z w1€ FAforr
TATILT QAT 9T 9T AEY 7E mwaAr §
=1 g2 7 wA faAz A frde & st
2 % 39 TwA & a9y dmar wfeg
f& w1€ =fem sfidz & o1 48 | o
gifadmew 75 8T & F9T FIH 6T AHX
g T @M 75 AT & anw o fafaree
& "%y §, A1 TH qraew § ¥ whray
|mA F1 T wmvaEar § 7 arfae
o wmtaedd w1 wif Qe ol
faeret & 1 75 @9 & az W1 sfer
faeg e FFT A1 ALY @) JAr & ) Ak
AW 1 HATT FHAT AT wifgw |

I A 1956 § UF UEATRALY
o w7 oo foear a7 1 it R
g 7 39 & i 7 ey a1 fe ag
a€ wvd qegr § e afz ap e
Y, A1 $IOATT ¥ 0% 9997 gfAEr
d71 1 ST W 0% e Iy
dz1 g | W S gorETAT IW wE-
TN FHUA KT AU FT X WK
T g7 OF Tt w54 w7 Fampier

AT AEA § | w0 2w wral & fAw

oo fod wu § afew g7 & fom ok
wrw At foar m & ) 9 A e
mr ¥ & mrEAmad v & famter
w73 oY oraTeAdt s w1 mnfaw
&7 &1 ¥ w770 § | aF wg frar
¢ fr oxaadt Wi & e MRz
duwtht ok 3w WA ¥ giow
wfafedwa & 9w & §it
qzyw  enfafsbwa w1 ), g
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T e i@ wTad gg & fr
¥iiw ¥ S¥z M7 @ 5w & Wi
WA g9 ¥ wEr § v fadr angd o

oXATEATT FHIUA 1956 & TAT
o7 TETE | ¥ 9T 99 F1 UAIfAwW F7
w1 F1E o A4 fean mar § ) wET
¥ sgrmmg fe gfw wrd w0
a5 fogr mm &, sw fem faw
i wy FEF s wgfaar @4 g,
& arax & g fe oo fafer o Gar
arew g & fe ar @1 sl & qeew
FORTT FY 1T 7Y qAA G0 a1 A
*Y freddves aTRT F Ry g )
¢ fn goRrT oF GAET gEETEed
w42 & fanto s et &, o fE
TRATAHT R W@ | 5T A & wfarerc
wa @i, a7 oY A€ e g

sVl aw TORTT F ATE ¥ 4% FEI
Frar 721 & fe qu dafan odza #1 @
wiF A §, ofe wa 9@ A oF @
w3y fage #1 ¢, @1 59 T 97 faae
wuit s difan vi=a w1 qifay

warn =fgw ar w4

30 97, 1965 ¥ fggeamy argew
& gg R el WY :

“143 new companies with an
authorised capital of Rs. 66.76
crores were registered. The
management pattern of the new
companies shows that 107 com-
‘panies Wwere  proposed to be
managed by the Board of Direc-
tors and 35 were (o be managed
by Managing Directors.”

oF atE "eET FEAr ¢ fF oag
#afan osen 7t @ T STEE
[ CEUE Ce -G S TR
srafaat fweed 3t §, Faad 3t
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odH § §wEA fr W g6 &
HATAT 3T F A F S &)
v fegr & we &afan odee
fam w7 §, A feree aa o
i faare foemr or T @ o33 &
fifcrs #1 qgmar 917 ar a4y ?

Shri Sham Lal Saraf (Jammu and
Kashmir). Does he mean that the

managing agency system should be
done away with?

ot a¥ : a1 ag  fr 2@ avwe A
AT W FGA H AT EF &) OF a6
T @w ¥z W g fe ogw & dafaw
UATH FI @eRw HCT & WY §HIY A6
I dAfwm oR=" T 35 FTEGAA
w1 A AT g

AT FIHT FIAIR AT S W6
AT, AY AR oY wTEr AT,
A1 wra-Fw A€ wewfaqi o faator
w74 ¥ aga wfzari & | af iy
w7 frarion &< amg A= erat o1 qrEAr
AT qEaT & uwF ar gxfeaw
wrgdfan § 1 Aeg wqw A A A &
fw gefgam argdm & fom ow Zaw
# gut Iam OYT gAT Zaw &A@
T % =¥ FTA @A 9T oY ATgHA
T faman & | g9 79 § S ome
azm | w9 wA oFET J@
faerar &, arwifs o3 STl FETAT 3,
St w7l & R gR 1 sAAT qwEEw ¥
fA gw AT © WEE H wAT
oFTSa femT & | AU IR g FEET
AT WAWR ) AA-FT FET A §
ar% # gg s fea o

“The Company Bill is that Bill
which keeps company with the
whims of the Finance Minister
and seeks to harm those particular
companies which are not in the

good books, of the Congress
Party.”
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Mr. Speaker:
being rung . . .

The quorum bell is

Now there is quorum, The hom
Member may continue,
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Sbri Sham Lal Saraf: This Bill, as:
moved today, is a conseguence of the
discussion that this House had on.
Vivian Bose Commission's report and
I am very glad that the processing,
after that report was adopted by the
Government, is being followed metic—
ulously. It was said yesterday by my
hon, friend who preceded me on the:
other side that tg amend g law every
time is not correct. [ quite agree
with that, in certain circumstances,
people have a feeling of insecurity as
to what would happen tomorrow, But
as far as the present law is concern-
ned, I think it ig befitting and T
welcome it.

With these observations I want to
point out a few things to the Hon,
Minister, if he would agree. I have
already formally moved two amend-
ments. Regarding the rest, I have to
make certain observations. Regard-
ing section 5, sub-clause (i), about
‘Ancillary Industries my hon. Fri=
end, Shri Himatsingka said yesterday
that this clause need not be there.
Here 1 have to make an observation.
While new Industries are being set
up, an attempt for some time past has
been made to further monopolise the
big Industries. But, for some time
past, we have been very badly
feelmg that l.herg should be at

least some somewhere to
this kind of thing If a group
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[Shri Sham Lal Saraf]

of indusiries or industrialists or
interlocked companies try to set
up bigger industries, at least the an-
cillary industries should be left to the
smaller people, particularly the smali-
scale industries. It is with that idea
that I would welcome this provision.
Otherwise, the point raised by Shri
Himatsingka with regard to this needs
to be looked into. And I hope the
hon. Minister will explain the reason
behing this provision.

13 hrs.

With regard to the proposed clause
(e) of sub-section (1y of section 13,
1 quite agree with my hon, friend
Shri Himatsingka that it will be diffi-
cull for a company or a corporation
which has its jurisdiction in  more
than gne State or which is an inter-
State corporation or whose business
is run all over the country to pin it~
self down, just at the time of the
floating of the company, to one parti-
cplar place and say that that will be
its headquarters.

13.01 hrs.
[Mgr. DeputY-SPEAKER in the Chair]

1 would submit that this may be
given consideration ang this relaxa-
tion may be made so that it may not
be made i bent upon a pany
just at the time of its being promot-
ed, to say exactly which place will be
its headquarters and why and when
the jurisdiction of the company will
be country-wise or of an intcr-State
nature.

_With regard to the question of
transferring of money from one com-
pany to another, and even with re-
gard to giving loans, we find from the
Vivian Bose Commission’s report that
several things have come to  light
which were npt at all desirable, about
which many of us have spoken in
some detail.

‘I am absolutely in agreement with
111;_- view of Government that where
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people do not behave properly, they
should be brought to book. At the
same time, it is equally the responsi-
bility of the Government or the au-
thorities concerned to see that where
people behave properly and where
people do honest business ang have
honest dealings, they are given some

protection. In order to curb the acti-
vities of some undesirable elements,
we should not put those whg are

doing their business in a better and
honest manner to any difficulty or
trouble. 1 would request the hon.
Minister to kindly look into this mat-
ter once again and see whether Gov-
ernment cannol give some sort of re-
laxation so that those people who are
honest, whose business relations are
good and who are above board are
left free to work smoothly.

There is another point on which 1
have tabled an amendment, and that
is in regard to cost accountants. Cost
accountants were not known in pur
country till a few yesrs back. Cost
accounting is a highly specialised sub-
ject, as far as the industrial world is
concerned angd especially so in the ad-
vanced countries. In our country it
is only for the last six or seven years
that cost accounting has come into
existence. I personally fee] with what-
ever little experience I have had that
in the absence of cost accounting, it
is very difficult to come to any de-
finite conclusion with regard to the
cost of production of any particular
industrial product. So, the introduc-
tion of the cost accounting system is
a very wise thing, and I am very glad
that this has been done. But there
is one thing that I wouki like to sub-
mit in this connection and that is that
at present cost accountants are being
classed along with the chartered ac-
eountants. May I submit that the
fields of work of the two categories
are entirelv different? The charter-
ed accountant also may have to do
something with costing but only in
certain marginal matters. Otherwise,
cost acounting is an absolutely sepa-
rate subject. Therefore, the business
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of cost accounting should be left en-
tirely to the cost accountants and not
to the chartered accountants or gthers.
I have tabled an amendment in this
regard, and 1 shall speak on it in
detail when that amendment is taken
up.

As regards the question of age res-
triction, I agree with what Shri Hima-
tsingka and Shri Raghunath Singh
have stated. In the public life of our
country and elsewhere, persons who
attain the age of 75 can continue and
they are supposed to be fit to continue
there. When that is so, I do not see
any reason why experienced business-
men or industrialists who may be
directors or chairmen of companies
and who may be holding office in the
‘business management should not be
allowed to continue, 1 should say
that to place eny age restriction on
ithem will not be fair ang it will be
an injustice to them. There should be
no age-limit in their cases glso as in
the case of others in public life ete.
If the company itself decides not to
have a particular person of a particu-
lar age, by g resolution, then let the
company be allowed to do so. Let
not Government make any rule about
it or enact any provision in the law,
‘because I feel that that would amount
to an interference in their working.
Tt will be better if we treat everybody
on a par; whether in public life or in
political life or in the industrial and
commercial life of the country. the
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and big businessmen are left at the
mercy of such small people. I hope
that a very shrewd person like Shri
T. T. Krishnamacharj should lock in-
to this matter and see that they are
not left at the mercy of blackmailers,
as was pointed out yesterday by one
of my hon. friends, or at the mercy
of some undesirable people who may
try to harass them by intimidating
thein or blackmailing them by giving
false reports in order to get such big-
ger people incriminated. I hope the
matter will be looked into. The law
should be made in such a manner
that at least the honest people and
the people who do things in the right
manner are allowed to function pro-
perly.

1022

Shri 8. M. Banerjee (Kanpur): [
do not wholly agree to the speech of
my hon, friend Shri N. Dandeker who
has said that none of these amend-
ments is really necessary. After all,
after the publication of the Vivian-
Bose Commission's report and the sub-
mission of the report of the Daphthary-
Sastri Committee, some of these
amendments were thought to be good
in order to plug the loophole in the
various provisions of the company
taw. I, therefore, feel that Govern-
ment are moving in the right direc-
tion. But the way in which the Com-
pany Law Administration is function-
ing is also a matter to be considered
very seriously by the Finance Minis-
ter. In those matters where the big

panieg are involved, genecrally. the

same criteria should be dopted in
this regard.

In conclusion, I would like to say
one more thing. I ton have had some
little experience of getting enactments
passed and bringing them on the
statute-book. At the time of framing
of laws of this nature one gets the
feeling that it will be Shri T. T. Kri-
ghnamachari who will be watching all
along the working of the enactment.
But in practice what is happening? A
small clerk somewhere or some small
person holding some small job some-
where will be free to work it in the
'manner he likes, and the big concerns

Administration does not move. On
the last occasion when I was spesking
on this Bill, T had given the instance
of an industrialist in Kanpur against
whom so many cases had been pend-
ing. The LIC wanted to issue &
warrant against that industrialist. He
is such a powerful industrialist that
he had involved the editor of a weckly
paper called Citizen in some  case,
and he has heen able to influence all
the officers of the Company Law Ad-
ministration in his favour, with the
result that this particular case has
not yet been finalised even though
about ten years have elapsed.



1023 Companies AUGUST
Mr. Deputy-Speaker: We are now

discussing the Report of the Joint

Committee and the Bill as reported by

the Joint Committee. It is not &
general discussion on company law .
which we are having. If the hon.

Member wants to make any sugges-

tions, he should come to them straight-
way,

Shri 5. M. Banerjee: [ feel, there-
fore. that merely by bringing forward
such amendments, we shall not be
fulfilling our mission 'or be acheiving
the desired result unless at the same
tim¢ the company law administration
also functions properly.

1 have gone through the various
minutes of dissent given by my hon.
friends, and I would particularly like
to refer to that given by my hon
friend Shri Sivamurthi Swamy. I
must congratulate him for having
made the finest observatior, in regard
to political donations by companies.
He has suggested that if any com-
pany wantg to give political donatlons
to any political party, then it should
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They donated Rs. 5 lakhs tg the Nehru
Memorial Fund. 1 welcome that; it
is a laudable object, but they did so
without consulting anybody, without
having any provision in the memo-
randum and articles of association.
They further donated a huge amount
out of the funds of the shareholders
@ither for this purpose or that pur-
pose. I have seen that there were
legal consultations. Opinions were
asked of Shri Sachin Chaudhuri ana
other eminent lawyers and jurists
None of them has supported these
donations. They have given thelr
opinion against it,

T want to know from the Finance
Minister this. Let him consult the
company law administration whether
these matters were referred to them
and if so, why no action hag been taken
either against the chairman or agalnm
the Bajorias for having given politi=
cal donations, squeezing the sharehol-
ders of their money and giving it for
political purposes. The chairman ot
the BIC is from my own state. He

be passed at a general meeting.

Now the company law administra-
tiun knows and the Finance Minister
also knows that a case has been re-
ported to the company law administra-
tion of the British India Corporation.
When we talk of political donations,
let us analvse how this donation
is given. We have been pleading
in this House that the ruling party
should discourage taking political
donations from wvarious companies
so that they may not be accused
by us of polluting the political
life of the country. Now, I have
written a letter to the Finance
Minister about the political donations
given by the British Indig Corpora-
tion. 1 have gone through the memo-
randum and articles of association of
the corporation called the British
India Corporation. There is no clause
therein for political donation. Still
1 do not know how the chairman, who
was an ex-Minister at the Centre, or
the managing director, the Bajorias,
have given this political donation.

possibly nurse hig constituency
at the cost of the shareholders. This
is a very serious matter. I am sorry
I have not been favoured with a reply
from the Finance Minister. I am con-
cerned with the British India Corpora-
tion because I come from Kanpur
where it is situated. It was once
ruined by Mundhras. I do not know
whether it js going to be again ruined,
this time either by Satish Chandras
or Bajorias. I want an answer. There
are 35000 workers working in the
Lal Imli, the textile mill and in Co-
oper Allen. This is one of the biggest
industries in UP. I want to know who
ig responsible for thijs state of affairs.
1 do not know whether it is the chair-
man's fault or somebody else’s fault.
Whoever is at fault, must be brought
to book.

The Minister of Planning (Shri B.
R. Bhagat): What makes him think
that it is being ruined? It iz work-
ing satisfactorily.

Shri §. M. Banerjee: They have
not been able to pay the bills of con-
tractors. They have not paid bonus



1025 Companies SRAVANA 28,
to the workers. I come from Kanpur.
‘The hon. Minister knows much about
Kanpur., But I know that they have
not paid any bonus. I am sorry that
though what is happening in Kanpur
is known to him, still he does not take
any action.

Shri Harl Vishnu Kamath: He is
expressing his fearg about the future.

Shri S. M. Banerjee: My second
point is about the serious allegations
made against the company law admini.
stration by Barium Chemicals Ltd. Re-
vently we read in the newspapers that
Barium Chemicals Ltd. have filed a
writ petition in the Punjab High
Court against the chairman of the
company law board, a senior ICS offi-
cer, and the Finance Minister, Seri-
ous charges have been levelled. Apart
from the writ petition pending in the
High Court—I do not wish to say any-
thing more about it because it is sub-
judice—other charges were levelled
that flles were removed from various
offices and some investigations have
been launched against the aggrieved
party, despite the fact that Is was
shown that no investigation was called

Mr. Deputy-Speaker: All that is
not relevant here. Here we are con-
cerned with the Bill as it has emerged
from the Joint Committee. If he has
any suggestions to further improve
it, he may make them.

Shri 5. M. Baperjee: I am sugges-
ting improvements, to tighten up the
law administration.

Y

Shri Raghunath Singh: What is his
amendment?

Mr. Deputy- Speaker: What is your
amendment?

Shri S. M. Banerjee: My amend-
ment is that there ghould be a clause
in the Bill not only to take action
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against companies but to have effec-
ive control on the company law ad-
ministration.

1025

Shri Himatsingka: It is there.

Shri §. M. Banerjee: It is there,
I have gone through it; despite the
fact that it is there, these things are
going on in the country.

Then there should be proper inves-
tigation by the company law adminis-
tration of the working of various com-
panies. In this House, Shri Indrajit
Gupta made certain charges aganinst
a partcular company called T. T.
Krishnamachari & Co. and said that,
unfortunately, our Finance Minister
was connected with that company.
The hon. Law Minister then came to
the rescue of the Finance Minister and
said that the latter severed his con=
nectiong with that company in 1942,
1 appreciate the hon. Finance Minis-
ter's courage and of conviction in not
denying it, but the all powerful Law
Minister came to hig rescue and sald
that the Finance Minister severed his
conections with the company in 1942,
1 have written a letter to the Prime
Minister. 1 make a statement here
and now, that the Finance Minister,
unfortunately or fortunately, was con-
nected with this concern, T. T. Krish-
namachari & Co, upto 1047 as Mr. T.
T. Krishnamachari and upto 1852 as
Mr. T. T. Krishnamachari, guardian of
his minor son, T. T. Vasu. If the
statement js not correct, ley the Fin-
ance Minister make a stalement. 1
have nothing against him personally.
He is g lovable personality. I like
him immensely. But I say that when
such & statement comes from the Law
Minister, it should be corrected. and
corrected now by the Finance Minis-
fer.

Comling to my d t, unfortu-
nately 1 shall not be here to move it
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as I will be out of town at that stage.

But my amendment No. 48 says:

Page 11, lines 17 to 20—for ‘“or
any such chartered accoun-
ant within the meaning of
the Chartered Accountants
Act, 1940, or other person,as
possess the prescribed quali-
fications"”, substitute “or any
olher person who possesses
such qualifications as may be
prescribed from time to time”.

In giving notice of this amendment,
1 fee] that more weightage should be
given to cost accountants. I am not
against chartered accountants. After
all, for financial audit, they are all
right. But due incentive must be
given to cost accountants also. Why
is the number of cost accountants in
the country less? They are whole-
time salaried employees. They are
not permitted to practise as per the
restrictions imposed under the Cost
and Works Accountants Act 1959. This
restriction should be removed. I hope
the hon. Minister will accept my
amendment which is harmless. People
have commented on it. Mention has
been made of it in their note of dis-
sent by Shri Dinen Bhattacharys and

Shri Warior. I am sure if this amend-
ment is accepted and if more cost
tants are iated with cosi-

ing, the loophole may be plugged.

With these words, I lend by con-
ditional support to this Bill. All the
points I have raised should be ans-
wered correctly, Doubt has been crea-
ted in the minds of many people in
the country—it has not created &
doubt in my mind—whether the com-
pany law administration is not being
soft towards certain companies and
being hard towards small companies
which have no pull with the Ministry.

Shri Morarka (Jhunjhunu): Mr,
Deputy-Speaker, I congraluhlite the
members of the Joint Committee on
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examining this Bill in such great
detail and, if I may say so in all
humility, on improving it greatly. Be-
fore the Bill was referred to the Com-
mittee, many suggestions were made
on the floor or the House and it is
very encouraging to notice that most
of them have ben accepted by the
Joint Committe,

I must however apologise to the
House for tabling a large number of
amendments in spite of the fact that
the Bill has emerged in a very im-
proved form. My only justification
for doing so ig that they are all desi-
gned to improve the Bill still fur-
ther. 1 do not propose to go into all
those details where the Committee
has improved the Bill. I would rather
concentrate nn some of the clauses
which, according to me, escaped the
close scrutiny of the Joint Committee.

When I say that, I should not be
misunderstood a5 not appreciating the
valuable improvements which have
been introduced by the Joint Com-
mittee and the great flexibility which
has been shown by the hon. Finance
Minister.

1 shall first take up Clause 3(ii) of
the Bill to make my point good.
Clause 3 amends section 2 of the
principal Act, which is the definition
section, and sub-clause (ii) of Clause
3 amends clause 30 of the definition
section. It reads as follows:

“(ii) in clause (30), after the
words ‘manager or secretary’,
the words ‘or any person in
Accordance with whose diree-
tions or instructions the
Board of directors or gny one
or more of the directors is
or mre accustomed to act,’
shall be inserted.”

Section 2(30) deflnes an officer of the
company, and in the definition direc-
tor, manager, managing agent or other
officer are all included, but an outsi-
der who hag nothing to do with the
company is not included. By this
amendment, by the introduction of
this new concept, even a person who
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is completely ap outsider, but accor-
ding to whose instructions or direc-
tions a director of the compeny is
“accustomed to act”, would be consi-
dered to be an officer of the com-
pany, and would be liable to all penal-
ties and other obligationg; which are
imposed on an officer of the company.

This amendment is sought to be
made in pursuance of the Vivian Bose
Commission’s Report. I may first
read the recommendations of the Com-
mission for the information
House. They are contained in Para-
graphs 20 to 24 of the Summary of
Recommendations, on pages 6, 7 and
8. I need not read the whole of it. I
shall read portions of Paragraphs 20
and 21. It says in Paragraph 20:

“This expression has been used in
the Act mainly with a view to
impose effective restrictions
on some special activities of
directors and managing
agents as in  sections 295,
368, 370 etec. The expres-
sion has also been intro-
duced in Section 162 and
330 with the object of casting
on persons, who fall within
the description, the responsi-
bilities attached to directors
under these provisions. The
Act has rightly cast these
responsibilities on  persons
who, though exercising fuil
control over the affairs of a
company, but by concesling
their identity behind their
dummies, otherwise escape
the responsibilities attached to
the office of g director. Time
and again we have seen how
the master-minds behind the
malpractices kept in the
background, although they
had planned and directed the
strategy, but left the imple-
mentation only (o the sub-
ordinates, who were thereby
exposed to all the risks in-
herent in the adoption of
such malpractices.”
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Then, Paragraph 31 reads:

w3e

“The expression used in the exise
ting provisions of the Act to
cover “deemed"” directorg appe-
ars, in our opinion, tg have a
limited scope, because a persom
will fall within this description.
only if the ‘board of directors’,
which under Section 252(3)
means the directors collectively,
is accustomed to act in accord-
ance with the directions. Thus,
if a person acts through the
majority of nominee directors
on the board, but not all of
them arc his nominees, it would
appear that he may escape the
mischief of the said provisions.
Furthermore, the question as
to whether a person is acting in
asccordance with the directors
or instructions of another or
not, being a question of fact, it
may not often be casy to prove
this in respect of either all or
even the mejority of the direc-
torg on the board."

That js why they made the suggestion,

My first point is that once you in-
clude this concept in the definition
of an officer, the obligations and penal-
ties which you would be imposing on
this outsider would be very exten-
sive. Under each and every section
there is an obligation—to call a meet-
ing in time, to serve the notice, to re-
ceive notices, to give instructions, to
file documents with the Registrar, to
answer certain charges, to preserve
the accounts books etc. Some of them
are very serious obligations, and they
attract severe penalties. A Board may
consist of 5, 10 or 15 directors, and
a person who hag nothing to do with
the company whatsoever, merely be-
cause he has one nominee on the
Board, would attract these penaltiex
under all these sections. 1 can under-
stand if the provision; was confined
only to a few major or important sec-
tions as the 1956 Act envisaged for
example, Sections 182, 205 307, 369,
370 and 538, dealing with inter-cor-
porate Investment, lending of moneya
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etc. There it was all right. Here, for
everything, big or small, a person
‘who has nothing to do with the com-
Pany will be held responsible.

And who are these persons? A
‘nominee director is nowadays appoin-
led by technical collaborators who
‘may be abroad, by the Industrial Fin-
‘ance Corporation, by ICICI, by some
banks, by State Governments, by de-
‘benture trustees and others represen-
ting particular interests one person
‘in a board cannot, by any stretch of
the imagination, control the affairs of
4he company unless all the other
directors are dummies, dummies of
somebody else. So, how it is practi-
cally possible, how can you make this
provision practicable the provision
which says that if one single director
on g board acts in accordance with
the wishes or according to the direc-
tions or instrucfions of another per-
son, then the other person who is
completely an outsider would attract
all the penal provisions?

My objection is fortified by another
argument. Under the proposed sche-
me you are debarring certain persons
‘by law compulsorily from acting as
director, not that they do not want
to be directors. You are now taking
powers under Clause 35 to say that
the moment a person attains the age
of 75, he cannot come anywhere near a
company, and yet if he appoinis a
nominee on the board, vou say he will
be responsible for everything. For
the purpose of putting the penalty,
for going to jail, he is fully qualified,
in possession of his faculties and is
supposed to be fully alert, but for the
purpose of management of the com-
pany you are deliberately keeping him
out, and still you pre putting a vica-
rlous responsibility on him because he
has a nominee on the board.

I have no objection If you mak:z this
applicable to a person who is in A
position to control the majority of the
board of directors, because then and
then alone, does he influence the peli-
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cy of the pany, the g t
of the ¢Bmpany, and if there is any
malpractice, fraud, misappropriation
ete., it can be perpetuated only if he
controls at least the majority if not
all the directors. If that is the posi-
tion, what is the point in accepting
this theoretical recommendation of the
Vivian Bose Commission, to which
Shri Vivian Bose was never a party,
only hig hame is used, and which did
not have timg to elicit public opinion

on a suggestion like this.

The other day when the Bill went
to the Joint Committee I pointed out
a similar absurd situation about the
Objects Clause. I am thankful to the
Joint C ittee for ding it and
for introducing major changes.

This clause, 3({ii)
humble opinion, ‘from the same
degree of absurdity and imprac-
ticability and there is no reasonab'e-
ness ang equity in favour of this
provision. After all it cannot be the
intention of the Government to rope
in any person on technical grounds.
Neither can it be that a person even
if he holds shares should not have a
nominee on the board. Our company
law has a section 264 or 284 which re-
cognises the principle of proportional
representation. Not only this. When
the Government finds that the affairs
of a company are mi ged, they
can give a direction saying: you adopt
an article or change your article and
have a system of proportional repre-
sentation. On the one hand the Gov-
ernment’s policy is to give a right of
proportiona) representation that is, to
have & nominee direclor in proportion
to your shareholding and on the other
hand by this method you are frighten-
ing the person from putting in a no-
minee because if he puts a nominee
ditector who is accustomed to act
under his instructions, then for all his
commissions and omissions, he would
be responsible, not the nominee direc-
tor but the person whose nominee he
is, who is a complete outsider who for

suffers, in my
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all practical reasons may be sitting in
some other foreign country, 1 think
that the Joint Committee while exa-
mining this provision did nol bestow
due consideration pn  these points.
This is a noticeable lacuna and a big
lapse on the part of the Joint Com-
mittee and I would have been happier
if they had put some limit on this
provision either by saying that such a
person would be responsible only for
certain acts of commission and omis-
sion or that such a person would be
responsible only if he controls a majo-
rity of the directors or if he really
influence the working and control of
the company.

Mr. Deputy-Speaker:
to the next point now.

You may go

Shri Morarka: If you think that I
have made that point fairly well, I
leave it here and go to the next point.

I must express my sense of gratitu-
de again 1o the Commitiee for making
clause 13 more acceptable. It is a
new thing that we are introducing, a
provision against the blank transfer
of shares. I have several amendments
on this clause 13 in my name. Some
of them are alternative amend-
ments that is if one is accept-
ed the other would automatically go
out, The main reason for my amend-
ment is that according to the clause
as it has emerged from the Committee,
it would not be possible for the Com-
pany Law administration or the stock
exch to administer it properly.
First of al] it is saig in this clause that
transfer forms should be obtainable
from the prescribed authority. Every
year not less than lacs of transfer
forms are required by different stock
exchanges all over the country and it
would be impossible if the Govern-
ment does not expand the staff of this
authority substantially, to cope with
that work. Many times they would
say thal forms are not available, that
they are out of print or that they
have not ye! been prescribed or some
other reason. My amendment is that
the same forms which are today in
use may continue but the prescribed
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authorities must put a seal or stamp
on those forms. That would eliminate
the obligation to print the form and
give them so far as the authority is
concerned.  That obligation is trans-
ferred to the transferor or transferee
s the case may be or the stock ex-
change ang the authority would only
be required to put the stamp of the
date, etc. )

The second thing that I have said
is this, Instead of prescribing an ar-
biirary period of six months as  the
period of grace during which  the
shares must be transferred, my amend-
ment is that this must be anytime
before the closing of the trunsler
books of the company for the first
time after the transaction takes place.
In some cases this period may be less
than 2-3 months; in other cases it
may be as many as 10 or 11 months.
The great advantage of my amend-
ment is that every person who buys a
share would know that he is getting
the shares which he will have to get
transferred before a certain date and
not after that, So, there would be
no risk for that person of  getting
shares through the clearing house
which may have g currency of only
15 days; (that means 5§ montha
have lapsed and only 15 days left for
him to get the shares transferred.)
Shares with a lesser period of cur-
rency would naturally have some sort
of a discount in the value than shares
with a longer period of cur-
rency. So at the time of transaction
and delivery of the shares a lot of
difficulties would arise, But if my
amendment is accepted, this would be
obviated and straightaway people
would know that they are getting
shares of company A and the books
of company A would be closed in a
particular month  and before that
month they have to get them trans-
ferred.

Now, Sir, 1 come {g clause 21
Yesterday, hon. Member, Shri Dande-
ker criticised this clause by -aying
that the Government has taken blan-
ket powers of giving instructions to
the auditors to make a report on such
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matters as the Government desires. I
could not understand his objection be-
cause even in the existing Act, sec-
tion 233A (4) says:

“The report of the special
auditor shall, as far as may be,
include all the matters required to
be included jp an auditor's report
under section 227 and, if the
Ceniral Government so  directs,
shall also include a statement on
any other matter which may be
referred to him by that Govern-
ment."

The principle that the Government
may tell the auditor to give a report
in a matter is already there. This
provision is contained in section 233A
which deals with special audit. Now,
the Government is taking the same
power to tell the auditor of the com-
pany who conducts a regular audit
also to give a report on some matters
which the Government wants, Gov-
ernment would have two  choices;
either Government can tell the audi-
1for in the normal course: give us a
report on this matter also; or if Mr.
Dandeker does not like that, they can
easily resort 1o 233A and appoint 8
special auditor. If they do so not
only the company would suffer in its
prestige buy the point of Mr. Dande-
ker will also not be served. They can
gtill give directions 1o the special
auditor and give him the points on
which the Government want a special
audit. Therefore, I think the hon.
Member Shri Dandeker's objection to
this clause is not very well-founded.

Clause 23 is a very controversial
clause, so fo say, It is a new clause
which for the first time introduces
cost audit in our Companics Act, This
provision. 1 am told. does not exist
anywhere else in the world. 1 per-
sonally see no harm in having such
a provision on our statute book though
it is not an casy thing; it is going to
be very difficult exercise both for the
Company as well as for the asuditors
and also for the company law depart-
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ment because cost accountancy in our
country ig still in a developing stage.
Our companies, our industries, are
mostly innocent and unfamiliar with
1.;:is procedure. It is for the first
time under clause 20 that the Govern-
ment is taking power 1o prescribe or
to direct what other books records etc.
the companies must keep. They will
also indicate in those directions the
books which are necessary for main-
taining the cost records. When you
have a provision for cost audit, it is
necessary that before you order cost
audit, you must see that the accounts
necessary for that purpose are main-
tained. At present there is no statu-
tory obligation, Ag I said, jt is for
the first time that the Government is
now contemplating under clause 20 to
take that power, But even  after
taking that power, sufficient time, say
two or three years must elapse before
an oudit can be ordered so far cost
accounts are concerned.  So, when
these instructions are given to a class
of companies—whether textile mill
or sugar mill or jute mills or tea fac-
tories—then, that class of companies
would know that they have to main-
tain their sccounts in a  parlicular
form and that form should be such
that it is amenable to cost audit.

On clause 23, the hon, Member Shri
Dandeker, while speaking vesterday,
made the following observation:

“The fact is that the wvast
majority, 90 per cent of the small
scale and middle scale companies,
have no cost accounting, cannot
afford to have cost accounting. and
to suggest that they should have
compulsory audit of cost accoun-
tings is, indeed, to prescribe a
good deal of nonsense.”

—

cannot say that the hon. Member
was not talking sense but all that T
can say is that he did not read the
clauses of the Bill very carefully.
Clause 20 says that the Government
would prescribe only a class or a des-
eription of companies who would
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keep certain accounts. Clause 23 fur-
ther says that it is only out of those
compan:es—it does not say in so many
words but that is implied—a particular
company may be chosen for the pur-
pose of cost audit. Where is the ques-
tion of 90 per cent or 10 per cent or
80 per cent coming here? Unless the
Government feels that the cost ac-
countancy is nevessary in a particular
field they would certainly not issue a
directive under clause 20, Once they
issue it, it is not automatic that the
cost andit would be carried out every
year. There again, it is only when
the Government feels that a partlcu-
lar company needs looking into from
the point of view of cost audit, where
it is showing higher cost, etc, that the
Government would order a cost audit.
There are two different things in-
terconnected, and to say as if it im-
plies that all the 80 per cent or 100
per cent companies will immediately
have to maintain cost accounts and
immediately cost audit will start is
a little misleading and mot a proper
reading of these two clauses.

About clause 35, enough has been
said in this House and that relates to
the age of the directors. The present
provision is that as soon as a person
attains the age of 65 he will retire
from the directorship of the company
unless his reappointment is approved
by the shareholders. The amend-
ment now sought js that this age will
be increased to T5,......

Shri Sinhasan Singh (Gorakhpur):
How long will he take, Sir? We
must also get some time to speak.

Shri Morarka: So far as the age is
concerned, this discretion is  being
taken away from the shareholders.
A case has been made out and argued

very cogently by the previous spea-
kers, particularly Shri Raghunath
Singh. All that T can say is  that

there is great merit in either retain-
ing the present provision or, if you do
not like that, then, in completely
doing away with this age-limit. To
introduce an absolute rigidity in the
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statute that after 75 years no person
can continue to be a director gi all,
to say the least, is undemocratic. The
entire structure of the company law,
the very concept of the corporate
fiction, is based on democratic princi-
ples and, therefore, I think there is
great merit in the suggestion of Shri
Raghunath Singh that clause 35 should
be reconsidered and {he hon. Finance
Minister may be pleased to accept the
amendment which are tabled on this.
Now, I come to my final point.

1038

Mr. Deputy-Speaker: The hon.
Member has taken 27 minutes. There

are many Members yet to speak on
the Bill.
Shrl Morarka: I know, Sir. Three

hours were given Tfor the first read-
ing and the Chair agreed that if it
was necessary they would extend the
time one nore hour. I am well
within my limit.

Shri Raghunath Slngh: Experis on
company law should be allowed more
time,

Mr. Deputy-Speaker: I have still
got half g dozen names,
Shri Morarka: 1 have only one

more point to make, and that is about
clause 51 on which the hon. Member
Shri Dandeker waxed eloquent with
vehemence. He objected to  this
clause  because he said that this
advisury commission is being replaced
by an advisory committee for no
reason at all. I would beg of the House
to examine this point a little more
carefully. What is actually being
done? Whether it is an advisory com-
mission or committee, it is mercly a
difference in nomenclature. It makes
no difference according to me, because
both of them are advisory bodies and
the Government, as far as possible
would accept the advice. But they
may not accept it at all. In the new
clause also, Government has taken
power to refer any matter which in
the opinion of the Government. is ne-
cessary Lo be referred to that advisory
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committee, The only difference
sbout which Shri Dandeker could
agitate ig that under the present pro-
visions, certain applications under the
existing sections are bound to be re-
ferred to the advisory commission,
but now, under the new provision,
that obligation goes away. What are
those sections under which, if the ap-
plication is made, the Government is
bound to refer it to the present ad-
visory commission? They fall in three
categories. One is for increasing the
number of diractors, the second is for
increasing the remuneration of the
managing directors and the thirg is—
most of the provisions relate to the
thirq category—for changing or
making any change in the terms of
the contracts with the managing
agents. You have seen the t{emper
of the House, and you know what the
position is about the system of mana-
ging agency, and the Government is
also seriously considering,~if 1 am
aright, at least in some  industries
which are well established, the Gov-
ernment have almost teken a tenta-
tive decision to that effect—the
taking away or doing away with
the system gradually. This power
was taken under section 324, as early
as 1958; a Bil] was introduced in
1953 and it was passed by 1856
there is nothing new. The only thing
is, the Goverrment frave not taken
any decision on that particular point
Under the new  powers, Govern-
‘ment mayv still refer the ~appli-
cations under this ~section also
to the advisory Committee, but it
is not mandatory. It is not neces-
sary for the Government to refer
each and every application and why?
Because, by  experience, it is found
that, firstly, the commission meets
very rarely in Delhi; at the most once
a month; it is therefore tlime-consu-
ming and the cases are not disposed
of expeditiously; and secondly. it in-
volves a lot of avoidable paper work.
Taking all these things into considera-
tion, Government decided that, after
this experience which they have
gained, of the administration of com-
pany law for almost a decade now, it
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is not necessary that all these cases
should necessarily be referred to the
advisory commission, but instead, an
advisory committee with a greater
flexibility of reference would do.
Clause 51 as it is now worded reads:

“410. For the purpose of advis-
ing the Central Government and
the Company Law Board on such
matters arising out of the adminis-
tration of this Act as may be re-
ferred to it by that Government or

Board, the Central Government
may constitute an Advisory Com-
mittee " ete,

My only suggestion is, that the word
“may" may be turneg intg “shall”. At
least the Advisory Commitiee must
be there. The Finance Minitter may
have in his mind that ‘may’ will have
the same force as ‘shall’. But it waould
perhaps satisfy the hon. members
more if he can have ‘shall’ instead of

may.

Shri Warlor (Trichur): Sir, first of
all, I would like to add my support to
this amending Bill for the reason that
there is sufficient justification for
amending the 1956 Act. The plea for
opposing this Bill is that the 1856 Act
has already plugged all the 'loopholes

"for all sorts of frauds and mialpractices
mentioneg in the Vivian Bose Report.
But
actually it is not so. When the 1956
Act wag being debated in this House,
the Daphtary.Sastry Report had not
come, It came only after that. So,
‘. wa can infer/that the 1956 enactment
also had beef before them when they
made the recommendations for the
amendment of the 1856 Act. Other~
wise, they would not have made those
series of recommendations, So, this
amending Bill has ample justification.
From the practical point of view, also,
these amendments are necessary:

I will quote from the July 1964 edi-
tion of Commerce, which will not be
suspected of any partiality towards
those opposing the big business. In an
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article writtenby Me—Ginwalla inter due share in the economic develop-
alia it is said: ment of the country, They pust not

+ be harassed by thoe people/who in-
“The war on anti-social elementy’/  dulge in all sorts of malpractices. In

in company management is begin- this competitive world, if malpractices
ning to gather momentum, Des- are allowed to continue, honest dealers
pite strong criticism by a large will have to become victims to those
section of the public and the press, practices; otherwise, they cannot stand
there is not much improvement in in the market.

the attitude of a few in the

management towards standards of .
propriety and business morality There is another thing. The Com-

and they, femain victims of firmly- , Pany Law Administration is not/deal-
fixeq and deep-rooteq habits.” ing with these ca‘es as promptly and
effectively as they should.

Recently the Bennett-Coleman affair
also has come to light. I do not know
whay is going on, but there were press - - T
reports recently dragging in the good bl = "" wewT {“ﬂﬂ *
name of our Home Minister also nnd/l{ | IATETH qEIZg, AT oAUEQT ¥( HATH
saying that the entire procedure is = TR
stayed or stopped or slowed down. It ]Q EEE Hﬂ Q !
is for the Government to decide what
is {p be done. But the point is that
still those malpractices continue in
spite of the 1856 Act and the other
regulations angd _f‘ restrictions imposed ’’,,
by the Company Law Administration. 8hri Wartor: Whenever there is a
So, there is sufficient justiflcation for prima facie case, there should be nu
this amending Bill, though it comes delay in taking action. In the case of
only after 9 years from the date of the big companies which are almost
parent Act, monopolising that fleld of operation,
this delay, is very /harmful. Once an
There are very many malpractices. investigation is started, it takes 3 or
In the report of the Company Law 4 or even 10 years. It has to go
Board for/1863-64, it is said that out;.ithrough so many hurdles. By that
of 7795 cases, 4588 cases had endeg in  time, the real culprits escape and
conviction. That shows everything is somebody else becomes the scapegoat.
not all right in that world. That should} not be the condition.
Delay mus‘t/ ‘be avoided and proper
. action must be instituted. Big people
The policy of the Board has also .., .ceape but amall holders canaot
Shlfled: according to press reports and do that, because they have not got
according to thel.ﬂporlt of the Company _ p, influence or pull necessary for es-
Law Administration, in the sense that caping and they are easily prosecuted.
now they are not taking into account So, in the enforcement of these laws,
slight technical mistakes. as they used prg,w care/must be taken (o see that
;‘:“2"0?’;“;?‘:“31‘;? are only ‘“-;:: small holdérs are not harassed. These
by the comPlnieaoofe n:: e:agﬁrr:ﬂwr;lch “?0 things must be d_on s rlic .]ge :-
required to,be scotched king about thne_ things particularly
d i because a few things have come to our
knowledge. Today there was a Cal-
We pass all these restrictive legisla- ling Attention Notice on the imposi-
tion not to harass the private sector tlon of new restrictions based on the
management but actually to help the letter of credit on imports. 1t Is
honest people who want to have their good. There j; 30 much talk in the

Mr. Deputy-Speaker: The bell is
being rung—now there is quorum. He
may continue,
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country about under-inveicing and
over-invoicing indulged in by all
sorts of imporlers and exporters and
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a go-by. We have taken only the
shell, without the spirit or the kernel
of those recommendations, in this

it is necessary that strong restricti

mustf be imposed on these things.
But "the restriction has actually hit
the entirg cashew industry in a belt
of 20 miles. The factories had to be
closed and about BO,000 workers had
to go out of work. That should nol
be the case. Wefraised thig problem
in the Kerala Consultative Committee

L, Boin

ding Bill, and the Government
be coming forward in t:x/nutm
distant future with another end-
‘ment when they find that even these
amendments are not enough to have
the alms and gbjects realised.

! do not want to go into the details
¢ these blank transfers. We have

and the Government agreed to take*[y Eiven our dissenting note. When w

up the matter with the Finance Mini
try. The Finance Ministry did un-
derstand the problem and they relax-
ed the restrictions. Our thanks are

discuss this question of blank trans-
fers we must bear in ming that there
also the interest of small holders
romeg in. It is suggested in the

due for .that. But they should have .)_clause that these blank transfers can-
actually/thought about this before. It <4not be done but that transfer of shares
they hdve the interest of the smail 3, can be done in this/way that shares

holders much more than the interest
of others, in enforcing these things
proper care must be taken to sale-
guard their interests. It is meant for
restricting ma}prac‘uices and not

people connecled with it.

14 hrs.
Coming 1o this Bill as a whole, Sir,
ri-Bandeker said that much im-

provement has been made® in the
Joint Committee. 1 was also a mem-

tor
destroying the/ entire industry or thq 3;', the business wil
*state of affairs.

can be deposited in scheduled banks
or the State Bank. In the business
world this is intended to raise liquid
cash. Unless there is a possibility of
raising liquid cash at the proper time,
1 fall into a very bad"
Therefore, proper cale
must be taken by the Government to
help those who have mo control or
influence at all over any of the sche-
duled banks, The big industrial
houses have enough control over
their banking facilities and there-

(fﬂ fore they may ot suffer due to this

ber of the Joint Committee, and when ("), provision, Thdy can very well de-

2 Shri—Bendeker savs that /much im-

provement has been cffecteg in it
anybody can very well infer in which
direction the improvementghave been
made. The Improvements are actual-

ly concessions owing to the prevnil-“."r

ing atmosphere surcharged with all
sorts of pressure, to big businesg aad
not gs any more/restrictions on the
malpractices and other things done by
those people who have no respect for
law.

Clause 13 deals with blank trans-
fers. Much heay was generated on
this point. These are all points
which were raised by the Vivian Bose
Committee and the - - ri
c My complaintfis that this
is actually based on re and re-

commendations which have been given

posit their shares in banks and raise

the requireq money. But the sma'l

companies doing production in a small

way will be harasseq and they will ,
not be in g position to raise sufficient
liquid cash if this clause is enforced’

in this way to their detriment and not

to have effective control over big

business.

Then there is clause 21 which deals
with auditors, on which a beiter
spokesman cannot be had for the

~Government than Shri/Morarka. He
says that this power i already en-
shrined in the parent Act in the form
of a special audit. On this point also
some heat was generated. I will pot
go into the details here. y opinion

. is that if the objects put forward by
* the Government are to

realised it
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ig highly necessary and urgent that
audit itself should be nationalised im-
mediately in this country. It is im-
portant. I stand for that. Just like
the judiciary is raised above the in-
fluence of the executive olz.he legis-
lature, it only there is afi indepen-
dent audit all these malpractices will
go. Auditorg are generally the em-
ployees of big business. zluw far an
employee can stand up against the
whims and fancies or wishes and com-

ds of his
guess, [ If he is careful to have his
own bread next morning, he must
bow down to the will of his employers.
Therefore, if the Government wants
to see that there are honest dealings,
honest practices in the/?usiness world,

it must see thay auditAs independent.

We have the Auditor-General. Even
the Parliament cannot question him,
He is responsible only to the Presi-
dent. Why is that so? It has been done
purposely Incause that office should be
above all ir and not dep t

an anybody. That is an lmportanlf’J’

thing. 1 hope the Government will
give due consideration to this point.
Of course, when there is a question of
nationalising anything there is always
a furore, I do not know whether in
this case glso there will be such a
furore. There i
say about this ‘audit in India as a
whole, but I do not want to take this
opportunity for that.

Wext is clause 23 which deals with
cost accounting and cost audit. As
everybndy knows, it is a new /thing.
But it is a neressary thing. y first
suggestion is that the Government it-
self should take more seriously about
cost accounting and cost audit in their
own establishments. There 1is so0
much waste. Even the reports of the
Public, Accounts Committee have
drawny our attention to that.

is so much that we can save. All these
things are necessary to be known.
The Government must first of all find

ways and means to have cost sudit , ) /
and not'only cost sccounting. Only if “°, known to the rival parties,

there is cost audit cost accounting
will be in a correct position.

SRAVANA 28, 1887 (SAKA)
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When there is mention of Cost Ac-

countants, naturally, there is perturg-

bation among the ranks of Chartered

Accountants. In England, when the

| Chartered Accountam Council Act
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) was debated,/I am told, the existing

lawyers who had been practising
financial gudit clamoured againgt that
Bill. Here also, when the Cost
Accountants Bill came up we had the
experience  that the  Chartered
Accountantg turned up against that.
It is always the case. That should

ment, The Government must see
that more Cost Accountants come into
the field. Young people who are
coming out ag graduates must take up
cost accountancy in right earnest, For

‘3 that incentive and encouragement is

necessary. That is not given, Even
after passing the Bill in 1950 and al-
though the Cost Accontants Council
has been constituted, it is still ham-
strung by Chartered Accountants in
whose hands the entire thing is even
now resting. That should not be the
case. I cost audit is introduced, 1
am quite sure that a large number
of young men who are now going for
chartered accountancy will turn their
mind to cost accountancy gnd they

will come up as Cost Accountants.
In this respect I will caution the
Government on one thing. Cost

accounting ig the crux of the matter
as far as trade secret is concerned. So
perturbation of the management
and those who are engaged !n

production is quite natural.
-+

Although this does nol cover the
entire field of production, but only
specified things, still, gfter some time
Government may find it necessary o
enlarge the scope of this. There s
real fear that the irade mecrete will
leak out, and Shri Dandeker has given
expreszion o them. Government must
see to it that it does not happen. In
the set up which we now have there
is so much of competition in produc-
tion and if the details of costing is
it will
put the party in a very difficult posi-
tion. So, some protection is necess-
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[Shri Warior]

ary. But, I will asgain repeat, that
that should not be given as a reason
for not having cost accounting and
cost audit. They are necessary in
order 1v scoteh the malpracticeg in
audit and accounting. Shri Dandeker
has unwiltingly remarked that it will
create more confusion, It is not con-
fusion but contradication in  figures
that will come to light. It will give a
true picture of the entire business,
instead of the one-side picture of the
financia] position presented by the
company.

Lastly, I come to the provision re-
lating to giving protection to those
employees who give wvaluable in-
formation to the Company Law Ad-
ministration. It is only if sufficient
protection is given, sufficient guaran-
tee is given that they will not be
adversely affected, that they will
give information about the malprac-
tices and frauds committed by the
management. An employee who s
completely depend on the
ment will not have the courage or
boldness to come forward and give
this information. Objection was raise
to this provision from many quarters
on the ground that it will indirectly
help or  encourage blackmailing.
Nothing of that sort will happen.
Government is perfectly right in
protecting the security of employ-
ment of those employees who give
information. The employees are ir
the know of things of the working of
the company and without their know-
ledge and co-operation the employers
cannot do anything. For example, in
the case of the Times of India, even
though the officers were in the
know of things, they did not come
forward to give information to Gow-
ernment until the late Prime Minis-
ter gave them an assurance that they
will be protected and the culprits will
be pursued to the last. Then the offi-
cers, including the Editor of the Times
of Indiac came forward and gave &
memorandum to the late Prime Minis-

19, 1965 (Second Amdt.) Bill
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ter. On the basis of that, some in-
quiry was instituted by Government
by appointing Shri Chopra to lock into
the matter, Shri Chopra submittedq a
report and the Finance Ministry or
Home Ministry took some action on
the basis of that report. In this case
because of the assurance of protection
given by the late Prime Minister,
officers or employees of Bennet Cole.
man & Company came forward to
give evidence and right the wrongs
perpetrated by the management. So,
that clause is very much necessary.
If there is any mala fide aclion or
blackmailing on the part of the em-
ployees, Government is certainly there

to protect the interests of the
management. But in this  country
who requires more protection is not
a debatable point. It is only the

small people that require protection.
Big people have enough protection
even now and nobody need bother
about them. They are well-protect-
ed not only by themselves and by
their own people but also by the Gov-
ernment,

wft Ferkrerr el : sTreqw wEieEy,
gg dwgA #EA % &mA a@q
1956 ¥ 1% WTAE qi9ai § | & 1956
¥ ey a1 a1 wrge ofedta gar
ot #fe Ay HogA & w7 § agf gar
W IEET g Tfada 49 fam &
®q ¥ §Y @ g A A 6T IqAr
fowed 7 WY | FEOHAT AT QiEEET &
fou oF w7 a4 | I WG ¥ §RAR
fafrrer 2www ama @ | IFA ag
1956 &1 §wEq v fear | 37 T
¥ A< 9T ag fafaq oo-wgaeqr &
€1 g Tgr AT wrAr wan fi aw e
fordt % A1 w7 FT ORFETN B afeard
¥ g TET wTAT 97 Ay A A I o
tafar 3a% 9=T oF g9 W9 @
nf fis wrE Wt wraH) o% asy & dFafaw
TretwrT aw vty & & ofaw § agr
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g1 a% 1 & g &7 e fgens fw
T 39 a%T v ATEw A g Wt
w1 i f A3fowr oFdr £ ag faer-
w1 smgx & | Al oFdr #1 F0 0F
wfworg § JfFT a7 o T gfwm
wr vafan 3a%) fafar aiw @@ o f5
w1 ot safex @ & wfaw seafagi
F1 dafer oFz 7E gar wmw | §fFq
4 07 qUT AT ? FEOAT AT FT A
F1 ARA & I 9T TE FI AF AT
foar man T #rE o a7fEr 10 Fevfadi
¥ wfas Feafrdi & F3fqq oxz Ty
W AFAT | WL AW, T gaAr
a1 gan ag g1 f a7a a8 T AT
FaT 79 wroAT & §, WAL AT 79 Fr9AT
AT § W7 ITHT AT 2T FETAIFT

T OF 91T 19 gAA F6T A1 R
TITT TART WY ¥ T TG 47 | 97 AF
TreteET g % AU 1 #7 Arar 65
ad oY IEH! AT WAT T FT 65 ¥
Faty 75 fear @ @ & 1 afcorea:
qE 4 TV AF FATATE IE AT AT 7T
Tw weafagi €1 #AfF0 oX4r & wrarc
9T 75 A% AF AZ IAX AN ATHA |
gL agt /T 9T AL AT AHATY &7
FgEAT a7 gqm A & foaw ar g3 at
¥ i 71 fagara ¥ fao Car faame s
Y 1w 2y & fr gz g mafa w
Ay amrf o @ &) &R ¥ wafa
sragrfear § 1 55819 & 58 @I
&7 ey mar § | wwafagi T 658 75
foar o ¢ v s TR
wrdr, qnfe @ pat iz A A AT O 65
& WA 657 75§ ¥ qF 9fr-
TR H I gew AT g I AT AR W
qEA A9, | gz ATy AG A W
Al AT g e gEs! W0 g
fomer | gafag an wafy v & sy
B G e ]
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Y U% A% A e ow fade
werdl & fasg woFTe 7 WA A,
sivm dzm, fafrmm am wfoe
T & 7H = F O gE A i
I8 oF T AT A0y Feavd Fart
IEF AT 9T O qECH W 9,
9 OF WIEHT AT A7 T | AT 747 A7
AT # T | WF gL qEt 49 el
are off g1 a%AT & 1 T o A
afga da § a7 oF g ) 9 @
gt | fafags S wqve €1 o Ffoo
¢ ag fadere & fr fvm g & wror gwry
& gofa fgepem & w7 & amg
faaars #7721 AT g% az ard
wedflwa qar AEY &7 A Y Pt W
qATH CATIT AT | &N A FoorATAT
w1 ATyATE EAT AEy § e 9w & o
garT od weAt w1 oW o o ¥
gt aw # aw 7E e fark ) gawew
Zvg & 0w faeea & fam o
HTY 77 | 37 @M1 & FAeAwy 07 fgar
o qar o faer | fe & grar i
Titr 7Y w® awa fF a7 97 37 IF
7% qofiefrai foerd fir o oo wa
qrafe § 37 97 7@ A7¢ 0@ ) wAe AT
T ET A e g g f ot
gt W17 & ot o Arfew WA AT
T gt ; ¥% ¥ w foaw fe qre
wrarg Goft T § 39 9T @t Y oA
T JTETC ATEAT R qw E owa ey
faeare @y o ag faqter sl & =i
14 WY @7 gard;  grAATET ¥ oEm
1 aur A ag &w w7 a7 Ty e ?
THFT 97 7 & A 0w wRE qedy
gt 1 39 w2t 91 foid wror o v
=7 ¥ A oAy gk 8, ¥w A
wavq WA o1 Hfew Faer g1 ST
€t wTaT | g% T A€« 2 oy
a7 wxi mar ferr mor oY g7 v feg
wi?
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[ faeraw feg)

wHl 19 A6 T qTA § U UF
wiifen =7 9 aver 4 fir fm wooedy &
FIHTE FOAT 51 WAy & ufuw faar
mar gt A geEre ® wivw gmr fr
I wOY AT TUT d7g W oA w7 W
W Og AT =red £ fw ooy 51 Sradt
araTar o 8, f| o= & ST 9= @y
2, 99 a9 FY FEW A9R TEY T,

¥ F1 TRIA aTow A8 e, ag wme

T gm g ar A fam w=Y
IAT ZF qAq 9y aAd (% fEar -
frai ® 51 Y & mfos 7 F =q
¥ qgr AT & | IRIA TW A § Waw
T AY 4 I w1 91 fw g 51 FEdy
Sig7 # wwa faan 70y, aeaTdr fed #
am faar @y, wiftE w7 9w &
51 FraEr fgmn g, SW 9% SEEr
fruw #< &1 wfawme &1 F0@W
& ag wr wee § e oan G g
g @ A W s g g, A feet
Feafaat Hgmr ¢

# 7t A fw ey welt B fey
W ¥ 7R 12 § a1 ALY, wifE ag
ZradwE @Y g 12 & | Afew om
A% faam & wfawrr A w7 @
Gl

% AT waE o s 3 awEed
g1

sft falie fa : faw w=it 3o@
¥ wrm @ At ¥ wiws ¥ | 9g #9A
g T, fom Y s & faw & gy
ATIATE AATE | IN A9 WY AT A e
i dar g1 0k 61 fr qg swaEqr A
a1 gure faw wE & woer & ag
FFAA TH O T EER A SR
st faay | gw agt 9T &3 FT I
wfrere a1 2 femr o § AfFw w9
Tl 7 S oy gy § av Ay ?
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ut ghawr Wt weE owrEfor
FTARAFERY ) ww oA §F A
T l—fegram—aed ¥ ot § @
T ¥ gw I3 47 i 39 wee aifer
fratd &% & S fomn s vy P iy gy
Fgd & T AF Form o mawA
Feqfat o vy #) wrdarfent 0 2

=9 fam % ug sgawar w7 4 0 2
& w7 uF TrteeT w1y 1 w1 @fer
# 43 o7 =iz 3% /7 FHE F 43,
FI9HT IAF EAT OATIA K1 250 TOH
A% TF1 AFAT & 71T 39 o0 g ¥
wigfa #1 g®@ T =W 0 gawr
afvorry &1 g 7 €8 w417 39, 9919
an AY B T KT @ AT GATH Fe b
& arfit ? TrEteET a9 € 99w Hing
T FOT AT 250, 300 ¥ UF
& fmma & & o, gae T 39T v
RATO 9T # sifawa & fF wroT
F1 A1 wTeT {1 A1, FfeT TateeT &
VAT H TreT AET {F Ao

YA AF I R TR AORTT T €4
femrd gu & #gT1 @A § i w07
amavas T A T & fE srefe A
AT T THT T F qAH—gwY
1956 ¥ 97 9 fear g1 1958,
1959, 1960, 1962, 1964 #X 57
1965 ¥ 39 ¥ wHvHEy fed—urra
% % Al AW | T a¥ qEed T
fam fF2 @ s vt w1 oad o
9T ATAT A, § §ET AT F wY w, I
% fga & v %% 1 Afew o7 oRvizA
& a9z T AT WY 9T §, §E
GoAT I 9T § W AT W @
AT FEA T T & AT qolt A7 9%
wATE R )

IR RERW . AEAT §ETE
T A FT TGS FT |
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ft fa¥em fal : ITemw wgiEg,
agi Wt AeTa THAT E | AT ST AR
9 %3 g% dg @, AfEw I
FaTe w1 § fg A wur T Al A
gr 921 qamé 7 | 7w 39 o fs Ay
fra mfes § ? s ag g &, Ar gw
uw fre o 1 & farg dame 7Y £
FETC WY ITH ghaar 2 T & WA
o W Iww giaar § AT a7 w7 9%
stagm? gragr § fr aa & A
uF a1 qata g gk w § g7 dz
STFHAT |

Mr. Deputy-Speaker: He spoke on

particular clauses. You are speaking
on general things.

ot fakrma fal : T freva &
feedt sfegee sama &1 WT w7 A7
oT4vERAT AN & | TF F o9 I war
AT AFAT § 1 A & AT & fF dAe
feewwm o s w1 tRig A% feam
AEATE |

Mr. Deputy-Speaker: We are dis-
cussing the Bill as reporied by the
Select Commitiee, You have not
spoken on any clause.

Shri Sinhasan Singh: This is the
general debate on the Bill. We are
not now discussing the clauses. We
are discussing the Report of the Select
Committee. Here, we can discuss all
the aspects of the company affairs.
‘We can point out that still there are
lacunae in this amending Bill and
that the amending Bill requires fur-
ther consideration by the Government,

Mr. Deputy-Speaker: This is re-
levant only at the first consideration
stage. We arc now at the second
stage.

oft Ferlivemr fa® @ w19 & AT G-
TmfF ey Faaa How &
w@ar g § AT arfge
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¥ &% awr ag @@z W a7 w7
E fe JnT s vff sraqam o a7
% &t gY, ¥few dar gar & s fez an
WTOT XGFT LATAT ATATY | W7 Fwy
AT w2 w1 AT (e ¥, Sfew
Tz @er TET AT, ag LA ¥ g7 A
TE g wr ARG ?

Fox glcaarma & e § o egar
[rgar ar 1 g9 § og wifaya @y
g & dfen wrrT  uoAT mafafoay
FqAT 1A oI T YT A Few
F1 FW qIAET AF KT AT ATHIT WY
AT & 2 AT ) A AT Rw W
faga %Y a1% s § W% &9 fs
&7 ¥ fat afcada #) qragawat &

gt a% qefafrgw w1 sveg &
orrEw  fevEdee #wfmi ®
e T A AT g, wed Ea FrarE—
T & o e T § A gaww 2w
feardirz wiftez o ‘W FAT & 1 qW
st & wrw gu fs wmiw fyaré-
¥z & grewve & wiwei 57 faemw 1
A gt dm femdirz s R WY
Foq v femErz sar & 7 wa oWt
w71 ¢ fr wamry famdier srowm
o femamr § 7 ey Ay g A
FH 9TEANA frAAT & Sifewm s
% 1 st gerT fradier wrew
A FATT 27 @Al &, A1 Tww 2w
feaédz s 58 07 araeAT atwT Trfge
oY 59 %1 ag fene AT arfgn, A
wgafiarm 1w v oax
T & | ATT & "9 fameae 0w
FAt g7 wfavam w74 & 1 ag fafy
v gt w3 ox femiver gat w5y
aETATE |

o & & sga1 argn g s
oFT3 [z W o= arAi & a7 # Ao
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[#7 fagram fag]
TuAY F2, 6T S5 F g1 Y gE
o i, wEw § gro gt o,
adY gmd W H ardt A aFA E, qAf
& o AT & ATE FF wrqd N 7
3 g F7 9@ |

st woarto fawraiwie(difirary~):
Ay wdizy, fodse TR EY
i w7 ¥ ags & g W HT@T
at i faa &1  ag fawr g7 & Go g
£ 39 9 %3 wpEdve g, SEA &
FEAT Y | AET AT gAN FEAH
fafaees arga &1 qre® &, IR AT E
AarEam 9w FIATg F6 oA a7
& TN AFATET , WA TEAEH
FTA £ w1 A7 § A FWAT T H
ot Tl #77 #) wifaw £t § frad
f wrafaai & s agax & e A
feary g1AT & & #a € ) AfwT & dar
wzga warg fe. ...

Mr. Deputy-Speaker: He may con-

‘tinue on the next day. We have to take
aup non-official business now.

‘14'30 hrs.

«COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SIXTY-SEVENTH REPORT

Shri Shree Narayan Das (Darbha-

‘nga): 1 beg to move:

“That this House agrees with the
Sixty-seventh Report of the Com-
mittee on Private Members' Bills
and Resdlutions presented io the
House on the 1Tth August, 1985."

Mr. Deputy-Speaker: The

i

question

“That this House agrees with the
Sixty-seventh Repori of the Com-

AUGUST 19, 1965
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mittee on Private Members' Bills
and Resolutions presented to the
House gn the 17th August, 1965."”

The motion was adopted.

14304 hrs.

CODE OF CRIMINAL PROCEDURF
(AMENDMENT) BILL*

(Amendment of section 127, 128 and
129)

Shri Vishwa Nath Pandey (Salem-
pur): I beg to move for leave to
introduce g Bill further to amend the
Code of Criminal Procedure, 1808.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill further to amend the
Code of Criminal Procedure, 1898."

The motion was adopted.

Shri Vishwa Nath Pandey: I in-
troduce the Bill.

14:303 hrs,

CONSTITUTION (AMENDMENT)

BILL*
(Amendment of article 134)

Shrl Vishwa Nath Pandey: I beg to
move for leave to introduce & Bill fur-
ther tg amend the Constitution ot
India,

Mr. Deputy-Speaker: The question
is: *

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

Shri Vishwa Nath Pandey:
duce the Bill.

I intro-

*Published in the Gazette of India Extraordinary, Part Il Section 2, dated

18-8-1965.
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CONSTITUTION (AMENDMENT)

BILL*

{Omission of article 314)

Shri Vishwa Nath Pandey: 1 beg to
move for leave to introduce a Bill fur-
ther to amend the Consitution of India,

Mr. Deputy-Speaker: The question
is:
“That leave be granted to intro-

duce a Bill further to amend the
Constitution of India."

The motion wag adopted.

Shri Vishwa Nath Pandey: I intro-

duce the Bill.

M4.31}4 hrs.

PREVENTION OF CORRUPTION
(AMENDMENT) BILL®

(Omission of Se~*on 6)

Shri Vishwa Nath Pandey: I beg
to move for leave to introduce a Bill
further to amend the Prevention of
Corruption Act, 1947,

Mr. Deputy-Speaker: The question
is:

“That leave be granted to Intro-
duce g Bill further to amend the
Prevention of Corruption Act,
1947."

The motion was adopted.

shri Vishwa Nath Pandey: I in
troduce the Bill.

~ *Publi
dated 19-8-165,
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14.31}4 hrs.

CODE OF CRIMINAL PROCEDURE:
(AMENDMENT) BILL*

(Amendment of section 252)

ot falien fal  (fMewqe) @ &
sery w4l g fie Tvw wfwar gfn,
1898 § wiit Hoiteq 73 qra fadaw
w1 87 w7 #F gAafa & ww

Mr. Deputy-Speaker: The question:
is:

“That leave be granted to intro-
duce a Bill further to amend the
Code of Criminal Procedure,
1898."

The motion was adopted.

sit fa¥en fa : § fodow
R ®TATE |

14.313 hrs.

ALL-INDIA SERVICES (AMEND-

MENT) BILL®

(Insertion of new se'tion 34)

Shri C. K. Bhattacharyya (Raiganj):
I beg to move for leave to introduce a
Bill further to amend the Ali-India
Services Act, 1951,

Mr. Deputy-Speaker: The question:
is:
“That leave be granted to intro-
duce a Bill further to amend the
All-India Services Act, 1851."

The motion was adopted.

Shri C. K. Bhattacharyya: I intro-

duce the Bill.

Section 2,
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(CONSTITUTION
BILL*

(AMENDMENT)

(Amendment of articles 117 and 207)
off moare fa® (FTAm) c F
REMTFIATE O wra & dfgam Farq

goraT &0 ary fagge &1 47 &
&1 wafa £t aig

Mr. Deputy-Speaker:

_ The question
is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

ot asarer fak : & fad = =1
I FATE

1432} hrs,

REPRESENTATION OF THE
PEOPLE (AMENDMENT) BILL*®

(Amendment of Section TT)

i awamm fal : § sy w30
fr % wfafafuss sfafraw, 1951
F wri §Mgs 7 a9 fagaw B
Tw FT &1 wafa & ang

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill further 1o amend the
Representation of the People Aet,
1951."

The motion was adopted.

Shri Yashpal Singh: I introduce the
Bill.

AUGUST 18, 1965
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LEGISLATIVE COUNCILS (COMPO-
SITION) BILL—contd.

Mr. Deputy-Speaker: The House
will now proceed with the further
consideration of the following motion
moved by Shri Shree Narayan Das on
the 15.h April, 1965:—

“That the Bil] to provide for the
composition of the Legislative
Councils for States and for matters
connected therewith, be referred
to a Select Committee, consisting
of 16 members namely, Shri Ram-
chandra Vithal Bade, Shri C. R.
Basappa, Shri Basanta Kumar Das,
Shri Gauri Shanker Kakkar, Shri
K. L. More, Shri Shankarrao
Shantaram More, Shri V, C. Para-
shar, Shri Jaganath Roa Shri S.C.
Samanta, Dr. Sarojini Mahishi,
Shri Sheo Narain, Shrimati Ram-
dulari Sinha, Shri T. H. Sonavane,
Shri Radhelal Vyas, Shri K K.
Warior, and Shri Shree Narayan
Das with instructions to report
by the last day of the first
week of the next Session.”

Out of the two hours allotted, one
hour and thirty-four minutes have
been taken, and therefore twenty-six
minutes are left.

Shri Onkar Lal Berwa—he is not
here.

The hon. Minister.

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
Mr. Deputy-Speaker, Sir, I listened
with great interest to the sprecheos
made by hon. Members on this mo-
tion moved by Shri Shree Narayan
Das on 15th April.

The main reason advanced by the
hon. Mover is that fifteen years have
passed since the Constitution came

) *Published in the Gazette of '.In;i-a Ex-l.raordmnr;. . Par.t. _.I_I.. Section 2,

dated 19-8-65.
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into force and therefore the compo-
sition of the State Legislative Councils
should be altered. And the second
Teason advanced by him is that func-
‘tional representation should be intro-
duced in the elections to the State
Legislative Councils.

May 1 submit that a fifteen-year
period is not too long a period in a
nation's history, and it cannot be said
that the working of the Constitution
during the period of fifteen years has
‘brought out many defects or lacunae
in the working of the Legilslative
Councils. I could very well appre-
ciate had the hon. the Mover intend-
-ed the abolition of the Legislative
‘Councils . He wants the Legislative
Councils in the States to continue, but
he questions the composition of the
Legislative Councils as they stand
today.

Under article 171(2) of the Consti-
tution, till a law is made by Parlia-
ment, a certain mode has been pres-
cribed for elections to the Legisla-
tive Counclls. The Mover wants to
enlarge the basis of this composition
which is mentioned in article 171.
Under article 171(3) (a) as it stande,
as all hon. Members are aware, one-
third shall be elected by eleclorates

i ‘ing of hers of i ‘r li=
ties, district boards and such other
local authorities in the State as
Parliament may by law specify—that
.is, in the Representation of the People
Act. And under sub-clause (b) of
the article, “as nearly as may be, one-
twelfth shall be elected by electorates
consisting of persons residing in the
State who have been for at least three
years graduates of any university"”
and so0 on,

= g¥w T wBIA (¥arw) ¢
SMAF wgET, JT qATqT qTAG(
wafe & 1 A4 wEmg wraor ¥ g ¥
oY &TIT § gy Ad &
Mr. Deputy-Speaker: The Bell is

being rung—Now there is gquorum.
‘The hon. Minister may continue.

S8hri Jagamatha Roa: And under
sub-c’ause (c) of article 171¢3), “as
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nearly as may be, one-twelfth shall
be elected by electorates consisting
of persons who have been for at least
three years engaged in teaching in
such educational institutions within
the State, not lower in standard than
that of a secondary school” etc. And
sub-clause (d) refers 1o one-third
being elected by the members of the
Legislative Assembly of the State.

This being the composition today,
the hon. Mover wants that represen-
tation may be given to primary teach-
ers also, in addition to what is pro-
vided in the article.

Now, Government is seriously con-
sidering the abolition of these teach-
ers' constituencies. Teachers as such
do not require any special protection
or representation in legislatures. The
Central Advisory Committece of Edu-
cation recently passed & resolution
unanimously, urging the abolition of
these  constituencies for teachers.
Teachers should not take part in poli-
tics. So far as graduates who are
not teachers are concerned, they can
get clected under the composilion as
enumerated in article 171

Then the Mover wants that co-ope-
rative societies should be given ve-
presentation. The House is well
aware about the functioning of the
co-operative societies in our country.

It is not a very happy story. We
find so many instances of mi
ment which do not go o the credit
of the institutions, and even the hon,
Members who took part in the debite
are divided. Most of them said that
the co-operative societies need not be
given special representation. The
organisations like trade, indusiry,
commerce & business do noi require
any special representation as such as
you will ind that members repre-
senting these organisations are al-
ready Members of Parliament or
members in the State Arsemblies and
some of them also in the Councils.
They do not, therefore, need any spe~
cial protection as such.
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[Shri Jaganatha Rao]

The main thing he wants is that
the election of one-third of the Mem-
bers of Legislative Council by the
Members of the Legislative Assembly
should be abolished. For that he re-
lies on the principle that representa-
tion should be on functional basis,
Even in the United States functional
representaiion is not given in the
case of elections to the State Assem-
blies and even to the Federal Senate.
I quote from the authorities of the
United States which say:

“Functional representation may
tend to circumscribe the horizon
of representativeg and lower the
character of the Legislative .As-
semblies  since each Member
would, in a large measure, regard
himself ag the exc'usive repre-
sentative of a particular interest
or group which elects him. Eo,
clasg representation is unsound in
principle because it is based on the
very doubtful assumption that no
deputy can adequately represent
a constituency that is not com-
posed entirely of his own class.”

Therefore, functional representation
is not a principle obtaining in any
advanced country of the world. I
may say, Sir, that Government will
certainly bear in mind the views
expressed in the House by the Hon.
Member and by the other Members
who took part in the debate and at
the appropriate time may come for-
ward with a Bill regarding composi-
tion of Legislative Councils, but, Sir,
today 1 am not in a position to accept
the Bill, as introduced by the Mover
now. 1 would, therefore, request *he
Hon. Member lo withdraw the Bill.

Shri Shree Narayan Das (Dar-
bhanga): Mr. Deputy-Speaker, Sir,
the motion for reference to a Select
Committee of the Bill to provide for
the composition of the Legislative
Councils was considered in this House
on 30th April, 1965. A number of
Hon. Members participated in the
debate. Most of them supported the
various provisions of this Bill, al-
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though they were not agreeable to all
the provisions suggested. The time
has come when the composition
of the Councils in the States, as
provided in the Constitution, should
be re-considered and representa-
tion given to some of the im-
portant organisations that are func-
lioning at present in the country, As
wou are aware, Sir, the Bill was cir-
culated for eliciting public opinion
thereon and a large number of non-
official opinions were in favour of re-
vision of the composition of the Coun-
vils in the States. I recognise that, in
the opinions received, the wvariuous
State Governments did not agree to
the provisions of the Bill. Ag I sug-
gested in my speech last time, as the
composition stands today, one-third
of the members of the Legislative
Councils are elected by Members of
the local Legis'ative Assemblies. That
has developed into a wvested interest
because when the Members of Legis-
lative Assemblies elect, there is no
basis; every one who is entitled to be
a voter for election to the Legislative
Assembly can be elected by the Mem-
bers of the Legislative Assembiy and
it is but natural that various State
Governments would not like to divest
themselves of this power to elect one-
third of the members of the Legisla-
tive Council. Therefore, they were
not agreeable to the various provi-
sions contained in my Bill.

Sir, the Hon. Minister has said that,
in the life of a nation, fifteen years
ig not too long a period. I agree, but
if the Hon. Minister takes the trouble
to see the discussions on this ques-
tion of composition of Legislative
Counci's before the Constituent As-
sembly, he will notice that there was
great divergence of opinion. It was
after long consideration that they
were agreeable to the present compo-
sition of the Legislative Councils,
which is not perfect and which is not
based on any principle. The Hon.
Minister has just said that functional
representation is not suitable and he
has cited the opinions of some ex-
perts in other countries. The very
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composition, as it stands now, indi-
cates tht the Constituent Assembly
had in mind the question of funclivn-
al representation and il was duc 1o
this that they suggested that one-
third members of the Legislative
Counci's should be left to be clected
by the Members of the Legislative
Assemblies because at that time the
‘members of the Constituent Aszsembly
did nut agrec to the representation
of various interests. A large number
of interests came before them in the
form of amendments to the provisions
of the proposed Draft Constitution.
The Hon. Minister has said that he
does nol agree to the various provi-
sions of the Bill now, but he realises
that he will take them into considera-
tion and will bring forward a scpa-
rate Bill after sometime. The existing
provision in the Constitution suggests
and gives power to the Parliament,
Everything has been decided with re-
gard to Assemblies and Parliament,
but with regard to the composition
of Legislative Councils, there is a pro-
wvision that the present composition
will continue till the Parliament takes
a decision otherwise. Therefore, in
the very nature of this provision, it
is suggested that the Parliament
should consider this after 15 years'
-experience and after the various or-
ganisations in the form of decentra-
lised administration have come. The
time has, therefore, come when the
Government should consider the de-
sirabi’ity or necessity of having a se-
parate Bill for the composition of
Legislative Councils. As I have said,
various non-official opinions are in
favour of revising the present com-
porition of Legislative Councils; the
opinions of some Hon. Members of
this House also suggest that this
should be revised. But I very .nuch
regret that the Government have not
thought it proper to accept the provi-
sions of the Bill. In my Bill I have
made certain suggestions and it has
to be referred to a Select Committee
if the Hon. Members of the House
agrec to it. But it appcars that the
Government is not prepared to accept
my motion at present. Having that
880 (Ai) LSD—8.
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in mind, I would not like that my mo-
tion for reference to a Select Com-
mittee should be lost. Therefore, I
would request that the House may
permit me to withdraw the Bill for
the present with the hope that the
Government would come forward
with a Bill to revise the composition
of the Legislative Councils.

Mr. Speaker: Has he the leave of
the House to withdraw the Bill?

The Bill was, by leave, withdrawn.

1445 hrs,

SIKH GURDWARAS BILL

st wo fwo wAMW (A7)
SItey wEred, & qem v g fe
wrwm §q & fafww awl § fegr
fom &I #1 A7 AT AAT YA A
arafeaq wTwAl &1 ATY WA OFT
sgqEqr F7A AT Fnta® w1 T vl
®Y 30 "TEAT F1 0F Gy afafy w1
a1 s, fora & ga awr & 9 9707,
TR —

o AT Mlo Wi, T Fgatr AT
afemsl, A1 o ¥To WyETI, FWT
T amrgT Ay fe, darm, wwaT
g fag, AR zAAm fag, A
fersrerrars FATATI IO HTATT AT
fag nAma, svnT gFarT Py, o1 gft
fawoy Frmr, AeEIT w97 g, fewr gre-
‘M AT A1FT A wefl fag,
Al WYHT FTATAT, €L gIAA
fag wefifs T, AR T avaa fag gmfee,
Y a1 g Tofr 7TA AZA, Y ¥o Lo
T4r, =Y €T A7 8E, AT WE Fo
&1, Aqr &7717 94 v fag A, Oz
7Tey AT ¥ T4 "EEg g,

fw 7 747 wfafa €1 d3% afz7 w371
¥ fore mory oy A arfafr & eyt o
T3 wwqr w1 ok fang ofr,

fr wfafr za mar w1 wry ufa—
gnx ¥ ufers fxq 7w afrizy o,
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[ o fe @)
o o i & Had afafad o
AT 71 v 3 7T & whwuT fm O
afeaddl wx w9/ F a1q =1 Fit
oY Wy &Y, MY

& zg a1 Tey-mar & fawrfor
*TAt & f wsa—mar oo How afnfy
¥ afrafem gt ot Tod—Aw g A qE
afufr F fage ffd s Ty @ sl
¥ ATH IH AT FT 70T |

FaTeme AY, 77 FF qrfeamie e
gé ot 37 & qg 7y fawr fafiy qegr
& o v vE 3w ¥ § I A7 Uw g
¥ fam Fom o a1, 9 39 &
IH AW AT qE 4, Av qrfeanie
FTHETE AW F FT A Ag
IATE AT AT & FOr 4% faw ady aw
qET VE AT | WX 39 & arg ag faw
T FEA § ATAT TG E | GAH & AT
F WY mEr & TX AT ¥ FET | I AT
<o & garfaw ag faw agramm man

wim &1 zgwm ¢ 5 o=
AN TEITE T A4 A E I AT st
Iwag s T Faren g fs fam &
arfirat § w7 2R 3 Y faRee
wudy & Ff g7 e o oaFar &0
ferraz 08 & AT AW & aga & A
o' fafww aoamt & afaffr o &
AT T FT EHETY &7 8 & | A
FUL! F ared A1 W " q Sw Ey
T Wt § av qEgT Fv T Ay g,
o7 HEqMET ®T T W & I e
¥ urn g 2 e g @ ¥ e w
qzy | gafey & TA wEA & vEmAa
w1 5 A fade w3 a9 2
39 & Amea oa faw wY oy # At =y
T %7 774 Wt # feerAm & w1 R
¥ ¥ WU O 59 7 EEEe

T
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& e & a5 Wt wE e § fr
ot 413 O gu g waE e o
T T W T A HH g A EowaT
e gt TwamA F arc /=i A A
HIT 4T T IH FTARINR | TR TR
ar f5 fagai & amg safaar g #-
&7 # a1 A A 8, 9y A
TR T K A qwT FS FeAT A
avgar, Sfe7 ag IwT FEar TgEar fe
T A7 & @ arw ag fae g Al
¥ qITOEHT & | TV FTO & OF HEAT H
T/ & w00 aga @ S wr & for
FT gH O FAT 9497 & | ACFA W
A wr Ty & fr e vl fag AT &
St aa § 39 F sAT gd 1w fa A
754 & AR AW F 2 wEE ol
et wifem | & aowr & Fgm fe
9 fasr &1 fadter +0d ¥ @9 2 A9
I F W AR FL | T AR A
dqrzn gafue fFn a0 ¥ gard Al
# gadt o@fa g, 9 fF wm oAwed
3 9T wrA femr oo | IR A W
T 97 @ frur & fe g8 faw &1, 9
fr got Foit & o & S faear
o 7 1 9 Ry aw

37 weTl F @ng ¥ T HEA & T
oAt § f xa far o fastee w281 @0
¥ for wedr 2

Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for
the better administration of Sikh
Gurdwaras situated in different
States of Indian Union and for
inquiries into matters connected
therewith, be referred to a Joiat
Committee of the Houses consist-
ing of 30 Members, 20 from this
House, namely: Dr. M. S Aney,
Shri K. L. Balmiki, Shri C. K.
Bhattacharyya, Major Rajabaha-
dur Birendra Bahadur Singh of
Khairagarh, Sardar Buta Singh
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Sardar Daljit Singh, Shrimati
Vimalabai Panjabrag Deshmukh,

Sardar Dhanna Singh Gulshan,

Sardar Igbal Singh, Shri Hari
Vishnu Kamath, Sardar Kapur
Singh, H. H. Maharaja Shri

Karni Singhji of Bikaner, Shri-
mati T. Lakshmikanthamma, Sar-
dar Surjit Singh Majithia, Sardar
Gurmukh Singh Musafir, Shri
Man Sinh P. Patel, Shri D. D.
Puri, Shri Sham Lal Saraf, Shri
Asoke K. Sen, and Sardar Amar
Singh Saigal, and 10 from Rajya
Sabha;

that in order to constitute a sit-
ting of the Joint Committee the
quorum shall be one-third of the
total number of Members of the
Joint Committee;

that the Committee shall make
a report to this House by the last
day of the next session;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
shall apply with such variations

and difications ag the Sp
may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha
do join the said Joint Committee
and communicate to this House
the names of 10 Members to be
appointed by Rajya Sabha to the
Joint Committee.”.

Two hours have been allotted for this
Bill,

Y qoare fag (d91T)  FOTETS
wgizm, & wa g faw 7t AT & A
Frer s fag ot w1 @ G i
T 1M FW EEA A § F
1 a7 A7 Feme wwe fag ot fear B,
§9 AT EEIY AYETT WA TEAAML
& WY Tgar ¥

15— 16 AT & T8 T07 AIFIT FZAT
st § % gz faw s e s,
afe 15— 16 M a7 2AF
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Ty | A w4 T § e A
16-17 &9 98 &T § I7 I092 o1
T g FL 9 q@R 9w fag
ot ot et oo & g ¥ W TR U
FCH AT I" 1 91 W s gEra
TAT HT qIHT AT ¥ |

& fam & art § wrd 1 F A Ay
aFdt | for gt # fow o w1 gy
frar s & W ogr dwET AT &
AW Y T AW KT AT FA wy Lrev
&Y AT T 8, T AT A H W A
77wt fas ot e s i@ g
g UF wga warae faw @, gufan gmd
fafezs e o1 oifen fe ¥ =i
firdt wigEAT & w97 w1, A7 "vmL
v fAg A & ATHTC & T W A1 g
i fFard, ¥ fAm are fergrama
orw F amd g oA

gl ' www w Sifew &
1WA A% I TFTE IN ATA Y qTAT
e, w A w fn B Axfaa wim
da1 w7 8, afew o0 fam i @it gm?
aewi #1 fawa 21 @ Wl 39 fawma w6t
g1 74 & foam T St At difae
HEFAR T AT F AT TR
garr & fAm wmm H O wmr
s1fa® TETaA £1 AW T IAFT FTAT
srEavA faar am wry zw qaE f fw
g7 e famare ®Y o & 1 e rmA
& f o1 far¥= 97 w0 2, A arsay
a1ga 97 fAEt I A f, @ AR
weAT Tl wifw fafasy am a0 o
¥ famdzrzmi # | fam s fadi e
fafertt Femrdiiz 2 | maT gy fafa—
= Az w1 |y A faAn, 3an
ur garfr % fan wifaw gamar ad#
faefy, A1 2o ) Ter AF AT ATAT 4
1 & g fa= w71 77 fan sivere qaga
w1 1 fam tfAgm " w3 W™
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[+ awaTe fag)

At & fr 37 oA A9, wA W uA
AW, WA WO ¥ wT, WA A IW,
wat faed fame Tww 3@ qw &
=Y gd & T Ay ) O, @8 W
ST #7 var & 81 wafemw 2w A
o ¥ gara ¥ fafgsw w1 Fraq <@
ot Frfer g IaF gAT W g9
& fag qav v frmar sfeg, AT 15
ae aF Wt ag faw 131 @ g pAw
SN &Y 7 &7 g /T gawT famn faane
& W9 iy @ W7 T A Aw oAy
T FFA SR fEar AT | wTCsHTTRy
W AT TAC KT § AT AR [ERITA
Y qeEr & fau aaswg T WfEw
TS AW TAT ATEAT § AT 0 A g
a7 af o1 fea £ frerr gt 7T
yd & "7 wfer & foerr 8% Enft
& Am AT T A A AR oA F
s foam awer g F1 w adt &
g#7 1+ Rough hands rule the world,
awq gra @ ud A w
Ry § AT IW AT TAT FT q%4
7 fgm @ft g€ wvaw Iafeat 3w A
el AdF w1 gwdt | gafae oA
oft & faazad fF oo fawr =1 graear
& mrg JA47 femr s W Fd fey
faarz & waw1 o fwmr omo

st mAwE qiE  ( qe qar
wrow T ) ; frd) wivwT @Y, & g4 faw
# qWr ardr www g9 faw
e s fag ot ¥ 3w fear & oo
ag A0 ge Wt araetrar §
TEH OF W T rsga
& @rq wEET A Ay AW oF
0 # A wry wowr o FEwAr
o Fo fvare § ff aga & & oga
faare ¥ &
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w Ay & 5 g7 qEndd e
FAwAz =G AT ¥ ELIAF BEH A
w=dt a7 § e g1 w1 ¥ fafar
gegge o1 | & wet 5€ fx & 9w
arg ¥ wr vy g Afw I Fg qarfas
qendt ¥ oW 7 4 @A §1 4
i rife wrcae ey mee oy
Eoudy A g Az H oA g FF aw
a & & 7 fafar {fggmms o

15 hrs.

a % fau & a0 ¥ o4 wEm 5
ot gATE 3w F aneir aga waraT Agr
& @ FT wg aw g g qAT
F1 Avee® &, &1 qfa #1 aTew g,
AT 9T fery F1 9T AL &1 Wy A
Tgt o wm wAng &1 e 5w ud Wy
AR AT AT AT G OFT AES
# favara T wgr TaT arer A GG
FqrET 39 &0 ofvar # ¥ oA § o
f T ar &1 7gq weva & fr qw
*Taw faw el w1 9L W1 AR
Faomy g1 aTfE I I UF wveT AT
9% W1 T8 A8 AT T §ie 9T AW
oY ud w1 oF IeEnT amfoE #1 gfa-
T3 ¥ A 4T EK | I Aw
7z ¥ f form a0% &1 agr &1 A
VT 1T AT I FAATA AT G RT
RYefeedy w1 gaw agi 07 A w1 faa
FEAT 34T g% A% aF AAW ;O
I® gF ¥ A arel #7 9C ArT Ay
oFfe TETE § W TR e agE #
wEET WA § AT THRAT w0 W
T 3W & a ¥ & 7w Amfor fag gNr
ag e formm T o € R ag aw
% TAMEEE NaAdE ¢ oaw wE O
qaeAg ¥ WY qASwg THT At A1 K
FEIE 2, AR & SATATH § IAET ATH
saTq ¥HT OF g g w1 6 faad
I & wark &1
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#* s wwe fag agme w1 T
STWT AT § W I Fagraa s
g fr s=iv sadz @ A1 afar
% faq oz wo fawr Aaw ¥ A
v far & 1| & 7w W gfesro d 0w
ot RfTe & aroRk ave w q1F
TEAT ATRAT § | WTHHA gATL AW
NTE &F I F {5 T}, wrey
WAt 7 §% e on faem w7 o7
afe T qE 1, T8 @ i A
qifafessr 0F a7, Twdfaw =Y
q% T & |rfa< e a0 91 gEmT
FETE | THEA €A §A AT T
& fr gt o= G apforss = 1 ATew
. TR FT ares @, Afewst a fiee
w1 areeps ¢ S fagraa & faage
SET g AT =JiEw | 3@ O W
azfawdt & 91 fagraa == 78 & g9
FAFT T OF; FL WAL TEATE | AT BT
AR, T aemaTRE S §, dEEt
F A Ay A # 3 femmi av gw
S T g 7T WET TaT § | gAfen
TAHE ®1 AE A &2V ¥ Z1 AT 4T
71 g1 faw R amm ToeRfes @ wr
2, 7 qUT qEwg & WY OF greT 95T
w1 7g TR 7F AT 3 AT T
95 1T I FEH A8 AN 9 g
LR AR E B (EC R croisied
fom 1 g 7 18 W 7 A7 wEAt
¥ yder @ 1 gw dra ¥ fag S
YT e AT AT Ty v g
FOETT wIiAg wee &1 a7 fEer A
% fAq qamwas @ g 1 AR E A
ot gty awa¥ g v & 3 Ty
qAAT Afgy w7 TAT T FHAT S 1A
wfen fs wger faret 4w w7 33w & T
forsirardY e £ wE R 1 A gt T
a™ fariardy § agr @vE qoetatag
T Ay T iy NfE TR O AW
#3 g & I W fAw w7 5@ w1 AT

WTAT § | 5T FX w7 wEgh e qfee v
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AT wfg W1 ew e R e g
T wfgr | quA & 9 ST W Ay
wgaW ¥ wum gifaw W% faeey fr
TR # wRE 7 9@ @ Wi 0w o
fopor dar ¥ formdy Mt & gra o
g

& A gt o fors e
v | & AT AT AE ST g
& Y 37 ¥ fo sagr war g A §
T FE T AL e I S 0w
T G oY § foF froarw day et
gfawm 7 &1 o gEr Ao
oS Afadt & o e oo Ay
AF T FT IH ATAAT AT 9T @7
? o T A faAm A oaw owew
w41 7 &Y, T AT Gar FeAr i
e 2o @t mEAr ameAr @), garfew
sgEAAE 8 ot o ey
& 71 3 afaEn s Fei
¥ wfm sife 379 @omr ¥ awaw
@y &, I g vew i o wwm
fa T = ¥w ¥ T FrATy dAy Wy
f& fdt foon o7 arfforedr oy 8,
wrf waedt Y & wfe Y g
THAT E1 | ATH FT AT F A oFy
uT R T TAA @ aTnA dar
frr ma famg &t aranfirs £ wife
a7 a7 R % 9w avedr qar g
a qifaear =T I FT T
2 gui ¥\ 7 g AT
¢ ¥ fr wwitr & ofeema ooy A
g w7 gwis ¥ safgar wey
A & 99 W 7 6o
wIg Ay &3 @ W gEre faars
w Arfaw Wi FeEy T T
# o I Fiferw § i famgerm e
o AT E | AT gAY AW A
gl ar F ar fdT ez w1, A fesr
aaTr ®Y W A £ et S W e
WYY W ¥ AT WERAT I, iy
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[ e@rmener w<i)
gy da1 AdY wo wrfz faaw fe
W F uFAT FHAR 9F 1| WH 3w AT
URAT T HAET T g7 7 AR 78T
¥ gH a2 Taa § fir ag e e
gifas v fafan deeana & =i
FAFT AL eI fRAr omw

g 2m fw w1 | S mfweE
uifsd gra & w39 g7 wiewgi
% qag faeft & AR IR awt A
wE w1 feld | AT a7 s g
Wreze AT faem 1 & 2ma & ara wgm
fr 3= afeadl & So0F I 9 A9 F
et FretraT & saifs 321 €7 gaena<l
71 wfeagi @ oomg 1 e A T
FAAT |1 IAF! AAG F AFA AT WL
Y ITAT 97 w1 & a2 feet ¥ femr
gur TR

AET ANag Rge A @1 ag faw
oo frar & ag 3% &1 TEAHE S o
ot 9% wET weAr Afgn W O#
gafr vaa g & fafamx aww
gHwa F1aTh & TF fawr w1 AT Wl
affs sa & g 1 ¥ ag 98T Fgm
i wrare sefag FEaT, ATAT FrAirow
T aitg # farierd wgw gt ax
g Ad A §, I Faenard wa
T #t ¢ fw ag oF groom dam &%
ooy ¥ H, famy fedt o &Y meae
W 9T W AW FY oFaT Y 36 T
) EIr wfe anfae s
7 T T 7 gerwe 7 e o
# g 5z wl & arg o7 faw A g
T wTH O FEA 9ga § fF samz
wi gw o3 78 aw ¥ fawe Wy,
wAW ¥ IR TG gfEA HL, ggEd
I @wit @, faas fs el o
qFITE T NPT AR WA ¥ T
qemTe W oF Gar qwfm faw aa
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T 9w ¢ foaaw & 2w o 9w
F1 G 9EA )

Shrl D. C. Sharma: (Gurdaspur): I
think Sardar Amar Singh Saigal is to
be congratulated on presenting such
a comprehensive Bill before  this
House. I have seen many Bills by
private members in this House, but
I do not think anybody has taken so
much pains in drafting the Bill as he
has done. I do not think he has left
any item concerned with Sikh Gur-
dwaras out and he has dealt with
every problem connected with this as
thoroughly as possible. I think when
the history of private members’ Bills
in the Lok Sabha comes to be written
by somebody, this Bill will stand out
as a big thing in that.

This Bill has been before the
country for a long time. So far as I
know, enlightened Sikh opinion has
been jn favour of it, but it is not a
question of Sikhs, Hindus or Muslims.
I may tell you very sincerely that
Sikh Gurdwaras are are as much
deserving of respect at the hands
of the Sikhs as at the hands
of the Hindus. I  remember
Goswamj Ganesh Dutt, leades of
the Sanatana Dharma Sabha, who,
I think, in 1947 told me that the
study of the Bhagavat Gita, Japji and
the Sukhmani Saheb should be made
compulsory in all the schools and
colleges of the Punjab. Afterwards
he wanted that they should be made
compulsory also in the schools and
colleges of the other parts of the
country, I think that that was a
very wise suggestion that he made be-
cause I can say for myself that Japji
Saheb Sukhmani Saheb are two great
books full of spiritual comfort and spi-
ritual consolation, they are the most
lofty outpourings of the heart of great
Gurus, and I think that anybody who
goes through them will feel cdified
and inspired by them.

I need not say much about the
Bhagavat Gita. It ig known to
everybody, and it also contains the
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philosophy which has been accepted
not only in this country, but also the
other countries of the world. Thoreau,
Emerson and other persons have ac-
cepted the philosophy propounded in
the Bhagavat Gita.

The idea is that these Sikh  Gur-
dwaras should become places of wor-
ship, real places of worship, genuine
places of worship for the Sikhs as well
as for those Hindus who believe in
the tenets of Sikhism. There was a
time when there were two sects of
Sikhs, Sikhs and Sahjdharis, So, this
should appeal not only to Sikhs but
also to Sahjdharis,

So, I feel that the object of Shri
Saigal is this, that the Sikh Gurdwaras
should become centres from  which
spiritual and cultura]l influences will
emanate, from which people should
get spiritual light, should get ideas
about the great spiritual heritage of
our country which is enshrined in the
Guru Granth Saheb and some of the
other great books of the Sikhs, He
wants that there should be uniformity
so far as Sikh rites and ceremonles
are concerned, because most of them
are now governed by local customs
and usages. I think this will be a
step in the right direction, and 1 feel
that most of my Sikh friends will
agree to it. But I am not discussing
so much the ritualistic aspect of the
Gurdwaras because I am not fully
conversant with it but I do want that
the administration of the Sikh Gur-
dwaras should be as efficient and
effective as possible.

For that, Shrj Saigal has proposed
a Board and also a Committee of
Management. When one looks at the
functions of these Boards and Com-
mittees of Management, one thinks
that they will be conducive to
the better management of the Sikh
Gurdwaras. This does not mean that
they are not being properly managed
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now. I have nothing to say about that
but I think there is no harm in having
better and more efficient management
if one can have it.

Shri Saraf was quite right when
he said that religion and  politics
should be kept separate, that there
should be no intermingling of the two,
that the moment we try to merge the
one into the other, we get into trouble.
What he meant to say was this, that
no place of worship, whether it be-
longs to Hindus, Muslims, Sikhs,
Christians or Parsis, should be made
use of for political propaganda. 1
agree with him entirely. 1 think the
moment you do so, those places of
worship lose their halo of sanctity,
lose their religious power. There-
fore, I feel that politics should not
be centred in any place of worship,
not to speak of the Sikh Gurdwaras.

I also endorse the appeal which he
has made to one of the great leaders
of the Sikhs. Sant Fateh Singhji
Maharaj, that this is not the time
when we should create more trouble
for our country than is already therc.
We are facing two very powerlul,
ruthless enemies on our borders. One
is China and the other is Pakistan.
1 spoke about two enemies, but they
are not two, they have joined hands,
they are working hand in glove with
each other, so that our economy may
be destroyed, so that our unity may
be jeopardised, so that there may be
some kind of disaffection among the
people of our country, At a time
like this, for anybody to stage any
kind of action which will take away
the attention of the Government from
facing these two enemies poised on
our borders to something internal,
however, urgent, however necessary,
is not very desirable. I, therefore join
my hon. friend Shri Saraf in making
an appeal to Sant Fateh Singhji
Maharaj not to launch that kind of a
morcha at this time, because it will
not be conducive to the good name of
oar country.
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[Shri D. C. Sharma]

At the same time, I want to say one
thing. Some of our most sacred
Gurdwaras are in Pakistan. I think
of Nankana Saheb and Kartarpur
near Dera Baba Nanak which is in my
constituency. There are sg many
Gurdwarag with which are associated
the sacred names of the Gurus, with
which are associateq some of the
great things done by the Sikh Gurus.
Unfortunately, some of those Gur-
dwaras are in Pakistan. It speaks
volumes for the courage of the Sikh
communily that even there they have
some Sikh contingent to look after
those Gurdwaras, but 1 know under
what circumstances they work, I
know under what handicaps they
work, 1 also know under what disad-
vantages they have to work. If we
have a Bill of this kind for the Gur-
dwaras in India, I think we can ask
Pakistan to see to it that the Gur-
dwaras in Pakistan are also placed
under one centra] authority which is
in India. Unless we have that kind
of central authority, we cannot ask
another country to loe our line, There-
fore, 1 feel that this Bill will have
wholesome and healthy repurcussions
not only in our own country but also
in those countries where our gur-
dwarns are situated. I had been te
the United States and I visited @
purdwara in  Stockton, Wherever
the Sikhs go, they build a gurdwara;
wherever the Hindus go they build a
temple and wherever Muslims g0
they build mosques. I feel that if we
bring the gurdwaras in India under
this kind of uniformity, the day wi'l
not be far off when we shall be able
to negotiate with Pakistan in a way
so as to ask them to hand over the
management of those gurdwaras to
this central authority which will be
constituted by the Central Govern-
ment.

1 started by paying compliments to
Shri Amar Singh Saigal and the more
I think of this Bill the more regard I
have for this hon. Member. This hon.
Member has asked for only one thing:
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that this be referreq to a Select Com-
mittee, I know what Select Com-
mittees are. When the Governments
sponsor a Select Committee, it means
that the Government wants the Mem-
bers to top the line which they pro-
pose and the most they can offer is
a minute of dissent which does not
carry them very far, But [ think that
in this case the Select Committep will
fulfil that function which is given to
it in a democracy, that it will, as Mr.
Saigal said, try to iron out all the de-
fectg and overcome the shoricomings
and put an end to all those defeet:
which are there, I am sure out of the
Select Committee will emerge a Bill
which will be conducive to the glory
of this House and our country.

1 do not know what the Minister is
thinking. Sometimes il so happens that
a private Member proposes ang the
Minisler disposes, But I know that
the Minister cannot at this time go
against the wishes of Shri Amar Singh
Saigal who is a very persistent cam-
paigner for kis noble and wholesome
idea, T am sure that this Bill wil] re-
celve not only the blessings of this
House but also the blessings of my
friendg Mr, Jaganatha Rao, the hon.
Minisler, If he had not been a Minis-
ter, he would himseclf have spoken
in favour of it, but unfortunately
some of the good men are taken away
to the ministeria] benches, and the
moment they go there their whole
outlook undergoes a change for the
worse, | know that Mr. Jaganatha
Rao still means well  and still does
well and still thinks well and 1 am
sure he will bless this proposition
which has been put forwarq by Shri
Amar Singh Saigal. the doughty,
vigorous, zealoys Member {from:
Madhya Pradesh.

ol gRAINE ATAw  (772T)
ey wEEw, Oy A7 faw aw fEar
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T &, Taer & g w7y & fow e
g9 g 1 9E T o § e faw weer-
uan g g & S gEnfa T @ @
aga &t wafeat dar gt § 1 Afe
ow ft ud § w9 wieeae & oon
<fa g eET E E, @Y feeed W
a1 FrET & | Far fF g ad g g,
3 wfegz & {71 T § OF A
AT 927 & fAw wia & gafww gamw
ud FY wAT At § fared ww dan
gt &1 g ag & PafemmA uw
g & s ar F1 Wt w7 T, 3
st Ofa farer § ag wwar & sy
fasmm, oF @ fare s g @ Wi
IHE T A AW H FAET F SATET
sfFmmET gt & Wit 37 S & fa=r
% 73 @1 o & | A ad § we-
s fawr 2@ 8, wen-wem OfF
fear g &, sa% |vg o) v dav
e

w7 a7 faw gt i o amEraraw
W ga 2w # AT gA qm ¥ age W
ferer St 8 w1 WYY SR g7 g
9T 3gA F At o M uE SR
gfrat & we foert s Jw 4,
I e waTeT ¥ 9T AW OF g
9% o O 3 fawre &, oF & e
qT TH AV FHAAT TATA FT AFATE FH
gty 1 g\ gfeesir o dmn am
&t wga1 9gar @ f5 ag ot fam
HgT ATET 91 § 0F qgq woeT

¥ wfzgot &, aidy mex X
o q=Y AERTT & o f gEwn Ay S
£ gac ot A afaw § 3 # oA
o g & fedft o & art W g9
Gt FgAr g § | Afwq & uwAr §
fr feg 98 & A9 o7 wew-wem Af=T
& &, ver-uen w7 711 §, formd 59-
#ra ¥ WA &3 £ ¥ T B
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wAIfas wfenw a0 ST Ty A
T T GE T T AT, 1
¥ gt & avs dwen § 1 Sfew st aw
eI %1 FYa §, 41 AT ¥ grEe
¢ I g Wi & feet ®) A dar
FEATE AT Ag W AR d A ww &
% A 137 & @ qwr TeITU g Agt MAT
QT §, U ATET & 91 AR AEAT &
¥ A agt 4% v gOw) @A & W
FAH OF AT faarT /g wmg I g gt
AT AAT § W7 77 A w7 whT Ay
8T i & fadi a7 aga wser A
& | ATET A A1 gH ATAE A § At
feryeam & iRl RN & WX SEl-
FET R T HIGT F G FIar §, IT
rardl At smEEqr weet ff ey,
AT WO £) " g AFAT F A
w1 a0 @ @Y, sHafew Fram A
fam Amn mar g, wEwy # ANiE FAT
Elagafiw=diam &

T JT TR ATY-ATY & 917 6gAr
AT E | FE WITET { WA A e
far § 5\ #=7 & fr Ta Afr & 0w
fawea fergeams i & ot fawwmr fie gnv
zui & da1 78 g & g fawwe
ag & f maw fegramr g Al &
TGN TG AT E I F A §owwd
Frr omh § U ud & A1q 07 WA ®
AT 5T B WY §, @A @
st & 1+ & wawen g {6 sfac g an
WHETCT AT, FET 9T TR qHA EAL R,
g% dAwiz ¥ g9 A & gf 4.
A grr wfed, wrw § s Tf
dar @Y Irfer | AAFEE w forat
¥ Wy, =7 & 97 T9H W a7 A
aoe ¥4 faw | fear man #, a7 @
weer & | od ¥ forsr oo wt Ay
Y 9T FET AT A e A X w7
af eqrET & g wfEy o ww A
£ 791 WA 9T ATl %1 WY A
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[+t a=ear Jmaa]

atg ¥ ad i ey F%T g w1 wen
TTA FT T [NFIT W FET G
wa1at grw fear s sifenr W gL
F & fodr gy Swaer 2 wrfed o
# 7 fam ATgdi F1 Fw@r §, IT &7 A0
qra gan g, w4 Fifrzeqosd § e
uF ger wfz § @t o gfrn & 5w
wiA &1 G ug F fod o 9F |0 &
fad SYagFAATN AT qw § ag
gT "= A

ATg Y ATY UF AT W AT FEAr
wrgar g, dar fr gut mwdE aesl
4 Wt wgr, @ wag g WO A
w1z faq agad ww dam fwar o & g
gaarg o ag dfFwng s ami §)
afsa gg ot a1 draar =nfer fr fem
S & for Afwwmw s =fzd
a1z fma o & oy a8t &= nfgg
HF oy §5 fo7 gew mm ¥ wav
% At ¥ o @z & a7 fagy w0
AN T FT T F1 e faar, ag Ay
FhFEER & 1 &1 "war 2w uod 2w
& ox wes ®=m & fad IR afwseg
&1 21 | &feT wow ard godr afwwea
T avg & v fam & 3w & S0, aqr9
F FAC FIENT 1A, TF S@AT "/,
IH 97 FT AN ), a1 OFY T afE
Figg ¥ Ag) A & ¥FEwEEE W
®T & A a7 TW AT ¥ g Sfgy
fegat & faa ¥ Em dwr ft Wl A
FaF ' 9T fa=rr £ = o
Ty arga & Ay w4 fae & a3 wmaw
3, a3 g0 @, wafey gw s Ak
TR AFT WEA AR Y A w
A F WA A AT qo a6l & Ry
¥ gu & foF WA & waw wew
ZoE 93 gu § I o w1 E
grad ¥ W w30 & S wmafe g
gt Rem W W
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AF AT R OAFT gH A=A 91fEd |
Ot grad # gw A wrf feamkfew
A wEaTT 7 51 A A FE 5 A6,
SHTET FAT FAAT Er AT, WRTA AT
femt & wmgar &, 399 TEREA ST F
sfsfammm oot ¥fwem 20 am
o, #f wleeey & foamafes
e & T &g, # ave & g
fr ¥ gftz % a7 A " Ad §
# A1 g =g f& 91 AW I A
2% arer &, 1 fr Wy mOIE W
o7 A1 ot w7 fAe &, § 99§ A
%% fr wa o & vefafrdoe & folr
o7 IHF AAAT Eear #79 F fAy
aifeariie #Y R 8, @few a9 &
amy graw %1 foaae & fs ag o
o @ wagfag wgrow 3w OfF &
gz & aframw #7T % suer ¥
T W O 4 FW AET WA |
IAFTATTEA T w1 & ford gy few
*f fw gq 2w § o faw wid &, =
AR ATE & 3 AW O @A v
foaadt t Fegfadi= & 57 79 #1 0%
Mg T A & Ay AfwwmE gEr
=1fga | ag AT AfFEEE gAL AGE F
w1 & fagr g7 fewmifos sz 0%
T A |

sft vale Wo witfereft (ATHT) :
I wgrRA, ue fag o gaa 7
g fa= % 3ro g oF weat =i 74
&1 waas fagr A g HF U g AW
# uF agd #geAqd w14 F4 ¥ fAy
FIH ISET |

fafasy g7 #w *71 oF TI7 WiTA-
W gF @ 1 ag Wi qfw 3 e
Tq ara & fordy s 3 3w ¥ fafaew da,
Ffgom 38, dfron &% agm Fawt &
39 A W faar | fam a@ & gad? 9
A T 4727 5N faed § v et
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g & ST FY AT 2§, SAT AW
#AT FEWEAATHT § AT §F u4F W
ArA qfq ‘a7 weghza go A ww
AT ¥ W W@ ww & wrafa
FCT W E | FEA A § g w0
ST T AT A A Ag R T TEE
fafasn & g 2w 1 foanur 1 7%
mrafa &1 ¥ gorr &, at £ S
31, Ar-ATe &1 wrawT w1 sqrfew fEar
T EW ¥ 0w ¥4 F gAT w7 AW
HIT 5T &M & T uF HEIAT &7 9T
JATAT | TZ TLN WIARIC AT ZAIL AW
* w7 & 3009 g97

faa wez mfaz & w41 | forew 1717
&1 fareg, 1% 4t F 107 9T A1 7 AT
FT 1T | AT TEGT 7 A1 0= I FEE
37 A= AT K1 FAT T ATST AT
LT AT AW FT AGAT AT ATAAT,
1T 37F AW 9 I, TG AR
auar ¢ ¥ fafaen & 1 fegem ®
faa «t faarow g, w=d weg frares
| 77 §U, IT 71 AT A KRG
 gwesr e YT 9 gt amAA
HGI9YT ZW 39 A0 1wt faer
% wfafesa &%, 3@ 1011 & 1 393w &
4T WAGT WU H14A 1 IAW TH
ATE R HFT TG FATTZT | F7g ATY
INAAT FGF T | qHG F GIATT §IT
IgTwT g nEafEmi r @Y F AT A
FT &I, a9 # uwar ww, gHeETHaar
wrg, x5 fam # g gmr fox 4t
qEgn A A fa Fgrer fear & qawar
g magagma=sram

af a1 af ¥ Aty weqmm Wi
fasias & we & I A A
gt % gw wa T B aIE A,
T &1 a7% AT, aqer AATH wfew
fawfer wtc quit € 1 gw g7 fowr
FErr &1, T4 1 agt Tew § Wi agy
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awg g ud 1 2 | fwa FF &7 w1d
T AT H uF FT AN, weEET WX
fasiam & ot oT4T oz T, FAIL
WEITRET WIT THRY F1 977 £1 £ T4
arfora¥ qz AT Far ozr o mfadraa 7,
q12 & vy aga o1 foey eafay go
s fem ad F1 a7mr o fgesw
ag g, Hfaen meE gar, afzew ey
gwr, e geme v fefesdfast,
Ftwe a5 qa w1 AT HY TF TFHAT
aq fafaew €1 arars wrf | ag aade &
ANErE KT GTETT § AT WAT AT T
& wt § qa wE @ Afew ardaa
RN & A aF TFT g% ¢ AE F
aqgeq, Fammarg, wifma s @ faw
F g &1 gmwE oF  wVeT
AT & |

g g wfae aa8 &, wfend
AT §, FE AG TR AT E WITIT
& YA WA AT aErE 97 qqd #
Tga wwal AT g1 f 39 ardy A
sa7y 3 91T Ifm o & 71 W
1 ¥t wfaw g7 AT K T E 54
wiem &1 5% aw 4, aufrag adF o
ITANT &1 AV AT §F ZW 9T wHTH Y
W I # AETaE g1 0 59 RA &
ot AENT A OF g Y@ M A &
1% TEw 35T | & auam g i fee
FATH WY §F AT T }IZT FOAT | AL
a® & 7 e, wlawrw a6 7 08 wira
feat g WY 3T F FTR A ATIEZATATE

=9 fa & avaeg § gz a3 wEr g
fr oA w1 9aTqz TRZT w1 A gy amin
&rw §, a7 3fea g oY7 1w o7 g
BRAAE | WS ¥ g wy Hag o
o | fetwawa &, fedt & zarg
wma &, w7 OF Qv w77 & 911 T v
farmr ey o a7 fo o o
& wart de1 w77 F faws @ oy faw
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[ a0 wo IaifidT]

HTAT T AR €Y U T wrd
Ty g Y FW w1 g fwAv A
stfarT s g7 sg, wofaat ar af E
ferg ok g1 A, wfe gl ay ) o Ay
f& wr frft gotaear gamt wfd
¢ =ga & awfa § At feg
af & wfed #, #fw 39 ®1 @7 370
T Y| T g AR F=AT ITF
§ w8, gftrfed wmw §, W
gt #Y qeafr e 8, T 9 TR
¥ T 7 wW A wew FW a
w21 &, AfeT w4 74 o dwd ¥ fR
I g9 F1 eI &1 wr g | faw gt
& gea ¥ 79 g wrEE #1 OAr iA
wfgm, &1 uA wTat T AT &1 g
FIH { IOGET AT SIET 4T, AT AT
framar % &% g waarT & FaT § ora
g wifen g, St wivr w=3 w7 |
od g Mfzw oY, ag Fwi wr T
ArdwaT Ags g @ ag #
fgmg wd & z@ar g A TAY AT W
g AT & 1 gw e £ fr dw
oF Fife 21, ®IT uF qfaTT 2 9%
g A1 wfeT agr AT g ad & A
9 FAiE AT ATET § FAFT FGIGNT
g1 7w oW £ oww from § ow=a
33

gy Ar§ 4 @t ag faq 9w fear
&, & quwan g o g & g A W WY
dar gnit i wd €7 9 v § 2 3vedr
g WY wE a aegEa W frdag
F 0 9% wuHT F § HgEw gr o &
w fae 1 A & wwdA wEATE

oF 9§ wee! 4 W W
wrft § e AT & TR F W §

A R WA e ),
oAt gt 9 fedt A awE Wy feay
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= ¥ otz A 7, *§ Tqw g TG
a w2 fF 98 & 97 wrf Afiw Ay o
w2, Y wEAW T

g7 ot & graTy T & FR OF
form mar g Tfgr ) F A wEAOE
i war Fgrgema ) forg gam #9731
AT faFgedta ¥ ST TEAT B A0 FY
s I ¥ wfrr F¥ 91T 34% I3
¥ wET 99 FT qOAr i ANt
A o §3 TUT Y TAAT gArL A
FEdE

wrw Az F8L # fF g e wr
nEaT # gyfrfc wqrw ¥ A8 wrE
ary 7 ot faan fedi @l w90z
Tgq 1 AT A oA garg # fw a7
a7 99f F fam T wT vE E AW
7 21 fr 37% w7 1 FRAT geTe €1 712
At | qF a7 Tad ¥ G A qATET
3 fr =4t 1Ay @ A & f2T w1 9900
FAA 1 TAA TAL AR T T FHA
g wfeT § a3 mag § wgm f5ag
97 A0 A1 uFAT F AT agr T
aFT &) TFT FT TT OACATAT WY
HIAAT T@A §O 7 IWAT A0 1% g
FYE wroars Gy 7 2t fAgy o H
wmfa &1 | gERI OFAT FY FT [T
medr & fac ww w1 WiEzg

st wmt F @ (gFIT)
IR 4T, J1 faS arady ot gy
g wmar AT § & IFET AT T A94T
F@T g | AfFT o fawq § A vy
T3 0 frare Taw § o ;g 6y
w7 arfadi 1 agT T 77 |

wTA a3 9 & fw ud & 71g -
Hif w1 Aver AT wEAT AF AT ArEv
v At frw =T § S A 97 e
YT IS gATL HTHA & 1 W1 97
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w1 gw'mmaﬁrmqtmif
Trftf st & 1 et 9T B s
1 waT WA & qgr W A, TET
9 Frorqefag FETESS TR FT G
st & g W1 A, S qg 9T
T W FT FETE w77 § ;g
WA | T g9 H 99 WeTRedE
et ar & wd & wg AR w1
WA wgE g WA agRew @i
FIEAT ArEA g1, AL g IqF AT F q@AT
g fr a4t arT vea wzr A% A
g1 wTw T4 qAFG ¥ T F A9
SATAT g7 ARAWT w1 owT §, Al
favem g g9 79 A1 ag faeward) g
andr ¢, 7 fr fedr gevamy faiq €
¥ 2% gq A FY qf AR G WIT

o fam ot AX0F § U6 I AEA
* A FwE wYT o arfadi & w1 AT
a7 a7 ¥ v Aag o ww qrAT @
wgi 7% T4 fa T FTYT T F A
gl wrd At gw ) @ A § amwAr
g f et o gh g w7 F WL AW
& foq dare gnir o fwig ¥ Fe
g AT AA mra qw o aw YE 2
T ¥ 3T ux A AT w
faag qz1 71 owver @ fe aaddfa
®1 g & arg FrgAr wifgw g T
71 ag wersw @ T o1 Emd weTHETE
R & ITHT WAl F1 gH ATATE &
@ afer e & gaan W@ gEAAT
ifgr | W gEAr T A A
FHAT 77 7ATOT IT R q-:ﬁnﬁ_;ﬁ
qg W1 T ®Y § 3w AT £, 59
awg & gt fx gwrey agew & W7 Ew
e #7% o w2, afew g0
g T 7 T I €1 AT AT
97 A T FAT! FATT AriEw o

9% M A 7 W EIm wT gan
qoftada &1 @ FAAm =T
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afcada agsa &1 o g wwar § oiw
werad & ot g1 aww & | aft wer
e wodt fedt wim §1 A & fag
wfzer gis fedl wwdAT &1 @gra
X ¥ 4t gAwr WY TmAr wfge fe g
¥ I wreA wo g ar o
gurt fag o a8 d=mar @ed @ fr
FET AT TG g § av & A
% ag A AOWE T ¢ | Ay,
fagia gw glame 5y oadtfa & fas
ermiA e, W &Y oA & fao
e fea, IEA A g w4 2ar
fF guwr  war TEE g 4, A
TR IR wYe oy foar o gre of
FuTX AW W Anr g wiwar & ag
a7 gy § Wg ¥ uadfae T g
a1 ®EI AT gl, 91 97 frafy 3q%
gz & fawer orft @ | A fear v
Fare g1 AF § a1 § a6 favrary
9 wY AT AE A

= A ot aws fearfr 0 ¥e
A %g wwx § fo @47 feafr At
1 Ty, ST FTeET w7 qYHAT § AT o
Frf gAT WHAT g1 AFAT B, WIH AT
fodta feqfr 3w & aredr & g WA B
fir ag aga fedi ax s 72, AT g
AT THI TE ARAT & 1 4T 9V
faareoig & o W ¥w & Sor gw
97 qAA §7 1F § 01T 0% quy & am
aratars w1 @ § & a7 s wfeo
gy dn Ay § 5 o 0w F A
faAmrdy o dar g1 WA & A1 FEaT
wawT A FEr B oo owrw g w4
araw feafa & & a7 77 }, 9w
T A T 7 Al o g e
WZF A AT FHTT FIRA AL @AY oY
aeAT & | T W ZW 5T A9 aml
w1 TR ardrTAr 7 Aar wfz wlw
RAY N A F1 967 A7 wARA A7~ form
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[ w7 7]

FAT Mgy W w9t ag ¥ aAr
F @ wfom ey Srfan

aqEt gd FT AT FiT fzA
AT T R ag At A R
ag i gd a7 & == @ § "% =
T | T AL ® AR ¥ g W
g1 ahar &, 7w FE JF @) 5w
15.48 hrs,
[Surt THIRUMALA RAO in the Chair]

HURT W &1 AT F {90 g7 0F woAr
WOAT T 9T AFAT & | wiemr w6
T oAy e @ fam TR B T Ay
ot § W 9% gATt uW T T 8,
wifs g8 ¥ wigar 37 Age-qF FAA
famm zon & 1 rEfoe ofe mfgen &
mar 9T F TR fEar 9@ e
FEET AT @g AT & A amr
A & o @ ara /e g1 ) Afea
TNT W WWA 1T A A AW Ay
feafa &1 7 &% &t wear aden @
6T & 1 G g W ag s v o
# a7 & AT w9 A e § g
Ffea g1 o

w1 ag FE off 73 i g
g fr o oaffast = 9% agwa
F@ & | EAW HWHA FET agH
AT M E

WA FWAE 2§ S g ot
L9 HIH wfET w1 FAE ¥ g f )
AT 7g 9 w1 AT & iR oA 7 oad
MEIAAT & WA WAl 9% E
# T i 9% 7€ &, IAET Y 28 FEAr
arfer | sifer ag =F g8 %o H aF
1 we § Wi g § a8 FaEer gwe
forg g @ {2t o & W' 1A A
2% foqm & #ea &) zEew gET ¥
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a# ag fFae w7 & fF 5w faw
F1 Tz TR ¥ g s & fAg
HFETT WA A A AT T g9 98
H AW F TEEE AW T R 99 w1 dF
R F fm ag wwy AT & g
HIT IH 23 F7 5T T A HIF fE
FrMifignmr i srwmama
qfem Taar & A @R wendr A
T T & 1w A fogd A
wogd, W W @A F g 3w
* gefe @A § 1 WY EW oA A
f& arfy W awaw 1 grfas 1 =
*T gW B W FT ghT a1 77 o 0%
TR A g ) gafAav 3w oaw W
g @ w Y FH "W ow=war g
ST 77 AT &1 THAT & AT gH OF FAC
FY §HW F7 G OF gL ¥ A9 q24
wF T Y FAfOW w0 I9 qA
AT & fas s 9 0 g

sft Tenie f@® (3T1) : @l
wgey, aET ww fag g A oaw
fom Ted F gEEw £ oqUr IAH
e ATHAT #1 A FIA FT SgEAT
#74 ar1 foimw &1 wHod AmE A1
A @19 AT T OAEA & ATHA
A § 77 /4, WEA AT 0F A% w9
1 & TEw QA OT A £ E
FAF1 wEaE ug § e a e
I g 1 A AT A F=| T ae
4t a1 fag wwa & ag e T T
g, % AgATA A fow am AEEE E fA
TE TR A ¥, WEAE R OAE ¥
f& Fasr £% AW T A A qEE
7 guAr qifafeFa aa A fan
e feam & 0 TR T oA AT
2 Pr IAFT qITAT TEEE R @IEIT
TRET AT W7 T ORI AT SEAIA
feamas o1 £ AT wEE § A
7 fFar @3
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=R A O ST da § fE et &
IR TEW g § 1 T 9 gl

#1 Wowa ag g & fF g wl ar
¥ AR o EET £ | T HEEW A
=4 FHT 24T 6 wYw § wnfawe &
W2 2@ o1 wafean @ wifem & 6
7t faery & fao &1 a9 Teny &
A WA T IAH I AT AT
w4 foad e At avi & A i w7
agr & fmar de wrd i mfa 7
OFAT T M2 9§ | AfFA wiigET wrfgEAn
anit 7 3@ ofaad wwEe w1 WAy e
YT ARA FTAH & o w1 v T8
9% fam qe fagrma ol qzar
Fogreatged | sEA ATy Ty
# ¥ og %= faaf ¥ 7eg1t Eagam
faga A g | A aRATE AT F1E
g, T w1 A9 A7 97 afew wdt fovw
g | A AT AFT AZT & ATY AT 4 foww
4 | ME ATgal A fhe1 o w1 G Ay
for afew s @1 wfaat agr 97 4%
3% freraa &1 o #Y alv w=wy
=1 At fea ) wifow F 1 awt
fedt & qaeg & faas & am T2
AT & 1 aedq argE fama R g
TSI H AFW ZAT § SAA FETOE
ATRATA FT FFATL0 KT g€ AT § ;A
fag, Aaar, 77 5 ot et & faas
st v gu 2 fagi® fx fraz & wmq
aat frar arest wierqer arft
TSI 61 § 3O @ *7 AToft FT 9T
1T & 1 7 7Y fw ot & amir FTEr
aTZ g &1 wfwy s wfaEr o, T
o, T A, W A myfs g4 7 7
aroft agt 97 ATk AT & 1 gafam
fea a4 71§ fasga o 9 767 21
74 797 §B OAT 7w v mi frga
arg &1 0¥ frva wA w47 A earfar
frar aifs megrarfea & war w5t ;
T+ |
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gfrgm aaamr @ fe far o
% AT ARG H I FHTF ThRA My
01T IR woAT W £7 07 w7r
fr a\mds a8 Fear & o 4 gaIwm@
T md W gg f oagua 9r AW
wAT § a9 (% "prIrA wvHiy T{eAT
F1 7 & fag sTragT & wrer wT-
S 7 gt fast # fry | @ amw %
difgr fAg AETaA ¥AT o MM & G
Fodt qfedY w1 e g7 77 %
AR 7 9% %7 fr a1 aw e
am #Y § i wre F1€ amyEq Wt
FTAFT T 3 AT EAFT 7447 T ATAT &
% Tifaex fag waror o1 e g amr g
E 9 517 92 & ga% fAo wg T ag w7
YT FT JEI ATEHT g1 FRAT & Wy
11 5% wrw faw et g &=y
ifan | sfaer Aedt & e e eegT
agi wrET wYray & faee & fad wz
s 3T aEA=E gE 41 o
afi AraAT AE F FwT F 2.7a7 faam )
A% FeT LIAF AT T AT g Porew
& tu7, 997 fov a1 An7 3w a5 Q1
wredt faws o7 2z 2T efeam FiF
4§ | 3AH & nF va¥7 ey Faa wik,
TE F T £ AT A AAT {17 AT
farea T £ LAY FdAATET AT %
qIga T MHT FIFT YR 43 THAT
& a1 W1 AR FI AT TE1 Y 42T BT
FTTTH W@ T AT A AT AT H
™ FTHTF! WO AMET GAw 72w
A% &1 yaq 77 @1 | 6T TR AT
g f& w1k wradt g gTETAmEA AL
W AEY AT AFAT & 1 FA A A
5T foree of i S0v TTasy7 T ot
M7 a5 Mfsx faw aernw § Awd
o gt A1 wifaer faw wmivee 7oA
f @ 7% 57 4™ § fa7rs asa
o7 gafan & go fomgi § & A1 az1ge
forer g/ swr Fw7 0w w447 finfrz
AT feTer G271 FWOr 1 yAwr wEA
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¥ TG TGO, AT FOA gy g rardd e gR A a
AT A fo et fafe: $afid i ¢ aife dmr s s %-
i fAe arfra o vgar asdr @ gr<t & femras sYeazamh w1 61§ earr

AT HEAUIY FFATH F § W7 e
FEA D 1 Gar aff ar 5 Fam z1q0
AT F 91T T qvtor F ¢ Fow 1
@, A7 zat fasm adt @1 ary §
Id 947 § 48 3¢ foes farri F g1y
q
LA ¥ waArar wT @ T e ge E-
T AFAMLEATY | IAE ATEA F
A AT H g7 oF 71 Faar 5g 419 % s109
¥ us ara dsra 67 Fanra am@r ar
F ATET # FAT et g w7 anfy w7
&1 570 f77 famn warg fgar amr a1
afgq are if a7z atg & s =Y,
91 wfa I ML FE g g F9,
Ara aft sy a4 gt w7 A arfy
aidl & oaEnid F gfew §w &
ST Ftq T 91 Fr f® A%
Argary & AT & faegpa faais ar
#5if% fasm ud & 61§ Fa 751 97
wig 7ff & | fasa TEIRT & guad
% 2 ag o fada% AT [ OE
HIFOIF FIWE | (AR Arfawiy
& fao &1 mm 7@ FAr Tifgm
satfadt of i A wraraT § ag gEe
% argary € faadr arfrar & =g
ag Fifad, fasd vade & oo g Afsr
afea {1 AT OB F v 4% FEET
Wt forer w1 WA F1f fgmrag A & fw
ag A4 FIATA FY, AIM-IF AT T
T UIEHEEAT FT | EWEI AT T
e war ¢ 1 faww qx amir #
%A ATAT w1 AAT T qOQA  HrAT T
groafsramgrag wr & fx
£6 AW AT TAAIfAE FE Ay
& i gt ga wHasi 51 grfas 79
1 e 7, 40 A AT gE A
w1 Arar freix & fom o ga% amd

agy grr ifgw | gafae & oo s
g f& o1 it Tamnd fgegt # <=t ey
& 3%1 F1aq @A & faa ag fagma
F€4 & e wrw sFear dfaq ax oF
Fedigfar famr 27
TR 7 g ard ;I #71
@& whEm 7T 71T FTH W A B
farfara <7 & foar arar onfiym 1 &fe
T AIE I FTH KT TEATT A0 R
arA 37 & FATq HUAT 94T T HY
w47 FTA 7 Frg Frar am 722 dafs
=t oft AT ATHa AT A AT
ar 1 & qrawT FAArs fF ey AE
TG GAL ATET AT F1 A Wt ow awed
31 =T o T A &Y o off M7
oY WY §8 F947 § A7 Fx 770 71 A1
g2 g gar  faaw i+ gu gat asai
# JEgTTT FEA § Al agr g ogATd
wgd &, @zt F A gy § feag wredl-
I 7 FY, TZH wrEwaEr Y iar ar
s gt ag Taraa 3 & AT Ew
maT A AT-mEmET & 9 59
a1t & F1% ®F T @y qfew a7 o7
iy 74 § vafan oz framma =
tirtassisrgrsiiafaosns
st g frar afqg ar ez fam qarar
arg A1fF g7 OF wag 9T OF & 7w
£ 9T AT X WrEAT w7 AT F
F0F 9T 7F g1 oW § Av egl 7
% aF 9T Sam Al gy wr g
I AT AT A F AL
ErF & IATAT ATY | TAA WaX FF FLHAMT
F1 U4TT X FU TUAT WEA AR
FITE |
16 hrs,

Shri Kapur Singh (Ludhiana):
Mr. Chairman, Sir, it is =a happy
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augury that there has been general
consensus in favour of the basic and
fundamental objects of this Bill. One
of ihe basic objects of this Bill is, as

plained in the p ble of the Bill
circulated. that there shouly be all
India extension of the principles which
are already embodied in the Punjab
Gurudwaras Act, The other funda-
mental aim of this Bill is that statu-
tory provision should be made for
better and more efficient management
of the Sikh places of worship. With
both these fundamenta]  objects of
thiz Bil] these hon, Members who
have preceded me have agreed hearti-
ly angd withou! any reservation, I
would like o congratulate my hon.
friend, Profe'sor Sharma, who un-
fortunately is not here now, who has
made oul not only a very interesting
point but o point which goes to the
heart of the pruoblem in  relation to
the second objective, namely, better
ang more efficient management of the
Sikh Gurudwaras, He has mentioned
a rertain proposal which was advanced
many years ago—I think more (han a
quarter of & century ago—by the
Sanathana Dharma Sabha of Lahorc
that with 4 view to heel up the schisi
which has occurred in Northern India
betwween the Sikhs and the Hindus.
firm arrangements, through conven-
tion or through custom. for the study
of certain sceriptures, namely, Japuji,
Gita and Sukhmani Sahib should he
made for the children of al] the Sikhs
ang Hindus. If it 15 possible to in-
vorporate some provision by way of
amending  this Bill  whereby a
bepil i can be made towards this
laudable object to achieve a fulfilment
of this proposal, 1 think it will be the
most happy thing that can happen in
the present political state of affairs of
‘this country,

Apart  from these general poin's,
<vrtain other points have also been
made out by the speakers who hav.
preceded me, Those points relate o
certain propositions which they have
moentioned by saying that no politics
should be allowed to enter into Guru-
dwaras. This s a very broad and a
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very vague proposition, It can mean
more than one thing. I think it can
mean two or three distinct things. It
can mean that politics must be divore-
ed from the values and postulates of
religion, If the hon, Members have this
in mind, then I am afraid no Sikh
who knows Sikhism would find It
possible to agree o this, and as far as
my study of my ancestral religion,
Hinduism, goes . . .

8hri Sham Lal Saraf: The refercnce
here was to factional politic:

Shri Kapur Singh: Let me proceed.
1 am coming to that also. It can
mean three things, T am now examin-
ing one proposition. Now I wil] come
to the other two propositions. As far
as my study of my ancestral religion,
Hinduism, goes, I am quite confident
in my min@ .

Shri Maurya (Aligarh): How can
he say that Hindu religion is his an-
cestral religion?

Shri Kapur Singh: 1f you will not
interrupt me, 1 will be very grateful.
1 know what 15 my ancestral religion
and what i; nol. As far as my study
of my ancestral religion. Hinduism,
poes, I am quite confident in my mind
that neither in our ancient scriptures;,
nor in the traditional hooks of Hin-
duism is there any sanclion for  the
proposition that politics shoulg be
divorced from the values and postulat.
es of religion,

Bul what my hon. Iriends have tried
{n stress may be another proposition,
ang that proposition might be that
political intrigues must not be per-
mitted tp monopolise the functioning
of centres of religion.  If that is what
they have in mind, then I assure them
that there is noy a single right—think-
ing Sikh who woulg not support them
in that  During the last forty years
that the Punjab Gurudwara Act has
been  functioning,  serious-mindad
Sikhs have watched and witnessed
with dismay and pain the abuse and -
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misuse to which sometimes Sikh Gur-
dwaras and Sikh centres of worship
have been put and it is the earnest
desire of all right-thinking Sikhs, and
it is the earnest desire of all Hindus
who wish well by the Sikhs that, some
provision should be made so that
healthy practices can develop where-
by these abuses can be eliminated in
future.

But it can also mean a third propo-
sition, When it is said that, politics
should be takep out of the Guru-
dwaras, it may mean a different pro-
position alio, ang that proposition
might be that no politics should be
talked, no politics should be further-
ed, no politics should be encouraged
within the precincts of the Gurudwara
which does noi please those who are
in power, When the proposition of
taking politics out of the Gurudwaras
ir intended really to support this
thirg proposition, it is then that the
Sikhs violently disagree with those
who wish thus to assert themselves.
1 want to make this clear so that no
misunderstanding is left in the mind
of anybody with regard to the rela-
tionship of politicse with the manage-
ment of the Sikh Gurudwaras as far
u: Sikhs are concerned.

Another point that has been made
out iz about the Punjabi Suba and the
recent announcement of Sant Fateh
Singh to take cerlain action to achieve
the political demands of the Sikhs.
1 do wish that hon, Members would
find it possible not to link it, or bring
up this subject with the motion that
i= now before the House, Punjahi
Suba iz a politica]l demand of the
Sikhs. When this demand comes be-
fore this sovercign House before this
all-powerful House, then it can be
discussed on  its  merits. Whether
Punjabi Suba is a desirable thing
whether Punjabi Suba is in the in-
terests of the Sikhs, it is fur the Sikhs
to ¢ecide.  Whether Punjabi  Suba
should be granted, whether it should
be conceded, it i for this hon. House
to decide. T think that is the correct
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statement of the true position and il
shoulg be left there, It shoulg not be
mixeq up or linked up with the motion
which we are discussing now,

With regard to the fast of Sant
Fateh Singh whether religion allows
it or not, it is for the Sikhs to decide
and for the conscience of Sant Fateh
Singh to decide,

Shri Sham Lal Saraf;
interested in it.

We nre alsa

Shri Kapur Singh: As to whether
or not an appeal should be made to
Sant Fateh Singh it is for every in-
dividual tg decide, I think it is the
right of every citizen of this country
to decide for himself as to what ac-
tion to take in this connection.

Shri Sham Lal! Saraf: May 1 have
a wordy I would respectfully submit
that the stand or position taken by
Sant Fateh Singh would create a
very grave situation in India not only
among the Sikhs but also among
others. It will mean a disaster for
the country and that is why 1 appeal
1o him sincerely to de'ist from his
proposed action.

Mr. Chairman: May I say thal the
iz an entirely differeni matter,

Shri Kapur Singh: Prercicely. that
it the point,
Mr. Chairman: 1 would reguest

Members not to touch upon points
which might even remolely gemerate
controversy, Hon. Members should
atrietly confine themselves to the sub-
ject matter of the Bill,

Shri Sham Lal Saraf: May I ros-
peetfully draw your atlention to one
thing? Thi: is something which is
upper-most in the minds of everyvhody
today. If anything happens now, God
forbid, it wi!l affect crores of people
of India,
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Mr. Chalrman: Order, order. 1

rule that this is quite irrelevant to
the subject matter of this Bill. Hon.
Members might take advantage of

their

other opportunities to express
anxiety about Sant Fateh Singh's fast.
1 woulg request hon. Members to keep
away all controversies from thiz dis-
cussion.

shri Sham Lal Saraf: There is no
question of controversy  But 1 want
to explain something,

Mr. Chairman: There iz nothing
further lo explain.

Shrl Sham Lal Sarafl: When I was

speaking, the Deputy-Speaker was in
the Chair and he allowed me to touch
. on that,

Shri Kapur Singh: 1 am s'ill on my
feet and the hon, Member is insisting
on interrupting me. I am not yield-
ing now.

16.10 hrs.
(Mr. Speaker in the Chair.)

Mr_ Speaker, Sir, 1 am grateful to
the Chairman who ha: just now vacat.
ed the Chair that he has clarified the
point jn words which leave no doubt
wilh regard to what my own intention
is. The point which I would like to
make out is that whatever the merits
or the demerits of a cerlain action
which Sant Fateh Singh wants 1o take
or whatever the political merits or
demerits of political demands of the
Sikhs which they are making or which
in future they might make, are ques-
tiong which must not be linked up
with the motion which is now before
the House. The motion hefore the
House hould be considereq on ils
own merits, When the proper time
romes, when those subjects come up
for discussion, this House is all power-
ful, this House has every right ‘o
dizeuss the merit: or the demerits of
those questions and this House also
has the final pawer to come to a final
decision as tn whether those demands
of the Sikh: should be eonceded or
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not, Let these diecussions be reserv-
eq for the proper' occasion and not
be confused with or linked up with
the motion which we are now consi-
dering. This is the only point which
I was trying to make,

The last point which has peen made
out by one or two hon, Members, who

have preceded me, relates to the
Gurdwarag lefy in Pakistan, It has
been suggested that we mighy do
something in  connectivn  with  the

motion which is hefore the House, in
connection with the finalisation of the
Bill which might become an Act
through the consent of this Par-
linment, whereby the management of
the Gurdwaras lefy in  Pakistan s
alsg somehow cither brought under
the control or brought under a system
which is in accordance with the wishes
of this House or the Sikh people,

Sir, the guestion of the Gurdwaras
left in Pakistan is a wery ticklish
one.  The question of the Gurdwaras
and Sikh cenires of worship left in
Pakistun is a question which is full
of all types of complications. The
Sikh centres of worship which are
left in Pakistan have this peculiari-
ty—I think it is unigue in Hislory
and it 15 unique in modern times -
that while some of the Sikh centres
of epiphanv of religion from where
the  religion originated, have been
left in wne ecuaniry. all thoir wor-
shippers have been forced 1o flee o
anather country. This kind of situat-
tion. even during the dispersal  of
the Jows, did nol exist in Palestine

as it exists today, It s ctherefore,
not a question whirh we  can seithe
by any amendments or any pro

sions which we might cnact here  wus
a soverign Parliament of this coun-
try. This question can only be settl:

ed, as far as I can  sce—=1  have
given g great deal of thought o
this question—through the laws or

sta‘utes which are the domesti
or siatutes of Pakistan. There
other way of achieving  any
goiution of this problem.  Therclore,
we must not iry o comiplicate it
furher by saving things which might
be considered by the rulers o the

1
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people of Pakistan as derogatory to

their own soverelgnty. I think this
matter should be left here.

With these wonds, I support the
motion that this Bill should be re-
ferred to the Joint Committte. I
also agree wih the suggestions that
have been made that in the Joint
Commiltee the Government should
give free facilities, free consent and
free agrecment for remodelling and
redrafling of this Bill so that its
true object, namely, a better and
more efficient managemcnt of the
Sikh Gurdwaras such as is consistent
with the true spirit of Sikhism, can
be achieved irrespective of what the
provisions of some previous enact-
ments are, or irrespective of what

the vested interests might wish this
10 be

16.12 hrs.

STATEMENT RE ECONOMIC SITU-

ATION

The Minister of Finance (Shri T, T.
Krishnamachari}:  Sir, Honourable
Members will recal} that in the past T
have presented a fnid-year review of
e economic situalion to Paliament.
The annual budgel provides an oppor-
hiunity for s periodical review of our
plang and policies. Nevertheless, the-
re are occasions when even a ycar‘s/
interval becomes too long for initiat- [
ing remedial action to deal with emer-
ing circumstances. The need for a
aid-year review is all the greater
during the current year because of
the need to pave the way for the
launching of the Fourth Five Year
Plan, Iljis for this reason that I

have taken this opportunity to pr@g Yy

fsent some supplementary  proposals
framed in the light of the current
ceonomic situation and the require-
moents of the Fourth Five Year Plan

It js somewhat early at this stage
to attempt a full picture/of the likely
budgetary outcome for x
year, However, there are sufficient
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indications tha(aupplemmtuy mea-
sures for raising revenue are neces-
sary to keep to our resolve of avold-
ing deficit financing during the current
year. BSince the presentation of the

(!]BUdsﬂt, the Centre has had/to grant

additional dearnes allowantes which
would result in an expenditure of
about Rs. 25 crores during the year.
Despite repcated appeals to the States
to avoid recourse to overdrafts from
the Reserve Bank and to consolidate
their finaneial position, some addi-

'ﬂr tional assistance to a/number of States

has become inevitable; and this may
account for an additienal outlay of
about Rs. 40 crores.  Honourable
Members would also appreciate that
in view of rencwed hostilities at a
number of points on our borders we .

/3 have had to provide larger amounts,
for police and border security.

There are indications also that re-
ceipty on capital account would be
lower under a number of heads. In
view of the sluggish conditions in the
money markel, we had to reduce the
borrowing prpgramme of the Cen're
by about Rs./20 crores; ie, from Rs.
270 crores assumed in the Budget to
Rs. 250 crdres. Trends jn small sav-
ings during the past three or four
months have not allogether been satis-
factory; and although I except some
improvement in the coming months, it
1lis likely, that there may be a shortfall

of about Rs. 10 crores from the

Budget estimate of Rs. 135 crores. We

have also to reckon with a shortfall

of about Rs. 15 crores under annuity
deposits,

On revenue account, receipts under
Customs may well be somewhat/lar-
ger than we had budgeted for. A
similar improvement under Exeisc
Duties, however, does not seem likely.
Receipt: under Income and Corpora-
tion Tax have not been buoyant so
far. It would be our endeavour to
step up tax collections during the rest

i

the current Y5 of the year/by even more vigorous

efforts. Bul, on the whole it would
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not be safe W count on substantial ad-
ditional revenue collections for offset-

SRAVANA 28,
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the increase in agricultural produ.-
tion lust year certainly warrantg no
1

ting the effects of additional expendi
ture on a number of items and the
reduction in capital rceeiptg‘to which
I referred earlier.

As/!or economies and shortfalls in%¥,

plan’ and non-plan expenditure, Hono-
urable Members would recall that it
has been my endeavour to avoid any
deliberate over-budgeting of expen-
ditures in general. It is also of the
utmost importance that therg should

regarding the budgetary
and monetary situation.

The Heserve Bank took a number:

of measures 1o increase the cost or/

credit, as the House is aware, jn Feb~
ruary last in order to check excessive/
creation of credit. Despite these mea-
sures, credit expansion in the last
busy season was ng much as Rs. 407
crores
the 1963-64 busy season/which was
itself judged excessive, " So far, the

tation of continuing schemes—and the-/% ) contraction in credit during the cur-

be n}iowing down in the implemen-

re a several such schemes in the
State sector—as it would only post-
pone the fruits of investmentg in pro-
gress.  With every possible effect to
secure genuine economieg in  e-pen-
diture, it would still be necessary to
mobili-e additional
substantial scale.

{_‘When I reviewed the ceconomic
eonditions in the country at the 1ime
of presentation of the Budget, there
was a fair promise of our being able
tu hold ll]\e price line during the curr-
ent year, ‘Rice prices hud declined by
mare than 10
her 1964 and  January 1965—ie., n
the immediate post-harvest  period
Wheat prices also declined between
January and May. The index of
wholesale prices came down from 161

the middle of March. This/was &n
experience which was in sharp con-
fras! to the trends in 1984 when the
post-harvest decline in  prices was
negligible. Unfortunately, prices have
started rising once again from the be-
ginning of the current fiscal year.
The index of wholesile prices reached
a/new peak of 1648 on 24th July
1965. Apary from this overall position,
there are several pockets in the coun-
try in which prices of particular food-
grains have soared very high. Some
Increase in prices during the sum-
mer monthg is perhaps a normal seas-
vnal phenomenon, (But the fact that
the seasonal rise this year bas nol
been particularly subdued despite

at the beginning of Januaryzu 150 by

resource; on .?(yv

r cent. between Orto-

{L)the ceiling on clean advances.

‘f’,fad just ihe

rent slack season has  been Rs. 87
crores or only about gne-fifth of the
credit expansion which took place in
the last busy season, as &gainst u con-
traction of Rs. li1lfcroreg in the com-
parable period of last year, which re-
presented between  one-fourth  and
one-third of the credip expansion in
the 1963-64 busy scason. Honouiable
Members would appreciate that unless
credit contruction in the slack senason

as against Rs. 376 crores in _

(

is ndequate, it will not be possible m:'/

the banks to meet the genuine newils
for credit expansion during the nest
bus_y ~eagon withouy pxcessive pe-ort
to the Heserve Bank. 11 is under these
circumstances  that  if has  hecrnwe
nucessary o supplement peneral mei-
sures of credit restraing by gelective
and direct measures; and /I.he Re-
serve Bank has recently announced
certain measures in respect of ground-
nut, wheat, cotton and vegetable oils
as well as the advance deposit scheme
agninst imports and the regulotion
on clean advances. I will huve more
to gay about the deposit scheme again-
st imports u(litllg later. But 1 would
like to take this opportunity to remove
some of the misconceptions regarding
Ths-
Reserve Bank, for example, has no!
put g ceiling on the clean advances to
cach particular party. It has mersly
sought to/limit the total ¢lean advan-
ces of eath bank, it being the respon-
sibility of the banks concerned to
A advances to  individual
clients In the lght of their individual
needs and circumstances. It should
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not be difficult for the banks to dis- [ﬂl make Ial.er/in regrd to direct taxa-

charge this responsibllity in/the slack
season when there ghould bg a decline
in many individual advances. It 15 in
this light that the impact of the mea-
sure should be judged. As the Reser-
ve Bank has made it clear, the posi-
tion will be reviewed at the beginning
of the/next busy season.
review will naturally take into ac-
count developmentg during the current
slack season and the requirementg of
the next busy seasun.

In a growing and complex econo-
my like ours, credit policy has to

pting to fexercise a gencral restraint
on credit in keeping with the require-
mentg of stability, it must bear parti-
cularly on specific points so as 1o
discourage speculation wilthoul retar-
ding production. Such z diserimina-
tory approach iz by no means easy.
But the operation of a sound mone-
tury and jerediy policy presupposes in
anv event  that the  efforts of the
monetary authorities will not be neu-
tralised by excessive credit creation on
behulf of the Government,

serve a r?!mber of aims; while attem- .

Before leaving the subject of credit
coatrel, L would like to refer o the
question of ugac e
proposals regard oluntary disclo-
sure that I announced last February
have led 1o disclosures of about Rs, 50
cores of which Rs. 30 crores are in
the form of tax receipts. At the same
time, the continued drive against
bopus hundis and unaccounted money
and its/'conscquenco of driving unac-
counted money  underground  have
necc-sarily had their effect on the
strinizency of the monecy market. A
vonsiderable  part of  transactions
which were earlier carried gn outside
the bankiag system have now to be
finunced by the banking system. In
jndging the recent{incvel’ses in bank
credit, thiz factor has 10 be borne in
mind But  Honourable Members
would, T #m sure, sgree that there
cannot be any relaxation in the attem-
P to bring unaccounted money into

And the '/

ted money, The/'I'I‘T

'l,, in respect of a

‘iphigher level than on July

tion have been intended to strengthen
this attempt which has a far-reaching
social and economic significance.

I had occasion, in the broadcast
talk on 17th July, to refer to the con-
tinuing difficulties in regard to foreign
exchange. Out reserves have reached

"a low level now of less than Rs. 100

crores which is hardly sufficient for
meeting the scasonal swings in our
trade and payments let alone for pro-
viding a cushion against unforeseen
contingencies. Essentially, our foreign
exchange difficulties have  arisen
from the fact that whereas/ import
commitments have grown on g num-
ber of counts, the buoyancy in our ex.
ports which was witnessed during the
first three years of the current plan
ha; not been maintained since then.
Exports during 1964-85 according to
balance of payment; statistics, amboun-

), ted to Rs.[B03 crores i.e. roughly he

same level as in 1963-64. Export
shipmenis during  April-June 1965
amounted to Rs. 185 crores showing
a decline ay compared tp Rs, 106
crores in April-June 1964,

I need not dwell at length on the
turinus/measures which Government
ave already taken to bring abouy a
better balance in our foreign exchange
pusition. These include import cuts
staggering of import payments, conti-
nuance of the export incentive sche-
mes with modifications and the an-
nouncement of the tax credit scheme
number / of export
items. The pressure on our reserves
has somewhat lessencd during the past
three or four weeks. On August 13.
for gxample, our total fureign ex-
change reserves excluding gold stood
at Rs. 99 crores, ie. at a somewhat
G, when
they stood at Rs. 96 crores. Ordina-
rily, there should be secasonal impro-
vement in export receipts after Oclo-
ber; and if we succeed in our efforts
to push out all the exports that are
possilile, there i, every likelihood of

the open; and some of the proposalsyi our ending the current financial ,&'ear
H
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without any further logg of reserves.
There is, however, no room for com-
placency in regard to our foreign ex-
change situation. As I have already
mentioned, our reserves are already
at an uncomforiably low level. The
remedial measures thut we have taken
have been essentially fof a restrictive
nature, and it is cleaf that the conti-
nunnce of thy present very stringent
restrictions on imports for long will
have adverse ?gcls on the growth of
the ewncmyﬁ t shall be our endea-
vour, therefure, to liberalise imports
te the maximum possible extent; and
we propose to seek the cooperation of
friendly foreign countries and inter-
national institutions in support ol this
endeavour. In the long run, how-
ever, we have{tu secure a steady and
sizeable increase in our export earn-
ings in order to sustain a reasonably
liberal import  policy as well as to
meet the growing burden of debt
charges,  Bul a sustained dynamism
in exports can be achicvedfonly within
an environment of internal price
stability.

In short, the current price situation,

ir balance of paymentg difficuliies,
conditions in the money market and

_emergent trends in respeet of the bud-

srtary operations of the Government,
all require a_substantial/ additional
effort at resource mobilisation during
the current year. ' At the same timo.
the measures that we take now have
to be consistent with the long range
interests of the economy. They have
in particular to form a part offthe
general framework of policies for se-
‘curing progressively higher levels of
investment and  productivity in the
economy with emphasis on  export
promotion and on cncouragement to
prorle Lo shift from external sources
af -anply to the development of indi-
genous substitutes.

v ‘The draf
'Five Year
twould be submitted for approval to
{thg National Development Council
shortly. Full details of the plan there.
fore wouid perhaps he avaiiable o

oufline of the
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the House only during the next ses-

sion. In the meanwhﬂe/the Planning
C issi has T ded tenta-

tively that the Fourth Five Year
Plan should involve an outlay of

Rs. 28800 crores of which Rs. 19,000

rores would be investment and

s. 2000 crores current outlay. OQut- |
lay for the Public sm‘lmf is planned at -
Rs. 14000 croves and that for the pri-
vaie sector Rs, 7,000 crores. The
Prime Minister at the same time has
emphasised that the actual implemen-
tation of the Plan from year to year
must proceed in keeping with’ 1h§f|:
over-riding consideration thal infla-
tionary financing should be avolded
altogether, It ig also clear that addi-’
tional mobilisation of internal resour-
ces of the order of Rs. 3,000 ecrores
and something more will be required
during the next Plan period if the .
tvmpn{of development in the economy
is to be maintained al a reasonably
satisfactory level.

in the ultimate analysig our objec-

uve is not so much to increase the

pace of investment for its own sake- -

as to bring’
about an improvement in the growih/.
rate  of the economy for assuring
betler  standards  of  living 1o our
peopie and for making a satisfactory
sdvance towards thg objective of self-
sustaining growth. From this point
of view, the content of the Plan and
the efforts that we make/tn increare
the productivity of capital are even
more important than the size of the
Plan itself. It is again from this point
of view that it is of considerahly im-
portance at this stage to give high
priority to agriculture and to redou-
blefour efforts to promote family plan-
ning so thal the achievements of our
Plans are not circumseribed by a rapid
growth in population. As for indus-
irial development, the priority in the
coming years must necessarily be
glven to activities assoclated with
agriculture as well as tr/the produce
tion of materials and equipment which
make it possible to secure greater
utilisation of existing capacity and

L

%
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improvement in the balance of pay-
ments position.

? A great deal of detailed work has

already been done in regard to the
* content of the Fourth Five Year/Plan
and tentative targets for a number of
important areas such as agriculture
power, fertilizers, cement, steel, sugar
and other basic industries have been
set. The studies undertaken so far
make it abundanily clear that it is
both possible and imperative to rely
o thq" maximum possible extent on
the internal production of machinery

AUGUST 18, 1965
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raising resources and of exercising
the uimost ecomomy in expenditure
80 as to achieve a balance in their
budgets.

I come now lo my supplementiry
budget proposals. My proposaly re-
late primarily to changes in import
duties. Our import tariff has b-n.-nj

" amended piecemeal over several di-
cades and is no longer in tune with
the requirements of our planned deve-
lopment. Not only is the structure of
rates inconsistent with the needs of
import substitution, but there is a vury
large number of administrative exem-

and materials for securing the growth &plions and modifications o(/rates which

of the economy in g number of vital
points.  Indian industry has taken
rapid strides during the first threc
Plan periods and it is now al a stage

} where, givcn)( the necessary ¢ncourage-
ment and concentration of
suitable directions, it can muke a sizc-
able contribulion both to exports and
to import substitufion. The additional
efforts at resource mobilisution that
we might adopt therefore at this stuge
have to serve a number of objectives
Apan/l‘rurn contributing to the objec=
tive of raising resources for growth
without  inflation, these measures
must be consistent with the broad ob-
jectives and priorities of the Plan.
They must, in other words, take into
account the gmphasis we wish 1o place
on agriculture and on highey produc-

* f{ivity all round. They must also sub-
serve the paramount objective of
¢iving the maximum possible enco-
uragement to the domestic production
of machiner# and  materials, The
measures that 1 propose to announce
today have been designed in keeping
with all these considerations.

t Belore I deal with/the measures
{which T wish to submit to the House,
1 would like {o emphasise that the
Centre alone cannot bear the full res-
ponsibility for restoring and main-
taining internal financial stability, In
our Federal system, the State Govern-
ments also have to take their appro-

) priate share" of the responsibility of

effort in

were granted from time to time to
meet particular situations and which
now resall in pumerous anomalies
The entire Import Tariff is proposed
to be recast tp secure both higher ne-
venue and rationalisation, bearing in
mind the considerable development
that has taken plac(in our industrial

structure over three Plans and ‘he
imperative need 1o accelerale the
pace of this development,

The broad structure of the pro-

posed tariff iz as follows:

The general stalutory rate fo
machinery will be 40 per cent
but the effective rate of impor:/
duty will be 33 per cent for
the time being. Certain items
of agricultural machinery and
implements will, however, he
charged al 15 per cent. Basico
industrial raw materials, such
as prime steel, and non-ferrous
metals will be charged to import
k duty alf!he rate of 40 per cent
Mos{ processed indusirial mate-
rials will be liable to import
duty at the rate of 60 per cent.
Consumer goods  will, by and
large be charged at the rate of
100 per cent though higher rates
k charged at present onfcertaln
high profit items such as betel
nuts and liquor will continue
Proteclive rates will continus
al their levels but will be suita-
bly raised where appropriatz
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in line with the stpucture that 1
have described. bindings
continue to be honoured, but it

% is ourfintention to approach the
couniries concerned for releases
in suitable cases in order to com-
plete the rationalisation of the
tariff.

There have often been complaints
thit the import of equipment by pro-
jects is impeded as a result of meti-
culous assessment at the appropriate
rates nf/each constituent item requir-
ed for setling up the project. 1 now
propose to introduce a new tariff item
to cover the import of equipment
needed for the initial setting up of
new projects or for undertaking sub-
stantial expansions of existing pro-
jects, in the flelds of/industry, power.
mining and prospecting for minerals
or oil. Not only complete equipment
but also component parts and raw
materials impocrted specifially  fuor
fubricating equipment within India for
u project, and some quantity of initial
stock of spare parts and other stores
needed for the/ mainienance of the
project can be imported under this
item. The contract or contracts would
have to be registered in advance with
the Customs authoritics and a provi-
sional assvssment will b made imme-
diately, obviating (o the maximum
possible vxtent the need for detailed
assessment offindividual lots, after
the goods arrive. The equipment im-
ported under the item will be charged
to duty at the general machinery rate
and I am confident that the adminis-
trative improvement will facilitate the
smooth import of such equipment and
also give some encouragement to th
manufacture within India as much a:
possible of the equipment needed for
these projects.

The present tariff contain a large
number of administrative reductions
of rales and exemptions, often histo-
rical survivals. Wherever possible
these are being withdrawn, except
when there is stillfspecial justification,
as for example, in the case of raw
materials needed to manufacture fini-
shed products for which rates of duty
are bound undes the @8TT  If we

(W g
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are to promote import substitution on
a wide scale, the imports of the fim-
shod/ products must bear the revised
rutes of duty, even jf intended for «
high priority purpose.

The considerable implification of
the structure of rates should result in
a saving of time on assessment and
reduction of the number of disputed .
cases, I amgure that this simplification
will be of help to industry in plann-
ing preduction.

Among the exceptions which 1 have
retained o the general structure of
rates that I have indicated earlier I
should like to mention a few. Buoks.
fertilizers and contraceptives wil}/cnn- .
tinue to be imported free of "duty.
Sulphur, which was paying a duty of
10 per cent would be free hereafter
There will be no change in the rates
of duty on certain  essential drugs.
baby food, milk powder and news-
print.

With thusuj revisions of  the basic
rites the sufcharge of 10 per cent o
the amount of duty payable is being
withdrawn. This also is »u move to-
wards simplification. The regulatory
duty of len per cent is, however, bo-
ing retained.  In view of the uxtensxvq/
chunges in import  duties, it is no
longer neccessary to continue the ad-
vance deposit scheme against imports
which wag introduced as a temporary
measure to stagger imports. The Re-
serve Bank is, therefore, making an
announcement in this regard.

The additional revepue inf a full)
year from the revislon of the Import!
Tariff is ¢xpected to amount to Rs. 188
crores, after allowing forr a fall in re-
venue as a result of the abolition of
the surcharge and making provision
for additional refunds nnd <!rnwhﬂck-.'3

I propose in addition 10 raise certain !
Excise Duties. In the field of pefro-
leum produets, the duty on high speed '
diesel oil is proposed to be raised by
Rs. 60 per kilolitre from the existing
level of Rs. 429 and on molor spirit
by about Rs. 50 per kilolitre from ths
present level of Rs. 451. The duty
on inferior kercsenc will remain un-
changed, but that on superiur kito-
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sene will go up by about Rs, 52 per
kilolitre. The House will appreciate
that it is not practicable 10 raise the
-duty on high speed diesel vil without
a corresponding adjustment in the
duty on superior kerosene if deversion
.of kerosene {o use jn transporl is to
be avoided. In view of the plentiful
supply of coal the duty on furnace oil
is being raised by about Rs. 40 per
metric tonne. On the other hand, the
duty on light diesel oil is being redu-
ced by about Rs. 125 per tonne in or-
der to stimulate the use of diesel en-
gines for lift irrigation and agricultu-
ral operations. Altogether, the addi-
tionul excise and countervailing im-
port duty revenue from the higher
duties on petroleum products will am-
ount o Rs. 30°84 crores in a full year,

1 propose alsn to raise by Rs. 10

" to Rs. 50 per tonne the existing duties
! on steel and pig iron and their pro-

'+ ducls.

The additional revenue from
these excise and countervailing im-
port duties will amount to  Rs. 14:38
crores in a full year. 1 propose fur-
ther to levy fresh Excise Duties of
Rs. 500 per metric tonne on unwrou-
ght lead and zine and suitable adjust-
ments are being made in respect of
zine manufactures. The duly on cop-
per ingot and copper manufactures
will be raised by Rs. 500 per metric
tonne. The additional excise and
countervailing import duties on non-
ferrous metals will yield revenue of
s, 9:50 croves in a full year. Thus
the total revenue from the additional
Excise Duties, including countervai-
ling duties of Customs of the order of

" Rs. 12 crores, is estimated at Rg, 54

of which
be ‘the

crores in A full vear out
about six crores or so will
States' share.

Taking Customs and Excise Duties
topgether and exclusive of the States’
<hare, the additional revenue would
thus be of the order of Rs. 167 crores
in a full year or jusl over Rs._100
crures over the rest of the current
financial year. -

A sizeable part of these additional
duties will be borne by Government
and public sector units. It is my in-
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tention to absorb the increased cost
as far as possible through economies
in expenditure.

The nd‘:litional import duty proposed
on h ¥ and equi t will, I
hope, promote import subsidy on
through larger output of the machi-
nery industries in India, In order

to offset the increased cost of
machinery in part, while retain-
ing the incentive for the grea-
ter use of indigenous equip-

ment, 1 propose lo raise the rate of
development rebate in respect of cer-
tain priority industrics from 25 per
cent o 35 per cent. Coal mining is
being added to the list of priority in-
dustrics as it already gets 35 per vont
development rebate. For all other
industries, I proposc to uxtend Ly
three years, i.c., upto 31st March, 14970
the period of operation of the gene-
ral rate of 20 per cent afler which the
lower gencral rate of 15 per cent will
be operative.  Similarly, in order fo
avoid delay in the implementation of
privrity schemes in progress in the
private sector, it is proposed to grant
additional assistance in  appropriate
cascs through financial institutions.

Honourable Members will also re-
call that in keeping with the high pri-
ority for agriculture, T have proposed
a lower import duty of 15 per cent fur
agricultural machinery as well as a
reduction in the excise duty on light
diesel oil. For the same reason, I alsv
propose lg rvmove the existing ex-
cise duty on stationary diesel engines
of 10 hp and less which are generally
used for agricultural purposes, as also
to provide a small sum for the grant
of subsidy to the actual buyers of such
engines for use in agriculture.

The House will be aware
that Government has announced
the commodities  for  which tax
credit  certificates  will  be gran-
ted against  export  earnings, as
also {he rates applicable. A number

of Honourable Members have made the
point that the exporter should not
have to wait for a period of 12 mon-
ths before receiving payment of the
tax credit certificates; and 1 propose
to eliminate this waiting period.
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d ts to the I tax Act,

tate Duty Act, Wealth-tax Act, Gift-
Act and Campanies (Profits) Sur-
x Act. Most of these d t
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Among the vther amendments pro-
posed to these Acts I  would only
mention the following, namely, a pro-
vision to exempt from income-tax the
ted value of pension, exemp-

“re in pur of the
ments made by me while moving the
t Finance Bill, 1865 for the considera-

tion of professional associationa like
Bar Councils from income-tax on their

{iion of this House and they have
jpract ically no revenue aspects to them.
{8riefly put, these amendments will
‘have the effect of extending the ope-
ration of the existing 5-year tax holi-
day concession for industrial under-
iakings newly set up in India to such
uvindertakings going into  production
aay time during the 5-year period com-
mencing from 1st April, 1966; exempt-
ing from tax the bonus received by
individuals on cumulative time depo-
¢its in the post office; charging of tax
al a concessional rale on the interest
received by individuals on the encash-
ment of the recenlly issued National
Savings Certificates (First Issue), and
of authorising the payment of interest
wn thesp Certificates without deduc-
tion of tax al source. The Bill provi-
des for the exemption of the recenily
issued 7 per cent Gold Bonds 1980
srom wealth-tax and the capital gains
arising on the transfer of such bonds
{rom income-tax and enabling pay-
ment of the interest on such bonds
without deduction of tax at source in
certain cases on the same lines and
subject to the same conditions as al-
ready apply in respect of the 6) per
cent Gold Bonds 1977, Power is also
proposed to be laken for the grant of
cash refund of excess annuity depo-
<its in certain circumstances.

With & view to facililating the eco-
romic rehabilitation of Ladakh, 1 pro-
pase to exempt persons other than
Government cmployees resident there
frum tax on their income from sources
:n Ladakh and outside India, upto and
inclusive of the assessment venr 1960-
70. 1t is also proposed tn write off
arrears of outstanding tax from such
persons for assessment Yrars prior tu
1962-63.  The amount of such aress
of tax is, of conrse very small

enrol fees and subscriptions,
power to the Commissioner of Income -
ax to waive or reduce the minimum
penalty leviable under the Wealth-
tax Act in cases of voluntary disclo-
sure of wealth and immunity from
prosccution in such cases, increasc
in the rate of simple interest charge-
able on delayed paymentg of tax and
payable by Government on delayed re-
funds under the Wealth-tax Act and
Gift-tax from 4 per cent 1o &
per cent and a provision enabling the
Central Government tp enler into
agreements with foreign Governmoents
for avoidance of double taxation of
income in relation to surtax. Dona-
tions made for a charitable purpose
qualify for o rebate of income-tax.
Recently, & High Court has taken the
view that a charitable purpose may
also include g religious purpose. This
is. however. not in accordance with
the intention underlying the provision.
It is, therefore, proposed to clarifv
that a charitable purpose will not in-
clude a purpose which is wholly or
mainly religious in  nature. This
amendment will have effect in respect
of donations made on or afier 1.4.1964.
Similar amendmenis are proposed t2
be made in the Gift-tax Act and the
Estate Duty Act. I would mention
that there are independent provisions
in the Income-tax Act and in the Gift-
tax Act for rebale of income-{ax
exemption from Gift-tax in respect of
donations or gifts 1o temples, mos-
ques, churches, gurdwarss, ete. Thess
provisions are not being changed by
the proposed amendments.

Honourable Members  will  recall
that in regard to the voluntary dis-
elosure scheme under the  Finance
Act, 1965, which was in operation for
three months upto 31st Mav 1865 jt
had been suggested in this House thot
the period allowed for payment of
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the tux should be extended.
the structure of that scheme, it was
not possible 1o meet this suggestion
except lo a very limited extent I
now propose to  introduce a  fresh
scheme for voluntary disclosure of
unaccounted income which will be in
vperation from today until the 31st
March, 1966. One of the distinctive
featurcs of this scheme is that tax
will be charged on the whole of the
disclosed income taken as a single
block, al the rates prescribed for per-

1119

Under

sonal income or corporate income by,

the Finance Act, 1865, and not at
un ad hoc concessional rate, Furthe:
facilities will be allowed for payment
of the tax in appropriate instalmen!:
extending over a period not exceedinyg
four years, subject to a down paymen!
of not less than 10 per cent. of the tax
due and furnishing of security in res-
pect of the balance. Incomg which ha.
dlready been detedted on materials
available prior to the date of the dis-
vlosure will, however, be assessed
under the regular provisions of thoe
Income-tax Act and not under this
scheme. Any admissions made by a
person in the declaration filed by him
under the scheme in respect of such
ncome will not be used aguinst him
in assessing thal income under the
Income-tax Act. Under this scheme
also, the disclosed income will not be
subject to any further proceedings of
assessment. The identity of the dec-
larant will not be revealed and he
will also be immune from penalty and
prosecution for the past concealment
of the disclosed income,

i Mr. Speaker, Sir. I am weil aware
/" that my proposals represent 5 formi-
dable fare for a supplementary budget.
,But  the exipencies of ‘fhe  situa-
i tion demand nothing less. Our cur-
. rent needs, the claims of the Fourth
Plan and the ever-increasing threat
te our notional security add up to a
challenge which has to be met squa-
rely and with 4 resolute heart, T ouan
*Published in the Gazette of India
dated 19-B-5
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\ only hope that I have succeeded i
: presenting proposals which carry for-
. ward the process of rationalising our-
§ tax-structure while responding to the
, »aramount need for raising progres-
! sively higher revenues for sustaiung

i the dyr and d of the
cconomy,
Shri M. R. Masani (Rajkoti: Mr
+ Speaker, Sir, may we know  how

phese proposals are to come belorc

~ the House, whether ‘they are comi-
ing in the form of a Supplementary
Budget and, if so, when?

Shri T, T  Krishnamachari: |
| Propixe, Sir. by vour leave, to maove

‘for introduction of a Bill for this
- purpose. Finance Bill (No. 2).

Shri Hari Vishnn Kamath . Ho--
hangabad): Sir, I am glad tha the
Prime Minister is here, You il

recall that in the morning 1 ang ~wme
of my friends had raised an i
purtant issue about the moudus e
randi v communication the
House of the developments in 3is
mir.

Mr, Speaker: Lot this subject e
finished before we take up anostier

16.50 hrs.
FINANCE (No. 2) BILL® 1967

(Shri
bope

The Minister of Finance
T T. Krishnamachari): Sir, T
to move for leave to introduce

Bill further to amend certain la_w~
relating to direct taxes. to provide
for volunary disclosure of  noome,

to increase or modify duties of cus-
toms on vertain goods mported (nto
India and to increase or modify and
to impose dotics of eXcise on 2or-
tain goods produced or manufactred
in India.

eﬂnordmary, Part I1. Section %
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Sbri Ranga (Chittoor): Sir, be{
fore you put the motion to the Housej
may 1 ask the hon. Finance Ministeq
as well an the Leader of the House,
whether there has been any preced
dent for this kind of 4 procedure
where the House has been informed'
only that the Finance Minister is
zoing to make a statement and no:
intimation had ever been given either
to the coumtry or to the House that
there was going to be a Supplement-
ary Budget and the consequences
that wouldl” low from & Supplemen-
tary Budgrt? It is ton serious &
matter. When the last budget pro-
posals were intraduced. the  whole
country wis under the impression, if
ne the rest of the world, that those
proposals would be final for the whole
o {"e year except for a fow changes
here, and there which, would be
made by the Finance Minister in the
tight of the extraordinary authority
that has been given ‘6 him in regard
te making such variations. There is
RO OWHT N One woudd have un-
drrstood and the people would have
expecting  to
b:ar additional tax burden
i« no war, no  declaration
wver. All of a sudden, with-
"t even giving intimation that there
wars poing 10 be a  Supplementary
Budget. the hon. Fimance  Minister
coming  forward simplv  saying
1+ he 15 zoing to make a statement
w1 econumic affairs. One paper has

heen prepared also for
Rave to
Thure

Yecn circulasted amongst us  Mem-
lers of Purlinment, possibly as an
pfter-thought., after having circula-
‘el the samg or a  similar  paper
smong the members of the AICC

sometime ago. Even now there s
no intimation at all that there is
likely to he any proposal like this.
This is a very drastic thing indeed.
y Therefore, T would like them to en-
\f-ghton the House why they have
rchasen to follow this undemocratic
. ad extraordinary procedure.

Shri Bade (Khargone): Sir, my
submussion 15 that in view of the
ky rocketting prices we thought

-hat something would be done to
ease the siuation, But there is more
imposition  of  import  duties.  We

SRAVANA 28,
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thought that some remission will be
made in respect of agricultural pro-
ducts and consumer goods. But no-
thing is done. Now at the nick of
the moment the hon. Minister says
that he is going to introduce the :
Fijnance Bill II. I have experience
-¥idhan Sabha. To my know-
ledge no Bill is intfoffGéed Wwithout
any Tiotleé. Here the Minister just
comes and says that he is introduc-
ing the Bill. At least three or
four days notice must be given and °
copies of the Bill will have to be
circulated. That has been the prac-
tice. 1 want your guidance Sird
whether under the rules a Bill can’
be introduced in this way after '
making ® statement. !

Shri Harli Vishnu Kamath (Hoshan-
gobad): Under the rules it cannot be
done unless you waive the rule. No
Money Bill or Finance Bill can be
introduced like this without notict

Shri M. R. Masani (Rajkot): Sir,
hefore you give any ruling, ”may 1
make the plea that under the Fules of !
the House specific notice has to bhe:
piven of the introduction of any men-
sure, much more of 5 vital thing like
the Second Finance Bill. 1t iz true
you have the discretion to waive that’
rule. But, Sir, T would in all carnest-
ness appeal to you that no case has
been made out for waiving the rule .t
all ™It is a set of crazy proposals

the House has been faced with.
Until the Bill is circulated and we arc
given a chance {o take our stand on
it when it is introduced, it should not
be brought here. I appeal to you, Sir,
to observe the rules, ask them to give
proper notice and not to waive the
rules.

Mr. Speaker: Permission was sought
from me saying that a secret Bill was Vv
to be brought before the House and
thay it could not be disclosed earlier :
because there wag danger of specula-
tive activities being put into action.
That was represented to me.

Shri Harl Vishnu Kamath:
secret Finance Bill?

Mr, Speaker: It is secret in so far ax
it cannot be published earlier or its

Is it o
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[Mr. Speaker]

contenty ciannot be disclosed earlier.
In that sense, I call it a secret Bill

Shri Hari Vishnu Kamath: This is
the firsgy time in the history of our
Parliament that this is happening.

Shri Ranga: It could have been
said that a new budget is going to be
introduced without giving the details.

Shri Harl Vishnu Kamath: But they
did not trust you even.

Mr. Speaker: [ was told that it is a
Finance Bill. But I have recollec-
tions, and the hon. Members also must
be having of some instances where
secret Billg have been introduced with-
out prior notice. There is provisior
for that. Direction 19B says:

“No Bill ‘shall be included for
introduction in the list of business
for a day until after copies there-
of have been made available for
the use of memberg for at least
twg days before the day on which
the Bill js proposed to be intro-
duced;”

That is the main provision in the direc-
tion under which previous notice must
be given. But there jgy a proviso
which says:

: “Provided that Appropriation
i Bills, Finance Bills, and such
/ secret Bills as are not put down

in the lst of business may be
introduced without prior circula-
tion of copieg to members: "

So, there is provision for that. 1 was
. approached under that provision and
1 had given that permission.

Shri N. Dandeker (Gonda): May 1
. make & submission? It is not sugges-
ted that the Bill itself should have
been before us. In the case of the
annual Finance Bill ther: is a nolice
that the Finance Bill is going to be

} provisions for excise or customs duties.

. Yet, there is g notice to the effect

" that after the Finance Minister has
»read part A of the Speech, he wili
_deal with the financial proposals, fol-
lowed by a Finance Bill. There ls no
risk whatsoever in doing that. [ do
not know why that could not have
been done in this case, without placing
the Bill itself before the House.

Mr. Speaker: H=os
anything more to say?

ihe Miriste,

Ai T. T. Krishnamachari: Wi -
ther publicity could have been given
to this or not is u matter which you
have dealt with. In fact, I could nu-
give any publicity to it because ther»
is jnerease in import duty and poople
might take advantage of jt. Evep .s
it is, it may be within the next few
minutes advantage might be taken of

J this by some people So, the whole
point is that secrecy had to be mam-
tained, The difference between this

yand the annual budgel is that, in the
case of the annuel budget the day is s~
in advance and is known tu evervbody,
But in this case, a certain amount »f
secrecy has to be maintained [ did
give notice that 1 will be muking .«
statement at 415 pm. T was alse
rather surprised that nobody took an-
notice of the fact that the Finance
Minister is going to make a statement.
Yet, there was also some speculation
about the duties and things of that
sort.  Vavious people have mentioned
it. So, in the circumstances, it would

ot have been possible for me to
have given nolice without very large
sacrifice of revenue ang also without
giving rise to a considerable amount of
speculative activity,

Mr. Speaker: Bucause this has bees
permitted to be moved, I can now only
give opportunily to those who want
to oppose it to speak on the Bill. 1

! have already received a notice from

introduced after the statement cf the / ! Shri Rangs that he wants to oppnsu

Finance Minister. Every Finance Bill
is a secrét Bill because it contains

the introduction of this Bill. He can

certainly do so.
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Bill
Motion moved:
NIL_L L

~“That leave be granted to intro-
duce a Bill further to amend cer-
tain laws relating to direct taxes, -
to provide for voluntary dis-
closure of income, to increase or
modify duties of customs on cer-
tain poods imported into India!
and to jncrease or medify and to!
impose duties of excise on certain;
goods produced or manufactured
in India."

Shri Ranga: 11 is very difficult for
me o say anythig very definite and
in detail about the proposasls which
are just now placed before us. The
very firsi impression thay js borne on
my mind is that they are very drastic.
that they indicate a serious state of
things in  this country, that the
Finance Minister has been less than
frank in fElling ug that we are %0
murh on the verge of flnancial bank-
ruptey, that he has been reduced tn
this pousition of having to make all
these very detailed financial propo-
sals in order to raise such huge
or enormous sums through fresh taxa-
tion. Every section of people in this
country, except that small partion of
the uppish section of the agricultu-
rists who gre capable of purchasing
these pump sets, every other section
is expected to suffer and comeg under
the mischief of the additional duties.

19 hrs
Shri M, R, Masani (Rajkot): Shame’

Shri Ranga: It only shows thai herc-
after we have got to be prepared not
for one annual Budget—as my hon.
iriend said that a date would be set
—buy we have to be prepared to
acrepy the second Budget in Septem-
ber or in August—he canno set a
mid-year date. This js a new ingo-
vation that he hes created He thinks
that he has found this thing as a
kind of solution for a crisis Buz,
on the other hand, 1 am afraid, he s
creating a financia! crisig g5 a resuit
of the jntroduction of this Bill con-
taining these proposals. Therefore, |

h

\/‘lhu. honourable House to explain the

1887 (SAKA) Finance (No. 2)

Bill

deem it my duty, as the leader of my
group and also as one of the impor-
tany Members here, of this House, tor
all these years, to uppose t.he very
mtroductlon of this 'Bn‘l] “

1120

Shri Harl Vishnu Kamath rose—

Mr. Speaker; The Finance Minister.
There cannot be any debate on this.

Shri Hari Vishnu Kamath: Naot o
debate. 1 want a clarification. .
Mr. Speaker: The Member who

wanls to oppose it can gay it briefly.

Shri Harl Vishnu Kamath: 1f there
are more Members who want to op-
pose it

Mr. Speaker: One will he  heard
and the others can vote.
Shri Hari Vishnu Kamath: Docs

that mean that only one Member can
appase it?

Mr. Speaker: Not thaot
Member can oppose il .

only oo

There
tan,

Shri Hari Vishnu Kamath:
may be opposition from others

There can be two Members from
different groups

Mr. Speaker: He has given me that

notice and, of course. T have allowed
him.

Shei Hari Vishnu Kamath: [« it
defined in the rules?

Mr. Speaker: He may read  1he
rules.

Shri T. T. Krishnamachari: Si:, |
have taken more than 35 minutes of

justification fur these proposals. In
faet, it is the confirmed view, 1 think,
of the Government that we are guite
of staving off the crisis that

capaine

acours fcont Lime Lo time by tsking
; i1 steps. This is  one  such
wop AL the came timw there i< a

hroad pattern cvolve an this import
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[Shri T. T. Krishnamachari}

duty structure which, in our own
view, would help to a very large ex-

ient  the  development of jndus-
try . .

Shri M. R. Masani: Question.

Shri T. T. Krishnamacharl: . . | and

would also prevent imports coming
in freely, I know that there is
certain amount of slack capacity in
the country which is estimated at,
1 think, belween 40 to 60 per cent
[ believe that the question of increased
e¢ost for imports would certainly help
these people to come up,

I have also mentioned about the
general circumstances of the econo-
mic position and, I think, on that per-
haps Mr, Masani might agree that we
should not have deflcit finance. All
these considerations have led the
Government to bring forward these
proposals before  the  House, The
Prime Minister and his  colleauge
take not only a serious view of the
situation but a very realistic wview
of the siluation and we are prepared
‘n take the steps that are necessary
< he taken in order to establish the
ronomy on a sound footing. This
s my justification and I do not think
1 could go further into it because I
have alrcady explained in o very
claborate statement the need for these
proposals.

Shri Ranga: You should resign.

Shri Hari Vishnu Kamath: On &
point of order, Sir. I have read the
rule and I find that you yourself, in
vour wisdom, have permitted a rather
vlastic operation of this rule. The
rule says:

*....a brief explanatory state-
ment {rom the member who
TNOVEER

AUGUST 19, 1885

~what I /
 trick on the people and on this House
“:by the procedure
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—that should come first—and then:

“....and from the member who
opposes the motion, may, without
further debate, put the question.”

Here, it is the reverse. Mr. Ranga
made the statement first and the
Minister has answered it. I think
you can make it a little more elastic
and allow me..

Mr. Speaker: I follow the hon.
Member, But when the flrst speech
was made, he had not known that Mr.
Ranga was going to oppose the intro-
duction of the Bill. When he wrote
to me that he would like to oppose its
introduction, I calleq Prof. Runga to
oppose it and to make a short speech.
There is no harm in that. If Prof
Ranga wants to answer, 1 will allow
him,

Shri Ranga: [ <5 nol kaow  how
they have thought that thedr consci-
ence has no! been violated by the
manner in which they have behaved
towards this House and tlowards the
Chair, That is loft to you, Sir, and to
your judgment. So far as We are con-
cerned, we feel very much hurt as
Members of Parliament that the
Finance Minisler and the Government
should hav, thought fit 10 play this—
should call—unconscionable

that they have

chosen to follow. My Hon. Friend
said, Sir, that he dig pot want any
sepeculation mnywhere, He did not

want people to know, but at the same
time he himself confessed here that,
within the past few minutes, some
people had come to know that there
was something. He himself was say-
ing this—there was some kind of an
agog. Who knows how many people
have come to know and how many
people have been |elped to come to
know through chunnels

Mr, Speaker: That vould be a dif-
ferent thing.
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Sbri Kauga: Thivugh channels that
we Know, nave culilp W exist in tlus
counwry, have culie w bu allowed Lo
Temain luncuoniig lop a leng tine in
thig country. ‘Luadl 15 wiy e athos-
puere 15 iuil of tulks ol corruplon.
All these inngs he was prepared 1w
allow, but ne was ot prepuied Lo give
@ leglumate chance 1or the prople of
this country, interested 1n ecouomue
acuavily us well as natlonal aclivilies,
to know, w have fore-Kuowleage Uat
there was going w be g suppiemens
tury budget, there were puing to be
supplementary linancia] propuosals and,
inerefore, they would have o pul
thew house in proper order. To wy
1o take the people by surprise, treat
them as 11 tney are chatiel and deal
they are all under the control of this
wilh their economic activities ag if
Governmeni—tnank God, they are not
yet under the control of this Govern-
ment, although the Government wants
to gain the disasirous con.rol, oclopus
control, wover the activilies vi s
couniry by pursuing this policy—is
something viclative of the elementdry
principles of democracy. Of course, a
no-contidence motion is going to come
up next Monday. In all consclence—
if Government have any conscience at
all—what they should have done was
to make a clean breast of it Lo the
whole country and told the House
that, under their leadership, this coun-
try has been brought, as 1 said earlier

Division No. 6]

Abdul Wahid, Shri T.

SRAVANA 8, 1887 (Saka)
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Arivisedly, to the very brink of flnan-
cal bunkrup.cy and, therefore, they
resigu and leave, though they enjoy
ali the majorily, thal they have cho-
sl W re-organize the whole Govern-
ment ung sec to it that they have a
leagerslup tor tinancial affairs, which
is more cllicient, which is more con-
sCious of nativnal duties than the kind
of financial leadership that they have
had aul these days.
Mr. Speaker: The question is;

“That jeave be granted to intro-
duce @ Bill furiher o amend cer-
tain laws relaung to direct taxes,
to provide for voluntary disclo-
sure of income, to increase or
modily dutics of customs on cer-
tain goods imported into India
und to increase or modify and to
impose duties of excise on certain
goods produced or manufactured
in lodia.”

The Lok Sabha divided:

Shri Bade (Khargone): On a point
of order. It is now five o'clock.
Many hon. Members did not know that
a Finance Bill was going to be intro-
duced, ang so they are not here now.
I request, therefore, thai the voting
may be posiponed. There is also a
precedent for this,

Mr. Bpeaker: It may be past flve
o'clock, but the House is still sitting.

[17.14 hrs,
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AYES

Chaudhry, Shri Chandramani Lal

Kotokl, Shi Liladhay
Koujalgi, Shri 1.V,

Alagesan, Shri Chuni Lal, Shri

Alve, Shri A, 5. Lhws, Shri B.K. Krips Shankar, Shrl

Alava, Shri joachim Deshmukh, Shei LD, Krishnamacharl, Shei T.T.

Anjanappa, Shei Dighe, Shri Kuresl, Shri B.N.

Arunachalsm, Shri Dorai, Shri Kasinatha Lalit Sen, Shri

Azad, Shri Bhagwat Jha Dwubey, Shri R.G. Laskar, Shri N.R.

Barua, Shri R. Dwivedi, Shri M.L. Mahtub, Shri

Basappa, Shri Gupta, Shri Badshab Mahishi, Dr, Sarojinl

Buswant, Shri Hanumaothsiys, Shel Malaychami, Shri

Bhagst, Shri B. R, Heda, Shri Mallick, Shri Rama Chandrs

Bhagavati, Shri Himatsingka, Shri Mandal, Shri Yemuns Prassd
Maniyangadan, Shr|

Bhacu Prakash Singh, Shri
Bhattacharyys, Shri C.K.
Brajeshwar PMrasad, Shei
Braj Ra) Singh<Kotah, Shri
Chandrasekhar, Shrimati
Chandriki, Shei
- baturveds, Shri §.M.

Jena, Shri

Indhav, Shri M.L.
Jadhav, Shri Tulshidas
Jamunaderi, Shrimati

Iyotishi, Shri J.P,
Kabir, Shri Humayun
K'ndar Lal- Shrl

Muatri, $hri D. D,
Masuriys Din, Shri
Matcharaju, Shri

Muthur, Shri Shiv Chams
Mehrotrs, Shri Braj Bibari
Mabea, Shri J.Ry

/

\
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Mushica, 5ici Bibhe
Mohaaddin, Suri

Muohan, Shn

Mourarks, Sho

Mure, Sho BuLe |
Muthiab, Shoy

Nuinda, son

Pandey, Shri K5,
Pandey, Snei Vishwa Nath
Paaay Lal, 4o

Pant, 5ari K.C.
Paramasivan Shri

Pauil, Shri T. A.

Pauadas Ramaa, San CR.
Praoaagar, Soei Naval

Peatap siaga, Sari
Raghunath Singh, San
i Baaadur, Snei

Haju, Shri D, B.

Ham Sewdk, Shri

Ham avacdp sua
Ramsickhar Prasad, Singh, Shri
Haos, Sbrij

Ancy, L. M5,

Bude, Shri

Dadrudduja, Shri

Herwa, Shri Onkar Lal
Uhattacharya, Shri Dinen
Dundeker, Shei M.
Gupts, Shri Kashi Rem

Finonee (No. 2) Bill

AUGUST 1y, 1965

a9, Shri Jagunatha
o, Shei Krishnamoorthy
Rao, Shri Mutayul
Haa, Shri Rameshwar
Hao, shri Tnirwinala
Kzddi, De. B, Gupala
Heddy, Slui K. surendrs
Koy, Shri Busnwamn
Sadau Ham, San
Sah 1, Shei Ramzshwa 1
Saigal, Shri A5,
Samunts, Sho 5.6
Sunji Rupje, Sl
Sarens, St A,
Satanarayana, Shri
Sen, Shri AK.
Sea, shrilP.G,
Shab, Shei Manubhai
Shakuntala Devi, Shrimuti
Sharma, Shri AP,
Sharma, Shri D.C.
Sharma, Shri K.C,
Shantri, Shri Lal Bahadur

NOES

Himmatsinhii, Shri

Kachhavaiya, Shri Hukam Chand
Kakkar, Shri Gauri Shanks
Kamath, Shri Hari Vishau
Masani, Shri M.R.

Misre, Dr. U,

Murmu, Shri Sarkar

Finance {(No, 2) Bill

Wueyan Das, Sori
Sildenanjappa, Shri
sibliah, Sho
Sudeshiwar Prasad, Shri
Singh, Shri L.N.
Singh, Sori KLK.
Singha, Shri G.K,
Sinba, Shei Satya Narayan
Snutuk, Shri Naradeo
Sonavane, Shoi
Subramamam, Shri G,
“Vuhie, Shri Mohainmued
“I'himmaib, Shri
Tiwary, Shri D.N.
Tiwary, Shri R.5.
Vyugi, Shet
Vaishya, Shri M.H.
Varmu, Shri M.L. o
Varma, Shri Huviodes
Vidyulunkur, Shrid, o
Yadav, Shri N.F.

Mair, Shri iy, reckantan
Mair, Shri Vasudevan |
Pottekkatt, Shri

Rangs, Shri

Seth, Shri Bishanchander
Singhvi, Dr. L.M.
Warior, Shri

1132

Mr. Speaker: The result of the divi-
sion is as follows:

Ayes: 124; Noes: 21
The motior was adopted.
Wt g&A T Faana () qF
arF WiIE §CF §, AARITAWIE 1 4,

{Shri Hukam Chand Kachhavaiye anc
sume other Members then left the

House).
Shri Ranga: The hon. Ministers
should be ash d of this th lves

and that is why they are having the

support of only 124 Members today as’
against about 270 or so which they
had earlier.

Shri T. T. Krishnamachari:

Sir, 1
introducet the Bill.

17.15 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
August 23, 1966/Bhadrg 1. 1847
(Saka).

fIntroduced with the recommenda

tion of the President,

GMGIPND —LSIT—880 (A)LSD —6-3-65—970"
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